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LOK SABHA DEBATES

LOK SABHA

Wednesday, July 13, 1977/Asadha 22,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

QOrders for arrest and release of persons

*445. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the nature of the orders issued
orally, through wireless telephone or
some other medium by the Central
Government for the arrest of workers,
employees and othehr persons to the
State or District Administration from
the 24th to 30th June, 1975 after the
promulgation of emergency in the
country ;

(b) the number of such orders;

(c) whether g list of all the arrest-
ed persons, under MISA or under any
other rule, used to be sent to the Cen-
tra] Government; and

(d) whether the orderg of their re-
lease were issued by the Central Gov-
ernment, or the State or the Distriet
Administration were competent to
order thejr release?

1351 LS—1.

.2

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
-and (b). A Wirelss message was sent
to all State Governments and Union

Territory Administrations on 26th
June, 1975, advising them, inter-alia,
to make preventive grrests to the

extent necessary to prevent formation
of crowds or processions or any from
of agitation likely to lead to violence
in the context of emergency, Another
message was sent on the same 43?.
advising them to consider arrest/ de-
tention of all influential and active
elements of the Bharatiya Jana Sangh
and RSSS A message was also issued
on 2Bth June, 1975 to the Chief Min-
isters, requesting them that the Min-
ister for Information & Broadcasting
be consulted in case it was considered
necessary by them to arrest editors of
newspapers or journalists. Govern-
ment have no recordq of orders issued
orally or by telephone in this behalf.
However, it is well-known that cer-
tain important leaders were arrested
even prior to the issue of formal ins-
tructions on 26th June, 1975.

(c) As required under the provis-
ions of MISA the State Governments
furnisheg to the Central Government
particulars of persons detained under
the Act. There js no such provision
under the Defence and Internal Secu-
rity of India Rules, 1971
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(d) The detaining'authoritig were
competent to revoke the detention
orders passed by them as per provi-
siong of the law. However, the Cen-
tral Government haqd issued guidelineg
in October 1975 by which the State
Governments were requested, inter
alia, to consult the Central Govern-
ment before revoking any detention
order made under MISA by invoking

section 16A of the Act.

St fote @@ @7 g
WEIEW, WY AYAT ATGT AT FT AT
FFT WA E, & G N gEREA
W HT9 & IHEIEFR |

A Mg HdT ST & SO A
ez g f5 26 97 & mraw v Aforay
F FfFl ) frea 5@ F 9
qget St e feeY g & fean
WSHEA  FT  GEATEAT g1 | T Sof
¥ qaqd TIHL § GIEONT FANFT
S, W™ AT ST /IO 9T,
qUT WIAAG g HAT AT HT W W
faar | @O Ao ¥ e ¥ g2
fasdr #tt fFE S H HTTo UHo
Tqe & gMfusTd | HOF IO X
" garaw  qfdfeafs & ag woe
g f& 25 a@ FTr Ua &1 & ad
yHE TeAIfas FEFAl [ATRe 73
far @ g1 shwdy efe i
12 97 #1 FAf g2 7 oY, AR FHwor=
THGAHET  SATHT
MR. SPEAKER: Come fo the ques
tion,

st fiw Wz @ fEIIES
TAwEt § gafae wgar § wifF 99
9T #fa afewy #r go® A A
are # ot € A g TWEEY g
MNFqw FT AL G | qr g fevEe
TAWET Q% A1 FIE I THHAHT
TWF TET O @A F YAA A qEAAA
T e grar afore @ & age
freaxfFr g 91 @@ I
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F ogwor g 5 afora &3mY ¥ qger
& ORwes  §3w w9 w1y § foae
W afqwedt g2 o T@ FT
fed 72 & 1 s 7T 3@ R W HA
2! wgT @l dx-wrAr frcoar-
fat & a9 f1 g g § &
§ qErd wuT HAT W g welt wife
¥ aga & & qr & #1f fa=e #T
W I FrFE Frdae g ?

st wxor fag .  AmAT 9T=w
T 31 I FAAT 9TEr &, oF ar a}qw
Aa, @ TaaHe 7 fo@r 4@f v
g | W& % @CaTS % Ar a% age
f&ar w17, T@ 9T gwF Wit % fa=e
g frar &

SHRI C. M. STEPHEN: On a point
of order. It is just for your guidance.
Let us we guided by rules. I did rot
raise it earlier because you had admit-
teq the question. This is under rule
41 (xxii), which says:

“it (the question) shall not ordina-
rily ask about matters pending be-
fore any statutory tribunal or statu-
tory autlhority performing any judi- |
cial or quasi-jrdicial functions or
any commission or court of enquiry
appointed to enquire into, or investi-
gate, any matter but may refer to
matters concerned with procedure
or subj2ct or stage of enquiry, if it
is not likely to prejudice the cunsi-
deration 2f the matter by the tribu-
nal or cornmission or court of enqui-
ry".

Justice Shah who is presiding over
the Commission has made it clear thut
it is within his jurisdiction to go into
the incidents precedent to the procla-
mation of Emergency and those follow-
ing the proclamation of Emergency—
justification for the proclamation of
Emergency and the steps taken fol-
lowing 1he proclamation of Emergency.
This matter concerns proclamation o#
Emergency and steps taken thereunder.
Strictly speaking, this question is not
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permissible, but you have permitted it.
When supplementaries are asked, the
point I have 1a1sed may be taken care
of. Questirn 447 will also be covered
by this objection as the matter is pend-
ing before sn Inquiry Commission,

MR, SPEAKER: After all, it does not
bar the House from discussing it.
This information also will go to the
Commission; whatever information is
given here will alsc go to the Commis-
sion. The cnly thing is, we have to be
very careful. That ig all. The House
is not barred from discussing the Emer-
gency totally; there cannot be a ftlan-
ket bar like this. As I said, the only
thing is that we will have to be care-
ful. That is all. Otherwise, it would
mean sutting out the House from dis-
cussing the whole of Emergency. It
cannot he done. The House cannot be
shut out from discussing the whols of
Emergency. .

SHR] VASANT SATHE: Discussing
the whole of Emergency is not shut
out; only the mctters that are bheing
covered by the Inquiry Commission
will be shut cut.

MR. SPEAKER- Now Mr. Jain will
ask his second question,

ot fadie e & 0 A g
w5 FT IO AT d% A1 fear wav g,
s M mrsmEfewmam &
ez AT § fF o /3w gw gw W
#vw fear mar &, swd qgw WO
HAM AT TAT 911 g fowrs Iuereyw
T &, ar at ag T wx frar mr
g ar ger fear mam & 1 TEET 9w
fear wa

St w fg : gy wEeHe Ay
fwre & s o & 3o Fg T
g1 @ =g e 7 &, 98 & #¢
= E

H faue w0 &= war &
Syt ¥ oar v 0w gIETe, ar

ASADHA 22, 1898 (SAKA)
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vew g a1 fefgwe afage
Y daw, davfres §feadamm
&0 g | WelY WERw & ST A
wer g fe gwTaTaEl & @EaTEEl
a1 qEwT F1 e w9 Y aEw
THTAT TAAT WAT &Y g ATAWAH
FT A T A | W ag g fF osfr
T AT AR R & w@Rw gura
@ F QR =T A1 v s fammEwr
wF #1 garg oX frewar faar man
g1 ? ik o g frowe B o
g ag WY 47 A UF ST qAqg 9T AGv
fFr 17 & 7 ¥ feaqx &vr § 7

st = fag - 5w & faq gwem
F  oEEEEAT @ |

siteet  mfgear dte  VmEwT

ot mwgew ¥ gamar g fE gawHee
we  gieFfeen fafaeet & ag g=avr
&Y oY fF AT FAfeer A e guwEr
& fawms §, 3% fregare s =nfgm
# ag s wedt g fF gAwdee o
Arewrfee fafaeer & @ ar # &
foez & fY, 77 Ig A& wERT & 9w
g 7R 39 fawe & wae feaa o= -
foee #x vdexr  frogae fF7 @
T

st w7 fag ;. ¥ agd sver @
fFAzaFm @ g | A7 w70
g 28 qa w1 agr ¥ " A
w1 e ar swdfaer fafaeet @<
TARAVA OUF FIIFTEET F wufa
& far femm 7 frar o | w0
ggeaT  gg srAAr =gl € fw feaw
gredr  frewme 6% 17 0 Sw &
foq Mfew Y gravawar § 1

SHRI K. LAKKAPPA: The hon.
Home Minister may kindly forget for
a moment ahout the emergency and
the MISA. As we see, the anti-social
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activities are on the increase now.
What is the law that he js going to
use now to prevent the activitiss of
the anti-social elements? (Interrup-
tions)

-~

MR. SPEAKER: Order, order; the
Question relates to the period from
24th to 30th June, 1975. If you desire,
you can put a separate question on thig
subject,

st gfaow  wwiw 0 26 97,
1975 & IE AOMEEFT ¥ IH
fafusr wrgaTm owdfas et
¥ grafaa aga & faarfaal v @
wifs sat § swwada fireare
T 97 /X I7 F HFEIT g
T far w7, @ & *CoU WT "
37 #T waw A e wr g1 WA
a3 gu @M ¥ THAT FT a9g ¥ A
AW AT | Bral 1 wfsArgd@i &1 qEET
FEAT 9T QT | FAT HAT WHIT
g [IEAT FOT F IT F§ HFCAT
¥ gureFTH I7g waw feerar 7rd ?

MR. SPEALTR: I think, it is a re-
petition of the question. I do mnot
think any supplementary is goirg to
throw any add:tional light.

st o fag : wAAT dIew F
g & fF famadi 8 #wdw
T FT QAT | g AIF ATAH §
fr famfa i & oY FMRazxAT ga &1

st W KHT AEIY  FAT a8
qgamT g f& wemedR ) freeEm
T & 989 AT WY AT HAY @
sqAfT {AT GTATWE 97 | WA F
AT TIFA F), N AT G JA F 3,
yatfae fusare fem war ar ff 7
FEHTHIT G ® faeg frad &1 3@
g § 4 qIAgE 0 WATINT &
wrr.F, st AAwEEr, w1 €5 F@T
FEITE 1 777 o i fgard

\
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T HY AR AT W FHT HA-
SoECE (IS )

MR. SPEAKER: Please don't think
that the Minister will have information
on all these questions. It looks as if
the whole House is :nxious to ask
questions on this subject. At some
stage, we will have to go to the more
constructive  questions, which are
there, like planning questions and
economic questions. These are very
important. The moment, you say
emergency, the whole Hause on this
side is anxious to ask questions. You
forget about planning, employment
and economic issues, Let us not do
that.

AR WAL § AHGA § IEAAR
FATC &I
*447. 8} WF W WEN
FT ME WAT AT FATA T FAT FEA
st

(F) 70 sg s= g f&5 2w &
smara-feafa Y S F fag qagE
TUT Al A wTAfE @ae & qaweT
¥ maem ¥ IV AT qqrC FAA
T afg g, A1 99 FEEs 1 AT
AT & AT T qEATAT T qE

- -

9y @ 9T

F (@) 7 aoereir g afom 9T
12 99, 1975 & 25 7, 1975 &
& g I A qAE FA & fqq
TATE T[T AT 4T ;

‘ () #F aewTEE (g §fEF #
FaauTd THY ¥ (WA @R
F T@maw) #1 A FUx & faw
AT F< fgar T 41; 6K

(9) =1 W@ FTH ArwaA
* wirsw ®1 surd @ I OX
ywrafrs  wfusfal w1, o
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sty gfr oidy & swre & g
W ¥ grafes @A F g 49
ffa, waar & wowt ¥ T w@ET
I quE AT g & ?

g war (st w7 fag ) - (¥F)
q (7). T@ETEw F goErd wiv-
Fat ¥ d@ww guar fafga 7 &

() a=a & wvv g0 I5avm |
T g7 & FE 9% Mg AT W@ F
wfus & & oy v fqaF 9w
qforaY #  sefreAr &7 Ty = rfge o

ST W ®WR WA 0 weme
RERT, a8 UF Q&7 9ow & foe &7 we
FAAT X FE AW AP 1297
H 259 1975 FH T H WL §THF
¥ UESET q F §G &qraw qqm
4 | faar g @RS & gaSEr T@
qT gFAr | A wEAE Qe
¢ fr %47 q TS WEA F 9T 9%
W@ AET ? g Ad AT Fg RERF
ag TEATAW AT ALY § av q|T wew
gEFTAT fa|w & ST IW F 60 FT
/T & Wrg F §19 fasare fear
Y Iqeew A& & 7

o fgear MR aawFrag &
FOT I GFF & AT g1 A% 4 IgA
ag T[FgHE  &ATH ¥ mAT H famm ar
fag & FTIOT ITFT TYETHOT FI
fear war s Y gAY USEdTT F I
q9q & NIF RSO F ST &1 T F7
gl W A% ar fagr w7 S
ITH FIT ey &) fagTr @wr 7
F§ WSITATT & WA ¢ qAC § 7
ag i wig FHAET F w7 A |
aY T g Feft S ¥ v W ¥ qoT
fF w1 g giawe SEdwN gWT
ar ?

ASADHA 22, 1899 (SAKA)
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st wowr fag @ wema rra’raw:
ITFIAF I MTIF arq a< a7
wrE dardr g€ ar g Wi wrE Tge
Ia% g ar A, {X gy qr qa" I
st ag 2 fzar f&  #r§ sregdz 7

g

wa @I 94719 98 % wrg F4a9
& 4ATHA &9 ®9 & q1q § Aw
fae #3 gg sgr av ¥ ag 99 & a™AA
W[ ATFAT, A W9 98 3G Iq F A=
ag & f& *a71 acwrelia 7g af¥q 92 12
T 1975 ¥ 25 A7, 1975 & AW
IFT  TEATAT A HA ¥ fqC F@TT
TTAT AGT AT, AT A 12 AT ¥ &
Mg FAAT F AP § TATIAE
A &1 Taqar ¥ faafaxr ¥ o 39
gor, safeq &% a7 sare faar &

wa A9 Jrax § f& e FHeh
M ATARFIAT T ag AW
HTH IATT T, Tg FTT 3'F g «feh
IEN I agr faar e WD &
o agf 9 AR FT AW IT A1
23 97, 1975 ¥t ¥ fagr war

st W €W WA 0 ¥ ag
qe T Wgar g f& wr feAr e
Tragiz & dare foq owadr v af
HIX 4T FEAAG gE0 St qg qqm=T
st fF faq g afaq &t agar war
IT W X o7 F4T ?

st s fag :  wWeger w@gaq,
qg qO7 T HIE AT AE E, W X
Toreg Eag afwa s R Efe 2297
#Y IT FT qgF I1qT 74T | 22 9T
T TAATC 9T WX 23 T F IT A
wzr fs gu @ fafaey & ¥l
FY gWTAT | ST IE THGT ¥R @ AT
wrer #fa¥z PO E T W G A
ger fear war
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B { wr 7 f aar qegda A dard
g% faar ag Taster 7 1, & AEAA
(g ww w®E e fag safsw ¥ g
B8 AEEr I e & ardt 9@ &
o #Y g7 A X Y JACET 99 B
g qrad gdr & I@ & azrrﬂ
FIA AT ST T A ?

- - -

SHRI, YADVENDRA DUTT: From
the reply of the hon Minister it seems
that all the relevant documents are
not -available in office- or the docu-
mentg have probably been removed
Will the hon. Minister bhe pléased to
let me know what action does 'the
Government. propose to take against
the persong who have  removed or
destroyed the documents? '

SHRI CHARAN SINGH: 1 never
said that the records concerned are
not available. I simply said that no
records are available—concerned or
unconcerned.

It is a rumour, because no evidence
ig available, that hundreds of files
were burnt in the third week of
March.

SHRI SAMAR GUHA: I hope that
the attention of the hon, Home Min~
ister hag been drawn to a White Paper
that wag published by the ersiwhile
Congress Government in defence of
promulgation of emergency ag wel] ag
the arrest of different leaders. This
defence or justification is ridiculous.
I cite my own case. In my case two
reasons were given.

1. T attended a meeting on the
morning ofk25th June at the resi-
dence of the present Home Minis-
ter—Shri Charan Singh which was
attended by Shri Jaya Prakash
Narayan, Shri Morarji Desaj and
“other leaders: T dttended thé meet-
ing. Ten or tweleve persons were
there.

2.1, 'mth Shn Vaipeyee and threg
other Members went to visit Anand

JULY 13, 1977
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Margi who was in jail. We went
with the permission of the Govern-
ment, We went with the know-
ledge of the Chief Secretary and
Governor of Bihar. The police offi-
cer accompanied us.

In view of such ridiculous document

. and reasonings and jusificajon given

by the Government, will the Govern=
ment consider that it is desirable fo
review that White Paper and issue a
counter White Paper refutimg all the
allegationg that have been made
against even the Prime, Minister and
other hon., Ministers including your-
self.

SHRI CHARAN SINGH: My hon,
friend ang-other hpn ber_g have
'Been puttlJng quesf.mm on the assump-
tion #that the then authotity should
shave acted rightly according to law,
according to. principle, according to
democratic norms. That is why there
is anger ang there is a feeling of indi-
gna-i_:iga. It is because of thig indig-
nation and because of White Paper
that we are all here. What more ac-
tion do they want?

MR, SPEAKER: I know each mem-
ber hag some important question. Do
they want that this question only
should be taken during the Question
Hour? There are important questiong
on Planning. The Home Minister hag
been dealing with them. The Com-
mission has been dealing with them,

-The Home Minister has answered
appropriately, I am covinced that
no  fresh light will be thrown
on this in this House. We have

already taken wp half an hour
only for the questions on Emergency.
Let us now take up Planning ques-
tions: these- are also very important.

Westerm Ghats Developmeni Plan

*449. SHRI A. R. BADRI NARA-
s+ of PLAN-
NING be pleased to state:

(a) the criteria followeg in  the
selection of atea for implementation
of the Western Ghats development
plan;

[

-
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4 (b) whether Government of Karna-
4aka had identified 55 taluks as com-
prising the western ghats region and
that the High Level Committee felt
the programme be implemented in
28 taluks only during the Fifth Plan;

.(c) whether the High Level Com-
mittee has followed the description of
“the western ghats as contained in the
report of the Second Irrigation Com-
mission as basis for identifying the
taluks which are mere physiographic
description of the region; and

(d) if so, whether Government of
India propose to take immediate ac-
tion to accept the 55 talks identified
by Government of Karnataka ag large
tracts of Malnad have been left out of
the present delineation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A High Level
Committee under the Chairmanship of
Chief Minister, Maharashtra compris-
ing the Chief Ministers of Karnataka,
Kerala, Tamil Nadu, Goa, Daman &
Diu, Union Minister for Heavy Indus-
tries, Chairman, Atomic Energy
Department and Member, Planning
Commission, Pending final decision on
the demarcation the Committee select-
ed the area for implementation of
Western Ghats Development Plan
based on the map given in the Second
Irrigation Commission Report.

(b) Yes, Sir.

(c) Yes, Sir.

(dy The identification of taluks to be
included under Western Ghats Develop.
ment Programmes is being further
examined by the High Level Commit-
tee. The recommendationg of the
Committee. when received, will be
considered by the Planning Commis-

Bion.

SHRI A. R, BADRI NARAYAN:
The Planning Commission which has
identifled the Western Ghats as an
integrated reglon of immense potential,
consistent with its area approach. has
an outlay of Rs. 200 crores in the Sixth
Plan for its development. Now, in
regard to the identification of the rrea

ASADHA 22, 1899 (SAKA)
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of the Western Ghats region, the Re-
port of the Irrigation Commission has
been taken iInto consideration. The
Report of the Irrigation Commission
considers only the aspect of irrigation
and the sources for irrigation and does
not concern itself with other matters.
Will the Government therefore be
pleased to direct or instruct the High
Level Committee that it may cosider
the adjacent areas also, which form
an integral part of this Western Ghats
scheme?

SHRT MORARJ] DESAI: The whole
area that wag covered consisteq of
thirty flve Taluks of Karnataka
instead of 28 as was suggesteq by the
Irrigation Commission. They have
taken 23 out of these 28 and have
added 12 new ones. Therefore, what
the Hon. Member has suggested has al-
ready been taken into consideration.

Now, it is not right to say, if I have
heard him aright, that Rs. 200 crores
have been set apart. Rs 20 crores
have been allotted in the Fifth Five
Year Plan for this purpose, out of
which Rs. 83 lakhs were spent in
1974-75, Rs. 1.43 lakhs are expecteg to
have been spent in 1975-76 and Rs. 4.5
crors in 1976-77. Rs. 5.96 crores have
been allotted for 1977-78.

SHR] A. R, BADRI NARAYAN: In
regard to the demarcation area what
exactly is the Western Ghats integrat-
ed region? Will the Government be
pleased to suggest to the Commission
that it may consider an integrated ap-
proach to the entire problem?

SHRI MORARJI DESAI. This has
been gone inte and it is being gone
into. Regarding town and country
planning I think toth the hon. ‘Member
and myself would be laymen to decide
cerfain issues.

SHRI K. GOPAL:; 1 would hike 10
know whether the high level committee
set up for development of western
ghats has considered the aspect of har-
nessing waters to the maximum extent
and to divert the waters flowing into
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the Arabian seg to the extent of fifty
per cent at preseni? Instead of the
waters being wasted, while considering
the developmeat of Western Ghats
will he consider the question of diver-
ting the water fo neighbouring States
so that it may be properly utilised?

SHRI MORARJI DESAI: Thig is
being considered. As a matter of fact,
we are considering the harnessing of
all the waters available in India.

SHRI A. C. GEORGE: Nearly 300
miles of the southern tip of western
ghats is on the eastern border of Kerala
and it is said that nearly Rs. 25 crores
is set apart as part of the programme
for Western Ghats Development. In
view of the importance of the hill high-
way which forms part of the Western
Ghats Development, will the hon.
Prime Minister assure the House that
a sizeable portion of the amount of
Rs. 25 crores will be set apart for the
devolepment of the hill highway in
the Kerala Stafe?

SHR] MORARJI DESAI: I cannot
make another special area in a special
area.

A

Development Projects for North
Bengal

*450. SHRI K. B. CHETTRI: Wil
the Minister of PLANNING be pleased
to state:

(a) names of different projects
cleared and to be cleared by Govern-
ment for the development of North
Bengal;

(b) whether Government of West
Bengal has submitted any scheme for
the development of North Bengal; and

(¢) if so, main features thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). The
Planning Commission approves out-
lays for various heads of development
for the State as a whole. Allocations
for individual projects or areas are
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made by the State Government. No
project specifically for the development
of North Bengal has been referred to
or is pending with the Commission.
The States’ Five Year Plan contains
substantial provisions for investment
in North Bengal, including the develop-
ment of villages, 1 ads., rural markets,
cold storages, milk production, traffic
improvement schemes and industrial .
infrastructure. In addition to the nor-
mal Plan programmes for different
sectors, a sum of Rs, 1 crore has been
provided in 1977-78 for special schemes
for the improvement of drainage and
communications and the development
of growth centres.

SHRI K. B. CHET'TRL: North Bengal
has been neglected in every respect.
There is shortage of power creating
difficulties for tea industry and other
industries. There is the Ramam Hy-
de]l Project and if this is taken up the
power shortage will be made good.
May I know whether you are going to
take up the project in the current
year? What is the total expenditure
and by which time this will be com-
pleted?

SHRI MORARJI DESALI: 'This is for
the State Government to say, not for
me.

SHRI K, B. CHETTRI: In North
Bengal there are backward places like
Naxalbari-Phasidewa and Chopra-
Islampur. There is no industry
there. There was a proposal of the
Government to set up a paper mill. I
would like to know whether Govern-
ment is considering to set up a paper
mill there and if so what are the
salient features.

SHRI MORARIJI DESAI: This
again has to be proposed by the State
Government as I said. I do not know
of any paper plant just now. I will
certainly find it out.

SHRI SAMAR GUHA: When Dr.
K. L. Rao was the Minister for Irriga-
tion and Power, he made a statement—
not once but on several occasions, on
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the floor of the House stating that-a
power Plant will be set up in some
" part of North Bengal—nearabout West
Bengal—Dalkola—which will cover
the necessity of power supply (o
North Bengal and North Bihar,

I want to know from the Prime
Minister what has happened to that
announced power plant at Dalkola.

SHRI MORARJI DESAI: I do not
know much about this particular
power plant. As I said I will have to

find out. 'The information is not with
me.

SHRI SAMAR GUHA: This may
lead to the development of North Ben-
gal—not North Bihar.

SHRI JOYTIRMOY BOSU: Sir, in
view of the fact that North Bengal's
production of tea and jute is contri-
buting substantially to the central ex-
chequer in the shape of foreign ex-
change, we want the flow to remain
uninterrupted. Will the Prime Minis-
ter kindly consider—as to what they
are going to do with regard to the
master plan covering Teesta so as to

stop flooding of water due to siltation
of river?

SHRI MORARJI DESAI: Master
Plan is the concern of the State.

SHRI JYOTIRMOY BOSU: Teesta
Plan is for North Bengal

SHRI MORARJI DESAI: 'That must
be in the State Plan. It cannot be in
the Central Plan. As I said, if the
State does it, we will accept it. Let
them say that they will have it in the
State Plan, I cannot suggest any
plan only for North Bengal. More
than that, there 40 per cent of the peo-
ple are scheduled castes and tribals.
Therefore, it is even more necessary to
pay attention to it. I have no doubt
about it and, if the State Government
sends a Plan for that as part of their
Plan, we will certainly be helpful.

SHRI JYOTIRMOY BOSU: The
question should actually be elaborated
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on this issue. I want to know whether
the Central Government will consider
this issue as a very special issue in
in view of what has been stated in the
floor of the House right now?

MR. SPEAKER: He has already
answered fthat,

SHRI CHITTA BASU: May I know
from the hon. Prime Minister whether:
in view of the development of North
Bengal being of strategic importance,.
he will consider the feasibility and de-
sirability of studying some gpécial
project under the Central Plan to:
meet the growing requirements of
that area in addition to the State Plans-
in this behalf?

SHRI MORARJI DESAI: If that is
going to help this area and if it is also-:
in the national interest, Government
will certainly consider it.

SHRI JOYTIRMOY BOSU: This

should be in addition to the State:
Project.

SHRI MORARJI DESAI: I cannot
say that. If it is an additional pro-

J;ectt. then I will have to find funas for-
hat.

Proiuction of Khadi

*451. SHRI R. V., SWAMINATHAN.

Will the Minister of INDUSTRY be-
Pleased to state:

(a) whether Government propose to
step up the production of Khadi in

the country during the current finan-
cial year;

(b) whether Government are also

proposing to set up more Khadi units.
in the country;

(¢) if so, the total amount allocated
for the development and production
of the Khadi for the current year; and

(d) whether Government are also
considering to reduce the price of
Khadi?
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THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES). (a)
Yes, Sir.

(b) Yes, Sir.

(c) Rs. 18.10 crores have been allo-
cateq for the development and pro-
duction of the Khadi for the current
year as against Rs. 15.00 crores allot-
teq last year.

«(d) Actual price of khadi cloth
would have to depend on the price of
raw. materials like cotton, wool and
cocoon. Cotton and wool have a ten-
dency of rising prices but in cocoon
there is expectation of a downward
irend. The price of the clpth wil] re-
gister increase or decrease according-
ly. -

SHRI R. V. SWAMINATHAN: May
1 know from the hon. Minister whe-
ther he can give a specific answer to
my question as to whether there is
any proposal to reduce the price of
Khadi without affecting the producers,
‘that is the spinners and weavers be-
cause this is an important and vital
point. At times we are giving—on im-
portant occasion—10 to 15 percent
commission. At least, will the
Government now <¢ome forward to
effect a substantial reduction in khadi
price?

SHRI GEORGE FERNANDES: The
price will depepd on the cost of in-
put that goes into it. In the case
of khadi much will depend on the in-
puts that go intp it. So far as subsidy
is concerned, that is a separate issue.
That can be examined.

SHRI R, V. SWAMINATHAN: Whe-
ther Government has got any propo-
sal to give subsidy is my question.

MR. SPEAKER: He said it will be
rconsidered.

SHRI R. V. SWAMINATHAN: 1
want to know whether 1 Government
has got a proposal specifically to give
subsidy to the producers, that is, the
weavers and spinners. »

SHRI GEORGE
There is no such proposal at the mo-

ment.
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SHRI SONU SINGH PATIL: Sir, in
view of the fact that the Janata
Party’s active members have now
agreed to wearing of khadar, thus
resulting in more off-take of khadi,
will the hon'ble Minister consider the
desirability of prov.ding more funds?

SHRI GEORGE FERNANDES: There,
has been an increase of 21 per cent’
in the current year’s outlay. The
Finance Minister in the course of his
Budget speech has observed that no
khadi programme would be allowed
to suffer because of lack of funds.

DR. SUSHILA NAYAR: I would
like to know from the hon'ble Minis-
ter whether the scheme under which
the Khadi Commission was giving
cloth in return for yarn brought by
the consumer, wi'l be re-introduced
as it helps a lot of people.

khadi is meant to
help the poorest people, The poorest
people can only use the ordinary
charkha and not the ambar charkha.
Khadi Commission is at present re-
fusing to take yarn of the ordinary
charkha? Has the government any
proposal to reverse thig so that the
varn of ordinary charkha is also ac-
cepted by the Khadi Commission? ~

Secondly, Sir,

SHRI GEORGE FARNANDES: I
shall examine botn these suggestions.

SHRI VASANT SATHE: Khadi sym-
bolises the spirit of self-reliance and
swadeshi. I woul¢ like to know- in
the modern countext—is there any
thought of helping the spinning of
khadi yarn ss well ag weaving to be
modernised. Whether it is essential
that only cotton yarn be considered as
a raw-materia]l] for khadi? Tt it is
possible to supply man-made fibre at a
cheap rate 1o the khadi producers will
You consider taking that also?

SHRI GEORGE FERNANDES: 1
am glad, Sir, the hon’ble Member
has realised the importance of khadi’
because since 1965-66 there has been
a_ steady fall in the production of
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khadi in the country. In 1965-66 the
production of khadi in the country
was 84.85 million sq. metres whereas
in the current year it is only 61.40
million sq. metres. Similarly, so far
as employment is concerned there is
also a fall from 18.95 lakhs to 10.55
lakhs. At the moment there is a pro-
posal from the Khadi anq Village In-
dustries Commission for the utilisation
of man-made fibre.

=t awmia ;@ wEt A aqEd
f& gad feqediz & amma &r& qHY
@ g fa foad @i aqa T @@ &
HTT F Wa-wg qifag T FT AT
W framar wmr fowd Saar wwad’
Wt g Wi weaa Wy e 7 afe adi

& g7 97 faa #4617

st 9 watfeq :  EET @@
#3 71§ fF (7 99 & TF g6
TH A g |

sl geR W ART@W  ARA
wege walaw, fage & & qa foy &
WET § wHaAT W FIHAT, @rEy gt
F U F SEEIASA FTTF GGA
ST AHT WA qF W@ &, WL R
FT wmAT A F O FROT WA
YT ETHAr F gACA FIT IFTC
nr &, @raark ¥ fagasl &1 FEE
Hfasr 1 adt wu 91, W@ 6
w@l | FAT G ALAAT W1 ITHAT
W @l & faq T Fa« fgREW ¥,
afew faea & fasara WE, T=T ITug
1 fAe & T F@ 9T faar w1 @
2 foqe agt & &l &1 T fae
& ?

st W wawfed : fagc
fage o7 @@y a9 @ Wik foen
T 9T WY GIET FY geqC § 1 wgY
WA 700 @Y FY EEATC F | IAWI
TF A RIE WY g war  fE
HI-HIA & F @y w7 fawfaw w3

ASADHA 22, 1899 (SAKA)

Oral Answers 22

F IR ¥ ¥ g I foar waw
' wEAEFAT § @ FE Iawr &
A |

SHRI R. VENKATARAMANT: The
definition of khadj is that it is hand-
spun and hand-woven. The hon.Minis-
ter has haid that they have propnsals
under consideration to uyse hand-maide
fibres. The handloom industry is al-
ready asing the man-made fibres and
the mill-xpaa yarns. Will the hon.
Minister kindly see that khadi is not
diluted and degraded?

st oy wakfer @ gATd e
& weara A 97, Ig WEATT QrEr wue
faas geid AT &Y aI% ¥ wAT
AT 4T |

THE FRIME MINISTER (SHRI
MORARJI DESAI). The idea is not to
use that mun-made fibre straight into
weaving. The ides is to yse that mate-
rial for spinning yarn and then weav-
ing into cloth. Therefore, there is no
question of dijution of the prineciple.
Does genilm4un understand khad: at
all?

SHRI R, VENKATARAMAN: My
question was whether the man-made
fibre will be spun in charka and that
yarn alone will be used in the khadi
which they propose ‘to make. That
was the question J asked.

it gwr fag wemA s
F AT GEY F FILT FT 57T TZAX
§ T ATER F qTE FTE QAT qETT
gfF 97 Y B 99T R qgEW I
fear wra ?

it W wAfafew aar &1
g AT E
wt Wiw e @Eir Y

%mﬂm&ﬁﬂtﬁ%wﬁ
& wTaTT 93 gfe ATra At Sy oy
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ag aga #7 § e o ot ard
FTHIGNT 4T |TET WX §, g 97 aT
HIRTAT #TAA qMd § FIATTF Iy
gaarey oy & ST & 1 TWF g
TR & o Ay Sfr 7 ayfe F Aod
FH AT ATETN § A€ Fiwq WY qET-9@T

FTFAF AN E 1| TH NFTC A
Ty g At & fauw @y sga
gt agdt & | TEE @ §t wwfa

st o wAmfeR @ AT T
afz #r€ 3ra gaTe I @ 39 7 A=
FT |

SHRI VAYALAR RAVI: Eventhough
the off-take of khadi jg 20 per cent
more than the previous year, it seenis
that the marketing of khadi cloth is
very poor. Moreover, the khadi cloth
is not made avsilable to the poorer
sections in the rural areas. There is
no marketing system in the villages.
May I know frcri the hon. Minister
what are the more effective steps that
are going fc ke tcken in regard fo the
marketing of khadi so that it can
reach the rural population?

SHRI GEORCGE FERNANDES: At
the moment we have 4000 outlets all
over the couniry. We are now con-
cerned with the question of marketing
ihe product. In fact that has been one
of the major hanrdicaps in so far as
this parti:ular industry is concarned.
We are »xamining the question anu I
am sure some stlution will be found.

st oifeer A @ ;. fag
# Q¥ g AT §, #ell wEaT agt
T WY § 1 9T wIEAee @Y dare
g @, 300 FTIT FT gA T &
X IEA oF A%t T A "ga faw
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My § 1 T Nl AERT AGT T
A FTArcargT I fF wrEAeE FoEr
T grar @, o fF faet §F o
FAaT &

Wt AN wAtAfew @ @g @I
qgar oY 99T 74T 97 1 w7 oy gEE
afz sl sear F "W ¥ a1 fag
FaW GTET A€ F( WIT q AT ATAA
ar 98 a7 fa=re fwar s

SHRI HARIKESH BAHADUR: Wit
the hon. Minister kindly see that the
spreading of khadi industry in Jifferent
villages is done so that the unemploy-
ment problem in the rural areas can
be solved {0 some extent? By doaing
so, the unemployment problem \n the
villages can be reduced.

SHRI GEORGE FERNANDES: That
is our effort.

! SER AR qERY : grey
ECIUME FOTET F FA T
fac gl f5 Se ¥ o gu gomy oy
A ¥ ger fegr T ok I R
faeg @rar gat o uwro WX FT
Irarr fEar war « & ag s SR
g & o ovr @y sfww ar e ey
o ¥ frwrer far 74, #a7 97 & fg
FE maEar X F @y ¥ owrd
AT FFT & faaad g1 "
& FEA TEE  FT  garger 7
N o, g9 aF § Afww gEET T
TT FFar § | gAY ;T gIER I
wafast 27 & ww o= fa=me w40 ?

oft W gatafew 1 firdt frrr
T @FN & R ¥ A qT9 TW@ 9WG
1§ g 4@ 0w o feafa
g, a g% 9§ wn, q(T F{ 0
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St WA SET ATEE @ Wede
gy, AL OF WY W W JaE
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FeE WiT |t I@w ¥ ¥ fAwrer
T A & AR F AEETd Agr &r
ar @

sl A wAWfEa @ H  wEr §
f& g@ wug fEar =afsa w1 (e 99
F X H w1 AAET @Y § 1 W
gd adr sy oSy, S ogw
JHe 39 9T Ifaq Frdargr FE |

ot s faw o s AET AERw
F1 yg JwETa § fF ey g
Fetea w7 it wraw o gEl w3
gl #F1 aE gAOTHRERT F fawr
g o @ & WK 9T § i 9t ag
F 49T F F9F F47 oW §, FF @
FreamEl ¥ 7w #1 qwry & fag fq2
F90 & 7 Fg @& FT ATAAT HIT
gl & wwes & f@gare § 1 F@T
GTEY ATHTET AT HR AT 51w
wt gaq FAITIET FT IWT JWE@ X
T qure W w7 wifow F@ § foa
TE ¥ 9§ FI@WMALR WIT FIGA
N &7 AFETA AW FT AT FQ@
g7

t o wAffea: ot aw
Y %% F famfor &7 @A §, WA
36 wogr frata o7 fear amar § 8]
T wen-wew  feer F #9€ 9gAT

qHE FTX § | WA EF qwg A B
g gare gY 5 few gwr &7 @t
FATE T, AY g9 99 9% fa=re w9,
I FATAT FT ATAT | g7 AH T
qOqT ¥ FTH HCA AT AW AT
FEATE FT AFAT F, FH@AT { A
1 FEr aearg faedy @, 9 g
Fa et # faeredt 1 gl geag
qGT AT W g F oweA w7
Ft A § | IS W 9 M-
AT WIS UV FTH FIA AT FIFT FT
oF war famar & 2 A€ frow &
@l TN qT9 Afed ®T AW X G
drv wqr fema § 1 oY 9EY
g

atgdt aoEe g ¢ woer wERT,
# WM F ATRT WA AERd § g@Ar
aTgar g fF i It 7 @ge 9@ 3%
g 99 fFe ar @EgT T@gAT =T F
faars «ni & 63T dav @ af
@1 #r 9E% faq Adr AgEw wrd
CHET @ gAY s wgl
9gY HIX qg F§ 97 FL A Iq@ A
ggx  war faar «rd ?

MR. SPEAKER: That is why it is
difficult for me to call any member,
Now I call Mr. Mavalankar.

PROF. P. G. MAVALANKAR: The
hon, Minister has already assured the
House that Government wants to see
that the production of Kadhi goes up.
But in reply to one supplementary
question he has stated that production
of Khadi has progressively gone down
in the last ten years. May I know
whether the Government will go into
the causes of it-apart from the fact that
the previous Government did not have
intentions to step up Khadi production
and find out whether the functioning
of the Khadi Board was responsible for
it?.

SHRI GEORGE FERNANDES: We
will look into that.
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SHRI A. C. GEORGE: Sir, the Khadi
Gramodyog Bhavan in Bombay is one
of the most important outlets. If I
remember correct it has the maximum
turn over among the Khadi Bhandars
in this country. In view of the fact
that the Minister is trying his best to
improve the marketing, is the Minister
aware that for the past 22 days it has
been closed down due to labour trouble
Will the Minister see that their just
demands are met and the Khadt
Gramodhyog Bhavan reopened at the
earliest opportunity.

SHRI GEORGE FERNANDES: Sir.
I will look into that.

sratcrymE: § Her wgeg
q AAAT ATgar g fw AT qAFT @y
AN ¢ I F wfg e fFw 2T #
gy &7 AT # )
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WHAAMA A QT AE H E F 37 *Y

AT, 78 2 &

They are all super-imposed white

elephants who have either been de-
feated politicians or congressites in

power previously.
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SHRI K. SURYANARAYANA:
May I know whether the government
have received any complaints from
the Khadi Commission workers in
various States regarding the Com-
mission, theiy salaries, wage board
and other matters and if so, what
action is the governing considering
to take to help them? ‘

SHRI GEORGE FERNANDES: I
do not have before me at the moment
any such complaint.

MR. SPEAKER: Short Notice
Question.

SHRI HARI VISHNU KAMATH: *
On a point of order, Sir. «
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MR. SPEAKER: I know the next
question is yours and it is very im-
portant. But what cap I do? So
many members rose to put supple-
mentaries on the previous question.

SHRI HARI VISHNU KAMATH:
The proviso to rule 46 reads thus:

“Provided that a question not
reached for oral answer may be
answered after the end of the
Question Hour with the permission
of the Speaker if the Minister re-
presents to the Speaker that the
question is one of special public
interest to which he desires to give
a reply.”

I hope you will grant me permission,
Sir, to put it and the Minister also
is prepared to answer the gquestion,

MR. SPEAKER: You can speak
for yourself but you are speaking for
the Minister also:

Now, Short Notice Question.
SHORT NOTICE QUESTION

Supply of Uranium by USA for
Tarapur - Atomic Power ‘Station

+
S.N.Q. 17. SHRI JYOTIRMOY BOSU:
SHRI SAUGATA ROY:
DR. MURLI MANOHAR

JOSHI:
SHRI G. M. BANAT-
WALLA:
SHRI C. K. CHANDRA-
PPAN:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the US. Government
have recently agreed to resume sup-
ply of enriched uranium. to Tarapur
Atomic Power Staticn; and

(b) if so, under what conditions?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
The U.S. Nuclear Regulatory Com-
mission, on June 28, 19877, directed
the issuance of the pending export
licence XSNM-845 authorising the
shipment of enriched uranium fuel
for the Tarapur Atomic Power Station.
There is no pre-condition as such but
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there is an understanding that dis-
cussions would be held between
U.S.A and India on the larger question
of nuclear proliferation,

SHRI JYOTIRMOY BOSU: “sir, 1.
am quoting an observation and I
would like the hon. Prime Minister
to say whether it is correct or not:

“Apart from various delay in
approving contracted supplies of
fuel for Tarapur, explanation at
the lower level of President Car-
ter's new nuclear policy leave little
doubt that all efforts would be
made to persuade India to open all
its nuclear facilities to internation-
al inspection and to prevent it from
re-processing spent fuel derived

from whatever source,” ,

Is the observation correct and is
therc a condition like that in the
agreement between our government
and the US Government?

SHRI MORARJI DESAI: There is
no guch condition. If there is a con-
dition, I will never agree to it.

SHR] JYOTIRMOY BOSU: What
are the reasons why the US stopped
supply of enriched uranium to India?
It is a fact that the US is committed
to supply nuclear fuel to the Tara-
pur reactor for itg life time, but by
raising the bogey of nuclear proli-
feration, pressure has been built up
in that country against maintaining
supplieg to India. The US adminis-
tration dilly-dallied over the pre-
vious consignment of nine tonnes for
over a year and India had to spend
1 lakh dollars to transport the ura-
nium by air at the last moment. Is
it correct or not?

SHRI MORARJI DESAI: It was
held up for a year no doubt because
of wvarious objections raised. Those
objections are pnow withdrawn and
they have sent it already, And, we
have pnot agreed to any condition.

SHRI JYOTIRMOY BOSU:; What
about India having had to spend 1
lakh dollars or Rs. 8 lakhs?

SHRI MORARJI DESAI: This is
news to me; I do not know,
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SHRI G. M. BANATWALLA: Is it
a fact that since the peaceful ex-
pPlosions of 1974, the United States
has beep anxious to re-write the
agreement for the supply of enriched
uranium to our Tarapur atomic
power station? Was our government
sounded by the United States in the
matter to the effect that it wishes to
so re-write the agreement that peace-
ful explosions by our country are
made impossible in future?

SHRI MORARJI DESAI. It is true
that the explosion that was made here
for peaceful purposes—as it was
claimed—has been misunderstood.
And, therefore, it createq al] these
difficulties. There is no question of
any other explosion now for peace-
ful purposes. And this has been
cleared in our talks. Therefore, this
is not going to arise how.

SHRI C, K. CHANDRAFPAN: The
Prime Minister had said that the U.S.
is sending enriched uranium to this
country without any pre-condition.
At the same time it is said, in the
last part of the statement, that there
will be talks between India and the
United Stateg on the question of nu-
clear proliferation. I would like to
know, in this context, whether it was
not a fact that the U.S, was exert-
ing a kind of pressure on our coun-
try to toe its line on nuclear non-
proliferation; and otherwise to starve
Tarapur of nuclear enriched ura-
nium? And now, when they are
offering nuclear uranium fuel, what
is it that we should discuss with the
US. on this basic policy of nuclear
proliferation?

.

There js another matter. Are we
in a position—I don't know; I would
like the Prime Minister to answer—
to try to utilize our own uranium de-
posits—may be not in the immediate
future—but is the government plann-
ing with that perspective, to make
use of our own uranium resourceg for
the future?

SHR] MORARJI DESAI: Coming to
the last guestion first, there are two
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ways of using uranium: one ig using
uranium in the natural form, gnd an-
other js using enricherd wuranium.
The Tarapur plant is built for enrich-
ed uranium; and, therefore, there it
has to be used. We cannot use na-
tural uranium, there. If you want
to do that, we will have to scrap the
plant and build 3 new plant, which
is not at all necessary.

Coming to the other question on
nuclear proliferation, that question is
important for the whole world; and
we are interested jn it as much, The
difficulty was only about signing a
treaty. We have not signed it, I said
that as long as those who possess
atomic weapons and go on doing the
explosions do not give them up, we
cannot sign a treaty like that, with
those people. Therefore, there is no
question; but we are interested in
seeing that proliferation does not take
place. We are interested, therefore,
that these powerful countries also
give up this policy; and it is on those
lines that we are going to have talks.

SHRI SHYAMNANDAN MISHRA:
It beats me completely: Why should
the Government of India recognize
the locus standi of the Regulatory
Commission? e have got a treaty
between the U.S. and our country so
far as this Tarapur project ijs concern-
ed. The terms of the treaty are gver-
riding, They are absolute, But yet
we are recognising the status of the
Regulatory Commission. Now _the
hon. Prime Minister was pleased to
say that the Regulatory Commission
is disposed” favourably towards us.
Why should the Government of India
persuade itself to accepting the status
of the Regulatory Commission under
the treaty? Secondly, what has been
the conclusive proof so far as the
change in the attitude of the United
States is concerned? Is it not the
over-generous attitude of the Prime
Minister, as revealed in his state-
ment in May last, that he would be
prepared for inspection by them of
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any one of these plants in this coun-
try? That jg what wag reported in
the paper.

SHRI MORARJI DESAI: I think it
is only in his imegination. I never
said it, and I will never agree to any
inspection by anybody, until they
allow me to inspect their plants.
We are not going to allow it, and I
have sajd that. The hon. Member
seems to be drawing on his imagina-
tion, I am afraid. I have not made
that statement. I do not know how
he read this. I hope he will show
it to me so that I could pull up the
paper concerned how they could put
a wrong thing in my mouth. There
is no question of the Regulatory Com-
mission being recognised by us. It is
not for me to keep the Regulatory
Commission or not to keep it. I have
not signed it and I am not going to
sign it.

T =

SHRI SHYAMNANDAN MISHRA:
My question has been stopped in the
middle, o »

MR. SPEAKER: He has answered
it,

SHR]I SHYAMNANDAN MISHRA:
I am very glad that the Prime Mini-
sler has clarifled the position. But
this is what appeared in the news-
papers,

MR. SPEAKER: He has asked you
to show it to him,

SHRI SHYAMNANDAN MISHRA:
The further question I was about to
ask was how much supplies have
been shipped by the United States
Government so far? )

SHRI MORARJI DESAI: Licence
for 12 tonnes was issued on 29-6-77
and that is coming.

SHRI BEDABRATA BARUA: The
Prime Minister in the course of his
Teply just now made a very signifi-
1351 LS. —2
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cant statement. He has stated that
there is no question of any further
peaceful explosion, Nuclear energy
for peaceful purposes will always en-
tail peaceful explosion, Now it looks
as though the position is that there
is a new commitment by the Govern-
ment of India that they will not resort
to peaceful explosion, even if it is
necessary, because of international
commitment,

SHRI MORARJI DESAI: No such
explosion is necessary, in my view.
If the previous government had a dif-
ferent view, it is not my fault. They
were wrong in saying so.

SHRI N. SREEKANTAN NAIR:
Wil] the hon. Prime Minister be plea-
sed to state whether he has come
across a newspaper report that our
supply of enriched uranium will be
in two consignments angd that while
the first consignment will be sent by
plane, the second consignment will be
despatched only after the American
inspection team has inspected the
Tarapore plant?

Ry |

SHRI MORARJI DESAI: I do not
know from where he has got this
information. I do not know it.

SHRI YASHWANTRAO CHAVAN:
A very important question i being
discussed on account of this Short
Notice Question, We welcome the
statement from the Prime Minister
that no condition of inspection is ac-
cepted. We are very glad for jt. It
is also very good that he has accepted
the position that we will not sign
the nuclear non-proliferation treaty,
because it is discriminatory. We are
very glad because this is the accept-
ed policy of the Government for
long. Now he has expressed his
personal view sbout the explosion or
implosion for peaceful purposes. Are
we going by his personel views in this
matter, or are we guided by certain
scientific and technological views and
requirements in this matter? It js an
accepted view, even jn the world of
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nuclear scientists, that there is some-
thing like peacefu] explosion which
is necessary for developmental pur-
poses, It is an accepted proposition.
Have we given it up for all time only
to get certain things from the Ame-
rican Government? If thet is so, we
are afraid that possibly we are com-
promising a very great national inte-
rest in this matter, because the deve-
lopment of nuclear technology is very
important, Therefore, I wish that
even by implication the Prime Minis-
ter has not accepted this position. I
woulg like to have a clarification on
thig point.

r SHRI MORARJ1 DESAIL I would
be very happy if my hon. friend clari-
fies his k.nowledgg about atomic
energy. (Interruptions)

1 am talking only of scientists, I
do not claim to be a sclenust nor
can the hon, Member clalm o be a
scientist, I had taken selence in my
college days, but I have forgotten it,
I do not remember it now.

MR. SPEAKER It must have been
long, long ago B

SHRI MORA.BJI DESAI: Even then,
it is better. I had some scientific
training. I wonder if he has it. That
ig why all the time shouting goes on.

SHRI YASHWANTRAO CHAVAN:
The difficulty is about half-learning
of science.

SHRI MORARJ] DESAI: Hali-
learning mccording to him, but how
is he qualified to say what constitutes
learning of science? That is what he
does not clarify, I do not want to
enter into an argument.

I agree with him that I should not
make a commitment for all future
time. ] cannot say that I know every-
thing about the future or even every-

thing about the present, but as far-

as I have understood the question, I
have come to this conclusion that no
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explosion is necess’ary for a peaceful
purpose or, for use of atomic energy
for peaceful purposes. That s the
conclusion I have reached. That is
why 1 said there wag no question of
an explosion. But, if anything is
necessary, we can always have it in
consultation with other people. No-
body will object to jt if it is neces-
sary, if they are convinced. If I am
convinced, I cap convince them_ If
I require your help, I will have to
convince you, Otherwise, nobody will
help me.

i

SHRI SAMAR GUHA: Although we
are short of enriched uranium, we
have our Jaduguda urgnium ore. I
want to know from the hon. Prime
Minister what gteps have been taken
to prepare enriched uranium from
the nature ore of uranium that ia
available at Jaduguda.

Secondly, I want to know from
the hon. Prime Minister whether
there has been any kind of restric-
tion grom the gupplier of enriched
uranium that when it is used in Tara-
pur...

MR. SPEAKER: He" has repeated
that there is no condition at all. You
are wasting the time of the House by
asking the same guestion,

SHRI SAMAR GUHA: The trouble
with enriched uranium is that its by-
product plutonium, is an, explosive
material, 1 want to know from him
whether any restriction has been im-
posed on the use of uranium for the
recovery of plutonium and the pre-
servation of plutonium in our stock-
pile?

Explosion, for peaceful purposes
wag made in Russia and U.S.A. Now
they are using nuclear engineering for
exploration of o0il, exploration of
mines, construction of dams, diver-
sion of rivers etc. I have followed
this process of the peacefu] uses of
nuclear energy for the last ten years
and innumerable questions and dis-
cussions have been raised in this
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House. I say that development of
nuclear engineering in gur country has
got great potential. Is it not a fact
that the Atomic Energy Commission-
er is' completely differing with this
idea? They are of the opinion that
it can be used for very fruitful deve-
lopmental purposes in our country,
far the exploration of oil, for the
exploration of mines and also for
diversification of rivers and construe-
1tion of dams. That was the report of
the Atomic Energy Commission,

SHRI MORARJI DESAI. I have

sald very clearly that no authority in"

the world can prevent us from déing
what we want or if we think it is
necessary to use atomic energy and
nuclear energy for peaceful purposes,

SHRI SAMAR GUHA: Sir, I ask...

MR. SPEAKER: I _suggest that some
day we must have a meeting in_the
Central Hall go that you can speak
on puclear energy. It will be very
useful and it will be a very learned
Jecture. Unfortunately, this js only
a Questjon Hour,

SHRI SAMAR GUHA: I will finish
in one gentence. I ask the hon. Prime
Minister to explain this. According
to the report and the decision of the
Atomic Energy Commission, they have
clearly said that peaceful nuclear
engineering technology can be used
for certain purposes, That was the
firm opinion of the Atomic Energy
Commission according to the report
that was made available to us. Have
they changed their opinion now?

SHRI MORARJI DESAI: I have re-
plied that already, Whatever nuclear
engineering is necessary for peaceful
Purposes, will be done. e

" DR. SUBRAMANIAM SWAMY. The
Prime Minister's statement today is
somewhat deflnite than the earlier
one which he made some time ago,
when he said that .he did not know
.Whether nuclear explosions were ne-
cessary for peaceful purposes. Now,
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he said categorically that no nuclear
explosions are necessary for peaceful
purposes. (Interruptiong) I stand cor-
rected and we would be happy if that
is ruled out. I would like the Prime
Minister to answer this. Will he pre-
sent a white paper or some document
to this House so that this knowledge
that is available to him, can also be
made available to other Members of
Parliament who could then at least
revise their original stand that nu-
cleap. explosions are necessary for
peaceful purposes?

SHRI MORARJI DESAIL: I do not
propose to do any such thing.

PROF, P. G- MAVALANKAR. Ih
view of the fact that the working of
Tarapur” Atomic Power Station was
considerably hampered because of lack
of supply of enriched uraniumi, may
I’ ask whether he has assured of him-
self that this supply will' now be ,Te-
gular and adequate, and second.[x

~whether ‘this was the psint which alsa

came up in his correspondence with
President Carter when both have
assumed power, one in America end
the other happily in India?

SHRI MORARJI DESATI: Well, I
hope, it will be regular now. But
who can gay what will happen in the
future? That was certainly one of
the items in the correspondence too.

SHRI A. C. GEORGE; In view of
the fact that there 15 slight confusion
in the reply—I never question the
bonafides of our hon. Prime Minister;
may be there is a glight confusion in
the use of words ‘implosion’ or ‘ex-
plosion’—may 1 get a categorical as-
surance from the Prime Minister that
according to scientific advice for the
needs of the country, we will resort
to any nuclear experiment—if he has
any obsession about the word ‘implo-
sion’ or ‘explosion’—which is needed
for the development of this country?

SHRI MORARJI DESAI: I do not

propose to say anything beyond what
I have stated.
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SHRI R. V. SWAMINATHAN: May
I know from the Prime Minister whet-
her it is not a fact that the supply of
uranium by the U.S. Government is
not under the treaty entered into by
India and U.S. and that one of the
terms is that it is obligatory on the
part of the U.S, Government to supply
uranium regularly and, if so, what is
the action that the Prime Minister is
going to take in this matter?

BHRI MORARJI DESAI: On what?
MR. SPEAKER: Dr. Sushila Nayar.

DR. SUSHILA NAYAR: I want to
know from the Prime Minister whether
he is aware that the radiation from
atomic = explosions, whatever their
purpose, peaceful or otherwise, Con-
stitutes very serious health hazard
and the deleterious genetic effects can
continue to operate for four to five
generations, In view of this, I want
to know whether any study has been
made of the extent of radiation produ-
ced by the last atomic explosion and,
if not, whether he will make it and
make sure that. health hazards are

avoided before any further explosion
is made.

SHRI MORARJI DESAI: Fortuna-
tely, there was no such radiation in
the last explosion.

SHRI RAM JETHMALANI: I want
to know whether the Prime Minister
can tell us if the restoration of demo-
cracy in this country helped to pro-
cure resumption of American supplies
of this material and I also want to
know whether the Prime Minister can
tell us that within the reasonably
foreseeable furture we can develop in-
dependence of these supplies from
abroad.

SHRI MORARJI DESAI: I do not
want to analyse the causes of under-
standing. It is no use complicating
these matters further. Therefore, I do
oot want to enter into this argument.

SHRI RAM JETHMALANI: What
about the second part of my question
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MR. SPEAKER: The second part is
also answered.

o favm AR wefTT 0 & o
STAAT Svgar § fF S« ag wer v fy
waf & o g dAfae fow wr &,
I 15 WS TG §, WX gg W wqr
Tar & i g 39 S wY A A
¢, v wrew  fafaee & o o8 Far £
f& f1f Nt o-faehe &7 & o=
g Ffaw #7A7 q2ar §, @t 38 W

. Fg ¥ AT ST § oA ﬁﬁr'uﬁ‘t Ffw

FIAT QIAT & 7

SHRI MORARJI DESAI: I have never
said that. Why are these words attri-
buted to me? If this misunderstanding
takes place here, I do not know what
will happen outside?

WRITTEN ANSWERS TO QUESTIONS

Associationg of Government
- Employees

*446. SHRI CHATURBHUJ: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government propose
to liberalise fhe rules relating to the
formation of trade uniong and gssocia-
tions by the Government employees;
and

(b) what other effective channels
for redressal of their grievances are
proposed to be provided?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) There is no restriction on the
formation by Government employees
of trade Unions or Service Associations
as the case may be. -

(b) In October, 1966, Government
introduced a Scheme for Joint Consul-
tative Machinery and Compulsory Ar-
bitration for Central Government Em-
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ployees, with the object of promoting
harmonious relations and of securing
the greatest measure of cooperation
between Government and the general
body of its employees. Under the
Scheme, Joint Councils are set up at
different levels to enable the govern-
ment to have discussions and consul-
tations with the representatives of the
staff on all matters of common interest
relating to conditions of work and ser-
vice, welfare of employees, improve-
ment of efficiency and standards of
work. This Scheme continues to be in
operation. ’

Indo-US Meeting on Science and
Technology

*448. SHRI M. RAM GOPAL REDDY:

Will the Minister of PLANNING be
pleased to state:

(a) whether Indo-US meeting on
Science and Technology was held in

USA in the 2nd week of June, 1977;
and

{b) if so, outcome of the talks?

‘THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir. A
meeting of the Indo-US Sub-commis-
sion on Science & Technology which
was constituted under an agreement
between India and USA in October,
1974, was held in Washington on the
16th and 17th June, 1977.

(b) The Sub-commission agreed on
several new and expanded areas of
mutual interest for scientific coopera.
tion and scientific exchange. In the
fleld of agriculture and water re-
sources, the new areas identified for
cooperation will include improved crop
production efficiency, plant pest and
disease control, improved animal pro-
duction, improving the quality of food
and feed resources, improving the
efficiency of inorganic fertilisers, bio-
logical nitrogen-fixation, use of plant
materials for paper production, wildlife
conservation, economics of agricultural
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marketing and production and studieg

of small farming and small “agricul-
tural business systems.

In the field of energy, environment
and natural resources, proposals for
cooperation in solar energy, fluidized
bed combustion and hot gas cleanup of
coal combustion were discussed. The
latter two would be flnalised after the
visit of a US team of experls to India
for discussion with Indian agencies
concerned. It was also agreed to plan
a bi-national seminar on joint areas of

_environmental inferest. 'The need to

hold scientific workshops to identify
research and development problems in
topics™of importance such as arid land
research, remote sensing for develop-

ment, seismology dnd earthquake
engineering, aimed at formulating
specific proposals for collaborative

activity was agreed upon.

In the area of health, new collabor-
ative activities have been developed in
leprosy and filariasis, and health de-
livery systems. It was agreed that
additional emphasis would be put on
joint activities in flelds such as malaria
and health effects of yogic techniques.
Exchange of scientists in these areas
would be promoted.

Collaborative programmes would be
undertaken on flat conductor cables,
radio and microwave antenna measure-
ments, Standard Reference, Materials,
and dimensional metrology.’

In the fleld of information sciences,
apart from endorsing bilateral joint
Indo-US seminars, the Sub-commission
agreed on the need to explore the pos-
sibility of cooperative programmes in
new directions, e.g. improved access to
US technical reports, compilation and
retrieval of information about scientifie
research, on line-searching in India of
US data bases etc.

The Sub-commission also noted the
need for joint examinatioh of the
means of developing ocean sciences
research programmes of mutual in-
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[Shri Morarji Desail
terest and agreed on convening a
workshop of scientists and officials for
this purpose.

Release of Shri Ananda Murti of
Ananda Marg

#452. SHRI HARI VISHNU KAMATH:
Will the Minister of HOME AFFAIRS
ve pleased to state:

(a) whether it is a fact that re-
presentations have been made to the
offect that the leader of Ananda Marg,
Shri Anande Murtd wes convicted on
falge evidence, that he was poisoned
when he was in detention and that he
be releaseg on bail, pending appeal;

(b) if so, the names of individuals
and organisation wheo have made such
representations; and

(c) the reaction of Government
thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
{a) and (b). Representations have been
received from a large number of indi-

\viduals and organisations on some Or
all of the grounds mentioned in part
{a) of the Question. The names of
some of fhem are as underi—

(i) Ananda Marga Pracharaka
Samgha with their ceniral office in
India and sectorial office in Berlin,
West Germany.

(ii) Shri Samar Guha, M.P.

(iii) Syed Abdulla Bukhari, Shahi
Imam, Jama Masjid, Delhi.

(iv) Lord Gardiner, M.P., UK.
* (v) Mrs. Jill Knight, M.P., U.K.
(vi) Mrs. Joyce Butler, M.P.,, UK

(vii) Shri Edward Loyden, M.P.,
UK.

(viii) Lord Fenner Brockway, M.P.
UK.

{e) Shri P. R. Sarkar qlias Anand
Murti wag convicted by the Additional
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Sessions Judge, Patna, under Sections
120B/302, 109 and 201/109 I.P.C. and
sentenced lo imprisonment for life on
29.11.1976. An appeal against the
judgement of the SesSions Court was
filed by Shari Sarkar in the High Court
on 25-1-1877. This has been admiited
and will be taken up when the court
reopens after the summer vacation.
Since the matter is sub-judice, it is for
the courts to decide whether. or not
the evidence against Shri P. R. Sarkar
alias Anand Murti is adequafe and
reliable, or whether he could be ac-
quitied of all the charges or his bail
application epuld. be: aceepted.

TV Coverage of Public Speechies made
by Shri- Sanjay Gandhi.

#453. SHRI SHIV SAMPATI RAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the particulars of the TV cover-
age of the public speeches of Shri
Sanjay Gandhi ang his visits to vari-
ous places inside the country and out-
side the country from 1st July, 1975
to 15th March, 1977;

(b) the particulars of film stars,
film actresses, Central Ministers and
other Government officials of the
Ministry of Information and Broad-
casting who accompanied Shri Sanjay.
Gandhi on his visits to various places
during the above period;

(c) whg bore the expenditure incur-
red on the persons accompanying Shri
Sanjay Gandhi during his visit to
various places; and

(d) the reaction of Government
thereio?

'THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) A statement giving the
particulars of the TV coverages of
public speeches of Shri Sanjay Gandhi.

and his visits to various places inside.
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and outside the country during the
period July, 1975 to March 15, 1977 is
placed“on the Table of the House.

(b) and (c). The film and sound re-
cording teams, who made the cover-
ages in all cases, did not accompany
Shri Sanjay Gandhi. IAdependently
they went on official tour to the venue
of these events and the expenditure on
the travelling and daily allowance was
borne by the Government. In the case
of Central Winisters and Government
officials, the information is being col-
lected 4nd will be placed on the Table
of the Homse. Government has mo
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information whether film stars, and film
actresses, who are private individuals,
accompanied Shri Sanjay Gandhi dur-
ing his visits to various places. It is
also not possible for the Government
to collect such information from in-
dividual film artists,

(d) 'The publicity accorded to Shri
Sanjay Gandhi by Government Media
is one of the matters which has been
looked into by the Dass Committee on
Misuse of Mass Media. Further action
in the matter would depend on the
findings of the Comumnittee and Gowvern-
maris - decldion thereon.

Statement

T. V. coverages provided to the public steeches of Shri Sanjay Gandhi and his visits to
various places Ivside and outside Country during the pericd 15t Yuly, 1975 to 15th Aarch, 1977

December, 1975

10 Visit to old Delki for cleanliness drive.

28-31

A.I.C.C. Sessior at Kzma Gata Mesru Nager—(this coversrge was

part of the Coversge provided for the then Prime Min’'ster).

Yanuary, 1976

20 Youth Congress function to felicitete Yrgosliv Ycuth Delcgation
in Delbi.
28 Speech at Meeting of Harijans in Delh..
February, 1976
21 Visit to Calcutta.
23 Visit to Patna.
26 Addressing Minority Community conference at Bhopal.

March, 1976
7

Speech at A.I.C.C. meeting

13 Visit to N.D. M C. Housing Colonies in Delhi.

21 & 22 Visit to Andhra Pradesh.

24 & 25 Visit to Bikaner.

28 & 29 Visit to Lucknow and Rae-Bareilly. Interview with Malych m Daily.
April, 1976

4 to 16 Visit to Ferozpur, Amritsar and other places in Punjeb srd B:ereut

in U. P.

Mav, 1976

2&3 Visit to Agra.

17& 18 Visit to Lucknow, Sitepurend Lekh'mpur in U.P.

23 to 26 Tour of West Bengal.



47 Written Answers

June, 1976
5 to II

20
29
.raldy, 1976

9 & 10

August, 1976

-

w N

24

September, 1976
6

21

b::obcr, 1976
2

3 &4
8 to 10

13

16 & 17

18

21

29 to 31
November, 1976
9

14

17

18 to 23

28 (\I
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Vislt to Moscow, Yaravan and Tashkent. (This coverage, was part
of the thea Prime Minister's visit to U.S.S.R.).

Visit to West U.P,
Visit to Bulandshahar.

Visit to Sultan;;ur and Amethi.
Visit to Lucknow and Sultanpur.

Visit to Family Planning Camps in Haryana,
Visit to Bhatinda, Punjab.

“Visit to Government Servants colonies in South Delhl.

Visit to Re-settlement colonies in Delhi and speech at a Youth}
Congress meetting.

Visit to Rajghat, Shanti Van and Vijay Ghatin Delhi.
Speech at a Family planning camp in Delhi.

Visit to South Delhi colonies.

Visit to Family plannirg camps in Delhl.

Inaugration of a new road in Narela.
Visit to Banswara, Rajasthan.

Visit to Mauritius (Dry) (The cmreruge at Mauritius was part of
the coverage provided for the then Prime Minister. )

Return from Mauritius (Film) .

Visit to Varanasi, Allahabad and Fatehpur.
Visit to Kanpur. -

Visit to Youth Camp at Ajnala.
Visit to Bombay, Poona, Nagpur, Nalar da and Aurangabad.}

Visit to Ajna.a.

Laying Foundation stone of a post office ip Delhi.

Press Conference in Delh:.

Speeches and engagement at Calcutta and the A. I. C. C. Session
at Gaubhatl,

(The wverafc at Gauhati was a part of the coversge for the then
Prime Minister).

Visit to flood affected areas in Madras.
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50
December, 1976 k
5t 7 Visit to Sabaranpur, Dehradun and Hardwar.
1z Foundation stone laying of Labour Colony in Delhi.
14 Inauguration of Youth magazine in Delhi.
1B to 19 Visit to Bibar.
23 Inauguration of Arya Yuvak Sammelan in Delhi.
25 & 26 Visit to flood- affected areas in Andhra Pradesh and address to
Youth Congress.
January, 1977
3t06 Visit to Lucknow, Sultanpur, Pratapgarh, Jaunpur and Rae- Bareilly.
8 to 10 Visit to Faizabad, Gorakhpur, Basti and Deoria.
1 ) Visit to Karnal. )
13 Inauguration of Marriage consulting Cell in Delhi.
15 Visit to Patiala. -
16 Visit to..Ganganagar, Bikaner and Jatpur. N
17 to 30 Tour of Orissa.
31 Speech in Delbi.
February, 1977
17 Visit to Sultanpur.
18 Speech in Delhi.
22 Address to Congress-men in Delhi.
25

March, 1977
15

Speech at Family Planning Rally in Delhi.

News -item about alleged firing on Shri Sanjay Gandhi’s car near
Sultanpur.

(This was taken as a “dry’ news item in the news bulletin on the
basis of radio pool copy).

Small Newspapers

*454. SHRI VASANT SATHE: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have re-
ceived a proposal for enactment of
price page schedule to ensure survival
of small newspapers in competition
with big papers owned by business
magnets; and

(b) if so, the reaction of Govern-
ment thereto and the steps taken/pro-
posed to safeguard and promote the
growth of small newspapers in the
regional languages?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

. (b) The Supreme Court in case of
Sakal Papers (P) Ltd. & Ors. V. the
Union of India (1962) 3 S.C.R. 842 and

Writ petition Nos, 334/71, 175, 186 and
264 of 1972 on the Import Policy of
Newsprint for 1972-73, had declared
the Newspaper (Price & Page) Act,
1956 and the Order passed thereunder
as unconstitutional and wvoid. There-
fore, the question of promoting fresh
legislation and re-introducing the Price-

Page Schedule requires careful exami-
nation.

As regards, steps taken to safeguard
and promote the growth of small news-
papers, a statement is laid on the
‘Table of the House.

Statement
Assistance provided to Small
Newspapers “ e

To encourage the small newspapers,
the Press In.tommtion Bureau has a
number of services. In-depth stories
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written in simple and capsule form
covering developments in agriculture,
industry, science and technology and
social sciences are being prepared every
month and released in 2all the major
languages. A digest of newg is issued
by the regional/branch offices of the
Bureau in the languages of the region.

Photo and ebonoid blocks are also
supplied to the small newspapers. The
ebonoid supply, started in 1964, serves
papers which cannot afford the cost of
block making.

A new photo service in the form of
“Charba” was started in September,
1971 to help and encourage TUrdu
papers printed by lithe process.
“Charba” is the impression of Zinc
block on a svecially treated paper
meant for reproduction.

Small newspapers can get their re-
quirement of newsprint from NEFPA
which is cheaper than imported news-
print. They also have the option to
take all their reguirements from High
Sea Sales.

Small newspapers are given priority
for import of printing machinery and
allied equipment over medium and big
newspapers.

Newspapers with a circulation of less
than 2,000 copies are exempted from
the provisions relating fo the submis-
sion of Chartered Accountant Certi-
ficate to prove their utilization of
newsprint.

Every effort is made by the Direc-
torate of Advertising and Visual Pub-
licity to make increasing use of small
newspapers and periodicals particular-
1y for mass campaigns for which
readership of the people in all walks
of life is required.

Recruitment Rules in Kandla Port
Trust

#455 SHRI ANANT DAVE: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

{(a) whether the recrujtment rules
jn Kandla Port Trust in existence
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prior to the formation of the Port
Trust have been altered by the port
trust authorities in contravention of
Section 29(1) (f) of the Major Puort
Trust Act 1963 to certain avourite
persons;

(b) whether there iz great resent-
ment among other members of the
staff working in Kandla Port Trust;

(c) whether this arbitrary altera-
tion of recruitment rules has caused
great hardship to senior persons who
have been thus deprived of promotion
efc.; and

(d) whether Government propose
to take any action in this regard to.
improve the situatjon and if so, the
particulars thereof?

'THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) In ¥ay, 1976
some changes to widen the avenues of
promotion in certain categories were
made by the Kandla Port Trust Board
in accordance with the agreed conclu-
sions reached in discussions with the
recognised union and within the powers
available to the Board under Regula-
tion 7 of the Kandla Port Employees
(Recruitment, Seniority and Promeo-
tion) Regulation, 1964.

(b) to (d). The latest changes affect-
ed prospects of promotion of staff in a
few categories where such staff will
share higher promotional posts with
some additional categories. Some re-
presentationg to this effect have been
received and the Kandla Port Trust
has held discussions with the TUnion
rzzrecsntatives and are re-examining
thz maiter.

Project Report on Sub-Plan for Tribal
Areas

*456. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the project reports on
sub-plan for tribal areas have been
finalised; and
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(b) the progress made so far in
achieving the objectives of the sub-
plan? -

THE, MI‘NISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) The tribal sub-plan areas are to
‘be covered by 155 Integrated Tribal
Development Projects. 'The State Gov-
ernments have submitted so far 121
Projects Reperts, which have been dis-
cussed and approved by the Govern-
ment of India, subjeét to certain obser-
vatiens.

{(by With the implementation ef the
new programme, the lével of invest-
ment in the fribal areas from  State
Plans is being substantially stepped up
from about 170 ‘creres in 1976-77  to
259 crofes in 1977-78. The Special
Central Assistance %this vyear will be
Rs. 55 crores as against Rs. 40 crores

in the previous year. The State Gov-;

ernments have beepn requested to
undertake g detailed review of phy-
sical achievements in the first three
years of the Plan,

Setting up of Nucleay Power Plan in
West Bengal g

*457. SHRI SAMAR GUHA: Will
the Minister of ATOMIC ENERGY be
pleased to state: -

(a) whether the question of setting
up of a Nuclear Power Plant in the
coastal area of West Bengal was
under consideration of the Atomic
Energy Commission for the last few
years;

(b) whether views. regarding the
desirability of setting up of such a
nuclear power plant were exchanged
between the State Government and
the Atomic Energy Commission on
several occasions;

(e) if so, points of agreement and
divergence emerged out of such dia-
logues; -

(d) whether-the proposeq power
plant will. considerably meet the
.demands of power. supplies of Orissa
and Bihar as well; and
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(e) the time by which Government.
=propose to take final decision about
it?

THE PRIME MINISTER (SHRI.
MORARJI DESAI): (a) No, Sir.
(b) Yes, Sir.

(c) and (e). During the discussions-
held in November, 1974 with West-
Bengal State Planning Board on the
question of setting up a nuclear po-
wer plant in the Eastern Region, the-
Board was advised to conduct a detai-
led study to determine the most desira.
ble and optimat mix of thermai, hydel,
aﬁcr nuclear power to catér to the
demands of the region ever a specified
tirme penod in the context of the .
m_re_i‘a’ll regional "and national energy-
policy and to approach the Ministry-
of Energy, in case the study revealed
that a nuclear power station was eco-
nomically viable in the Eastern Region.
Further developments are awaited.

(d) Does not arise.

Implementation of Recommendations.:
of Commission for Backward Classes.

*458. DR, VASANT KUMAR PAN-
DIT: Will the Minister of HOME.
AFFAIRS be pleased to state:

(a) whether the recommendation of:
the Commission for Backward Classes.
set up in 1956 and on which a sum.
of Rs. 5 lakhs was spent were not ime-
plemented by Government; and

(b). whether in view of the worse-
economic, social and politi¢al condition
of these communities as compared to:
the Scheduled Castes, Government:
propose to implement those recom-
mendations now for upliftment of
these people?

THE MINISTER OF HOME AFF=-
AIRS (SHRI CHARAN SINGH): (a)

‘and (b). In accordance with the pro-

vision contained. in
the Constitution, the. report of the
Backward Classes Commission- to- -
gether with a memorandum explain-
ing. the- dction dakeh thereon wasn

article 340(3) of
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laid on the Table of the House on the
3rd September, 1956. The Government
have now taken a decision to set up
a Civil Rights Commission which,
-among other things, will look after the
safeguards for the Backward Classes.

Manufacture of Elecironic Watches

*459. SHRI NIHAR LASKAR:
SHRI K. LAKKAFPA,

Will the Minister of ELECTRONICS
be pleased to state:

(a) whether Government had issu-
-ed industrial licences to more than
10 parties for manufacturing electro-
nic watches during the last 16 months
and out of which only one is operat-
Ang;

(b) if so, the reaseps therefor;

(c) the action proposed to be taken
in this regard; and

(d) whether Government wure also

losing export opportunities dve to
some restrictions?
THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) to (c). In the
last 16 months, i.e. from March 1976
to June 1877, 5 approvals have been
given in the small scale sector and
one letter of intent to a party in the
‘organised sector for the manufacture
of electronic watches, all on a 100 per
cent export basis. Application for
import licences for raw materials have
been received from only one of these
B units and that application has been
recommended, in December 1976, for
issue of import licence. The party is
in the process of setting up produc-
tion.

(d) No, Sir.

- Vacancies in Cochin Dock

*460. SHRI K. A. RAJAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state: :

(a) whether Government are aware
that fifty per cent of the Registered
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workers’ E;osta have fallen vacant in
the Cochin Dock;

(b) if so, the details thereof; and

(c) reasons for these vacancies not
being filled up?

THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) and (b). As
against the orighhal strength of 2127
registered workers under the Cochin
Dock Labour Board, the strength as
on 1-6-1977 was 1018. =

(c) Original stredgth of workers
had become surplus to actual require-
ments due to reduction in the avai-
lability of employment in the Dock.

Import of Tugs

*462. SHRI P. K. KODIYAN: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether some of the major
port trusts have decided in favour of
importing tugs when there is ade-
quate capacity in the existing ship-
yards in the country to manufacture
tugs required by major ports;

(b) it so, what prompted the major

_port trusts to import tugs instead of

getting them manufacfured indigen-
ously; and

(c) what is Government's reaction?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (¢). In
the last ten years, a total of 27 tugs
have been ordered for the 10 Major
Ports in India i.e, 8 Port Trusts and
2 major ports of New Mangalore and
New Tuticorin run by the Govern-
ment. Of these, only 2 second-hand
tugs, one each for Madras and Visa-"'
khapatnam were imported in 1870.in’
view of the immediate necessity of-
providing tug power at these Ports
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and the inability of the indigenous
Yards to make these tugs available
in time.

Tenders have been/are being in-
vited for 4 more tugs one each for
the Ports of Kandla and New Tuti-
corin and 2 for New Mangalore.

As the flgures would show the in-
digenous available capacity is fully
utilised for the purpose.

Financial Assistance for Rural
Electrification

*463. PROF. P. G, MAVALANKAR:
Will the Minister of ENERGY be
pleaseg to state:

(a) whether central financial assist-

ance is made available to wvarious
States of the Union towards thejr
respective plan-projects for 100 per

cent rural electrification in the dist-
ricts;

(b) if so, facts thereof, gtatewise
for the yeamrs 1975, 1976 and 1977;

* (¢) whether Gujarat Government
had asked for such financial assistance
for specific districts of Ahmedabad &
Gandhinagar; and

(d) if so, details thereof?

Name of the Schemss|
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)

The Plans for 100 per cent ru-
ral electrification in the districts are
drawn and executed by the States and
Union Terrjtories in their respective
areas in a phased manner having re-
gard to the available resources. These
plans are largely financed from their
plan resources. Additional Central
loan assistance is made available by
the Rural Electrification Coarporation
Ltd. for specific schemes and pro-
jects prepared by the State Electri-
city Boards. Resources are also me..
bilised by the Boards from-
Agricultural Refinance & Develop-
ment Corporation, scheduled banks
and by floating rural débentures.

(b) State-wise details of loan as-
sistance from the Rural Electrification:
Corporation during 1975-76, 1976-77
and 1977-78 (April-June 1977) are
given in the statement enclosed.

(c) The Gujarat State _‘Electricity
Board has sponsoredq only two  pro-
jects for financial assistance for rural
electrification in Ahmedabad district.
These projects have already been
sanctioned by the Rural Electrification
Corporation. No project for Gandhi=~
nagar district has been received from
the Board.

(d) Details of the two schemes ap--

Dehgam taluk in Ahmedabad District. .

Dholka taluk in Ahemedabad District. .

proved for Ahmedabaq district are-
as below:—
Date of Coverage Loan
Sanction amount
Villeges  Pumpsets Sl.:l'bdlo— .
ne
(Rs. Lakhs}.
31-12-73 46 650 40-34-
31-5-74 64 875 39-IF%
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' STATEMENT . ’
_ Cida e o am . (Rs. in_crotes)
Sl _ Name of State Loan amount disbursed
No. 1975-76 _ 1976-77  1977-78
(April-June)
- A .."f_‘
1. Andhra Pradesh . . . . . . ‘490 7-32 0-17
2. Assam . . 2-37 252
3. Bihar . . . . . . . 769 937 o-87
4. 'Gujarat 2-74 394
5. i-hry.m : . 116 1-70 0-09
6. H'm:chalPradésh . : . . . 148 I°s1
7. -Jammu &-Kishmir. 2-48 364 012
‘8. Karnataka . . . . ‘289 3'31 .
9. Kela 1-32 0-86
‘10. M'diya Prads:h 7-35 1210 0-14
1. M hirishtra . ' . 3-83 3:86 o-07
I2. 'Mm:-pur B
3. M:gulzya . 3 . . . 0-B3 , 1-19 -
14. Nagaland 0-38 0-48
"1§. Ofissa . . 746 7:07 052
“16. Punjab . . . . . 312 492 0-36
17. Rasthan 533 811 0-49
18. Tam’l Nadu . ’ . » . 287 243 0-oI
19. Tripura 049 9'63 -
20. Uttar Pradash 713 6:99 191
21. West Bengal . P =5 674 6 24
- - - .ToraL. 7254 8819 475

Sale of Imported Picture Tubes to

"T.V. Manufacturers by Elecironics

Trado & Technology Development

Corporation

*464. SHRI PRASANNBHAI MEH-

''TA: Will the Minister of ELECTRO-
NICS be pleased to state:

(a) whether Electronies Tradsz and --

"“Technology Development Corporation

——

propose to sell imported picture tubes
directly to T.V manufacturers;

(b) if so, the eost at which it will
be supplied to them; and
A T
(c) to what extent the prices of
T.V. will go down?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir,
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" (b) Rs. 37570

(¢) .Government have announced
in the Union Budget for 1977-78
that the concessional excise duty of
S per cent on T.V. sets will apply to
those with an ex-factory price upto
Rs. 1600/-; this lower rate of excise
duty was applicable to sets with an
‘ex-factory price upto Rs. 1800/~ dur-
ing 1976-77. Government expects that
with the reduction in the ex-factory
price of the T.V. picture tube from
Rs. 465/- to Rs. 875/~ j.e. by Rs. 80/-,
and price reductions in various other
input items needed for the produc-
‘tign of T.V. sets (as brought out in
the Marathe Panel .on .Cost and Price
Structure of the T.V. Picture Tube
Industry), manufacturers will be able
to reduce their ex-factory price from
Rs. 1800|- to Rs. 1600|- (and less) and
take advantage of the lower excise
duty level only thus available to
them. On this basis, a reduction of
around Rs. 210/- in the consumer
price of a standard, single-channel
91 em T.V. set can be expected.

Management of the Collieries in
Andhra Pradesh

3285. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
ENERGY be pleased to state:

-

(a) whether Government are aware
that the managements of most of the
collieries in Andhra Pradesh brought
maximum pressure on the miners, in-
creased the work-load, closed the
channel of representations of the wor-
kers; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
According to  information received,
no undue ' pressure has been exerted
by the management of the Singareni
Collieries, which is:under the Gov-
ernment of Andhra Pradesh on the
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aile

workers. For increasing production
and productivity, Singareni Collieries
Company Limited have increased
manpower and adopted measures
such as incentive schemes which have
been introduced in consultation with
the Workers' Representatives. Griev-
ance procedures and other channels
of representation of workers continue
to remain open and in use in Singa-
reni Collieries.

(b) Does not arise.
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Allocation for Agriculture and
Irrigation

3287. SHRI DHARAMAVIR VA-
SISHT: Will the Minister of PLAN-
NING be pleased to state:

(a) the allocations for Punjab,
Haryana, Himachal Pradesh and Raj-
sthan separately State-wise in the
Fifth Five Year Plan regarding Agri-
culture and Irrigation, together with a
summary of major projects;

(b) the amount of allocations spept
anqd targets achieved uptodate; and

(c) whether Government propose a
review or rephasing of allocations and
targets for the remaining period of
the plan for securing objectives of
the full plan?

JULY 13,
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).

A set of statements (I to X) giving
the requisite information is laid on

the Table of the House. [Placed -in
Library. See No. LT-679/7].

(c) Additional outlays as already
indicated in the Budget for 1977-78
under the following sectors have been
made. Their state-wise allocations
are being worked out.

( Rs. Crores )

™" Sector

Additional Assistance

Major & Medium Irrigation 100

Minor Irrigation

260%
T
Rural Roads 20
Rural Water Supply 40
Power
(i) Rural Electrification Corporation 20
(ii) Rural electrification for enersising 175*
pumpsets.
Handloom 20
Sericulture 4

Advance plan assistance to States.

*From the Agricultural Refinance and De-

velopment Corporation and other lend-
ing agencies.

With supplementary outlays from resources
of State Governments and Local Bodies.

*Will be supplemented by institut'cnezl
finance.

Inquiry into Death of Shri Siddarth
Bandodkar

3288. SHRI EDUARDO FALEIRO:
Will the Minister of HOME ‘AFFAIRS
be pleased to state:

(a) whether Shri Siddarth Bandod-
kar brother of the Chief Minister of
Goa, Daman and Diu died a few
months ago as a result of bullet injury

suffered by him on the 8th December,
19735;

-?b) whether the said injury was

caused by an unlicensed pistol
the pistol did not bear
prints;

and
any finger

(c) whether Smt. Anuradha Ban-
dodkar alias Leena Chandavarkar
widow of the deceased has applied
to the Government for an inquiry

into the whole incident; and
§
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‘1? (d) if so, the contents of the said
application and the action taken
thereon?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Shri Siddarth Bandodkar, brother
of the Chief Minister, Goa, Daman &
Diu was injured by a pistol shot on
‘the 18th December, 1975. After treat-
ment at the Goa Medical College
Hospital and, thereafter, at the Jaslok
Hospital, Bombay, he returned to
Goa in August, 1976, On the 2l1st
October, 1976, he was admitted to the
Jaslok Hospital for treatment of a
complication. He underwent an ope-
ration but his condition started dete-
riorating and he died on the 7th No-
vember, 1978, that is, after eleven
months of the first injury.

(b) According to the report of the
Lt. Governor, Goa, Daman & Diu, the
pistol from which Shri Bandodkar
Teceived an injury was an unlicensed
one and it did not bear any finger
prints.

(c) and (d). Smt. Anuradha Ban=-
dodkar, widow of the deceased, in
her letter dated the 29th May, 1977,
has requested for a thorough investi-
gation into the death of her husband.
She has also alleged that wrong
treatment was given to her husband
on the second occasion in the Jaslok
Hospital. The matter is receiving
attention.

Representation from Defence Civilian
Pensioners Association

3289. SHRI PUNDALIK HARI
DANVE: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government have re-
ceived a written representation dated
11th December, 1976 from Defence
Civilian Pensioners’ Association, Pune
in regard to their various demangs;
and

(b) it sp, action taken or proposed
to be taken?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The representation dated 1Ith
December, 1978 from Defence Civilian
Pensioners’ Association, Pune, was
addressed to the then Prime Minister.
A copy of the representation was,
however, received in Defence Minis=-
try, and examined in consultation
with the Finance Ministry. It was pot
found possible to accept the demands
which are of a general nature and
affect al] Central Government pen-
sioners and not merely the Defence
civilian pensioners.

Cantonment Area in Srinagar

3290. SHRI MOHD. SHAFI QU-
RESHI: Will the Minister of DE-
FENCE be pleased to state;

(a) whether Cantonment area in
Srinagar is in a very bad shape so
far as roads, sewerage, sanitation and
lighting is concerned;

(b) what is the annual allotment
of funds to Cantonment Board in
Badamebagh (Srinagar); and

(c) whether in view of the deve-
lopment in the Cantonment area more
funds will be allocated this year?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) In
certain areas, the position is not quite
satisfactory.

(b) Funds are not allotted to all
Cantonment Boards. Grants-in-aid
are, however, given by Central Gov=
ernment to deficit Boards subject to.
availability of funds and based on
the needs of particular Cantonments.
In the last two years, the Badami-
bagh Cantonment Board received
total grants as indicated below:—

1975-76 Rs. 2,34,8359.00 ,
1876-77 Rs. 2,99,080.00
(c) An ad-interim grant-in-aid of
Rs. 2,84,800 has been sanctioned for

the current year. Further allotment
of funds will be considered having
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due regard to the Budget deficit of
the Cantonment Board and the funds
available with Government for allo-
cation to various Cantonment Boards.

Air Station at Ratnagiri

3291, SHRI BAPUSAHEB PART"
LEKAR: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleaseq to state:

(a) whether the construction of
A.LR. Station at Ratnagiri has been
completed; and

(b) if so, whether the station has
not yet started functioning regularly
for want of formal inauguration cere-
mony?

THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI-

L. K. ADVANI); (a) A 20 K.'W. me-
dium wave transmitter with interim
studio set up was commissioned into
regular service from 30th January,
1977. Permanent studio set up is ex-
pected to be completed by the =nd
of the year.

(b) Does not arise.

Earnings from commercia] advertise-
ments on T.V,

3292. SHR] DURGA CHAND: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state
what are the earnings on account of
commercial advertisements on T.V.
from the date of introduction of the
kommercial programme?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): According to the
amount of business booked till 30th
June, 1977, the gross earnings for
TVi(commercials from 1st January,
1976 to 30th June, 1977 is Rs.
1,84,37,200.
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Expenditure incurreq by Nagaland
Govt. during the visit of Former .
Congress President

3293. SHRIMATI RANO M. SHAI-
ZA: Will the Miuister of HOME AF-
FAIRS be pleased to state:

(a) what was the expenditure in-
curred by the Nagaland Government
during the visit of the former Cong-
ress President, Shri D. K. Barooah
and other members of the Party dur-
ing inauguration of Congress Party
in Nagaland last year;

(b) under what head of Account
have these expenditure been met; and

(c) how do Government propose
to recover the amount of money in-
curred on account of Congress Party
activities originally not provided in
the budget?

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH):
(a) and (b). According to information
received from the Government of
Nagaland, no expendjture was incurred
by the State Government in con-
mection with the inaugural func-
tion of the Congress Party at Mokok-
chung (Nagaland). An expenditure
of Rs. 4000/- was, however, incurred
by the State Government on 16
vehicles which were provided for use
of the two Chief Ministers, three Mi-
nisters from neighbouring States and
one Dy. Minister of the Union Cabi-
net. Afterwards some Ministers vi-
sited two villages near Mokokchung
where a public reception and cul-
fural shows were organised, in
their honour, by the District Admi-
nistration for which an expenditure
of Rs. 5,800/- was incurred. The
State Government also provided some
magerial like C. G. I, sheets, G. I
Pipes etc. from their stocks. These
materials were returned to the State
Government after the function.



69 Written Answers

(c) Since the expenditure indicated
above was incurred only on the Re-
ception etc. to visiting dignitaries, the
question of recovery does not arise.

Representations from Cantonment
Board Employees’ Union

3294, SHRI R. K. MHALGI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government have re-
ceived written representations from
varioug Cantonment Board Emplo.
yees' Unions requesting that the pen-
sion-scheme introduced to them
should be made applicable to the
employees also who retired from ser-
vice before 1st May, 1976; and

(b) if so, action taken in respect of
the said representation?

THE MINISTER - OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

ASADHA 22, 1899 (SAKA)

Written Answers 70

(b) It has not been found feasible
to accede to these requests,

Development of Major Ports

3295, SHR; D. B. CHANDRE
GOWDA: Will the Minister of SHIPP-
ING AND TRANSPORT be pleaseg tc
state.

(a) whether there has been high
percentage of under-utilisation of the
approved amounts for the develop-
ment of major ports during the
Fourth Five Year Plan; and

(b) if so, what is the respective per-
centage and the reasons for such un-
der-utilisation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). A
statement is laid on the Table of the
House.

The pasition of utilisation of the approved amounts for the development of major ports during

the Fourth Five Year plan is as under :--

Port Project Original Revised Total _ Percentage
Estimated Provision Expendi- of Utili-
Provision (after ture. sation vig-
] in IV plan mid-term a-vig
: appraisal) Revised
Provision
(1) (2 3 @ (s)
Calcurta 5-86 4-39 319 7267
14964

*Haldia Dock Project
*Haldia
Charnel
Dredging
Bombay . . . i : .
Madras . . . . . .

4000 $§0-00 72°56
2-16}

48 -14 25-62 17-07 66-63
20-84 36-43 30-81 84-57
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(n () €)) C)) &)
Cochin R . . . 17-89 18-00 747 41.50
Visakhapatnam . ) . . s1:6§ 56.- 86 6263 11015
Kandla . . . . . . 9-45 9-00 505 §6-11I
Mormugao 2200 32-00 2119 6622
Paradip . . . . 14°'00 1700 13-48 79 29
New Mangalore Port . . . . 16-00 18-00 21-01 116-72
Port of New Tuticorin " . . 17 00 22 00 18-61 84-59
Bhagirathi Hooghly River Training Works 8-00 5-00 4-47 89-40
Central Dredging Organisation 9-00 10-01 9-80 9790

279-83  304-31  289-60 9516

*Provided for in V plan.

Some of the reasons for under-utilisation of the approved amounts are:--

(i) Appraisal of some of the schemss st’ll remaining under examination.

{ii) Difficulties encountered during execution of works such as dredging of harder material

in the Mormugao Channel.

(iii) General shortage of steel and difficulties in movement of construction  materials

during that period.

(iv) D:lay in supply of material handling plant and equipment and other port craft inclu-
ding tugs and dredgers by indigenous manufacturers.

(v) A ban on construction of houses and non-functional buildings.

Scheduleg Castes and Scheduled
. Pribes Orders (Amendment) Act

3296. DR. BIJOY MONDAL: Will
the Minister of HOME AFFAIRS be
pleased {n state the date from which
the Scheduled Castes and Scheduled
Tribes Grders (Amendment) Act, 1376,
which received the assent of the
President on 18th September, 1976 chall
come into force?

THE MINISTER OF HOME AFF-
AIRS (SHR1I CHARAN SINGH):
The matter i ynder active considera-
tion.

Personal Staff of Ministers

3297. SHR] MADHAVRAO SCIN-
DIA Will the Minister of 1Iome
Affairs be }leaceqg to state:

(a) the criteria of deputing per-
sonal staff for Ministers/State Min-
isters and Deputy Ministers;

(b) whether Minister concerned
has an option to select a person of
his own choice even from outside.

(c) whether there is any panel of
selected Government servants for all
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cadres of personal staff for selection
and deputation of personnel with the
Ministers; and

(d) what are the ranks and cadres
of personnel, if prescribed, for Minis-
ters’ personal staff?

THE MINISTER OF HCME AF-
FAIRS (SHRI CHARAN SINGH):
(a) to (c). Ministers, State Ministers
and Deputy Ministers can appoint
persons of their choice against posts
sanctioned on their personal staff.
There is no panel for appointment to
such posts. However, considering
the nature of duties of the posts of
Special Assistants, the normal prac-
tice is to appoint serving Govern-
ment officers to these posts,

(d) A statement is laid on the
Table of the House. [Placed in Libra-
Y. See No. LT-68077].

Regional imbalances in Employment

3298. SHRI K. PRADHANI: Will
the Minister of PLANNING be pleas-
ed to state:

ASADHA 22, 1899 (SAKA)
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(a) the comparative figures of the
percentage of the growth of employ-
ment during the last two years in
the States of the eastern and western
regions:

(b) reasons for variance in the
growth of employment, if any; and

(¢) steps Government propose to
take to remove the regional imba-
lances, if any?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The com-
parative figures of the percentage of
the growth of employment during the
last two years wviz., 1974-75 and 1975-
76 in the States of eastern and wes-
tern regions are given in the enclos-
ed Statement.

(b) A positive growth rate of emp-
loyment has been registered in both
the regions. The growth of employ-
ment does not show any uniform pat-
tern.

(c) Keeping in view regiona] imba-
lances, special programme have been
formulated in the Fifth Plan for spe-
cific areas. In future also programmes
will be designed with the object of
removing these imbalances.

Statement
Employnient growth rate in the States of castern and western regions

-

Percentage Variation
Zone/States/Union Territories

e N _.1975-74 1976-75
1. Eastern Zone . . . I . +27 +15
1. Bihar . . : . +0-8 +1:6
2. Orissa . . 410 +9-2
3. Waest Bengal ; . +4-1 +0-1
II. Western Zone . N . +1-4 +27
1. Gujarat . : . . . . . . . +2-3 +35
2. Maharashtra . . . . . +09 +3°5
3. Goa,Daman & Diu . . i . +7-0 +3°4

NoTE: 1.
" due to rounding off.

Employment figures for individual S.ates may not necessarily add up to Zonal tct Is

2. Percentages have been calculated an absolute figures.
3. Manipur has been excluded due to non-receipt of data.
4. Nagaland and Arunachal Pradesh are yet to be eo\rerl:d under EMI Programme.

Source : Ministry of Labour (D.G.E.&T.) Employment erket Infcrmation Data.
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Indian Citizenship for Refugees in
Rajmahal Thana

3299, FATHER ANTHONY MUR-
MU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are hundreds of
refugees in Rajmahal Thana (Police
Station) from Bangladesh since 1963
who have not yet got Indian citizen-
ship in spite of repeated petitions; and

(b) whether this delay and tacit
refusal] to grant the refugees Indian
citizenship is causing lots of land dis-
pute and feuds in the locality where
the refugees reside?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). According to informa-
tion furnished by the Government of
Bihar, there are 92 refugees whose
applications for grant of Indian citi-
zenship are still pending. These per-
sons were required to submit certain
documents in connection with their
registration as Indian citizens. They
have since done so and action is under
way for expeditious disposal of their
applications. Information regarding
land disputes etc. arising out of this
matter is awaited from Bihar Govern-
ment.

Augmentation of Power Generation

3301. SHRI S. R. DAMANI: Will
the Minister of ENERGY be pleased
to state:

(a) the additional generating capa-
city created in 1976-77 and the pre-
sent capacity in the country, State-
wise and project-wise and actual
utilization; and

(b) the details of schemes under
implementation or sanctioned to aug-
ment pown'r generation and the time
by which they will be commissioned?

JULY 18, 1977
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN); (a)
17121 MW comprising 980 MW of
thermal capacity and 732.1 MW  of
hydel capacity were addeg during
1976-77. Two statements I and II, one
for thermal and th: other for hydel
capacity showing the State-wise and
project-wise present installed capa-
city and actua] generation and plant
loag factor during the year 1976-77,
are laid on the Table of the House.
[Placed in Library. See No. LT-681/
771.

(b) Statement III showing the de-
tails of scheme under implementation
and the likely dates of their commis-
sioning is -laid on the Table of the
House. [Placed in Library. See No.
LT-681/77].

Use of Latex in manufacturing
Rubber Products

3302. SHRI KUMARI ANANTHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government is aware
that a large quantity of rubber is
available in Kanya Kumari District in
Tamil Nadu;

(b) whether there is any proposal
in view to make use of the Latex in
manufacturing rubber products by
starting new rubber factorles worth
the name to give employment to
large number of people?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The production of natural rubber in
Kanya Kumari District jn 1976-77 was
8,410 tonnes as against the total pro-
duction of 1,49,632 tonnes in the coun-
try during that year,

(b) No such proposal is at present
under the consideration of the Gov-
ernment.
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Arrest of 30 Members of the all India
Stainless Steel Re-rollers Asso-
ciation

3304. SHRI MANORANJAN BHAK-
TA: Wil] the Minister of INDUSTRY
be pleased to state:

(a) whether thirty members of All
India Stainless Steel Re-rollers Asso-
ciation were arrested;

(b) if so, their demand; and

(¢) whether their demand is genu-
ine according to Industries (Deve-
lopment Regulation) Act and its pro-
visions of 19647

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
According to the information received
from the Delhi Administration 317
arrests have been made of the All
India Stainless Steel Re-rollers Asso-
ciation upto 10th July, 1977.

(b) The demands of the Association
are:

(i) The reduction of levy on the
importeq stainless steel shoulg be
withdrawn;

(ii) A complete ban may be im-
posed on the import of stainless steel
sheetg for the actual users.

(¢) The provisions of Industries
(Development Regulation) Act, 1964,
are not applicable to the small scale
stainless steel re-rollers,

Piracy by Foreign Ship Owmers in
connivance with Indian Shipping
Agents

3305. SHRI G. M. BANATWALLA:

SHRI VINODBHAI B.
SHETH:

SHR]I VASANT SATHE:

Will the Minister of SHIPPING
AND TRANSPORT be pleasedq to
state:

(a) whether Government are aware
of the organized piracy by certain



29 Written Answers

foreign ship ownmers in connivance
with Indian shipping agents whereby
exports do not reach their destina-
tion;

(b) what is the approximate value
of exports lost and financial loss
suffered by the consignees, insurance
companies and the Government as a
result of the piracy; angd

(c) what steps, if any, have been
taken or proposed to be taken in the
matter?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) During 1973-
74 to 1976-77, there were 9 instances
where our exports had not reached
their declared destinations. It is a
fact that all these shipments had been
carried by foreign vessels which had
called at our ports, as non-Conference
operators, there ig nothing to suggest
that there was an organized attempt
either by the foreign parties or by the
local agents to divert such cargoes.

(b) There is no direct loss to Gov-
ernment. The loss to Indian insurers
is estimated to be about Rs. 6 crores.
This loss pertains to 5 out of these
9 cases, gince all the exports were not
insured in India. @While the value of
the exports is not known, the quantum
of cargo is about 33,000 tonnes.

(c) In terms of the commesrcial
practice in the country, our shippers
have the freedom of choice in regard
to shipping lines. OQOur ports are also
free for international shipping. There-
fore, it is mainly for the shippers to
exercise greater caution before exten-
ding patronage to foreign wvessels
whose antecedents are not fully
known.

Second Pay Commission’s Recommen-

dations regarding Disparity in Pay

Scales of Employees of J.C.B. and
Government of India Press

I Z*\'f’J

3306. SHRI MAHILAL: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Starred
Quesfion No. 163 on the 22nd June,

JULY 18, 1977
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1977 regarding Second Pay Commis-
sion’s recommendationg regarding dis-
parity in pay scales of employees of
JCB and Government of India Press,
and state;

(a) whether th~ employees work-
ing in the Reading Branch of J.C.B.
had made representations to the
authorities in January, 1974 for the
removal of disparity in their pay
scales; ang

(b) if so, the action taken so far
by Government thereon?

THE MINISTER OF
(SHRI JAGJIVAN RAM):
Sir,

DEFENCE
(a) Yes,

(b) The matter is under considera-
tion.

News item “End to Hegemony of
Civil Service Urged”

3307. SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government’s at-
tention has been drawn to the news
report appearing in The Times of
India dated the 9th June, 1977 under
the caption “Eng to Hegemony of
Civil Service urged”; ang

(b) if so. what is the reaction of
Government to the various observa-
tions made therein and the action
taken/proposeq to be taken in this
regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Yes, Sir.

(b) The observations made in the
said_ newsg report are too general to
admit of specific gction.

Per-capita Income

3308. SHRI s KUNDU: Will tre
Minister of PLANNING be pleased™to
state;

(a) names of the States in India
having per-capita income below the
per-capita National income;
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, (b) whether steps are being taken
States so as to be equal to the Per-
capita National income; and

(c) if so, broaq outlines thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) According to
the latest series of comparable esti-
mates of States’ jncome (prepared by
Central Statistical Organisation) for
the period 1970-71 to 1972-73, the
States of Andhra Pradesh, Assam,
Bihar, Jammu and Kashmir, Kerala,
Manipur, Madhya Pradesh, Nagaland,
Orissa, Rajasthan, Tripura ang Uttar
Pradesh have per capita income lower
thran the national average.

(b) Yes, Sir.

(c) Several Steps are being taken
to reduce the disparities in Per Capita
Incomes of different States. The re-
duction of regiona] disparities is one
of the accepted objectives of national
policy. The problem is one of ensur-
ing the accelerated economic develop-
ment of comparatively backward
areas. With this end in view, 10 per
cent of Central gssistance to State
Plans is allotted only to States whose
per capita income is below the Natio-
nal average. Another 10 per cent of
Central assistance is allotted in consi-
deration of special problems like
drought affecteq areas, desert areas,
tribal areas, hill areas, etc. Further
the Centra] Government gives gpecial
additional Central assistance for the
development of hill and tribal areas,
many of which fall in these States.
In the case of Jammu and Kashmir,
Assam, Manipur, Nagaland ang Tri-
pura, a more liberal pattern of Centra]l
assistance has been adopted under
which 90 per cent of Central assistance
is given by way of grants and 10 per
cent by way of loans, while in other
cases the proportion of grants to loans
is 30:70.

The North Eastern Council *also
undertakes development schemeg of
common benefif to the reglions which
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are fully financed by the Centre, Inr
deciding the Central Governments’ jn-
vestments in industry and infrastruc-
ture, and in schemes of jndustrial in=-
centives, the objective of reducing in-
ter-state and regional inequalities is
also borne in mind. “

gz w1 IR W fAata
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1975-76

17.29 4.01

. R ————



‘83 Writien Answers
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(&) 1976 & wwifow fawa
-3F TEEH F TN G F WA
1975 ® wrw ¥ gfe sfer =
150 WHOET I 9T | Fq9 CF W
walq s #r wfy =ufe =@ 70
TET 9T |
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2. afa 140
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7. wTE 120
8. EwERW 110
9. &wf 110
10. AqT 110
11. T 100
12. ggifqar 100
13. |t 100
14. {TET 90
15. &ET0=T 90
16. W9 areer 90
17. YW 70

Inclusion of Dogri in 8th Schedule of
Constitution

3311. DR. KARAN SINGH: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Dogri has been accept-
ed by the Sahitya Akademi as an
independent modern Indian language;
and "
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(b) if so, whether keeping in view
the sentiments of Dogri-speaking
people, steps will be taken to include
Dogri in the VIIIth Schedule of the
Constitution?

THEH MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Sahitya Akademi has recognised
Dogri ss an independent Indian liter-
ary language.

(b) There is no proposal at present
to include Dogri in the Eighth Sche-
dule of the Constitution. However, the
endeavour of Government js to en-
courage the development of cultural
and literary heritage of all languages
irrespective of their inclusion in the
Eighth Schedule.

Bipartite Wage Negotiating Commit-
tee for Transport Workers

3312. SHRI K. RAMAMURTHY: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have re-
ceived any demand from the National
Transport Workers Union (INTUC) of
Tamil Nadu for constituting 'a Bipar-
tite Wage Negotiating Committee at
National level for the workers work-
ing in public and private sector trans-
port industry for fixing “wages and
other conditions of service; and

(b) if so, what decision Govern-
ment have taken to this demand?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No such de-
mand has been received in the Minis-
iry of Shipping and Transport.

{b) Does not arise.

ASADHA 22, 1809 (SAKA)
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Transfer of Officers out of Delhi after
Emergency

3315. SURI KANWAR LAL GUPTA:;

Will the Minister ot HOME AFFAIRS
be pleased to state;

(a) the names of the officers who
were transferred from Delhi after
Emergency or asked to go on leave or
removed from: service;

(b) the reason in each case; and

(c) the details of the complaint re-
ceived by the Government. against
such officers and the action taken Lty
the Government against them?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH); (a)
to (¢). The information with regard
1o officers of the level of Under Sec-
retary and above is being collected and
would be laid on the table of the
House.

Bifurcation of Akashvani ang Door-
darshan

3316. DR. MURLI MANOHAR
JOSHI: Will the Minister of INFOR-
MATION AND BFROADCASTING be
pleased to siate:

(a) whether Akashvani ang Door-
darshan were bifurcated without suffi-
cient ground work being done regzrd-
ing cadre strength positioning of staff
financing broadcasting policy, etc.:

(b) whether the post of Additional
Director-General was created in Door-
darshan angd if so, what was the justi-
fication for the creation of the post
and whether all the normal formalities
had been observed and financial sanc-
lion etc, obtained for creating thl;
post; '
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(c) the names and designstions of
Class 1 officers who are posted in Delhi
and whose postings have been shown
elsewhere together with the posts and
designations thereof; and

(d) whether some top transfeis
were ordered recently in Doordarshan
and if so, whether the crders have

been carried out?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.

ADVANI): (a) No, Sir,

(b) ‘The post of Additional Director
General was created for the News and
Current Affairs Unit of the Directorate
Genera] and to provide for an officer
senior enough lo take indep#ndent
decisions as the Director General was
expected to do considerable amourt of
touring in connection with the SITH
as well as for effective supervision of
Doordarshan Kendras. All the normal
formalitieg were observed and sanc-
tions obtaineq for creating this post.

(c) S/Shri R.C. Puri, K. Ravindran
and M.P. Lele respectively Stations
Directors Rampur, Siliguri and Vara-
nasi with temjporary headquarters at
Delhi are informnally working for Do-

ordarshan.

(d) Five grade 'A’ officers of Door-
darshan were transferred recenily.
Three out of them have already taken
over their rew assignments; the fourth
ong is expectad to join shortly affer
availing of joining time; and the fifth
one has proceede:] on leave on expiry
of which he will join the new assign-
ment.
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Visit of former Minister of Informa-
tion and Broadcasting to foreigm
countries

3317. SHRI SHANKERSINHJI VA-
GHELA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the names of foreign countries
visited by the then Minister of In-
formation and Broadcasting during the
period of internal emergency and the
number of times he visited such coun-
tries during that period;

(b) the particulars of persons who
accompanied him during his visits
abroad;

(c) whether it has come to the
notice of ‘Government that certain film
actresses also accompanied him during

the visits abroad; and

(d) if so, the particulars thereof,
who bore the expenditure on the per-
sons accompanying the Minister and
the reaction of Government thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SIIRI
LK. ADVANI): (a) The former Minis-
ter of Ianformation and Broadcastinz
visited Mauritius, Sweden, ‘"West Ger-
many, East Germany, USA. Canada,
France and Kenya once and U. K. and
U.S.S.R. twice.

(b)&(c). The following persons ac-
companied the former Minister of In-
formation and Broadcasting:—

(i) USSR (Moscow) .—Miss
Padma Shukla, daughter of former
Minister of Infcrmation and Broad-

-g* casting, Shri P.C. Chatterji, Director

General, All India Radio, Shri V.S.

Tripathi, Special Assistant to MIB.
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(ii) Mauritivs.—Miss Padma Shu-
kla daughtar of former Minister of
Information and Broadcasting, Shri
K.N. Prasad, Additional Secretary,
Shri V.S, Trivathi, Special Asaistant
to MIB.

(iii) U'SS.R. (Tashkent)—Shrj
AK. Verma, Jcint Secretary, Shri C.
K. Sharma, Private Secretary to
MIB.

(iv) Sweden, UK ang East Ger-
many.—Shri V.S, Tripathi, Special
Assistant to MIB.

(v) France, UK, USA and West
Germany.—Shri C. S. Tripathi,
Special Assistant to MIB.

(vi) Kenya—Shri S.M.H. 3urray,
Secretary, Shri K.N. Prasad, Addi-
tional Secretarv, Shri R.L. Band-
lish, Additional PS to MIB.

* (vii) Canada—Shri V. S. Tri-
pathi, Special Assistant to MIB.
*Another delegation consisting of

the following were invited by the Can-
adian Film Festival authorities which
visited Cunada separately:—

(i) Shri A. K. Verma, Director of
Films,

(ii) Shri B. R. Chopra 1 Members
o! the
(iii) Smt, Vidya Sinha Film
Industry,
(iv) Shri Sanjeev Kumar _J

(d) ¥xpenditure on the air fare in
all cases, was borne by the Govern-
ment of India. Local expenditure was
also borne by the Government of India,
except where local hospitaliy was
provided by the Government of the
countries concerr.ed,
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Hindustan Tractors Lid., Bareda

3319. PROF. P. G. MAVALANKAR:
Will the Minister of INDUSTRY be
Pleased to state;

(a) whether Government are active-
ly considering handing over the “Hin-
dustan Tractors” at Baroda, which is
working under the authoriseg control-
lership of Gujarat Agro-Indusiries
Corporatioin, back to their original
private owners;

(b) if so, reasons therefor;

(c) if not, whether Government will
continue tgp have the said unit work-
ing under the aegies of the said
Gujarat Public Corporation and
whether the State Government of
Gujarat have indicateq to that effect
to the Central Government; and

(d) if so, broad features thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (b). The Gevernment of India  as-
sumed ilie mancgement of M/s. Hindu-
stan Tractors Liu., Baroda on 12th
March, 1973 under the Industries
(Development &  Regulation)  Act,
1951. The Gujarat Agro Industries
Corporation Ltd., Ahmedabad were
appointed as its authorised controllers
for a period of 5 years. By a notifica-
tion issued on 26th April, 1973, the
payment of certsin liabilities was
frozen. The freeze order is due to
expire on 1ith March, 1978.
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As both the period of management
ang freeze order are expiring shortly,
the future set up of the Company is
under considerstion, In this context,
there were discassions with the Gov-
ernment of Gujarat. Amongst the op-
tions considered was handing over the
unit to the original owmers. A final
decision would depend on settling a
number of roints in consultation with
the financial institutions and the State
Government, The matter is, thera2fora,
under consideration and no final deci-
sion has been taken. Various aspects
are under examination so that con-
tinuity of production angd employment
is maintained, In the meantime, the
unjt continues urder the authorised
controllership of Gujarat Agro Indus-
tries Corporation Limited.

Manzalore Port

3320. SHRI SG MURUGAIYAN:
Will the Minister of SHIPPING AND
TRANSPORT te pleased to state:

(a) whether Government have a
proposal under consideration to dec-
lare Mangalore port as a major port;
and

(b} if so, steps being taken in the
direction?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). The
new harbour constructed at Mangalore
(Panambur) was declared a major
Port in May, 1474 and has been named
as Neyw Mangalore Port.

Development of Broach

3321. SHRI AHMED M. PATEL: Wili
.the Minister of INDUSTRY be pleased
to state:

(a) whether the Broach district in
Gujarat State is a backward district
(industrially); and

(b) the steps taken by Governmeant
or propose to be taken to uplift it?

JULY 13, 1977
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THE MINISTER OF INDUSTPY
(SHRI GEORGE FERNANDES): (a)
and (b). Broach District has been
identified as one of the industrially
backward districts of Gujarat State
for concession~] finance from the finan-
cial institutiong as wel] as for Cen-
tral Investment Subsidy Scheme.

In addition to the facilities given by
the State Government, the Central
Government provide the following in-
centives to er trepreneurs to set up in-
dustries in backward areas including
Broach District:- -

(i) Capital Investment Subsidy.

(ii) Concessional Finance Facili-
ties by {the Al} India Term lLending
Financial Institutions.

(iii) Tax Concessions.

(iv) Hire purchase of Machinery
by Smuail Scalg Units.

(v) Consul'ancy for technical

services.
(vi) Interest Subsidy.

(vii) Special Facilities for Im-
port of Raw Materials.
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¢ Expansion of Hindustan Shipyard at
Visakhapatnam

3323. SHRI DRONAMARAJU
SATYANARAYANA: Will the Minister
of SHIPPING AND TRANSPORT be
pleased to stata:

(a) whether Government propose
to expand the Hindustan Shipyard at
Visakhapatnam from 4 ships to 8
ships;

(b) if so, whether Government have
taken steps for expansion of Hindustan
Shipyard; and

(c) how much money Government
needs for the expansion of the Ship-
yard? _

THE PRIME MINISTER (SHRI
MORARJI DESAI):(a) and (b).- A
Project Report for the expansion of
the Hindustan Shipyard to raise its
present capacity from 3 ships to G/8
ships of 21600 DWT each per year
has been recently received by the
Government, The report is under con-
sideration.

(c) The estimated cost of expaasion
according to the Report will vary bet-
ween Rs. 27 crores and Rs. 36 crores,
depending on the scheme selected out
of the three variants suggested by the
Consultants,

Selection for the post of Assistant
Station Director through UPSC

3324, SHRI NAWAB SINGH
CHAUHAN: Wil] the Minister of IN-
FORMATION AND BROADCASTING
be pleased state.

(a) whether recently a selection for
the post of Assistant Station Director
was held through UPSC;

(®) if so, how many amongst the
Persons recommended are simple
Graduates in the list for AIR and T.V.
Centres;
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(c) how many programme Execu-
tives of All India Radio/T.V. had ap-
plied for the post of Assistant Sta-
tion Director and how many amongst
them were rejected for the post;

(d) whether many of the persons
who have been rejected by the UPSC
for appointment as ASD are now be-
ing considered for appointment as
ASD’s through promotion; and

(e) the justification for bringing such
rejected persong through the garb of
promotional quota?

-

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L.
K. ADVANI): {&) Yes, Sir.

(b). Five.

(c) The information is being col-
lected and will be laid on the Table
of the House,

(d) and(e). Under the existing re-
cruitment rules fo: the post of Assis-
tant Station Director 75 per cent of
the posts are filled by promotion
through a Departmental Promotion
Committee presided over by a Member
of the UPSC and the remaining 25
per cent by direct recruitment. The
two  methods of recruitment
are different from one another
and the fact that certain
condidates are rejected by the UPSC
does not debar them in any way for
promotion under the departmental pre-
motion quota. This system applies not
only to the posts of Assistant Station
Directors in All India Radio but to all
posts in the Government of India
where mode of recruitment is both by
direct recruitment and through de-
partmental promotion.

Alleged confessions of non-existant
conspiracies from Political Prisoners

3325, SHRI KALYAN JAIN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether daring Emergency the
police secured confessions of non-exis-
tent conmspiracies from political pri-
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soners as an alibi for the imposition
and continuance of emergency and
cruel and barbarous methods were ad-
opted during interrogation;

(b) whether Govecnment have col-
lected information about the victims

who suffered as a consequence there-
of; and

(c) if so, the details thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
While the Gcvernment are aware of
reports of {orture py the police during
the ‘Emeargency’, there is no informa-
tion regarding securing of confessions
of non-existent conspiracies from
political prisoners.

(b). No, Sir.

(c). Doeg rtl arise,

Residential accommodation for the em-
ployees working in Akashvani statiom
at Bhagalpur

3328. DP. RAMJI SINGH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the employees working
in Akashvani Station at Bhagalpur
have been provided with residential
accommodation facilities;

(b) whether there is ar.y scheme for

the construction of a separate colony
for them; and

(c) if so, the lime by which work in
this regard woulq be taken up and
completed?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI I.. K.
ADVANI): (a) No residential ac-
commodation has been provideg for the
Akashvani staff at Bhagalpur, except-
ing two quarters for the security
guards (Chowkidars).

(b). No Sir. There is no appruved

gcheme,
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(c). Does not arise.
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Production of Tyres

3328. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the tyre manufacturers
have cut down their production signi-
ficantly since Decemoer, 1976; and

(b) it so, the menthly production of
the major tyre companies in the coun-
try for the year 1976 and the year 1977
so far?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Madam. The average monthly
production of automobile tyres dur-
ing the first five months of 1977 was
5.43 lakh nos. as against the average
monthly production of 4.88 lakh nos.
during 1976.

(b) A statement showing the
month-wise production of automo-
bile tyres and tubes in 1976 and 1977
(January to May 1977) is attached.

Statement

Production of Automobile Tyres in
1976 and 1977

(Nos.)
Month 1976 1977

» 1 2 3
January - 454,745 550,969
Februlry 405,029 544,035
March - 381,742 - 538,004
April . . . 419,516 557,631
JMay . .. 453,620 523,971
June . . + 519,013 .

-
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Juy - .+ 543,473
August . * 515,292 T
September . . 484,123 s
October - . . 476,746
November . . 580,382 .-
December . 619,506 .

TortAL + 58,53,187 27,14,610

Participation of Journalists in Bombay
TV Programmes

3329. SHRI D. D. DESAI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of journalists jnvited
by Bombay TV during the last six
months to participate in its TV pro-
grammes;

(b) the newspaper or groups of
newspapers to which they helong:

(¢) the number of times each one of
them wag participant in TV pro-
gramme from the centre during the
said period; and

(d) whether any complaint has
been received about the Bombay, TV
Centre that it was favouring journalists
belonging to certain newspapers or
groups?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c). Information re-
garding names of Journalists invited
by Bombay Kendra during the last six
months, the newspaper or Group of
newspapers to which they belong and
the number of times each one of them
participated {rom that Kendra during
the said period is given in the State-
ment laid on the Table of the House.
[Placed in Library. See No. LT-883/
7M.
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(d) Yes, Sir. Three complaints
were received. Doordarshan Kendra,
Bombay has been instructed to give
special attention to ensure a balanced
approach in booking of journalists of
various groups of Newspapers.

Device for Sea Emergy Conversions

3330. SHRI SHAMBHU NATH
CHATURVEDI: Wil] the Minister ol
ENERGY be pleased to state:

(a) whether Government’s attention
has been drawn to the news item
‘Device for Sea Energy Conversion’
appearing in the Statesman dated
20-6-717;

(b) if so, whether Government pro-
pose to examine its possibilities;

(¢) has the new technology ef Pro-
fessors Antony Paranto for conversion
of force of Sea waves into energy been
trieq in his own country or anywhere
else; and

(d) if so, with what results?

.

THE MINISTER OF ENERGY (SKHRI
P. RAMACHANDRAN): (a) Yes, Sir.

(b) Relevant data relating to the
possibility of utilising sea wave energy
is being collected.

(c) and (d). Research and develop-
mental activitieg to utilise wave erergy
are reported ‘o have been undertaken
in UK, Japan and U.S.A. also. In
UK., a comprelkensive programme of
research including study of wave
energy conveision devices and work
related to wave energy converslon sys-
tems has been taken up, which could
lead to testing of a prototype by mid
1980s.

It is, however, not known whether
the specific technology developad by
Prof. Antony Paranto for conversion
of energy {from Sea waves has been
tried in nther countries.
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The extraction and utilisation of
energy from the sea waves is :still in
the research and development stage
ang its economics is yet to be estahlish-
ed' -

Regional Computer Centres

3331. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ELECTRONICS
be pleased to state:

(a) whether there are regional com-
puter centres in the country; and

(b) if so, the number thereof?

THE FRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). In
the case of computers, a large system
fully utilized by multiple users is a
much more cost effective proposition
than smaller systems provided to indi-
vidual users. The approach 2f the
Departmant of Electronicg from :ts in-
ception, has tlherefore been to ensure
that there is at one institution in a
city, a compuier which ig powerful
enough for several ugers in the vicinity
to utilize. until their own needs nezome
large enough 1o justify separate com-
puters. Powerfu] multi-user computers
of this kind exist at the Tata Institute
of Fundamental] Research, Bombay:;
Physica] Research Laboratory, Ahme-
dabad; the India Metereological De-
partment. Pune and Delhi; Delhi Uni-
versity, Delhi; the Indian Institute of
Science, Bangalore; Engineers India
Limited, Delhi; the Indian Institute of
Technology at Madras; Administrative
Staff College of India, Hyderabad; Elec-
tronics Corperetion of India Limited.
Hyderabid etc. Similar systems have
been approved at Punjab University,
Chandigarh; Banaras Hindu University.
Varanasi; University of Roorkee and
Pune University, Pune. Proposals for
the Kaapur-Lucknow and Banga'lore
areas are under consideration. At
Delhi, a speciel multi-user comnputer
faculty, calleq the National Informa-
tics Centre, is in the process of being \
built up by the Department of Elz~tro-
nics itself. All these systems are, In
effect, regional centres. However, in
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the Calcutta region, a Regional Com-
puter Centre has been registered as a
formal institutional structure for mmlti-
user operation; the computer has been
set up in Jadavpur University.
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wg FraArw # qrfior frsrm F qFEEA
andig fawre & grafasa & 7
a7 ;

(=) afz gf, a1 frr sfaoraa &
ardiy fasm o fasm ¥ =fus
@

() =#ar &=w B AT TqT
v & faad widoor fawm w1 914-
fastr & 7 & AW
!

(=) afz g, ar 37 i v
wsTTAT I E ?

qT(T wAT (A "o @)
(%) aafe adr daafiy FeTst &
gfg o ardir fasra & wger v
eNw frar war 2, =t 3@ da F
wrafasar a1 fqgdT aH ot driga
dvy wgr g, feeg ardior da @ fafa-
gixx we fawre  fouifea sl &
fa<ae fix war &1

(@) wrdvor s wgdy qai &
QAN-HIAT AW TEFTA AT fagra
At % forg o o Frsar sraa [
1 AAFT FCAT EAF ALY §, WAIH
T S0AT § qvsror WY wEdy oAl w
faax I amw Fr wET &7 HF-AF
WA TG AAAT AT FHAT | qr=
WA ¥ F9 AT WA FT 33° 3
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sfawa siw #fe g gz srEw,
&Y, faars, mvefior v, wmefior
qIF, wmdrr fyar, wAvq  w@TeR,
arerer sy gf /Y qgrer W sFaTdy
&t & faq wrafea fear war &

() = (=). drsar waw &
@3 dFadfa FIHAT FATC FIX WY FgT
nar g faas wfe sy qrdion fawra 1
gsuqaa srafasar € sraat | i Frear
F watfas wgaqe e & & wifa=w
E—aTSAT ¥ wafu # qafexr wrar §
LKA AT FT ITEF QAT F
FATAT, SAC THY HISFT T{AT &5 &qCH
qAr¥ @ @ & 397 & qufey 7 & faq
WTST, TEF WYL WOTT W17, 5T AATHL FT
qA ATTAAFATHT Fi STIEGT FTAT WY
WA UF /T & FAAW faawar
FIFF TIAT | Aravar-Hifa w1 qex v
oF famm faard grvar oy #9319,
Aq AATHA ¥ Frdda w7 faeq 7
A1 sia fawra =% 61, fasw =g & anfor
g fasmy 41 & grer ofusan 7ra-
TR F[ 37847 FIA 97 g(a7 | A
dafaa Aifaat, Frasa1 w1 it
Fr faiv=a faaeor @27 grsar ¥ gearaor
¥ faar sma

qmAT | qfrada

3333t wX7 fag waitfear:
FqT g HAT AZ FATA AT FAT
s fa

(%) a1 awwry gwrEw § B
gfeads @@ &1 faaese @ ®;

(@) afz g, @t e swr
ward ?

ng WA (sh wTw fag) ()
Y (@). warafas gETe o aqq



11X Written Answers

sfrar § o 9@ N wEws g
g wwwfas XY wd  wdfafg
# W o A qfcEdAl
X Ry Fua q¥ faurc fwwr smen
2 Wk s FwEy faar sman g

Development of Minor Ports

3334. SHRI V. M. SUDHEERAN; wWill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total number «f minor ports
in India;

(b) the policy adopled bv -the Gov-
ernment for the development of minor
ports;

(c) whether any suggestion has becn
received from Kerala Government
regarding ibeg development of minor
ports; and

(d) if so, the steps taken by the
Government?

THE FRIME MINISTER (SHRT
MORARJI DESAI): (a) As on 3lst
March, 1976, there were 153 minor
Ports in the country.

(b) to (d). The executive responsi-
bility for develor.ment of minor poits
vests in the State Governments con-
cerned. In the Fourth Five Year Plan,
it was decided to give financial assis-
tance in the form of loans to State Gov-
ernments for the development nf cer-
tain selected minor ports under the
Centrally Sponsoreq Schemes. In the
Fifth Plan. provision has been made
only for reeting the spill-over ex-
penditure of schemes sanctioned in the
Fourth Plan. The Port selected from
Kerala under tne above schemes 1S
Beypore, the estimated cost of which
is Rs. 111.96 lakhs. The scheme is
being cxecuted py the State Govern-

\ ment,
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wrafre giadt st gafaatew

3335. ® wWewWWw i
T IGWT HeAr TE FATT AT FAT
Far fm: o

(7) 1 s@&R I s
gfTel & Fraww F1 qAiaeET fFwar
g

@t (st s wRiafen) -
(%) =, g, 7=HgAEa Aa-
fr st &1 gEAEr faww &
agTfaw=a aar s=a  gafaa
aEArRr wrfasoon g gfaRm s
TFX ¥ ITAAE] § G g FTHAT
IareA faa<fgt & #aregw & fAeax
greT FY AT 0

(@) Fge=F IAMI A 1975—
76 FT WIT F9 1976-77 ¥ &wAT
F IEIT ® GUI gHT § | TO IUMN
& gwaor ¥ Iwmed # Fr Ifg W
F FTaVE AT F IJIART T I T
21 0T 1976-77 # wafg & wfa-
faa awar worfea g9 & weeasy
qTqTfa® TR T g qHA & FTIO0
g1 R T SHGT F IATEES g
¥ g9 AR GWRG T

(7) g7 & ¥ TR ¥ oR-
frs ITFAY A dda q9T wEEl &
afuFaw ITEIT FT HAHT FIA AT
gfez & w3F FIw Jo1Q § 1 7@ fawr
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¥ I3 17 T WiUF gAY FIH
T &—

(1) fog g uws oy wgqan
A F T 9T @ Hfa faer
47 IT ITFAT FY HLAT T9qT
quEl & wfasas I9gT F =@0-
"X 9T wiafrs  auasi #1
TESTHA FHEAT |

(2) 29 =% gu wowi F
fagarr afgssrfaq saaar & qu
394 F wAAfa W dwAT F
IFTAT AT, AF TZ AT
st eraar ¥ wfas & g fFg
% fac :1 2 ar wrarfaq
gfafrear  IaFzow  wafag &
fear sdmr ol 3g IATIA A
ey A §a ¥ fag wfas
Fegol & ¥ AdY guir 1 ag ghaar
g mal qar gfFEaEi F owda
vwfasr sfadgreas sa @a-
Fge wfufran 1 fRsfr wav
fafaana wfufqas v qfegrar
F JEAT A A ITHAT L
W A g ]

(3) wwex  SregAdE w@Ea
gaaT & WX wiafrE weEl,
s zw, faga sewow, &=
gorEjngrs, @@ argat, zgEl
TRy FR oAfE F oA A OO
sfgssifaa erqar 1 Igqm FA
¥ gfee & geare fax a1 fafadt-
FIT |

Hippies in India

3336. SHR] G. Y. KRISHNAN: Will
the Minister of HOME -AFFAIRS be
pleaseg to state:

(a) whether the number of Hippies
is increasing in India;
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(b) whether these Hippies are trad-
ing in narcotizs and running nudist
colonies in remote parts of the coun-
try; and

(c) if so, whether Government pro-
pose to consider to stop their entry?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
In the absence of a precise definition of
a 'Hippy’ it is difficult to distinguish
such persons as a separate category
from other tourists. Precise informa-
tion in respect of the arrival and stay
of such foreigners is not available,

(b) Some instances of possession of
narcoticg by foreigners have come to
notice and suitable action under the
appropriiate law has been taken against
them. No information is available to
show that foreigners are running nudist
colonies in remoteé areas.

(). Wilh a view to limiting the
entry into India of persons who are
likely to be a social nuisance due to
indulgence in narcotics, indecent be-
haviour, vagrancy, begging etc. suit-
able instructiong have been issued to
the Indian Missions abroad to be cau-
tious in granting tourist visas to such
persons.

Self-reliance in different Sectors

3337. SIiRI K. MALLANNA: Will
the Minister of PLANINNG be pleased
to state the measures suggested by
the Planning Commission to achieve
self-reliance 1n different sectors?

THE PRIME MINISTER (SHRI
MORARJI TESAI): Self-reliance has
been one of the major objectives of the
Fifih Five Year Plan, Towards this
end, Planning Commission have stres-
sed measures for raising level of
domestic savings to finance capital for-
mation in the economy and to accele-
rate export promotion and import
substitution. Growth in important
sectors such as (a) agriculture, (b)
energy and (c) critical intermediates,
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like steel, non-ferrous metals, fertili-
zers, &tc. have teen given high priority
in the allocation of investible resources
in the Iifth Five Year Plan (1974—T")
and in the annual plans to achieve this
objective.

Criteria for issuing Letters of Intemt
and Licences

3338. SHRI SATISH AGARWAL:
Will the Minister of INDUSTRY be
pleased to state;

(a) what is the criteria for finalis-
ing applications for .I.etters of Intent
and Licences in Ministry of Industry,

(b) whether Government proposc to
streamline the difiereat averuves of
processing such issues, and

(c) existing criteria for jssuing Let-
ters of Intent to new units?

THE MINISTER OF INDUSTRY
(SHRI GEORGL FERNANDES): (a)
and (¢). In the matter of grant of let-
ters of Intent gng industrial licences
to new en'reprereurs as well as ro the
existing unuertzkings, ‘Government
take into accouni various factors such
as demand, capacity approved /fnstal-
led, availability of raw materials, re-
gional angle, income/outgo of foreign
exchange, technoiogy involved. techno-
economic features of the proposal ap-
plicant’s tackeround and experience
especially in scphisticated areas znd
in sectors involving massive invest~
ment.

(b) Applications for industrial
licence, when received, are examined
by the technmical authority concerned,
the Admirustrative Ministry loncern-
ed, Development Commissioner, Small
Scale  Industries, Department of
Science and Technology, Counci]l of
Scientific and Industrial Resezrch,
Ministry of Commerce, State Govern-
ment concerned, etc. On receipt of the
views of the various scrutinising agen-
cies, the application is placeq before
the concerned Committee, namely Pro-
ject Aporoval Board for composite
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cases, Licensing Committee-cum-
Monopolies =33 Restrictive Trade
Practices Committee for Monopolies
and Restiictive Trade Practices cases
and Licensing Committee for non-
Monopoly and Restrictive Trade Prac-
tices cases.' These Committees have
been set up uncier the Registration and
Licensing of Industrial Undertakings
Rule, 1952. These are headed by the
Secretary, Department of Industrial
Development and comprise of *he re-
presentaiives of the various economic
Ministries, Plenning  Commissior,
Directorate General of Technical Deve-
lopment, (ouncil of Scientific and
Industrial Research etc. The recom-
mendations mede by these Committees
are placed before the Minister of in-
dustry for approval, before letters of
intent/industrial licences are issued to
individual parties.

There is no proposal under conside-
ration at present 1o change the exist-
ing procadure for processing of indus-
trial licence applications, as outlined
above,

g Sefm (fgz)  feemi &t

3339. To WO qosy :
FT AT WX gATCw  Hefr gg
TMA I FIO FG e

(¥) 1 waa d@bm (fge)
feerl &1 a2 4wy qv AR
swavia fear a1t @r &

(@) 71 A% FATEET FER

IFTX I F7 FEamgy &1 7€ g7

ga W werew Har (s &

Fou wEA) : (F) ¥ (7) : 20

9@, 1977 ¥ ‘Favrea e (fed)
v
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| (feeeft wepeor) & weifim o
FaTATe ¥ WA oA wowm F
5% fgzr' foedl T w7 ¥ frard wf
W T W et & ow
Uy 93 wa-fedome afadz & 15
7€, 1977 ® @& faywr gw W<
BT AT |

fadmT a0 & feewt #71 gawA
g faug & ot gafaa wsa gy
& faam fafraet gro fafrafe et
A@T @1 FAREA FT oxfam
F1 F1H W wEfua e § wafua g
afe wea fadmr fafrasy & seoww
F FrE IIET TG FERI F EqTH
oo ar & 99 9% fawdg wriars
FGIT |

IFEITA A e wfgwfat @io
gfaat w1 =

3340. »t g faww: a7
Mg HWAT  qowdE ¥ §eETd
wfgwifai gra qfaat av 0 &
IFEHF 15 §9, 1977 F HATtET
% &7 531 ¥ 9O & Ay ¥
g AW ¥ IO w41 fF qowedw
¥ us wag@ fooms grao fed mr
wwrEae , fad g sfawfar
g qfa W ® fowmw @, 9%
ﬁWWa@ﬁ‘rﬁg?

- g Wt (st 9w fag) : 4
1 7€, 1977 ¥ 31 ®E, 1977 #
wafy & km w o fawaa
C ot ad gE & W 9@ 9X w
FHAE FA FT qT TG ISAT &
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Implementation of the Recommenda-
tions of thg Administrative Reforms
Commission

3341. SHRI MUKHTIAR SINGH

MALIK:
MISS ABHA MAITA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the broad recommendations of
the Administrative Reforms Commis-
sion which are yet fo be implemented;

(b) the reasons for not implement-
ing them; and

(¢) by when they are likely to be
implemented?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
to (c). The implementation of such
recommendations as have been ac-
cepted wholly or partly or with modi-
fication js the responsibility of the
concerned Government departments
or the State Governments.

In so far as the recommendations
relating to the Centre are concerned,

up-to-date information is being col-
lected from the Ministries/Depart-

ments concerned and will be laid on
the table of the House in due course.

Construction of Akashvani Studio at
Sambalpur, Orissa

3342. SHRT GANANATH PRA~-
DHAN: Will the Minister of INFOR-
MATION AND BROADCASTING be

pleased to state:

(a) whether the prepcsal of con~
sfructing the Akashvani Studio at Sam-
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balpur, Orissa is pending for quite a
long period although the funds have
been allotted for that;

(b) the
struction works; and

reasors for delay in con-

(c) the time by which it is propos-
ed to be complet23?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI): «(a) and (b). Setting up
-0f studios at Sambalpur is a IV Plan
scheme. Initially, there was a consi-
derable delay in the acquisition of the
site for the studios. Eventually, when
the site was handeqd over by the State
Government, construction work could
not be started immediately for lack
of financial allocations for this scheme
in the year 1975-76 and 1976-77, due
to constraint on  availability of
resources.

(¢) The studio set up is expected to
be completed in the year 1980.
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Shortage of Coal with C.M.A,
1

3343. SHR] R. L. Py VERMA: Will
the Minister of ENERGY be pleased
to gtate:

(a) whether there was a shortage of
11.3 million tons on 1st April, 1975 in

the stock of Coal with Coal Mines
Authority;
(b) if so, the stock ¢t coal with

C.ILL, on 1st Apri]l 1977 and skortage
in slock, if any, on that date;

(c¢) the production and despatch
figures for the years 1975-76 and 1976-
77 (unit-wize);

“(d) steps taken in the past 1o find
out reasons for such huge shoriage
and to preven{ iils recurrence; amngl

(e) whether those found guilty were
punished?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
There is no such information.

(b) The stock of coal with Coa] In-
dia Ltd. on 1st April, 1977, was 13.8
million tonnes, Information regarding
shortage of stock, if any on that date,
is being collected.

© (in  million tonnes)
Company Year 1975-76 1976-77
Prod. Offtake® Prod. Offtake®
ECL . , . . . . 26-18 25-02 26 -46 2597
BCCL . . . . . . 2009 18-63 20-68 1950
CCL . . . . ' N 20-69 19-12 2073 2024
WCL . - B . ) . 21-46 2094 21-04 20-72
NEC . . . 0-56 0-56 0-57 0-57
TOTAL . 88-98 84-27 8948 87-00

*includes despatch, colliery consumption, coal for hard coke and soft coke, boiler consump

tion, etc.

L
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(d) ang (e). Appropriate steps will TTHTT ARG
be taken, if unaccountable shortages (w) FRIT‘ WT %ﬁﬁ;
in stock are detected. 7% %A ¥ Trg F3eR safaaal Y &=

@ dfeq @ s §; W%

Appointment of Special Assistant by

T) afz g, & &
Industries Minister () gl I s N

fa=me aadr &am & waw 3g weafaw
3344. SHRI JYOTIRMOY BOSU: Will WY /9T ®T TF N4AT FT THIT T FT
the Minister of HOME AFFAIRS be 5 by
pleased to state: )

(a) whether it is a fact that the qa#ﬁt(sﬂmfﬂ) : (%) mtz
Industries Minister wag refused to a). i T/ w4t &
have a Special Assistant of his own ( ). . - ! T welt fﬂ'ﬂ
choice; if so, reason therefor; " arwq, 99 #4199 & Fr-nz LELLEY

(b) wrhether the person concerned qé"”“ T WA T EqT % i’if?f §q'
(who has been referred) is a com- aaa ang 97 fraifa v awdr §
petent economist; and AT ETT T4 qeafrya Famst JEEi

(c) whether the Government is, on & fau g« ¥ »fus IJqqET safeagi Y
the bagis of Administrative Reforms TTE frar ’
Commission's recommendation, going s fpar st fafera & s
to bring people from outside so as to % |
benefit from their experience and ex-
pertise or is it going to stick to gene- () off 7@, sirmr

ralisls 3nd not experts?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). A proposal for appointment
of a non-official as the Special Assis~

Famil § 9} w1 "

tant to the former Minister of Indus- 3346. wt AR 7 TIOTN NI
try was considered but it was decided T T g1 a8 AT Fr FqT w4 fo
that as persons holding such posts é_ma =1 Sy N v
should have knowledge of govern- 31 <, 1976 =T O, &1, @
mental rules and procedures of work AT T H T aEFF AT § A
in a Ministry it would be more useful firay FHETH ¥ o7 I Eﬁaﬁ? 5T

tzeagf:ti‘nt a Government | servant to et & fore fray 98 Wi @,
faraet ax I frafaa g WX @i o X

(¢c) There is no bar to appoint -
people tro‘:n 1cml:sit:le the Government F1 WA I TCHTHT fa=mL aam Frday
services to posts where their ex- FEAFTE?
perience and expertise ig considered
to be more useful. TE e ( I T‘ﬂ'() e B,
sgr FEr WY wreaAo & sgaeqT &, |
aTET A | NGV W@ &\ AT T9T T &R AT et & avag
' ¥ & 7 fop farelY a1 waaT v A gA T
3345: (L wEEY S WL 5 §IT & T ¥ 1 31-12-1976 B
g W\ qg FATA FT FAT F4 1 Srfy 1, Aoft I, o TTL aar & TV

(%) a7 @< FAT ¥ NAW Y ATt FF T AT A\Y I wq-
Wy, Wy ®7€ e fwifed &; gfee wfadl aar Sqgafaa o sfw
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FY GAT & JIH O GAAT IIAH FEN
2 1 T ¥, 1-1-1976 F g=ar faazw
[#fragg st aw gz X @ faan
war 1 [ sarma | v i fe@d
dsmm LT--684/77) ad 1975 &
g, W g fefeadt #1 q€ar "I
TR ¥ wyghaa it qar wqgfea
w7 arfaat & fog wfaa # 7€ sk
T wifgal & Iediardd gRr W g
RiFagt F gsa1 F1 AN FET CE
w7 faazar [ & feam nan & i1 qr =«
93 & fegraar 3 | [waew | e |
fwaq dsar LT--684,77) nafaa
aifadt a1 w34 77 Frfedi w1 waff
# garx AW ¥ fqq @97 qaq 93 any
feq we fafws ot ) g9= faqwo
III % =5z foar a1 § s Far9z 9%
@ fear mar § 1 [wwwem | v w4
sfed "emr LT—684 77) faar
w3 w1 wrefua ffsaqt £1 ameaa:
i F " @7 a9l F fac g
far straT @ 9% 99 ¥ aga o fefaaay
F arg & aqf ¥ W fagr strar

‘Commission on Killings by Naxalites
]

3347. SHRI P. M. SAYEED: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose
‘to constitute a commission to enquire
about the killings by Naxalites in
‘the past;

(b) the number of victims of
Naxalites during the last three years;
and

{c) whether any compensation was
~ given to the wictims of Naxalites?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
No, Bir.
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(b) According to available informa-
tion 183 persons were killed by Naxa-
lites in three years from 1st January,
1974 to 31st December, 1976.

{c) The .Government do not have
any such information,

FATA FATX 9T & a9 Aew fawmr
gra fem man @st

3348. =it fora aromw agfaar:

FAT AT HWIT TAICA Tt Ig TaTH HY
FUT F4GT fF :

() I7r@ w91 X |At@ T9r
ares faswm 11 3= ffaar &+ fear
a3T;

(@) a1 wiwdlg gaw wiE &
FEFAT * A0 @TE FHAEHTU FT GAT
waT 91 "R afg g, 4t 3w gawT 2y
fFaa FamRI 99 Ag; HiT

() Far Wy aEw FoE *
fera st W< W T gy |9 qEbr
ares fawnr & sfuwtfat g faear
war 491 ?

ga sty waww qar (st e
go wmearet) ¢ (F) forre ¥ ag @3
7€l faear f dq w1 s g9 g
T ®7 ¥ 9ATd y9 9C #1E @
o ) qanfa, dig SR ATeF g
F1977FAFANMF AAAF G &
¥ WY gTETT &1 Afeat B werwt
FT HATL FA & Qw33 2w § sdwa
s« 7

(@) Y, & 1 4 fageaz, 1975 %
28 F@A, 1977 TF WRAT JIF
FRT ¥ AT WTE W FOAH KA
% fou 3 wTw wrfeel 1 FAd U
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a%fiiaarm,arrw 149 TG HTTEE
ﬁwxiﬁu%fqﬁwaﬁrﬁwﬁﬁm
foar

() St g | qurfy, g90T F 59
& frator, srareer w7 29 argfen, wifz
& faq FwST WL ITHCNT F ®7 7
aFAEY ATAAT TST FA |

Demolition of  huts of Harijans by
landlords of Durveshi Village, Nandy
Talukgy

3349. SHRI ANANT DAVE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether 30 huts of Harijans
were demolished by the landlords
of Durveshi Village of Nandy taluka,
Kurnool District, Andhra Pradesh
and they took away building mate-
rialg used in the construction of the
huts; ang

(b) whether the land was granted
by the Government to the Harijans to
build their huts?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
According to information received
from the Government of Andhra Pra-
desh, 30 huts belonging 1o Harijans
and other weaker sections of Durveshi
village of Nandyal Taluka, Kurnool
District were allegedly demolished on
June 13, 1977 by one Mallaswamy
Re-ddy and 11 others of tLhe village.
The accused persons are also reported
to have removeq building materials.
However, the same have subsequently
been recovered and handed over to
the village Munsiff for safg custody, A
case u/s 427 JPC has been registered
and investigation thereof is in
Progress. 4 '

(b) The State Government have re-
ported that dry land was granfed by the
Collector, Kurnool to the Harijans and
Members of weaker sections for build-
ing huts,
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Allotment of DAVP Adverlisements
during March—June, 1977

3350. SHRT PURNA SINHA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have al-
lotted DAVP advertisements to diffe-
reny publications of Assam, Manipur,
Nagaland, Meghalaya, Mizoram and
Tripura after Janata Party has as-
sumed power in March, 1977;

(b) if so, which are the publica-
tions and the quantum of advertise-
mentg allotted to each of them dur-
ing the period ending 30-6-77;

(c) whether some publications are
denied any advertisement of DAVP
it so, the specific reasong for such
denial; and

(d) whether Government has re-
vised the earlier policy of distributing
advertisements of the (Congress ad-
ministration and proposes to issue a
White Paper elaboraling the new ad-
vertisement policy in respect of small
and medium newspapers angd perio-
dicals published in regional lan-
guages?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). A statement
giving the names of publications from
these areags to whom advertisements
were issued during the period 20th
March to 30th June 1977 is laid on
the Table of the House. [Placed in
Library. See No. LT-685/77]. The
tola] value of advertisements issued to
these newspapers during this period
was Rs. 59,159.

(e All publications on the approved
list of DAVP are considered for issue
of advertisements.

(d) Distortions and discriminatory
features of the adverlising policy in
operation till a few monthg ago have
already been removed. The matter is
under further comprehensive review
and a decision is expected to be takan
shortly. :
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Small Scale Units in Vidarbha Region

3351. SHRI VASANT SATHE: Will
the Ministey of INDUSTRY be pleased
to state:

(a) whether large number of gmall
scale units in Vidarbha region of
Maharashtrg State are sick as g re-
sult of the indifference and callous-
ness of banks and other financial ins-
titutions towards the problems of
small units; and

(b) if so, whether Government
propose to call for a repori on the
nature and magnitude of thig sick-
ness of small scale units in Vidarbha
region angd take suitable action in the
matter?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The information is being
collected and will be placed on the
Table of the House when received.

probe into assets of former
Ministers

Central

3352. SHRT SOMNATH CHATTER.

JEE. Will the Minister of HOME
AFFAIRS be pleased to state:
(a) whether it ﬁas been alleged

that many Ministers of the erstwhile
Central Government including its
Prime Minister, have amassed wealth

disproportionate to their income as
Ministers;
(b) whether it has also been

allegeq that the saig Ministers have
transferred huge sums to foreign
countries; and

(c) if so, whether Government pro-
pose to order a thorough probe into
the assets of the former Central
Ministers?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b} No definite information has
been receiveq about the Ministers of
the former Government, having am-
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assed wealth disproportionate to their
known sources of income or about
their having transferred huge sums to
foreign countries,

(c) When anything definite comes
to notice, dppropriate action will be
taken according to law.

Qualifications for entering Government
and other service

3353. SHR] PRASANNBHAI
MEHTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether in view of the latest
education policy of 104243 Govern-
ment have refixed the qualifications
for entering the Government service
or any other service;

(b) if so, whether the Board of As-
sessment for Educational Qualifica-
tions hag made any recommendations
in this regard;

(c) it so, the details thereof; and

(d) whether they have been com-
municated to the State Governments
also?

THE MINISTER OF HOME AF-
FAIRS (SHR] CHARAN SINGH):
(a) to (c). On the basis of the recom-
mendations of the Board of Assess-
ment for Educational Qualifications,
Government have issued orders de-
termining equivalences of education-
al qualifications in the light of the
revised pattern of education viz. 10
plug 2 plus 3, The details are as fol-
lows:

Old qualifications Eguivalence under
revised pattern
1. Matriculation High School Certi-
ficate (10 years).
2. Higher Secondary Higher Secongiary
(11 years). Certificate in aca-
demic as well as
vocational .. educa-
tion (12 years)
3. Intermediate Do.
(12 years)
4. Scnior Cambridge || Do.
(Certificate)
s, University Degree University Degree.
(14 years)
(d) Yes.
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Discussions with Mr. Z. A. Phizo

3355. SHRI S. KUNDU:
SHRI NIHAR LASKAR:

SHRI D. B. CHANDRE
GOWDA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Prime Minister
hag discussions with Mr. Z. A. Phizo
in London; and

(b) if so, the outcome of the dis-
cussions?
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THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH); (a)
and (b). At the request of Shri A. Z.
Phizo, a meeting took place between
the Prime Minister and Shri Phizo on
the 14th June, 1977.

Before agreeing to meet him, the
Prime Minister had made it clear that
issueg relating to Nagaland being an
internal matter, could not be dis-
cussed with Shri Phizo unless he ac-
cepteq that Nagaland was part of India
and Nagas were its citizens. During the
discussions on the 14th June, 1977 in
London, Shri Phizo did not indicate
any change in his thinking on these
basic issues. The Prime Minister,
therefore, reiterated the Government's
stand and no issuesg relating to Naga-
lang were discussed.

Excesses committed by the Manage-
ment of Singareni Colliery

3556. SHRI KRISHNA CHANDRA
HALDER . Will the Minister of
ENERGY be pleased to state:

(a) whether attention of Govern=
ment has been drawn to __the eXcesses
committeg by the management of
Singareni Colliery in Andhra Pradesh
on the miners during emergency;

(b) whether Government are consi-
dering to institute a thorough inquiry
into the excesses committed; and

(¢) whether the retrencheq wor-
kers are reinstated?

THE MINISTER OF ENERGY
Government have received a letter al-
leging certain excesses by the manage-
ment of the Singarenj Colleries Co.
Ltd. which is under the Government of
Andhra Pradesh during the Emergen-
cy. According to information receiv-
ed the allegations have been Ilooked
into and it is foung that the specific
cages of dismissal mentioned in the
letter were normal disciplinary cases.
These dismissed employees have also
since been reinstated on appeal.
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(b) No, Sir,

(c) No worker was retrenched in
Singareni Collieries To, Ltd. as a
result of the Emergency.

Himachal Pradesh Highways

3357. SHRI DURGA CHAND: Will
the wumisier of SHIPPING AND
TRANSFPORT be pleased to siate:

(a) whether Government propose 10
convert sowme hgnways in Hunacnal
Praaesn o Nauonal Highways dur-
ing wne finh Five Year klan; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

Amount spent by Nagaland Govern-
ment at AILCC, Session

3358. SHRIMATI RANO M. SHA-
IZA: Wil ihe Minister of HOME
AFFAIRS be pleuased to state:

(a) whether a large sum of money
amounting to several lakhs of rupees
wag spent during the AIC.C. Session
at Gauhati by Nagaland Government

in 1976;

(b) if so, under what Heads of Ac-
been

met; and

(c) how many Government vehicles
anq officials were detailed by the
State Government for the said
Session?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) The Nagaland Government parti-
cipated in the Exhibition ang Cultural
Programme held at Gauhati on the
occasion of A.I.C.C. Session in which
other State Governments also parti-
cipated. The total expenditure in-
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curred by the Nagaland Government
was Rs. 9,37,601 after setting off Rs.
4,21,332 on account of sale proceeds

and value of material taken to stock.

(b) Since the various Departments
of the Govelament participateq in the
Exhibition the. expenditure wasg debit-
ed to appropriate heads of the Depart-
ments, concerned, and not to one head
of account.

(c) 138 officials belonging to various
Departments of the Nagaland Govern-
ment were deputed for varying
periods and 25 vehicles were used for
visit of the officials and transportation
of material. In addition 11 vehicles
were detained for duty with the Assam
Government at their request.

Letters, Representations ang Memo-
randum received by Prime Minister

3359. SHRI R. K. MHALGIL: Wil
the PRIME MINISTER be pleased to
state the number of letters, repre-
sentations and memorandum received
by him since 25th March, 1977 from
the various parts of the country?

THE PRIME MINISTER (SHRI
MORARJI DESAI): 242,304 Com-
munications were received up to the

30th June, 1977.

Communicationg in the Backward
Areas of the Country

3360. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of SHIPFPING
AND TRANSPORT be pleased to
state:

(a) whether his Ministry have ear-
markeq money for the development
of communications in the backward
areas of the country;

(b) if so, the criteria adopted to
assist the States for the same; and

(c¢) what is the total allocation by
the Centre and States? .*
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THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) to (c). While
no specific funds as such have been
earmarked by the Ministry of Ship-
ping and Transport for jhe develop-
ment of road communications in the
backward areas of the country, due
consideration is given to the require-
ments of these areas while consider-
ing Central financial assistance to
States under (i) Central Aid Pro-
gramme of Stale roads of inter-State
or economic importance; ang (ii) from
the Central Road Fund. Both schemes
are intended to cover inter alia back-
ward areas also.

Proposals for Central Financial
assistance under these programmes
are inviteq from the States and they
are at liberty to suggest as many
schemes as possible pertaining to
backwarg areas which are given due
consideration keeping in view the re-
sources available and the inter-se
priority assigned by the State Govern-
menti to various schemes.

So far as the Central Ai¢ Pro-
gramme of State roads of inter-State
or economic importance is concerned,
schemes of a total cost of Rs. 41.70
crores have been approved recently
as part of the 5th Plan for the coun-
try ag a whole, out of which about 15
per cent schemes pertain to back-
ward areas.

As regards Central Road Fund
(Allocations) Account, schemes of a
total cost of about Rs. 30 crores can
be approved in the States during the
current plan period and against this
amount also the States can suggest as
many schemes as possible pertaining
fo backward areas,

While there is no set criteria for
providing assistance to backward
areas, they are given comparatively
higher consideration in the approval
of schemes.

Besides the aforesaid schemes, other
Central Sector TRoad Schemes like
National Highways also serve back-
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ward areas as roughly about 10 per
cent of the total length of National
Highways in the country passes
through tribal areas which are back-
ward regions.
r
Central financial assistance Yor
backward regions like tribal regions
is also provided by the Ministry of
Home Affairs. During the 5th Plan
a special Central assistance amounting
to Rs. 190 crores is available and is
allocateg among the States on the
following criteria:

(i) 50 per cent on the basis of the
tribal population in the Sub Plan
areas;

(ii) 30 per cent on the basis of the
geographical area covered by the
Sub.Plan; and .

(iii) 20 per cent in inverse pro-
portion to the net State domestic
product with weightage for the tri-
bal population in the Sub-Plan
areas.

The 5th Plan also provides for a
special emphasis for the development
of road communications in the back-
ward areas of the States as part of
the Minimum Needs Programme,

-~

Allocation made by the Centre for
major bridges in Orissa

3361. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: _

(a) whether his Ministry have ap-
proved and allocateq the money for
major bridges of Orissa under ‘Inter-
State and Economic Importance’ for
the year 1977-78; ang

(b) if so, the names of the br_idges
ang allocation made for each bridge?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). A
loan of Rs. 331.00 lakhs has been ap-
proved so far for the following pro-
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jects in Orissa since the beginning of
the 4th Plan under the Central Aid

Programme of State Road of Inter-
State or economic Importance:

Sl Name of work Estimated
No. Cost
(Rs. in
lakhs)
Works approved in Fourth Plan:
- Bridge across Subarnare-
kha on Kharagpur Baln.mre
road 74°00
2, Brige over Jonk on Ara.ng—
Nawapara road 18+00
Works approved in Fifth Plan:
3. Approaches to Subemare-
kha bridge . 41°00
4. Construction of Baitarni
bridge on Anmdpu:r Bha—
drak road 90° 00

5. Construction of Vansadhara
bridge on Parlakhcmundi
Gunupur-Bissam- Cutmck i
road (SH-4) - 108+ 00

ToTtaL 331°00

For expenditure during April—July
1977, out of funds Voted on account,
loan amounting to Rs, 8.00 lakhs has
already been released for expenditure
on sanctioned works. Ags regards
funds for the remaining period of the
year, the provision wocld be intimated
after the demands for grants have
been Voted by Parliament.

Allocation for development of Back-
warg ang Tribal Areas

3362. SHRI GIRIDHAR GOMANGO:
Will the Minister of PLANNING be
pleased to slate:

(a) the allocation earmarked by
the Centre for the development o0f
backward areas, tribal areag and
weakey sections in 1877-78;
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(b) assistance provided to
States in this regard; ang

the

(c) special schemes proposeqd by
the Ministry for the development of
these areas?'

/

THE PRIME MINISTER
MORARJI DEbAI)
is enclosed.

(SHRI
(a) A statement

(b) Besides special Central assist-
ance to specific programmes to aug-
ment the Stiates’ own eflorts,” liberal
patterns of Cenlral assistance with
higher grant component than normal
have also been provided to some States
like J & K, Himachal Pradesh, and
the States in the North Eastern Region.
Also States with per capila income
below national average have been
given weightage in the allocation of
Central assisiance.

(c) The special schemes under opsra-
tion for the development of backward
areas are-

(1) Drought-prone
gramme (DPAP).

Area Pro-

(2) Small Farmers  Development
Agencies/Marginal Farmer and Agri-
cultural Labour Programme,

(3) Tribal sub-plan and tribal de-
velopment agency projects.

(4) Hill areg sub-plans and Hill
Area Development Projects.

(5) Assistance for the accelerated
Development of Backward Districts
of Andhra Pradesh under “Six-Point
Formula®.

(6) Concessional finance, invest-
ment and transport subsidy schemes
for industrial development in indus-
trially backward areas.

(7) Schemes for backward classes.

(8) Schemes for the welfare of
women and children.
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Rs.
Crores
Bachward Areas
Hill Area sub-plans . ’ 44°00
Hill Arcas Dw:lopment Ag\:ﬂ
cy programme °* 2°70

DPAP . ol o . 50°96

North East Council pro-
gramme * o . . 2861
Six-Point Formula assnstanoc
to Andhra Pradesh 18-00
Integrated Rural Devc]op-
ment ] . g-00
T-ibal Areas
Tribal Sub-Plan * . . 55+00
Tribal Development Agcncy )
programme % ° 2°47
Weaker Sections
SFDA programme . 44 96
Backward Classes programme 18+23
Welfare of women and .
children programme 19'45

Production of Heavy Earth Moving
Equipment and Rail Coaches

3363. SHRI DHARAMA VIR
VASISHT: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the production of Heavy Earth
Moving Equipment and Rail Coaches
during the first quarter of Financial
Year 1977-78; and

(b) the production of the same
equipment ,in the corresponding
periog in 1976-77?
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THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): (a)
and (b). The production of Indian
Rai] Coaches during the first quarter
of the financia] year, 1977-78, was 208
as compared to 18% during the corres-
ponding period of 1976-77, The re-
quisite information in respect of
Heavy Earth Moving Equipment is
being collected ang will be laig on
the Table of the House.

Foreign Collaboration

3364. SHRI DHARAM VIR VASISHT:
Will the Minister of INDUSTRY be
pleased to state:

(a) the number and names of app-

lications approved by Government
industry-wise; State-wise for foreign
collaboration both in technica] and
financia] fields, during the 1st quar-
ter of the Financial year 1977-78;

(b) the number and names simi-

larly approved in the corresponding
periog last year 1876-77; and

(c) the reasong for major
rence if any?

diffe-

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). 47 and 51 {foreign col-
laboration applications were approved
during the 1st quarters of 1976-77 and
1977-78 respectively. The break-up of
these approvals ag industry-wise and
State-wise is given as under:
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No. of approvals

No. of approvals

Name of the Industry Ist quarter of Name of the State 1st quarter of
1976-77 1977-78 1976-77  1977-78
1 - 2 4 5 6
Metallurgical Industries . I 54 Bihar 3
Prime Movers (Other than . I Gujarat 3 1
electrical generators)
Electrical Equipment 18 16 Haryana 2 r
Transporation i 4 3 Himacha} Pradesh I I
Industrial Machinery I 13 Karnataka 4 3
Machine Tools 2 2 Kerala . . 2 4
Miscs. Mechanical & Engg. . 2 Madhya Pradesh I 3
Industries
Commercial, Office & 1 Maharashtra * * 20 15
Household Equipment
Medical & Surgical Appli I 1 Orissa . I
ances.
Industrial Instruments ¢ Punjab I 'S
Chemicels (Other than 2 Rajasthan L T
fertilizers)
Food Processing Industries 1 Tamil Nadu I 6
Rubber Goods 2 Uttar Pradesh. s
Leather, Leather Goods 1 West Bengal 10
and Pickers
3 Union Territory of 1
Glass Delhi v
Leramics 1 Union Territory of r
Goa.
Non-Scheduled Industry 1 I
ToTtAL 47 SI 47 (14

Names of the applicant parties are given in the Statements I and II laid on the

Table of the House. [Placed in Library. See No, LT-686/771.

(c): There are no major significant differences between foreign collabora-
tion applications approved during theflrst quarter of 1977-78 as compared to-

ﬁrst quarter of 1976-77.
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b
msue of Letters of ntemt

3365. SHRI DHARAMA VIR
VASISHT: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the number of Industrial Licen-
ces and letterg of intent issued by
Government in the monthg of April,
May. and June 1977, Industry/State-
wise; Sy,

“'(h)' whether licences issueq con-
form to Industrial Policy; angd

(c) if so, with what employment
potential?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
A Statement is laid on the Table of
the House. [Placed in Library. See
No. LT-887/77].

(b) Yes, Sir;

(¢) According to the data furnished
in the applications by grantees of In-
dustrial Licences and holders of Let-
* ters of Intent, issued in April, May
and June 1977, the likely employment
notential is indicated to be 33,560.

Nationgl Highway passing through

Gwalior

3366, SHRI MADHAVRAO SCIN-
. DIA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government are
aware that National Highway pass-
ing through Gwalior and adjoining
districts of Madhya Pradesh is in a

v bag shape gng needg immediate at-
tention for repairs;

(b) if so, the details thereof; and

142

(c) steps proposed tq be taken in
this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). The
National Highway No. 3 which passes
through Gwalior and its adjoining
districts of Madhya Pradesh, ig re-
ported to be in an unsatisfactory state
in sections where it is single lane and
passes through black cotton soil area.
In these sections also whenever any
necessity for repairs arises, it is done
expeditiously by the State P.W.D.
working as an agent of the Central
Government.

The Nationa] Highway is being im-
proved, widened to two lanes and
strengthened in a phased manner ac-
cording to the availability of funds.
Estimates amounting to Rs. 11.44
crores have been approved for the
purpose for the length of 675 Kms, of
the National Highway in Madhya
Pradesh during 4th and 5th Plan
periods and the works are under diffe-
rent stages of execution. Some esti--
mateg are still awaited from the State.
P.W.D. -

NDMC Bus Roufes in Delhi

3367. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Governmeant are
aware of deteriorating bus service in
Delhi especially on the routeg where
NDMC is running itg buses;

(b) what is the frequency of NDMC
bus service on route No. 52 ex-Regal
to Nauroji Nagar;

(c) whether there is no bug service
on this route during peak hours of
office time as buses are also diverted
to Kidwai Nagar out of the buses of
the game route No. 52;

(d) whether there is alss no bus
service on this route from 13.00 to
15.00 hours as being rest period for
NDMC staff; and
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(e) if so, steps Government proe
pose to take to improve service?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) I agree that
bus services jn Delhi require improve-
ment. There hag been some deteriora-
tion in the services on the routes on
which buses of NDMC are running.

(b) 16 minutes to 32 minutes.
(c) No, Sir.

r

(d) During thig period, bus gervices
are available on the route at a fre-
quency of 32 minutes.

(e) If the NDMC fails to maintain
the schedules on the bus routes
assigned to it, DTC will have to pro-
vide its own buses on those routes.

Formulation of Transport
Policy

3368. SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleaseq to state:

(a) whether Government are in
the process of formulating a national
integrated and coordinated transport
policy immediately; and

(b) if so, will the Government
please inform the quantity of power
required for haulage of ton kilo
meter for (i) Kacha road - (ii) on
metal roaq (iii) on tarredq road?

THE PRIME MINISTER (SHRI
MORARJ] DESAI);: (a) The formula-
tion of a National integrated and Co-
ordinated policy as between different
modes of transport is under consi-
deration.

-

(b) The requireq information is
being collectedq and will be laid on
the Table of the House as soon as it
is available.
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ALR ang TV officials connected with
20-Point Programme implementation
Committee

3369. SHRI NAWAB SINGH CHAU.
HAN: Will. the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the names and designation of
A.I.R. and TV officials who have been
closely connected with the 20-Point
Programme Implementation Commit-
tee of the Congress headed by Shri
Yash Pal Kapur, M/P. the office of
which was locateg at 10, Rajindra
Prasag Road, New Delhi;

(b) whether some of AIR and TV
officials actively participated in the
activities of the Writers' Forum of the
said Campaign Committee;

(¢) whether such association of
Government servants was not jn con-
travention of the Conduct Rules fram-
ed for these officers; and

(d) if so, what gction Government
propose to take against these officials
for violating the conduct rules?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). On the
basis of the recordg available jn AIR
and Doordarshan, none of their offi-
cials appear to have been connected
with the 20-point programme Imple-
mentation Committee or the Writers’
Forum of the said Committee.

(¢) and (d). Do not arise for the
present.

Setting up of Industria] Complex in
Kerala

3371. SHRI K. A, RAJAN; Will the
Minister of INDUSTRY be pleased to
state: I

(a) whether the Kerala State Gov-
ernment has proposedq a scheme to
set up 20 new indusitial complexes
for manufacturing export-oriented
commodities;
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(b) 'if so, the main features of the
scheme;

(c) whether the Centre hag been
requested for any financial assistance
for this new scheme; and

(d) if so, the facts and Govern-
ment’s decision thereon?

THE MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES): (a)
The Ministry of Industry (Department
of Industrial Development) have not
received any proposal from the Kerala
State Government for setting up 25
new industrial complexes for manu-
facturing export-oriented commodi-
ties.

(b) to (d). Do not grise.

Growth Rate in Economy

3372. SHRI S. KUNDU; Will the
Minister of PLANNING be pleased to
state the concrete steps being taken to
achieve growth rate in economy as
projected in the plan and to promote
savings, reduce conspicuOus consump-

tion and disparity in income and
wealth?

THE PRIME MINISTER (SHRI
MORARJI DESAI): The Hon'ble
Member has raised many general
issues which have been dealt with ade-
quately by the Finance Minister in
his speeches on the budget and will
doubtless arise during the discussions
on Plan policies. I would advise the
Hon'ble Member to refer to these
speeches and to await the discussion.
However, to put the position in brief
the rate of growth of the economy
depends on balanced investments in
different sectors and adoption of
appropriate and consistent economic
Policies over a period of time. Gov-
ernment have asked the Planning
Commission to examine afresh the
priorities for investment in the exist-
ing plan ang to re-order these priori-
ties suitably, The Government will
also review all policies Which are
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relevant to the promotion of domestic
savings, these include pricing policies,
fiscal incentives, appropriate interest
rates and devising suitable savings
instruments. Government's fiscal and
import control policies will be directed
towards a reduction in al] formg of
conspicuoug consumption. It will alse
be government’s aim, through its in-
comeg policy and taxation, to reduce
existing disparities in income and
wealth to the extent possible. These
measures will be formulated in con-
crete termg and will emerge ag part
of the future budgets, annual plans
and policy statements,

Inclusion of Gavda Community in
S.C.and S. T.

3373. SHRI EDUARDO FALEIRO;
Will the Minister of HOME AFFAIRS
be pleaseq to state the steps Govern-
ment have taken to include the Gavda
community of Goa in the Scheduled
Casteg and Scheduleg Tribes category
so that they may avail of the privi-
leges of Scheduleq Castes and Sche-
duled Tribes?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):

There is no proposal to include the
Gavda Community of Goa in the Sche-
duleq Category.

sara feafa & 2t ooeaw q
frregae foq & safem
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Ideal Buses

3375. SHRI M. RAM GOPAL RED-
DY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether a number of DTC buses
are lying idle due to squabble among
the officers of DTC; and

(b) If so, the steps being taken by

the Government to put the buses in
serviceable condition?
THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) 468 buses
were awaiting major repairs, as on
1-7-1977 and not because of any
squabple among the officers of the
DTC.

¢b) Due to shortage of various spare
partg and materialg and the limitation
on the workshop capacity of the Cor-
poration, the repair work has been
delgyed. Arrangements are being
made to procure the spares and mate-
rialg required and to put back on the
road as many of these buses as possi-
ble, in the near fulure.

Buses with D. T. C.

3376. SHRI M. RAM GOPAL REDDY:
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state:

(a) the total number of buses with
DTC;

¢b) the nimber of buses in work-
ing order and number of buses ly-
ing idle; and
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(c) whether Government propose
to purchase more buses during the
current flnancial year?

THE PRIME MINISTER (SHRI
MORARJI DISAI): (a) 2210, as on.
30-6-1977.

(b) 1742 are in working order and
468 are off the road respectively, as
on 30-6-1877,

(c) Yes, Sir.

Indo-Canadian Nuclear Talks

3377. SHRI R. V. SWAMINATHAN:
Will the Minister of ATOMIC ENER-
GY: be pleased to state:

(a) whether any delegation has
visited Canada to hold Nuclear talks
with them;

(b) if so, whether any Canadian
Delegation is coming to India; and

(c) the latest position about this
after the Prime Minister's talks with
the Canadian Prime Minister in
London? i

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). An
Indian delegation had visited Canada
in November, 1975 to hold talks on
nuclear matters. After Canada'g deci-
gion in May, 1976 not to have any fur-
ther co-operation with India, there
hag been no exchange of delegations.

(¢) The Prime Minister of Canada
hag already publicly stated and which
I have publicly confirmed that a basis
of resumption of discussions now

EK_I}B‘_&. 1
Investment in small scale industries
by Tamil Industries [nvestment

Corporation

3378. SHRI R. V. SWAMINATHAN:
Will the Minister to INDUSTRY be
pleased to state:

(a) whether Tamil
vestment Corporation

Industries In-
proposes to
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disburse Rs. 25 crores to give a major
thrust to the production of small scale
industries,

(d) if so, the main points of the
proposed programme;

(¢) how many industries will be
given this amount; and

(d) how much each industry will
be given?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d). The information js being col-
lected and will be placed on the Table
of the House, when received.
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Participation of Rural/Urban poor in
the process of economic development

3380, SHRI VASANT SATHE: Will
thcla Minister of PLANNING be pleas-
ed to gtate:

€a) whether in the process of
development those who have re-
Sources get developed wunder the

vernment’s programme but large
chunk of rural and urban poor with-
Out any resource base hardly parti.
clpate effectively in the process of
economic development and make
themselves viable;
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(b) special measures being pro-
posed to help rural/urban poor to-
participate effectively in the process
of economic developmentin"a sus-
tained manner;

(¢) the type of organisational
mechaniam  proposed/conceived to
help organise rural labour to ensure
new deal to them; and

¢d) whether any integrated prog-
ramme is conceived to conserve the
eroding productive capacity stamina
of rural labour ?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) It is a fact
that persons having land and other
assets tend to receive greater benefit
from plan investments, especially out-
lays on irrigation, agricultural pro-
duction, rura]l development, coopera-
tive credit and so on, than the land-
legs poor. Similarly the proportion of
benefits arising from. investments in
indutry and infra-structure which
reacheg the urbap poor may be rather
smali.

(b) Some of the specific sghemes
specially designed to help the disad-
vantaged groups are: Drought Prone
Areas Programme, Small and Margi-
nal Farmerg and Agricultural Labou-
rers Development Agency Pro-
grammes, Tribal and Hill Area Deve-
lopment Schemes, Schemes for the
Development of Handloom, Sericul-
ture, Coir, Khadi and Village Indus-
tries, Special Nutrition Programmes
etc., rural and urban works pro-
grammres,

(¢) ang (d). While formulating the
Sixth Five Year Plan, the Planning
Commission has been asked to evolve
a strategy for the absorption of a
significant proportion of the quantum
of unemployment in productive em-
ployment within the plan period and
the balance in the next five years. A
substantial part of the population:
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which is at present below the poverty
line would be provideg not only food,
clothing and shelter but also their
basic requirements of public services
within the plan period. In working
out the strategy, primacy would be
given to development of agriculture,
agro-industries and small and cot-
tage industries especially in the rural
areas. Specific Programmes under
this broad strategy and the organisa-
tional structure to implement them
would be worked out after the stra-
tegy has been formulated.

Steps to check exploitation of
weaker sections

3381. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the steps taken to check the
different forms of exploitation of
weaker sections, particularly of trl.
bals in the country;

(b) the steps implementej so far;
and

(c) the directions and instructicrs
issued to the States in this regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) to (¢). In accordance with the
Directive Principle in article 46 of
the Constitution, varioug legislative
measures have been undertaken by
the States to protest the weaker sec-
tions in respect of various matters
like prevention of extortion by
money-lenders, abolition of bonded

labour, payment of minimum wages
ete.

In the case of the Scheduled Tribes,
the elimination of exploitation has been
given the highest priority, and in
the guidelines for the preparation of
tribal sub-plang and Integrated Tribail
Development Projects, clear instruc-
tions have been issued for undertak-
ing programmeg for eliminating ex-
ploitation, ang reviewing existing
legislative and executive provisions.

JULY 13, 1977
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The major aspects which have been
given special attention are (i) excise
policy (ii) forest policy (iii) credit
and marketing and (iv) land aliena-
tion. The porition is indicated in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-688/77].

Payment of salary to MISA detenu
Teachers

3382. SHRI SAMAR GUHA:. Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Homo Secretary
of the Central Government issued a
circular tkrough the Chiel Sevcetary
of West Bengal and other States dur-
ing the period of emergency, debar-
ring university and colleges teachers,
kept in detention under M{SA from
drawir:g their salaries except the
prricd of their entitleg leave;

(b) whether that circu'ax has not
b2en withdrawn yet;

(c; whether, for reasons  stated
abuve, many university and college
teachers tave been deniel of their
salaries cf the period nf detention;
and

«d) if so, whether Government
propose to issue instruction to the
State Governments to withdraw the
earlier circular in order to facilitate
payment of salaries due to the emer-
gency MISA detenu teachers?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH: (a)
Instructions were issued in August,
1975, giving teachers in detention the
option to avail of such leave as may
be due to them. The aforesaid ins-
tructions were revised in November,
1975 ang teachers were to be treated
on par with Government servants
placed under suspension ang were to
be given subsistence allowance as per
rules,

(b) to (d). After revocation of the’
emergency, the whole matter hag been
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reviewed, the earlier instructions
issued in this respect has been with-
drawn and detailed instructions re-
garding Central Government servants
have beep issueq by the Department
of Personnel and A. R, on 10th May,
1977 to reinstate all those detained
under MISA angd to pay them 50 per
cent of their salary as subsistence
allowance for the period of detention.
A copy of these instructions has been
endorsed to the State Governments,
advising them to take similar action
in regard to their employees.

Unemployment in the Couniry

3383. SHRI SAMAR GUHA : Will the
Minister of PLANNING be pleased to
state:,

(a) wiether the Planning Com-
mission bas taken up tha challeng-~
ing task of finding means of tackling
the problems of growing unemploy-
ment 1n the country;

(%) if so, facts thereabsut;

(¢; whether before forinulation of
concrete policy, programme and pro-
jects for dealing with the unemploy-
ment problem, a national debate is
proposed to be organised for afford-
ing cpportunities to the interested
people to offer this realistic sugges-
tion for resolving unemploymeni
problem;

(d) if so, steps proposed; and

(e) the latest figures, with State-
wise break-up of (i) unemployment
in general, (ii) unemployed regis-
tered with Employment Exchanges
ang (iii) agricultural unemployed?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Gov-
ernment is fully aware of the problem
of unemployment in the country. To
lackle this problem effectively the
Planning Commission have been asked
to formulate the Sixth Five Year Plan
with a high employment content. The
Commission will propose concrete
policies and programmes in due course,
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(r) and (d). The usual procedure for
the formulation of plans at the
national, State and other levels will be
followed; this will provide ample
opportunities for a national Debate,

(e) Items (i) and (ii).—Two State-
menis are laid on the Table of the
House. [Placed in Library. See No.
LT-689/77].

Item (iii).— Separate informatlion re-
lating to agricultural unemployed is not
available.

Ship building yarq at Haldia

3384. SHRI SAMAR GUHA: Will the
Minister of SHIPPING AND TRANS
PORT be pleased to slate:

(2) whether final decision has
beer taken for setting up ship build-
ing yard at Haldia:

(b) if so, the facts thereot; and

(c) if not, the reasong for pro-
longed delay in the matter of taking
fina]l decision in this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

(e) The proposal involves many

technical and financial problems and
therefore wvarious aspects of the pro-
posal have to be examined in detail
before taking a final decision.

Bridge over Parvati River

3385, DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the proposal for a
bridge over Parvatj River near
Pilookedi, Tehsil Narsinghgarh in
District Rajgarh (M.P.) is pending
with the Government of India; and

(b) if so, when the proposal would
be sanctioned and when the construc-
tion will begin?

THE PRIME MINISTER (SHRI

MORARJI DESAI); (a) No, Sir.

(b) Does not arise.
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Sale of Vehicleg allotted to ex-service-
men from the surplus Defence stock

3386. DR, VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE
be pleased to state:

(a) the details of complaints receiv-
ed by Government against the alle-
ged sale of vehicles allotted to ex-
servicemen from the surplus defence
stock;

(b) the number out of them being
investigated by CBI and the reasons
for not taking actions in other com-
plaints; and

(c) when the CBI] started investi-
gation and by which time their find-
ings are expected?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) A num-
ber of complaints have “een received
regarding sale of vehicles allotted to
ex-Servicemen from surplus defence
stocks at CVD Avadi, COD Cheoki and
CVD Delhi Cantt. The complaints
relate to breach of conditions of allot-
ment, release of specialised vehicles
instead of ordinary vehicles, and sale
of wvehicles to private individuals in
the name cf ex-Servicemen.

(b) Five cases have been investigaled
by CBI and two are under investiga-
tion. Departmential action has been
taken in other cases.

(¢) CBI started investigation of five
cases between August 1974 and Feb-
ruary 1975. Investigations in these
cases have heen completed. Investiga-
tions in respect of the remaining
2 cases were commenced only in
January 1977.

High Power Committee on sick
Industries

3387. SHRI NIHAR LASKAR:
SHRI K. LAKKAPPA :

Will the Minister of INDUSTRY be
pleased 1o state;

(a) whether high power Commit=
tee appointed to suggest measures
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for removal of sickness in the indus-
tries has submitted ity report to Gov-
ernment;

(b) if so, its main recommenda-
tions; and
.

(¢) when the report is likely to be
implemented?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Various groups have been set up from
time to time to go into diverse pro-
blems of industrial sickness. On tho
general problems of sickness of indus-
iry, a special group was se* up some
time back to go into the problems
affecting sick engineering units, and
its Report has been submiited 1o
Government.

(b) The main recommendations of
the Special Group were:

(i) Early identification of cases of
incipicnt sickness, so as to avoid
closure and serious cases of sickness
is essential. While the primary
responsibility in thig regard rests
with the unit itself, banks, financial
instilutions and industrial assocja-
tions should also develop systems to
monitor incipient sickness.

(ii) The role of the Industrial
Reconstruction Corporalion of India,
and development of necessary
experiise to meet changing needs
should be reviewed from time to
time.

(iii) Healthy wunits should be
encouraged to help in the revival of
sick units, and wherever possible,
rationalisation and mergers should Ye
encouraged to secure economic
viability.

(iv) An esseniial remedy is 10
assure industrial units the process of
growth so ag to cover and absorb
rising costs as well as sustain lech-
nological development,

(v) In regard to closed units Gov-
ernment may congider injtiating
enquiry to the extent practicable in
order that an appropriate revival
effort is made even where refer-
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ences/applications for assistance are
not forthcoming,

(vi) Where mala fide management
is proved, and/or other courses of
action have failed, Government
action by way of enquiry, and, if
necessary, takeover is suggested.
This should be considered as ‘last
resort' action,

(vii) Government action to avoid
flucluations in demand /order through
improved planning is essential,

(c) The recommendations of the
Special Group were considered at a
meeting held in the Planning Com-
mission on 28th December, 1974.
Since then, a number of steps have
been taken 1o avoid, or to alleviate
indusirial sickness. Financial assist-
ance on concessional i{erms is now
given by the Industrial Development
Bank of India (and o‘her financial
institutions) for modernisation of the
textiles, juile, sugar, cement and engi-
neering industries. The Reserve Bank
of India has opencd a special cel] for
the monitoring of the health of indus-
trial unilts with a view to detecting
incipient sickness and banks and finan-
cial institutions have heen advised to
look out for signs of incipient sickness
in the assisted unils so that timely
remedial measurcs may be initiated.
Provision for “Automalic” licensing of
growth of capacity—by 25 per cent
every five years—has been made for
14 gelected engineering indusiries. A
special facilily has been announced in
ithe last Budget for the merger and
amalgamation of sick unitg“vith healthy
units, so as to help revive such sick
units and maintain employment and

production.

Representations from Reception
Officers

3388. SHRI K. A. RAJAN:
SHRIMATI PARVATEHI
KRISHNAN:
Will the Minister of HOME AFFAIRS
Ve pleased 1o state:
(a) whether Government have re-
ceived a large number of represen-
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tations from the Reception Officers
from time to time to absorb them in
the Reception organisation; and

(b) if so, the details and Govern-
ment's reactiopn thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH); (a) and (b).
Representations have been received
from time to time from some Junior
Reception Officers, for their permanent
absorption in the Reception Organisa-
tion, Buti, as a matter of policy, posts
of Junior Reception Officers are at
present being filled by deputation only.
This is because the Cadre is a small
one with very little scope for promo-
tions, Dermanent absorption Wil
therefore result in stagnation and
consequent discontent later.

Selting up of Cement Factory in
Jammu

3389. DH. KARAN SINGH: Will the
Minister of INDUSTRY be pleased to

state:

(a) whether the setting up of =a
cement factory in the backward re-
gion of Basohli in Jammu has been
under consideration for some time;
and

(b) if so, the reasons why a deci-
sion on this has been delayed?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): (a)
and (b). M/s. Jammu & Kashmir
Minerals Limited, a Jammu and
Kashmir Government Undertaking, was
granted a Letter of Intent in April,
1971 for the manufacture of 2 lakh
tonnes of portland cement per annum
at Basohli. The validity of the Letier
of Intent has been extended from time
to time. The progress of implementa-
tion of the scheme appears Lo be slow
due to the delay in making the neces-
sary financial arrangements by the
State Undertaking.
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Thein Dam Project

3390. DR. KARAN SINGH: Will the
Minister of ENERGY be pleased to
state:

(a) whether the Thein Dam Pro-
ject in Jammu has been finulised; and

(b) if so, details thereof?

THE MINISTER OF ENERGY (SHRI1
P. RAMACHANDRAN): (a) and (b).
The proposed Thein Dam Project,
which seeks to harness the waters of
river Ravi, has not yet been finalised,
as many issues invelving the parti-
cipating States of Punjab, Haryana,
Rajasthan, Jammu & Kashmir and
Himachal Pradesh remain to be settled.

Inter-State Road betweepn Bhadarwal
and Jammu

3391, DR. KARAN SINGH: Will the
Minister cof SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the crucial Inter-
State road between Bhadarwah and
Jammu has not progressed satisfac-
torily despite its clearance by the
Government of India; and

(b) if so, the reasons thereof and
the memsures intended to be taken
to ensure speedy completion?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Pre-
sumably, the Hon'ble Member is having
in mind the inter-State road between
Bhadarwah in Jammu and Kashmir
State and Chamba in Himachal
Pradesh. It is a State road and the
State Governments concerned are
responsible for its construction.

Work is already in progress. So far
as the Jammu and Kashmir portion is
concerned, the progress reported by
the State Government upto March 1977
is as under:—

(i) Land acquisition 100%
(ii) Earth work 5636
(iliy Retaining wall/breast

wall 56%

(iv) Overall progress 574

JULY 13, 1877

Written Answers 160

The State Government indicated at
the time of sanctioning the detailed
estimates that the cost of the work
would go up to Rs. 140 lakhs, out of
which Rs. 115 lakhs was to be met out
of the Ceriral loan and the balance
from State fresources. According to
the latest indications the cost is likely
lo be about Rs. 200 lakhs. As “he
State Government are finding it diffi-
cult tp provide the excess from their
own resources, and the Central Gov-
ernment also have no provision for
meeting this increase, the State Gov-
ernment have been advised to complete
the road to the extent possible within
the available resources, To achieve
this objective, the State Govermnent
have also been allowed to adopt the
same Specifications for this road as are
being followed by them for State roads,

India’s Shipping Tonnage

*3302. SHRI P. K. KODIYAN: Will
the Minister of SHIPPING AND
TRANSPORT he pleased to stale:

(a) the target fixed in the Fifth
Five Year Plan in increasing India’s
shipping tonnage;

(b) the progress so far achieved in
this respect; and

(c) whether the target js likely to
be achieved at the end of the Fifth
Plan?

THE PRIME MINISTER (SHRI
MORARJI DESAD: (a) tp (c). The
Fifth Five Year Plan terget for ship-
ping tonnage is an operalive tonnage
of 6.50 million GRT with another 0.50
million GRT on order. The operative
tonnage which stood at 3.09 million
GRT at the beginning of Fifth Plan
has been increased to 5.264 million
GRT as on 30th June, 1977. Another
0.75 million GRT is under construction.
No difficulty is anticipated in achieve-
ing the target.
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i
Closure of Film Wing of Film and
Television Institute of India,
Pune

3393, SHRI P. K. KODIYAN:
PROF, P, G. MAVALANKAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state:

(a) whether the film wing of the
Film and Television Institute of India
at Pune was closed giown recently;

and
(b) if so, the reasong therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). The
Film Wing of the Film and Televisjon
Institute of India, Pune has not been
closeq down. Only the regular sum-
mer vacations, which were to com-
mence from 1-6-77, had been advan-
ced to start from 25-5-77, because of
an agitation launched by the students
with regard to the changes proposed
in the present teaching pattern,

. Cement Price Policy

3394. SHRI S. G. MURUGAIYAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether a new cement price
policy is being worked out by Gov-
ernment; and

(b) if so, the salient features there-
of?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir; no general revision of the
Price for Cement Industry is under
consideration of the Government,

(b) Does not arise,

Finanelal Assistance to entrepreneurs
in Gujarat

3395. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
pleﬂsed to state: s ag
1351 LS—s.

ASADHA 22, 1899 (SAKA)

Written Answers 162

(a) what jg the policy in granting
financial assistance to the new entre-
preneurs desirous to set up manufac-
turing units in the backward districts
of Gujarat State;

(b) whether there are any condi-
tions for granting financial assist-
ance; and

(c) the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). The new entrepreneurs who
set up manufacturing units in back-
ward districts are given financial as-
sistance on concessional terms by pub-
lic sector financial Institutions, The
financial concessions are in the form
of lower interest rate, longer initial
grace period etc. The new entrepre-
nurs in backwarq areas enjoy the Jde-
duction of 20 per cent from profits
and gains for assessing income-tax.
Machines are supplied on hire-pur-
chase basig at concessional earnest
money at 10 per cent of the value of
machinery to small scale units by Na-
tional Small Industries Corporation.
NSIC's rate interest to entrepreneurs
coming from backward areas 1z also
lower, In select backward districts
new entrepreneurs get capital subsidy
to the extent of 15 per cent on 1nvest-
ment in land, building, plant ani{ ma-
chinery, These concessions would be
available to the new entrepreneurs
who are desirous of setting up manu-
facturing units in the backward dis-
tricts of Gujarat State. In addition to
these, the State Govts. including the
Govt. of Gujarat may give such con-
cessions as they deem fit {o the entre-
preneurs who wish to set up manu-
facturing unijts in the backward dis-
tricts, ‘

Power Shortage in Gujarat

3306. SHRI AHMED M., PATEL:
Wil] the Minister of ENERGY be
pleased to state: e .

(a) whether Gujarat State is fac-
ing an acute shortage of power;

LI
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(b) names of the districts facing
more power shortage; and

(c) steps taken by the Govern-
ment to solve the problem?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The current power situation in Guja-
rat is generally satisfactory, How-
ever, power supply to rural feeders
was restricted during peak hours
from February to April, 1977 due to
outage of Tarapur Atomjc Power
Station.

(b) Mehsana and Sidhpur Districts
in North Gujarat have faced power
shortages of varying extent in the
past. Amec

(¢) Two units of 120 MW each have
been recently commissioned at
Gandhinagar Thermal Station in
North Gujarat. With the stabilisation
of these two units, the power position
in the State including North Gujarat
will improve further,

Setting up of T.V. stations

3397. SHRI AHMED M. PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the number of television sta-
tlons proposed to be set up during
the next three years; and

(b) the names of placeg where
these television stations are proposed
to be set up?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Seven.

(b) Two full-fledged Television
Stations with programme originating
facilities are proposed to be set up at
Hyderabad and Jullundur. In addi-
tion, it is proposed to set up 5 Trans-
mitting Centres at Gulbarga, Sambal-
pur, Muzaffarpur, Kanpur and Mas-
soorie,
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U.S. Cooperation for Development of
Energy in India

3389. SHRI PRASANNBHAI
MEHTA: Will the Minister of ENER-
GY be pleased to gtate:

(a) whether Government have re-
ceived any information from the U.S.
regarding their cooperation in the
development of energy in India;

(b) if so, whether any delegation
is being sent to the U.S. for agrec-
ment;

flc) the extent to which U.S. co- *

operation will be forthcoming dur-
ing the current year; and

(d) whether any schemes have
been prepared by the Indian Gov-
ernment in this regard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) ‘-
No, Sir, However, possibilities of
fostering mutually advantageous co-
operation jn science and technology

<ol
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including aspects relating to energy
are being explored under the Indo-
U.S. Sub-Commission on Science and
Technology, Proposals for joint re-
search and development in the fields
of solar energy, coal and use of un-
conventional energy sources in agri-
culture are being identified and con-
sidered.

(b) and (¢). Do not arise.

.(d) The following project proposals
have been prepared for considering
co-operation: —

Solar Energy:

Design ang development of
vapor absorption refrigeration sys-
tems working with flat plate collec-
tors;

Medium-temperature high-effi-
cieny non-tracking solar energy
collectors for rural and industrial
application;

Optimization of solar drying

systems for agricultural produce;

Testing and performance eva-
luation of solar cells, panels and
power systems;

Thin-film heterojunction  solar
cells; gnd

Fabrication of inexpensive
Schottky-barrirer solar cells,

Coal:

Fluidied-bed combustion of
coal;

Hot gas clean-up gystems for
coal combustion; and

Solvent extraction of coal.

Port and Dock Workers in Visakha-
patnam Peort

3400. SHRI DRONAMRAJU SAT-
YANARAYANA: Will the Minister of
SHIPPING AND TRANSPORT b%e
pleased to state;

(a) the total number of port and
dock workerg in Visakhapatnam port;
angd

(b) number and percentage of
workers provided with housing ac-
commodation as op 31st March, 19777

THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) and (b). The
required information is given below in
respect of port and dock workers of
Visakhapatnam :

Total Number Percen-
number of “ tage of
of workers  workers
workers  provided provided
with with
housing  housing
acco- accommo-
mmoda- dation
tion-
1. Port
workers 11036 1462 13°2§
2. Dock
workers 3131 888 28+36

/

News item captioneg “TV'’s litile .
Watergate”

3401. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state: .

(a) whether Government’s atten-
tion has been drawnp to an article pub-
lished in the ‘Mainstream’ dated the
16th April, 1977 entitled “T.V.’s littla

Watergate”;



167 Written Answers

(b) if so, how far Government
subscribe to the views expressed
therein and what action is proposed
to be taken against thoge guilty offi-
cials who had been responsible for
the misuse of the TV media for their
personal ends; and

(c) whether Government are aware
that the persons responsible for mis-
use of the media are still at the helm
of affairs and have not changed tneir
attitude?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI). (a) Yes, Sir,

(b) The matter is under examina-
tion for taking such action ag is deem-
ed appropriate,

(c) The misuse of mass media dur-
ing the Emergency has been looked
into by the Dass Committee. Gov-
ernment’'s decision on the finding of
the Committee woulg cover action
against persons found responsible.
The media have, however, zlready
changed its approach in tune with
the Government policy.

Publicity material brought out by
DAVP during emergency

3402. SHRI DURGA CHAND: Will
the Minister of INFORMATION AND
BROADCASTING  be pleased to state
the details of the publicity material
brought out by DAVP during the
emergency and at what cost?

., THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): A sum of ‘_Rs. 338 lakhs
was spent by DAVP on bringing out
ang distributing publicity material in
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support of vnﬁoua programmes launch-
ed during the emergency as follows:

Rs. lakhs
Printed puolicity 163
Advertising 118
Exhibitions 9
Outdoor Publicity 20
Distribution costs 28

TATY HTTHA ®T IqEA

3403. *{ QAR : FT IUWT HAT
Tg JATH Y FIT F47 {6 :

(F) 3w & mEardr FOS &7
JATEA HLA T fpaq FTa@T g a9v
ITHT IATEA  &THaT fraAr

(@) a0 @ a6t ¥ qa&F qqF
WEAT FCS T foFaAT IeqTes goT 797
gaHr arfes A faaer @ ; AR

(7) F@T T FAGATA FOISA
SaTan # afg #7 F fag #1¢ o aav
W & 1T afz &, @ qoavaedY g a1a
T g ?

o et (0 S wAiedw) ¢
(F) s &7 F1 o Ioww &
e gafie e 9z faew feo
T 3 ¥ AT w w7 I
FTX AT THATE ITHT & | e wwe
30,000 #o & W FUfg®w &wHAT
FT TITHL 75,000 Hlo T FIA FT TF
faere sy TN ST | fAw F
Tq gwg gfaad #0F 75,000 Hro T
HEAT FTI &7 JATeA fHar 9T @I

g1
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(@) feoxr 7 a6t & wgard so9 &1 I@EA W ER W —

1974-75
1975-76
1976-77 .

. - .

.

L .

54,000 ¥We T
52,863 Hlo
57,690 Hie

AFI FET FT JAET AW 2,25 AT@ Ho zA Hfaaw &

(1) AmAm gwizz o Yq fRew & emar ;g 75,000 Wo T
sfar ad s F wam, TFD dq FT F IoEw fggeT dOX wRAREA,
HGAQ KT T FA A 80,000 Ho 2 Ffys @rwar 7 aF qfegiar warfaa
FT W & | FT wE@ard Fow ofeqiwar #1 gy ¥ § fHaraa fwar a7 @
1 T4T 1978 F WA TF THA AL g AW &Y AT § | FIFC ¥ w@gAy
FAT F IeqEA FA * faq freafafaq ofvqigami a1 f ofgfe & & —

1. g MqIT QU W, G AT Shed

2. AT 99% faew

3. ofe=wq Faa wsg wrgrfas fasvm

fRow

4. AgIA foew

5. & ooq

6. dro Eo FHMI ,

.

Reinstatement of Nagaland Officials

3404. SHRIMATI RANO M.
SHAIZA: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether some Nagaland Gov-
kernment Officials under suspension on
charges of corruption were reinstated
after the appointment of Vigilance
Commission in the State;

(b) if so, how many such cases are
there in the State;

eIt 30,000 #ro 2
vfg a9

AL q2T 30,000 Wle &7
afq a9 -

To AN 60,000 ¥ro a7
qfq ad

Fafew 75,000 #o &F
gfq aq

I A3y 20,000 #Hlo A
sfa ag

ITAL I3 25,000 #le a7
afg ad

(¢c) what is thee total strength of
persons employed in the Vigilance
Commission; and

(d) what is the total number of
Nagas and non-Nagas employed in the
Vigilance Commission?

THE MINISTER OF HOME AF-
FAIRS: (SHRI CHARAN SINGH):
(a) and (b). Yes, Sir, According to
the Government of Nagaland, there
have been five cases in which offi-
cialg under suspension were reinsta-
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ted on the advice of the Vigilance
Commission.

(c) 22

(d) Non-Nagas—13
Nagas—9

Loans to sick shipping companies

8405. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state: v

(a) whether Goviernment have
decided to give Rescue loamg to a
number of sick shipping companies;
and

(b) if so, which are these shipping
companies eligible to get this loan?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.
There is no such category of loans.

(b) Does not arise.

Thermal Power Plants

3406. SHRI D. D, DESAI: Will the
Minister of ENERGY be pleased to
state:

(a) the number of hours of outages -

of major thermu] plants in the coun-
try in 1976-77;

(b) the number of breakdowns of
these plants during this period and
the time taken for their repair;

(c) thee number of times interrup-
tions have taken place im various
power systems during the period, the
reasons thereof and the remedies
contemplated and implemented; and

(d) whether voltage variation j»
also a serious shortcoming of our
power systems and if so, remedies
thereof?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
The, planned outage and the forced
outage rates of the major thermal

-
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plantg in the country during 1976-77
was 9.6 per cent and 12.95 per cent
respectively. Corresponding to these
rates of outages, the total loss of ener-
Ey on account of planned maintenance
was approximately 8565 mjllion units
and that on gccount of forced outage
was approximately 11,565 million
units.

(b) The total number of forced out-
ages were 2474 and the averuge time
taken for repair of a forced outage
was 53 hours.

(¢) It is not possible to furnish figu-
res relating to the number of inter-
ruptions in the various power systems
in the country, the transmission and
distribution networks of which are
being maintained and operated by the
State Electricity Boards. The Region-
al Electricity Boards keep a record of
only the major grid disturbances, an-
alyze their causes, and take remedial
meagures where necessary. However
interruptions in power supply to con-
sumerg are caused by either generat-
ing capacity falling short of demand
as a result of forced outage of generat-
ing units and/or break-downs of the
transmission and distribution system
due to line faults, snapping of conduc-
tors, failure of towers, poles, cables,
transformers, gver-loading of the sys-
tems and other associated equipment.

Vigorous steps are being taken to
reduce forced and planned outage
rates of generating units and to re-
inforce the transmission and distribu-
tion system.

(d) Voltage variations occur in sys-
tems having long transmission lines
and large variation in day and night
demand. Proper voltage regulation
equipment provide the remedy to such
situations. Necessary steps are being
taken to improve transmission and
distribution system. As the net-work
keeps on expanding, system improve-
ment is a continuous process within
the constraint of availability of re-
sources.
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Public Service Commission for Goa,
. Daman and Diu

3407. SHRI EDUARDO FALERIO:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the reasons why a State Public
Service Commission for the TUnion
territory of Goa, Daman and Diu has
not been created so far; and

(b) whether Government propose
to create such a State Public Service

Commission?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) The Constitution of India does
not provide for creation of a separate
Service Commission for the Union
Territories. Their needs are served
by the Union Service Commision.

Y A

(b) No Sir. 4

Rihand Power Project

3408. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
ENERGY be pleased to state:

(a) whether Government have seen
the alarming report of the committee
set up by the U. P, Government on
the Rihand Power Project, saying
that if the present neglect continued
and remedial measures were not
taken in time, the project may be
a dead loss; and

(b) if so, remedial measures pro-
posed to avert such a calamity?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The Government of Uttar
Pradesh in their G. O. No. 636(i)/SB/
75-XXIII—Irrigation-4 dated 20.2.75
constituteq a Committee on Land and
Water Management of Rihand Reset-
voir. The report of the Committee
was submitted to the Government of
Uttar Pradesh on 30.11.76. A copy of
the same has recently been received
in the Department of Power of the
Government of India.
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The Government of Uttar Pradesh
is examining this report with a view
to taking action on the various re-
commendationg contained in it. These
recommendations are also being stu-
died in the Department of Power of
the Government of India for such
action as is required, and wherever
necessary the Govt. of U.P, will be ad-
vised suitably.

faset ® aw &% a7 fasely afv-
Tz fma & et & swd

3409. oft  sFer W : oFAT
Aagw st ofiagar @ wgw A
1 g1 w0 f&o:

(%) #arfeest & aqur faeet &
T dat & faest of@gy fmm
arT SWEST 9T IY@es  FAT Q
Wg Wt g T § wT I
TR FETHfAEE @ wEr §; W

(@) afz g, ar =@ at &
FGHIT FINT FAT FrAEE Fi ST
& 27

s /A (s A aag) ¢
(F) s# @1 & T@w@E #
firemz mdlv gowey & gy fdw
2 wr g fr =@ wma & ST
F TG | *

(@) 7% faeeii = arfasr &
¥ @€ ¥ gETRw & 9 9% -
T & TE o HT A aTH A
N am § Wy gy W=
F W F AU@ET FT T |
weava 9T FrAtEgE AT FCA B
ggafa & € &1 wEd I} Ao
gamier w ¥ fA? wa wTTaAvEr
AT W R
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Research reactors and cOmputers in
Bhabha Atomic Research Centre

3410. SHRI P. RAJAGOFPAL
NAIDU: Will the Minister for ATO-
MIC ENERGY be pleased to state:

(a) the number of Research Re-
actors and Computerg in Bhabha
Atomic Research Centre; and

(b) whether there is any proposal
to expand this Centre?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) There are at
present four Research Reactorg and
one reactor under construction, There
are two Computers used as such and
eight computers which are used as
part of other equipments,

(b) There is no proposal under con-
sideration to expand this Centre fur-
ther,

Radio Stations in Andhra Pradesh

3411. SHRI P. RAJAGOFPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the number of Radio Stations in
Andhra Pradesh State; ang

(b) whether these stations are hav-
ing their own buildings?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) All India Radio
has four stations in Andhra Pradesh.
These are at Hyderabad, Vijayawada,
Vishakhapatnam and Cuddapah.

(b) At Hyderabad and Vijayawada
all technical installations are housed
in buildings owned by All India Radio.
At Vishakhapatnam and Cuddapah,
the transmitters and the receiving
centreg are located in buildings owned
by All India Radio, but the interim
studip facilities are provided in rented
buildings,
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A section of the administrative offi-
ces at Hyderabad and the entire office
set up at the other three centres are
presently housed in rented accommo-
dation,

Uniform Tarifi Rates for Electricity in
Southern States

3412, SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of ENERGY be
pleased to state:

(a) whether there are uniform tariff
rateg for electricity in Southern States;
and

(b) if not, whether the Government
propose to formulate uniform tariff
rates for electricity in the above
States?

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): (a)
No, Sir.

(b) Under the Electricity (Supply)
Act, 1948, the State Electricity Bcards
are empowered to frame their own
tariffs for the supply of electricity
in such a manner as to meet their
financial obligations, Differences in
tariff rates mrainly arise due to varia-
tiong in the cost of electricity which
is dependent, among other factors, on
the source of supply i.e. thermal,
hydro or nuclear, the capital cost and
the cost of fuel in respect of thermal
stations, The extent of transmission
and distribution system required to
carry the power tg the load centres
in the various States is also a factor
which determines the tariff rates,

Electrifications of Villages

3413. SHRI DHARAM SINHBHAI
PATEL: Will the Minister of ENERGY
be pleased to state:

(a) whether many villages in Guja-
rat have not been electrifieq so far
for domestic as well as agricultural
purposes; and

(b) if so, action proposed to be
taken by Central Government in this
regard?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The information is being col-

9 7, 1977 1 gf@rm foaié swsft
g ) T foaié o aedret-wrfas s

lected and will be laid on the Table of
the House.

aaqa ® fawed ofvdweng

3414. ot u¥ fag wik o« . T
FWt HelY ag T F FITHG w0

(%) s & 97 fawrelt afcdt=-
1ot & Ary Far @ oA w g graEr /

(&) ToaE aFR A FA-FE ¥
faoret af@emml #1590 & fog
I GIEHTC FT T A § q9T &
T & A § ;

() S7 ofE@eEE 1 T aw
g FT fed s # e R
LS

(9) m@ &= a9l ¥ q@@ A
fer afiomm #t wqe fear T @ ?

FAT wat (ot Go THEEA): (F)
T # fore famge afetsmmt w159
srfaqr g § famfafaa § :

(1) 3% am faga ¥z fawme
—2oomﬁ@wﬁzﬁﬁ
LTI R 6k B e
(2) mwm'a’r&arm ﬁqﬂ 3.7;:.._
200 AMTATE FT ¢F Az fawior-
CIC i

(3) warr w=-faga  af@res
(4 X 60 ¥MATR) | 7 TF@=AT
wiEa g e ard ® froare o<
G T AT FT @Y § |
(@) sl (7). TETa T
faad N F N aw fagy =
farmz (22X 330 ¥mAR) F AR A

FTAEEN

(w) frex dw ast & e,
o #r freafateas afteamsy &
aFrar-mies gfee & s fear
™ g

(1) %€ am-faga ¥ (2 X

120—2 X 200 ¥TETE)

(2) amwatt ae-faqa ¥

(3X 200 ¥TETE)

(3) s%€ d9r dF F7w qET
ges (2X2.5 ¥maER) |

EqEQ w1 JeqrEA

3415, st ud fag wid <@« :
st dlo uwWo wWER:
T I HAT g q@TH HT FAT
w3 fF

(%) 2} & T Fr@™I F) d=qT
et 8, 973 wifersi & Amw / § o
FTETA Fgi-wgl feaa §

(') v Fe@m ®  gfgay
foad decam € ;

() Eex #1 qea frg s fryd-
fa fFaramr ¢ ;

(7) 77 A qut § Tomar RA
F1 fra=T =77 fF quT frar TSI A T
a1 &1 qU fawgm @ ; AR

(¥) % & v & 3fg 77
& for a FrdaTer #1 T AT FA
Az 2 ?

saw WAt (st o wArE)
(%) o (@). wmfwm SEwEd
#mf;ama‘ﬂlrle
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(7) % & qew oz wrd wvpr
fraaer 7 & | o W, afis oa=
fFd o T v wreey §F dw=t
(THo THo—~1035, EF—504 WX FIE—
3600) 9T Yeq fAerceT @Y ST @
g o fafirwr sva wfwm) o™ 3y
¥ grg ¥ ARIew® & ®F § W H@T
8 | &7 WIS & HEw g AT g
afwar & s & fraifa frd om
g

(=) TomET Welrw wrEw & d¥eT
I FET FT qAT AAAT FEAT TG &
foT oY, 7 = aat & g9w qir gF@eAar
e s 9 —
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&Y #Y Fwy Freafaw wiT IRE
TN ¥ F9 4 9 wfgsiw s §
SR & ot f fe T T @@ &
TE 9t —

-

g ITEA

1974~75. 31,088
*1975-76. 33,252
1976-77. 33,146

(¥) =@ 9@ ¥ «@z@9 ST
qHaT 1. 02 ST HeqT Wfq a9 # & 1
Y o oFF W & I arr §
foredt g s dw ST erwET 1. 19 AT

1974-75. 45,000 Ty o
geqr wfa ag & g1 gt | ag ewar
1975=76. 52,000 . S
1976=77. 60,000 '-FI"ﬁ'EI
faxm
Fearad
¥q Fo FEOAL FT ATH AL qa+Y L
e #r AR 1975-76 1976-77
& qg&T
1. ¥o TTTAMARA Lq2@ FIHT AH  Fraae| 5 6655 5099
gfregr fafade FE
(ofr av3eTs) (wETT)
2. Wo ived uwwe ww tfETie fAo  mE 3453 5157
(= go forardem) (arfe=aTE)
3. o wréw 37w sfvear fro 7 FOITETT 2012 2768
(st famwr &Tet) (gfca)
4. %o umidy fafwde FOITHTE 4580 5020
(»fr Tro AwaT) (gfcamm)
5. Wo uwHrEw duzH foro FORTETE 5068 4575
(#ff g0 dYo 7wT) (&fearom)
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FoTo FGAT T ATH HIT Ja7H AW

L) T
Fr ATH 1975-76 1976-77
w&ar w&ar
6. o fargearT daew o LEIEL 940 1615
(= q'o WMo faamsht, o THo ) (TorTr)
7. o ﬁﬁﬂ@maﬁﬁ fafree arfas s, 673 291
(s To THo TRTAN) arfas
()
g o fergram ity zew fro T 7000 4500
(wfomr &ve< afAe) (gfearm)
(=70 wHOo UHo arfesr)
9. ¥o faeftzaw w0 o qAr 34 91
(»ft qao oo fisfi) (wrerers)
0. Wo ITe 2728 fafwes qgrer, AT 1790 3340
(o =7z #ve) (dma)
11. ¥o gaf 27=+ falwis v mifaaraTs 1047 690
(= fro TFo WHATT) (ST w2wr)
12. %o gATEET ATEY £FeH foo BT JeUTeT AR T WT &)
(’ﬂ' Qo Tdo W) (mﬂ !I‘%!T)
13. o mrErdsew fafwds qATINE YATA T A @R
(% Ao F=iTwT) (vaT wdm;
g . 33252 33146

Election to Cantonment Boards

3¢16. SHRI R. K. MHALGI: Wil
the Minister of DEFENCE be pleased
to state:

(a) how many Cantonment Boards
are due for general elections; and

(b) when the elections of the said
Cantonment Boards are likely to be
held?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) 10
during the remaining period of 1977.

(b) Elections will be held in 1977 in
all these 10 Cantonm?nts.

w # faga &1 d@we

3417. st aR T WWi: 4T
Faf 7 gg O ) Fuv w9 fF

(%) fFa-ffe @Y qx A
faara @ga wfag 0 &1 fw g ;
L1ss

(@) @ aulw fega &aat @
fraq #wmee faoret 3w g ?
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Iaf wsat (st dto TwwEA):
(%) ®T (w). 9@ 1 & T@rd a7y
a9 ag fagr ¥ ggw A
fratomefie @ | 9=t swifaa Sares
AuAT WY IqTY oF H A M
far7 ama faga ofd sl 1 T
wios asaiwq Fdw faa srfeso
:mﬁﬁmwraaﬁ'ﬂnﬁﬁﬂwﬁ
EM NI R G @ITATR | [ wawT
# vat war | @@ ESTCH Y 6 90/77)
7y a¢ fawa &= wf@E s@
# frq wY Ty S8 ¥ wETar i "
1 1 @ & faasn afs awdr-wrias
gfe ¥ sgagrd amar a4t @ B A
¥ faga wrA@EwaTEl 1 YA FA &
faq gearfaa fear smm

wwETAAl aq1 @A X
fagvit Aaml 1 amat

3418. st W FTA WWI : HT
T S AT A ag | A F
w1 i :

(%) w d= w1 § wrHTAAr
qqT FENA ¥ il F & fagq e
faqaft Aarsi &1 wwfaa fear @

(@) 71 #ares W & AT
F1 FY JIHETAATI TGT AT 9 T
# fag arifas fear mmr a1 AR

() afz &, @ fras Jamai a1 ?

FIAT WX FETORAT (o 0T Fow
wE(o) ; (F) HrETAATT 136
- SSLL 45
(=) =i, &
() sTETHETI 143
T 39
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Electronics Industries in West Bengal

3419. SHRI SAUGATA ROY: Wwill
the Minister of ELECTRONICS be
pleased to state:

(a) hown many electronicy indus-
trieg have been get up in West Ben-
gal based on recommendation of the
!;'.lectronicS Commission; and

(b) the particulars thereof?

'THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Between
February 1971, when the Electronics
Commission was set up, and June 1977,
in response to applications from
entrepreneurs, 20 Industrial Licen-
ces/Letters of Intent have been issued
to the organised sector in West Bengal
on the recommendations of the Depart-
ment of Electronics. Of these, 13 were
industrial licences. In the small scale
sector, 56 approvals were given to
units in West Bengal. As a result of
the recommendations of the Depart-
ment of Electronics, the West Bengal
State Electronic Industries Develop-
ment Corporation has also been ap-
proved 7 Letters of Intent, of which
5 have been converted into Industrial
Licences as on date. 2 companies in
the joint sector for the manufacture
of ferrites and power electronic equip-
ment respectively have been formed,
and one in the public sector for the
manufacture of TV picture tubes is
in the process of being set up by that
Corporation.

(b) A list of Leiters of Intent/In-
dustrial Licences in the public and
private organized sectors and appro-
vals in the small scale sector in elec-
tronics in West Bengal is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-691/77].

Incidents of Atrocities on Harijans

3420. SHRI SAUGATA ROY: will
the Minister of HOME AFFAIRS be
pleased to state the number of incl-
dents of atrocities on Harijans during
the last three months?
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THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
Information is being collected and
will be laid on the table of the House.

Film Making in Regional Languages

3421. SHRI SAUGATA ROY: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have
taken up any Scheme to encourage
film making in regional languages;
and

(b) if so, the main features thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). Government
have no specific scheme for the pur-
pose. Film Production in India is in
the Private Sector. The Film Finance
Corporation has bcen set up by Gov-
ernment to promote and assist the film
industry by providing, affording or
procuring finance, financial or other
facilities for production of films of
good standarqd irrespective of the lan-
guage,

Heavy Water from USA angd Canada

3422. SHRI SAUGATA ROY: Wil
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether our country wil] be
getting heavy water for its nuclear
reactors from USA and Canada; and

(b) if so, under what terms and

conditions?

'THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) There is no
such proposal under consideration.

(b) The question does not arise.
Preperty of Organisations seized
during Emergency

3423. SHRI ISHWAR CHOUDHARY:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it ig a fact that movable
and immovable property of R.S.S.
and Jamait-e-Islami and other orga-
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nisations and individuals had been
confiscated by Government during
emergency;

(b) if so, the state-wise number of
such cases; and

(c) whether present Government
have released the property of all
those persons and organisations?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):

(a) to (c). After the imposition of
ban on certain organisations like the
RSg and Jamait-e-Islami, the State
Governments had taken possession of
the movable and immovable property
of such organisations, The order bann-
ing these organisations was rescinded
on 22nd March, 1977 and instructions
were issued to State Governments to
restore the possession of all such pro-
perties to the nominees of the erst-
while banned organisations.

nar § W9 I

3424. oY fvaT Sty T SN
T Tg FaT #Y T F

(%) 71 fagx o7 & m@ &
fres &a § oy SO Tofag F7 A
FFAT H1E AT R I

(=) afe &, @ aeEaE T
Far g ?

@i Hat (s oaw whdlw):
(%) oY, & 1 v &7 frew gar s
frdr & wrfr v ¥ AW auT W@ A4
¥ gada3g = wafom anfo @
qf @At @, & swada mar g

(@) srow ¥ gritg ge afe-
TVSET T FT STGW  1962-63 H
faar % arar fraa 4 97 go amafas
fsrar @oEt w7 gfrafaa w= g fear



187 Written Answers

AT AT ) WX A 1970-71 F Ao
& ®@ HF 1961 F FAOEAT IT
ararfed 15,000 SA@eqT arq A
Y B1T T q4¥ 7@ foer o ayr o
war 91 | FeawET a4 faar 3 fae
wqiq NG, TART JYr WEAEE FA
fanfaa w7 fagr @ 9 | W #§
m¥rr Iawr af@rsm & mar fegm
qf@iomT ¥ weem afgg (1961
' SAOATTET 25,000 ¥ wivw
ATEHET qT A FY BRIFT IGF T
fors o o €

AT FTETT ANSAAT F HEIT FTTHT
& gratagq g oo fRy a7 ofk-
JIAAT G F FH @] T g arer
= & far ¥m girw aar T
FER F 79 IO 9T FA 8
WA |

THF T TETAAT ST ST 7 T
waiq 5} Sfaaa &1 T ¥ aoAriodte
FUT Y KO F AR Y |

IWF F AAT FF I8 el
#1 W gy A fafey et wy i
famdt =t Tt fow, Fg= e
ar, s ¥ fae, famd s 23
97 Ude THo HTEe Hio g fFTmar
g0 AT 9T 99A s1fg Afefas §,
FaAFaEE -

faqfam #t =aegal & gomEw @@
wfaary

3425 st WSTEIR QW : FAT
IAFA TZ FATH F FA T 5

(F) #a1 §FR J qivdl g
ANwar T wg wafy ¥ frafear N
Fegul & SqTEw 9T Sfqaw A s
freag fem1 @ WX

(@) afk gf, ot acfan T

JULY 18, 1877 .. Written Answers 188

It et (ot W waAifea) o
(%) wx (=). zofr feanfaar =7
Fegul %1 w1 w@pa ofoamer Tg &
for oft wroe Aifa o # de-
J& Fegel, foad awr ¥ gz @
T TWEA: W FT W FTeT
agge W afwfas & & Somw =
Hifre @« #1 Wr & | IJeuTEA wHar
wfgga FX@ Twa/ada W a6y
TE Mg F EATT A T@T WAT § | FT
#ifeat WY @ ST *F o wY =
¥ @ w7 faifa & o€ § 1\ fomge
firel ot faaie o oY =g ¥ forg o
¥ wifasa/arsde 90 WA ¥ IARA
9T Sfaawa qTH AIET I KW FIH 6T
¥ geATE A T )

Inter-State Road Transport

3426. SHRI K. PRADHANI: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the contribution made by the
Inter-State Transport Commission in
improving Inter-State Road Trangport;
and

(b) whether there is any proposal
under Government's consideration to
reorganise the Inter-State Transport
Commission to make it more effective?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) 'The Inter-
State Transport Commission has as-
sisted in facilitating the free move-
ment of transport vehicles on inter-
state routes covering two or more
States by persuading State Govern-
ments to conclude agreements with
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neighbouring as well as non-con-
tiguous States.

The Commission has also formulat_
ed five zonal Permit Schemeg wviz.
Southern, Western, Northern, Central
and Eastern for the unhindered move-
ment of a limited number of publie
carriers of each State on the National
and State Highways of the other States
in the zone on the basis of payment of
tax at a single point and without coun-
ter-signature of permits.

The Commission has been able to
bring about uniformity among many
States in the period for which tax on
motor vehicles may be charged on
temporary permits, besides gecuring a
measure of uniformity in the permis-
sible limit of laden weights of trans-
port vehicles on National] anq State
Highways.

(b) No, Sir.

Scheme for Opening Tribal Develop-
ment Blocks in Orissa

3427. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether any scheme has been
sent by the Government of Orissa to
the Central Government for opening
Tribal Development Blocks in that
State under the scheme for educational

and economic development of back-
ward classes; and
(b) if so, the action Government

have taken in the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARN SINGH): (a)
and (b). There is no program-
me of Tribal] Development Blocks
in the Fifth Plan. However, a
Bub-plan has been prepared in Orissa
covering all areas having more than
50 per cent tribal population, The sub-
Plan includes educational as well as
economic development  programmes.
The sub-plan area has been divided
into 23 Integrated Tribal Develop-
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ment Projects. The State Government
have prepared 19 Projects so far,
which have been generally approved
by the Government of India. The
State Government have been reques-
ted to send Projects for the remain-
ing four areas as well.

P;oduction of ‘Woolen
KV.IC.

Khadi by

3428. SHRI K. PRADHANI; Will the
Minister of INDUSTRY be pleased to
state:

(a) whether there is any ambitious
programme for increasing the produc-
tion of woollen Khadi by the Khadi
and Village Industries Commission;

(b) if so, whether any approach has
been made to the Government and the
Planning Commission for funds for
increasing the production of woollen.
Khadi during the current plan period;
and

(c) if so, facts of the Plan?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
io (c). A programme for expansion of
Woollen Khadi production to provide
employment to a larger number of
artisans during 1977-78 and 1978-79
has been prepared and submitted to the
Govt, by the Khadi & Village Indus-
tries Commission for implementation
in Jammu & Kashmir, Rajasthan,
Uttar Pradesh, Madhya Pradesh,
Andhra Pradesh and Karnataka. Pro-
duction of Woollen Khadi is to be
stepped up from the production level
of Rs. 14.00 crores to Rs. 18.00 crores
during the current year, providing
additional employment to about 41,000
artisans. The programme has been dis-
cussed in the Planning Commission
who have agreed to it. This program-
me will further be intensified in the
next five years, as a result of which the
total number of artisans employed in
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this actlvity is expected to increase
from 2.70 lakhs to 5.10 lakhs by
1982-83.

Shortage of Truck Tyres

3429. SHRI G, Y. KRISHNAN: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether for a long time there is
acute shortage of tyres used by trucks
in the country;

(b) whether the shortage has re-
sulted in black marketing prices being
charged in various parts of the coun-
try which are twice the fixed company
prices; and

(c) if so, action Government pro-
pose to take to make available truck

tyres to actual users at company
prices?
THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
No, Sir. There has been a glut in the
availability of automobile tyres, in-
cluding truck tyres, during the last
two years.

(b) and (¢). Do not arise,

Indian Films in Foreign Countries

3430. SHRI K. MALLANNA: WwWill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of the foreign coun-
tries where Indian films are gaining
popularity;

(b) whether the Indian Motion
Picture Export Corporation has sign-
ed any agreements for supply of
Indian Films to such countries recent-
ly; and

(c) if so, the main features there-
of?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI):(a) Indian films are gaining
popularity in many countries, parti-
cularly in the Arabian Gulf countries,
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in Fiji, Peru, Equador, Bolivia and
Columbia in Latin America.

(b) As the film Trade in the above
mentioned countries is in the hands of
private expk rters, it has not been pos-
sible for Impec to sign exclusive
agreements for supply of films to these
countries. However, Impec has con-
cluded exclusive agreements at State
Agency level with Burma, Iragq,
Afghanistan, Oman 'TV, Maldives,
USSR, Nepal, Algeria and Mozambique
whereby Impec alone supplies films
to these countries.

(c) A statement is attached.

Statement
Burma:

State Agency of Burma selects
about 8 films per year from offers of
various Indian films sent by Indian
Motion picture Export corporation.
They pay royalty of about Rs. 30,000
per film on average.

Lraq:

Iraqi State Agency delegation visits
Indian Motion Picture Export Cor-
poration about once a year to select
annual requirements of Indian films.
Iragi delegate was invited to last film
market organised by Indian Motion
Picture Export Corporation at Sixth
International Film Festival held in
New Delhi on January 3, 7 1977 to
January 16, 1977. At Film Market
Iraqi delegate contracted for purchase
of twenty-four Indian filmg at average
price of £3,000 per film.

Afghanistan:

Under Film agreement signed at
Kabul on June 7, 1975, at Government
level to be implemented by Indian
Motion Picture Export Corporation on
behalf of Government of India and
Afghan Films on behalf of Govern-
ment of Afghanistan further contract
was signeg on May 29, 1977 between
Indian Motion Picture Export Cor-
poration and Afghan films for supply
of 45 films of total value of US Dol-
lars 2,49,750/-. Exports of these films
to be effected from July 1977. Earlier
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Indian Motion Picture Export Cor-
poration had already supplied to
Afghan Filmg Kabul 32 Indian films
total value of £73,600.

Maldives:

The Government of Maldives have
agreed to take used runnable prints on
rental of dollars 350 per Black & White
Hlms and Dollars 450 per colour film.
Selected films are being supplied as
soon as used prints can be spared by
distributors in India from the local
wcircuits for one week’s showing in
Maldives per film.

Oman TV:

A representative of the Oman Gov-
ernment visited India and selected
after preview ten films at an average
price of 1000-Omani Rials per fllm,

Ussr:

An agreement was signed at Film
Market Delhi in January, 1977 between
Indian Motjon Picture Export Corpora-
tion and Sovexport Film, Moscow.
Under this agreement, films provision-
ally selected by representative in India
of Sovexport Film Moscow are to be
despatched to Moscow for preview
and final selection. So far 10 films
have been sent io Moscow for final
selection and final decision is awaited.
Annual offtake of Indian films by
Sovexport Film Moscow at present is
about 10 fillms at avarage price of Rs.
2,00,000/- per film including dubbing
material.

Nepal:

Similar exclusive agreement was
signed between Indian Motion Picture
Export Corporation and Royal Nepal
Film Corporation, Nepal at the film
market in January, 1977. Due to finan-
clal and other internal problems of
distribution Nepal Film Corporation
has not so far selected for purchase
Indian films under this agreement,

Algeria:

Exclusive agreement recently signed
in Algeria in February, 1977, between
the Algerian State Agency and Indian

1351 LS—7
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Motion! Picture Export Corporation
whereby they have agreed to pur-
chase 30 flims during 1977, So far they
have requisitioned 10 films under this
agreement and have promised to order
further lot of films in October, 1977.
Contracts for the 10 films are being
finalised preparatory to despatch of
these films.

Mozambique:

Delegate from the Siate Agency of
Mozambigue visited Indian Motion
Picture Export Corporation and signed
exclusive agreement for supply of 8
films. They have so far requisitioned
5 films for which contracts have been
sent for signature. Average royalty
payable per fllm js $1000 as per agree-
ment.

Scheme to bring Reforms through
Radio, T.V. Films and Newsreels

3431. SHRI K. MALLAWNA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have for-
mulated any scheme to bring about
social and moral reforms through
radio, television and documentary
films and newsreels; and

(b) if so, procedure adopted for
screening and broadcasting of films
and songs by AIR and TV Cenfres?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) It is the constant
endeavour of the Government to bring
about social and moral reforms
through broadcast, telecast and audio-
visual methods by giving meaningful
ang socially purposeful programmes.

(b) Departmental Screéning Com-
mittees for screening fllm songs are
functioning ‘af AIR Stations on linguis-
tic basis.

A Selection Committee at Bombay
screens feature films (including their
films songs) for telecast; selection of
film songs for programmes like Chitra-
har is done by the Ditector of the
Doordarshan Kendra concerned.
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Rural Industries Commission

3432. SHRI K. MALLANNA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government propose
to set up a Rural Industries Commis-
sion to solve the problem of unem-
ployment in the rural areas; and

(b) if so, by when this
sion will be established?

Commis-

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) Doeg not arise.

Sale of Illicit Liquor and Narcotics
in Delhi
3434. SHRI D. B, CHANDRE

GOWDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the sale of illicit liquor

and other narcotics hag increased
abnormally during the last year in
Delhi; and

(b) if so, the steps taken by Gov-
ernment to curb such unlawful trade
which poses a major health hazard
and law and order problems?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). According to information
available, there was an increase in the
number of cases registered in Delhi
under the Excise Act and the Opium
Act during 1976 as compared to the
preceding year. There was also an
increase in the quantity of narcotic
drugs seized in Delhi during 1876.

Utmost vigilance is being maintain-
ed by the enforcement agencies. Ac.
tion against smugglers and other offen-
ders has been intensified.

A high level committee has also
been appointed to enq0fre into the
extent of drug addiction in the coun-
try. Ca
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Management of the Handidhua Cgl-
liery at Talcher

3435. SHRI S. KUNDU: Will the
Minister of ENERGY be pleased to
state; ¢

(a) whether the Coal Authority of
India and NCDC have taken over the
management of the Handidhua Col-
liery at Talcher from Government of
Orissa and a private management;

(b) whether an agreement was ar-
rived at between the Orissa Govern-
ment and the Coal Authority of India
to the effect that full production of
the colliery will be started within a
stipulated period of time;

(c) if so, main points of agreements;
and

(d) steps being taken to start pro-
duction in full swing and to take
back all the retrenched employees to
work?

'THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) No, Sir.

(b) No, Sir.

(c) Does not arise.

(d) Central Coalfields Ltd. has ap-
plied to the Orissa State Government
for grant of mining lease which is
still awaited. Central Coalfields is
however, carrying out de-watering of
the mine as directed by the Directorate
General of Mines Safety. Any decision
about future working of the colliery
can be taken only after the mining
lease is granted and proper survey of
the mine is made. The position regard-
ing employment of retrenched em-
ployees is that during the course of
discussions between the Managing
Director, Central Coalflelds Limited and
the Government of Orissa it was agre-
ed that 95 permanent labourers who
had been working is Handidhua Col-
liery earlier and whose services had
been fransferred to M/s Goenka by
Govt. of Orissa in 1971, would be
screened and candidates so selected
would be given preference as and when
vacancies arise in the relevant catego-
rles in the Orissa area of Central
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Coalfields Limited. On this basis 38
worketrs have been engaged in opera-
tion relating to pumping of water from
Handidhua Colliery. Considering the
present position there is no prospect
of these workers being provided em-
ployment on a long term basis till the
mining leases is granted.

Manning Scales for the Piloting of
Ships in Bombay Port

3436. SHRI G. M. BANATWALLA.
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the ‘manning scales’
(i.e. the complements of workmen)
for the piloting of ships, their moor-
ing and unmooring at the Bombay
port were reduced during the emer-
gency period;

(b) whether the said reduction has
resulted in the death and incapacita-
tion of crane-drivers and others, and
if so, how many; and

(c) whether Government
to restore the previous
scales?

propose
manning

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b} No, Sir.

(c) According to the guidelines in-
dicated by {he Minister of Parliamen-
tary Affairs and Labour on 21st May,
1977 for promoting harmonious indus-
trial relations in the Port, it was
agreed not to implement the changes,
which had not been implemented till
then. The changes which were im-
plementeg partially were not to be
implemented any further. As regards
the changes already made, the Bom-
bay Port Trust and the unions were
to hold discussions anq endeavour to
reach mutually satisfactory settle-
ment, - These guidelines have been
implemented by the Bombay Port
Trust.- - - —
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Setting up of News Agencies on the
Lineg of Samachar

3437. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a)whether a decision has been
taken to convert the ‘Samachar’ into
an autonomous body;

(b) whether Government propose
to set up more news agencieg inde-
pendent of Government control on the
lines of the ‘Samachar’;

(c) if so, what facilities Govern-
ment propose to provide to them at the
initial stage; and

(d) whether any decision has been
taken regarding the pay-scales and
other perquisities of the employees of
such news agencies?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to . (d). Government
has appointed a Committee to exa-
mine the functioning of Samachar and
to make recommendations regarding
its future set-up. The Government
will consider the recommendations of
the Committee on these matters, when
their report becomes available.

Retirement Age of Employees

3439. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have any
proposal under their consideration
for reducing the retirement age from
58 years to 55 years in all Govern-
ment and semi-Government services;
and

(b) if so, when it is likely to be
made applicable and how many per-

‘sons would get jobs as a result there-

of?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
No, Sir.

(b) Does not arise.
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Verdict of Press Council in B. G.
Verghese case

3441. SHRI G. M. BANATWALLA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether a representation has
been made to Government that the
verdict of the Press Council in the
B. G. Verghese case be made putlic;
and

(b) if so, the decision of Government
thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI). (a) ang (b). Yes, Sir. A
communication to this effect has been
received by the Government, How-
ever, yet, another representation has
been received coutending that it will
not be appropriate to make the ver-
dict publicc. The matter is being
examined.

Ietters of Intent for setiing up of
Calcium ,Carbide Industries

3442. SHRI SATISH AGARWAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) number of Letters of = Intent
issued for setting up Calcium <Carbide
industries since, 1975, State-wise;
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(b) number of pending applications
for Letters of Intent State-wise an
for how long; and whether old appli
cations were superseded due to
favouritism; and

(e) whether Government propose to .
give preference to units desirous to |
be set up as Down-Stream base on
Calcium Carbide; and how much idle
capacity exists for both types of"
industries?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
A Statement is attached.

(b) Nil. All applications are dis-
posed of on merits and no favouritism
is shown.

(c) This depends on the merit and
economics of the down-stream based
industries; generally a capacity utilisa-
tion of above 85 per cent of the in-+
stalled capacity is considered good in
the power-intensive Calcium Carbide
Industry; at present, both the mer-
chant and down-stream captive units
in the country are operating at 81 per
cent—89 per cent of their installed
capacities.

Statement

State-wise break-up of number of “new cal- .
cium carbide units** granted letters of intent
during 1975-77(Upto Sune *77).

State No.
Andhra Pradesh . . ) I
Bihar * 8 - i ) 2
Haryana . . . . 1
Karnataka g . ) . I
Kerala - . : . . 2 -
Madhya Pradesh ' +
Meghalaya . . 1
Rajasthan . - . 1
Uttar Pradesh . . . 2
West Bengal . . . o

TQTAL T T e
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FAT . . . . osss.oo. 900. 00




205  Written Answers

ASADHA 22, 1899 (SAKA)

Written Answers 206

(4) fafazdr afan afas weaz

I 1-1-19738q 1-1-1973 &

Wama AT el quw & X
i %o gfa @ %o Sfa 71
T‘Eﬂ' . . . 150.00 350.00
‘IﬂT . - . . 238.00 450.00
Fo Fiw . . ) 321.00 550.00
wAd . . 378.00 650.00
fwfm . . . 483.00 750.00
AT AT : . . — 825.00

A

%7E X FAET T 1-1-1973 F I

e —AET AR A J F oM wwew ot Fr afaw fA @ @ 1-1-1973

¥ g & oaf &

Expenditure on Security of former
Prime Minister and her Son

3444. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) cost of security whilst at Delhi
and while on tour of the erstwhile
Prime  Minister, Shrimati Indira
Gandhi and her son. Sanjay Gandhi
(to be shown separately) of the last
three years;

(b) whether the present Govern-
ment propose to change the improper
amendment that she had incorporated
in the blue book on Prime Minister's
tour and travel in November, 1969;
and

(e) if so, details thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) A Statement is laid on the Table
of the House. [Placed in Library.
See No. LT-692/77].

{b) and (c). No, improper amend-
ment was made in the Blue Book in
November, 1869. The only amend-
ment made in November, 1969, relates

to the apportionment between the
State Governments and the political
party concerned of the cost of security
arrangements on the election meetings
addressed by the Prime Minister.

Recitation of Holy Quran in A.LR.
Programmes

3445. SHRI G. M. BANATWALLA:
Will the Minister of INFORMATION
AND BROADCASTING bhe pleased to
state:

(a) whether any representation has
been made to him to include recita-
tion of the Holy Quran in the A.LR.
programmes; and

(b) if so, the decision of the Govern-
ment thereon and whether recitations
from ‘the holy  scriptures of other
communities will also be so included?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR! L. K.
ADVANI). (a) Requestg for inclusion
of recitations from Holy Quran and
other scriptures in the A.LR. pro-
grammes are received from time to

time.
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(b) Excerpts from religious and
scriptural texts including the Holy
Quran are broadcast on various occa-
sions ar when justified bi the context
of a particular programme.

Projects Undertaken by -CIL in Col-
laboration with Foreign Countries

3446. SHRI R. L. P. VERMA: Will
the Minister of ENERGY bpe pleased
to state:

(a) the number of projects under-
taken by Coal India Limited in

* Collaboration with the help or in
collaboration with foreign countries
(names of projects and associated

foreign countries may please be given);

(b) the cost of each project with
the amount, the help or collaboration
is costing separately in machineries
and other serviées in short and long
Tun;

(c) time of their commencement
and likely dates of their completian;
and

(d) whether our own mining cng-
ineers are not competent enough to
undertake these projects without this
type of foreign help?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) to
(d). The information is being collect-
ed and will be laid on the Table of the
House.

Missing family Members of a Railway
Employee arrested during last Rail-
way Strike at Jhansi

3447, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether on the 26th May, 1974
a railway employee of Jhansi, Ram
Singh by name was arrested in con-
nection w1t.h Raflway strike and imme-
diately after his arrest all his family
members residing at Cipri Bazar were
forcibly driven out and since then
they are missing and after his release

JULY 13, 1977

Written Answers 208-

in May, 1977 he made enquiries with
relatives, friends and police but upto:
this date he could not trace out the
family members; and

(b) whether ATl India Railwaymen's
Federation have submitted a memo-
randum to him regarding Ram Singh?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). A memorandum from the All
India Railwaymen's Federation enclos-
ing an application from Sri Ram Singh
has been received on the subject. The
Government of Uttar Pradesh have
been requested to render necessary
assistance to him in locating the
where-about of his family.
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Price of Electric Motors

3450. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the manufacturers of
Electric Motors of Bombay, Calcutta
and Bangalore, combined together and
raised on the price of Electric Motors
by about 25 per cent in some sizes;

(b) whether there is any rise in
the prices of raw materials required
for the above industry; and

(c) if not, whether Government.
would take action to get the price-
rise reversed immediately?

THE MINISTER OF INDUSTRY’
(SHRI GEORGE FERNANDES): (a)
to (c). According to information.
available, the manufacturers are re-
ported to have increased their prices.
ranging from 4 per cent to 18 per cent
depending upon the range, type ani
brand. The increaseq prices are, how-
ever, lower than those prevailing dur.
ing the period August 1974 to Septem-
ber 1975 after which there had been a
sharp fall in prices. The index num-
ber 1975 after which there had been a
motors of various specifications which
was 185.2 in August, 1974 was reduc-
ed to 1369 in April 1976, rose tq
151.2 in December, 1976 and stood at
163.8 in May, 1977 (Base 1970-71=100).

These wvariations in market prices ave.
not attributable %o the wvariationg imr
the Input costs but to chamges in the:
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~«demand and supply of various types
of motors, '

-

Electric motors which have widely
varying specifications are not under
price control. However, ag in the case
of essential items, Government have
conveyed to the industry the need to
hold the price line.

Road Bridge over Brahmaputra River
at Tezpur-Silghat

3451. SHRI PURNA SINHA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the surveys and {ype
plans of a 2-kilometre Road Bridge
over the Brahmaputra river at Tez-
pur-Silghat point have been complet-
d under the North Eastern Counecil;

(b) whether the North Eastern
Couneil has submitted a proposal to
the Government of India to provide
funds necessary for construction of
this bridge in view of public demands
for several years at a stretch; and

(¢) if so, whether the clearance of
the Planning Commission with provi-
sion of funds will soon be made so
that the Bridge can be completed
-during the current Plan period through
the agency of the Tentral Government?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) The matter has been under the
consideration of the Council and a
suggestion has been received recently
from the secretary of the Council to
meet the finance required for the
bridge.

(c) Since the proposeq bridge falls
-on a State road, the question of its
construction, financing etc. falls under
State sphere of activities. The North
Eastern Council Secretariat have,
therefore, been advised that after
detailed investigations have been com-
pleted, the matter may be placed by
the State Government before the
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Planning Commission for the provi-
sion of funds. -

Meeting of Ministers for F.E.R.A.
Applicatinns of Coca Cola
3452. SHRI  DHARAMSINHBHAI

PATEL:
SHRI R. L. P. VERMA: .

Will the Minister of INDUSTRY be
pleased "to state:"

(a) whether there was a meeting of
Ministers on 22nd July, 1976 to dis-
cuss the FERA application of Coca
Cola Export Corporation;

(b) what was the outcome; and

(c¢] what steps have taken place
since then?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) The deliberations of the Cabi-
net, or any sub-committee of the
Cabinet, are secret and cannot be
revealed.

(c) The Reserve Bank of India has
issued orders on June 15 1977 under
Section 29 of the Foreign Exchange
Regulation Act granting permission
to the Coca Cola Export Corporation
to carry on its existing manufacturing
activities in India subject, inter alia,
to the condition that the Indian
branch of the Company shall be con=-
verted into an Indian company with a
non-resident interest of the equity
capital not exceeding 40 per cent
within a period of one year. The
application under Section 28 of FERA,
relating to approval of the trade
marks is still under consideration of

the Reserve Bank.
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Representation from the Valuers of
the Bombay Port Trust

3454. SHRI PUNDALIK HARI
DANWE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have re-
ceived a written representation in the
month of May or June, 1977 from the
valuers of the Bombay Port Trust re-
garding revision of pay-scale by se-
cond Wage Board; and

(b) it so, action taken or propose
to be taken in respect of the same re-
presentation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) Discussions with the represen-
tatives of the Federations concerned
on recommendations of the Wage
Revision Committee are being held.

Disruption of Production in Singareni
Coal Mines

3455. SHRIMATI PARVATHI
KRISHNAN:; Will the Minister of
ENERGY be pleased to state:

(a) whether Government are aware
that production in Singareni Coal
Mines is completely disrupted since
16th June, 1977;

(b) whether it is a fact that daily
loss is of about Rs. 3 lakhs;

(c) whether it is fact that efforts
made by A.LT.U.C. General Council
Member, Shri Dwarika Singh, did not
succeed as the management refused
to discuss the problem;

(d) if so, the full details; and

(e) steps being taken to meet the
demands of the workers?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
There was no disruption of production
in Singareni Collieries since June 16th
1977. The reference is probably to
Singrauli Coalfield. There was an
illegal strike in the Jhingurda Colliery
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in this coalfield from 16th to 27th
June, 1977.

The estimated net loss during the
nine eﬂect.iv.f working days of the
strike was about Rs. 1 lakh per day.

(c) to (e). The strike was called off
on 27th June, 1977 after an agreement
wag reacheq between the management
and the representatives of the Sam-
Yukhta Khadan Mazdoor Sangh
(ATTUC). The demands of the
workers would be dealt with, in
accordance with the terms of this
settlement.

Publication ‘Victory of Indira’ by
Amrita Basar Patrika Group

3456. SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Amrita Bazar Patrika
Group had taken out a publication
titled '}(ictory of Indira’;

‘(b)Y if so, whether the DAVP had
given advertisements; and

(c) if so, of what value and whe-
ther - publication has been taken out
at all and whether the advertisements
have been given and payments made
for the same?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (c). it is not
within the knowledge of the Govern-
maent if such a publication was brought
out by Amrita Bazar Patrika Group.
In any case, D.A.V.P, did not give any
advertisement to it.

Pension to Freedom Fighters

3457. SHRI_C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be ‘pleased to state: -t

(a) whether his attention has been
drawn to the news appeared in Times
of .Indiu on 27th June, gtating that the
Prime Minister is against the scheme
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of political pension to freedom
fighters; and f

(b) whether the Go\remr;'lg;lt will
explain in this context how this posi-
tion would affect the freedom ﬁgh;lil"s
pension which is already granted and
the cases which are pending decision?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). The Freedom Fighters"
Pension Scheme is under review and
no final decision has yet been taken.

News Item “All was ready for J.P.'s
Cremation™

3458. SHRI JYOTIRMOY BOSU:

SHRI MRITUNJAY PRASAD
VERMA:

SHRI RAGHAVJI:
SHRI S. KUNDU:

SHRI CHANDRADEO
VERMA:
Will the Minister of HOME AF-

FAIRS be pleased to state:

(a) whether his attention has been
drawn to a news published in ‘Hindu-
Delhi dated the
the caption

stan Times', New
28th June, 1977, under
“All was ready for JP's cremation”;

(b) if so, the detailed facts thereof;
and

(¢) the action taken in the matter?

THE MINISTER OF . HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Yes, Sir.

LA SN

{b) and - (c); - The Government of
Bihar have_ intimated:that sincé the
health of Shri Jayaprakash Narayan



a1y Written Answers

’ was causing serious anxiety, the State
Governmen{ had prepared a contin-
gency plan for meeting the situation
arising out of the unfortunate even-
tuality of his death on the presump-
tion that his cremation would take
place at Patna. Since it was anticipa-
ted that people in "]arge numbers
would like to pay their last homage to
Shri Jayaprakash Narayan, the con-
tingency plan was prepared for order-
ly public participation in the funeral
angd ensuring the maintenance of law
-and order. The State Government
have denied categorically that any
plan was made for a secret cremation
of Shri Jayaprakash Narayan.

Strike in HM.T. Kalamassery

3459. SHRI KANWAR LAL GUPTA:
SHRI P. K. KODIYAN:

Will the Minister of INDUSTRY be
pleased to state: '

(a) whether there is a strike at
the Kalamassery Unit of Hindustan
Machine Tools;

(b) if so, the details thereof and
the steps taken by Government to
bring normaley; and

(¢) the estimated loss every day?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) All the 10 Unions in the Kala-
massery Unit of HMT submitted an

urgent Charter of Demands on 20th
i
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May, 1977. The major demands in-
cluded:, payment ! of annual bonus
for the year 1975-76, revision of
rates provided .in the Incentive
Scheme, grant of higher grade of
pay to all employees, grant of City
Compensatory Allowance, reinstate-
ment of employees whose services
have been terminated, restoration of
leave facilities and other facilities,
revision of the cost of living index,
improvement of working conditions
and payment of an interim relief of
Rs. 100 per month from 1-1-1977,

Discussions were held with the
Unions regarding the above demands,
There were conciliation meetings be-
fore the Deputy Labour Commis-
sioner. The Management offered
during the conciliation negotiations,
15 days’' recoverable salary advance
to be recovered/adjusted pending
discussions and settlement of the
scheme of payment of annual bonus,
linked to productivity. This offer was
rejected by the Unions. ,

The workers have gone on strike
since 238rd June, 1977. The situation
is being carefully watched. The
Management are prepared to nego-
tiate further so that a satisfactory
settlement is reached.

The State Government have been
requested to assist in resumption of
negotiations and towards the conclu-

sion of reasonable settlement for
ending the strike.

(c) The estimated production loss
is Rs. 3.00 lakhs per day.

.l
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Planning Commission

3460. PROF. P. G. MAVALANKAR:
Will the PRIME MINISTER be pleased
to state:

(a) whether the newly constituted
Planning Commission includes the
Central Ministers of Home and De_
fence as Members of the Commission:

(b) if so, reasons that prompted the
Government to include the said two
Ministers in the Commission;

(c) whether the proposed new plan
orientation and formulation ghifts the
emphasis from a heavy industrialised
pattern to a more extensive agricul-
tural bias and rural development; and

(d) if so, main indications thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir. It
also includes the Finance Minister.

(b) The inclusion of the Cabinet
Ministers in the Planning Commission
is intended to bring about a closer
understanding between the Cabinet
and the Commission and thereby
wssure better coordination, framing
and implementation of the policies
and programmes of the Plan.

(c) and (d). The policy of Govern-
ment is to give highest priority to
and rural development
programmes. This will be fully re-
flected in the Sixth Five Year Plan.
To the extent possible, the Annual
Plan for the last year of the Fifth
Plan will also give effect to this

policy.

agricultural
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PAPERS LAID ON THE TABLE

DeraiLep Demanps FoR  GRANTS,

1977-78 oF MiINISTRY OF PLANNING,

DEPARTMENT OF SPACE AND DEpAPT-
MENT OF ATtomic ENERGY.

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table:—

(1) A copy of the Detailed
Demands for Grants (Hmch and
Enghsh versions) of the, Mlmstl".!'
of Plnning for 1977-78. ~ °
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(2) A copy of the Detailed
Demands for Grants (Hindi and
English versions) of the Depart-
ment of Space for 1977-78.

(3) A. copy of the Detailed
Demands for Grants (Hindi and
English versions) of the Depart-
ment of Atomic Energy for 1977-78.
[Placed in Library. See No. LT-
673/71.]

NOTIFICATIONS UNDER ALL INDIA
SeErvVICES AT, 1951

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): I
beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) under sub-
section (2) of section 3 of the All
India Services Act, 1951:—

(1) The All India Services
(Leave) Second Amendment Rules,
1977 published in Notification No.
G.S.R. 815 in Gazette of India dated
the 25th June, 1977.

\

(2) The All India Services
(Leave) Amendment Rules, 1977
published in Notification No, G.S.R.
816 in Gazette of India dated the
25th June, 1977.

(3) The All India Services
(Leave) Third Amendment Rules,
1977 published in Notification No.
G.S.R. 431(E), in Gazette of India
dated the 1st July, 1977.

[Placed in Library. See No. LT-
674/71.]
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ANNvAL RfpPorTs oF FriLm AND TELE-
VISION INSTITUTE OF INDIA, POONA AND
Fim FINANCE CORPORATION LD,
Bomeay rFor 1976-77 anND 1975-T6
RESPECTIVELy AND A STATEMENT

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi and English versions) on
the activities of the Film and Tele-
vision Institute of India, Poona, for
the year 1976-7T7 alongwith the
Audited Accounts.

(2) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Film Finance Corpora-
tion Limited, Bombay, for the year
1975-76 alongwith the Audited
Accounts and the comments of the-
Comptroller and Auditor General
thereon, wunder sub-section (1) of
section 619A of the Companies Act,
1956.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment.

[Placed in Library. See No. LT-
675/717.1

DeTaiLep DEMANDS FOR  GRANTS,
1977-78 or THE MINISTRY OF SUPPLY
AND REHABILITATION.

THE MINISTER OF WORKS AND-
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): I beg to lay on the
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‘Table a copy of the Detailed Demands
for Grants (Hindi and English ver-
sions) of the Ministry of Supply and
Rehabilitation for 1977-78.

[Placed in Library. See No. LT-676/
77.]

NotiFicaTIONS UNDER CENTRAL EXCISE
RuLes, 1944.

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): 1 beg to lay
on the Table a copy each of the fol-
Notifications (Hindi and
English versions) issued under the
Lentral Excise Rules, 1944: —

lowing

(1) G.S.R. 479(E) published in
Guzette of India dated the 6th
July, 1977, together with an ex-
planatory memorandum.

(2) G.S.R. 480(E) published in
-Gazette of India dated the 6th July,
1977, together with an explanatory
‘memorandum.

TPlaced in Library. See No. LT-
677/71.]

MEMBERS’ BILLS AND RESOLU-
TIONS

SEcOND REPORT

SHR1I GODEY MURAHARI (Vija-
yawada): ] beg to present the Second
"Report of the Committee on Private
Members’ Bills and Resolutions.
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STATEMENT RE. DISCONTINU-
ANCE OF INSTITUTION OF
CIVILIAN AWARDS

THE PRIME MINISTER
MORARJI DESAI): As soon as we
assumed office, we had the question
cxamined whether the institution of
Civilian awards namely-Bharat Ratna
and Padma Awards was in conformity
with article 18 of the Constitution.
The Attorney General, who was con~
sulted, has clearly advised that on &
harmonious interpretation of the word
“title” in clause (1) of Article 18 as
well as clauses (2) and (3) thereof,
the Bharat Ratna and Padma Awards
would fall within the prohibition of
grant of titles and would be in his
view, “contrary not only to the letter,
but spirit of article 18(1)”. Accord-
ingly, Government have decided that
the |nstitution of awards should be dis-
continued. Those who have received
such awards in the past are being
informed that they will not be allow-
ed to use these awards as titles on
sign-boards, stationery or in any
other manner and that if any reci-

pient is found using the award as
title, it will be withdrawn.

(SHR1

SHRI SHYAMNANDAN MISHRA
(Begusarai): I want to have one
clarification on this.

MR. SPEAKER: I am on my legs-
Please do not disturb me for tweo

minutes. I beg of you.
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12.30 hrs,

TRIBUTES TOo THE SPEAKER

(SHRI N. SANJIVA REDDY) ON

HIS RELINQUISHING THE OFFICE
OF SPEAKER

MR. SPEAKER: Before I formally
proceed to lay down my office as
Speaker, I thought I should per-
sonally express my gratefulness to
all Members of this august House for
the confidence reposed in me by elect-
ing me to this high office unani-
mously in March. I am deeply
beholden to each one of you for the
love and affection that you have
showered on me and for the courtesieg
and cooperation extended so graci-
ously. This had made the task so
much pleasanter and easlier.

I recall that at the time of my
election to thijs office, the Leaders of
all Parties and Groups had voiced
their feeling that the Lok Sabha
should be vigilant in regard to the
maintenance of rights and freedom of
the people, that national rather than
sectoral interests should guide our
actions, that freedom of expression
should be accompanied by self-
restraint and dignified behaviour, and
that the spirit rather than the letter
of the Rules should prevail

The sentiments expressed by the
Hon'ble Members at that time have
always remained uppermost in my
mind. 1 have endeavoured to afford
opportunities to all sections of this
House to express their views freely
and frankly on all issuez of impor-
tance. Members from the front,
middle and back benches were given
a chance to make their valued con-
tribution and enrich the proceedings.

1 acknowledge with deep grateful-
ness the ready help and under-
standing which have been extended
to me in the discharge of the onerous
responsibility by the Hon'ble Leader
of the House, the Hon'ble Leader of
the Opposition, the Hon’ble Leaders
of the Parliamentary Groups, viz.,
CPI(M), AIDMK, CFI, other Groups,
unattached Members ete. etc. These
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Leaders and their Deputies have in-
variably shown a willingness to see thc

others’ points of view and reach
decision in a spirit of give and take
in the best interest of smooth func-
tioning of the Lok Sabha. I am
specially beholden to them for their
graciousnes of manner and the spirit
of understanding.

I am also grateful to the Hon'ble
Deputy Speaker for the invaluable
help he has always extened in con-
ducting the proceedings of the House.

I would like also to thank the dis-
tinguished Members of the Panel of
Chairmen who have shared with me
the work of presiding over the House.

I need hardly remined that the
esscntial purpose of all democratic
institutions in developing countries
like ours is to ensure that there is an
oren forum for discussion and debate
and interaction between the policies
put forward by the Government and
the representatives of the people so
that what emerges out of these dis-
cussions are measures which would
go to ameliorate the conditions of the
under-privileged and the weaker sec-
tions of the society and to sustain
all developmental efforts which
would reduce poverty and give mean-
ing and dignity to human beings.

A thought which has always re-
mained uppermost in my mind is the
imperative necessity of preserving the
unity and integrity of this great
country, which we have achieved with
the blood and sweat and gacrifices of
millions of our countrymen. Th!s
unity needs to be preserved and
strengthened.

In the World today there is a grow-
ing desire to come closer and build
bridges of understanding between
people. We in India are very fortu-
nate that behind the apparent diversity
of a vast land stretching from the
mighty Himalayas to the thundering
water of the Indian Ocean, from the
sun and sands of Saurashtra to the
snows of Kanchanchunga in Sikkim
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lies an essential unity—a unity of
soul, a unity of mind, a unity of
shared experience, a unity of rich
heritage and culture, a unity of pur-
pose and determination to eradicate
poverty and wipe tears from the eyes
of those who are deprived and under-
privileged. We have to build India
of Gandhiji's dream where human
beings do not suffer from pangs of
hunger and want and where in the
words of a great poet 'the mind is
without fear and the head is held
high.”

1 have dwelt on this at some length,
for, 1 feel that, while we should have
freedom of debate and discussions in
this House, we should always keep in
mind the national interest so that
our thoughts, words and actions re-
flect the essential unity of the coun-
try and enthuse in us a feeling of
belonging to one great and united
nation.

I would like to pay my tribute to
the Press whose representatives are
assembled in the Galleries above me.
These distinguished and learned
members of the Fourth Estate are
instrumental in conveying the dis-
cussions from the four walls of this
House to the people outside and
giving them, as it were, a sense of
participation in the great task of
rution building and governance of the
country. With their characteristic in-
dependence, objectivity ang candour,
the Press hag been covering all issues
of importance and providing the mem-
bers with valuable information. We
acknowledge their role and contribu-
tion in sustaining the functioning of
democratic institutions,

\

1 would like to acknowledge the
contribution made by the officers and
staff of the Lok Sabha Secretariat
and other departments who render
ancillary services in the successful
functirming of the House.
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I relinquish my office, and in relin-
quishing my office, I have a feeling
of sadness, but I am fortified by the
hope that you will continue to extend
to me your support and affection.

Thank you.

THE PRIME MINISTER (SHRI
MORARJI DESAI): May 1 say, Sir,
not only on my behalf and on behalf
of my Party but on behalf of the whole
House how we will miss you. You have
won the respect and cooperation of the
whole House without any exception,
which is no small achievement. I
woulq have said, we are sorry to lose
Your services, but I cannot say that
because we are not losing your servi-
ces but we are getting them for a better
cause. Therefore, even though one has
mixed feelings as you have, of both
happiness and unhappiness, if one may
say so, the feeling of happiness pre-
ponderates in view of the larger in-
terests of the countiry.

I thank you for
that you have wused about me and
also all sections of the House, the
L.eader of the Opposition and all other
leaders and Members, and I hope that
we will have opportunities in fature
to express our feeling of thanks and
gratefulness to you in another greater
capacity.

the kind words

SHRI YESHWANTRAO CHAVAN
(Satara): Mr. Speaker, Sir, may I asso-
ciate myself and my Party with the
sentiments expressed by the Prime
Minister on behalf of this House? It
is an occasion for mixed feelings, as
the Prime Minister has rightly put
it. We are losing you, Sir, but at
the same time we are losing you
because you are seeking election to
a very important and highly honoured
office of this country. So, though we
may be missing you in one House of
the Parliament, in that high office you
yourself will become a part of Parlia-
ment because you will have your own
legislative authority.

Mr. Speaker, Sir, while speaking on
this occasign, ane remembers the many
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high offices that you have hell in
your life. Even this particular office,
I think, you are holding for the second
time. Possibly, this is the shortest
period for which you have held any
office; during theSe last three months
you have conducted yourself with all
the tact and skill and this House; I
cannot forget your previous regime as
Speaker, from 1967 to 1969, during
those turbulent times when I was
sitting on the other side of the House,
how useful and effective you were.
I was then curious to know what goes
into making a good speaker, and I have
found that, along with the knowledge
of Rules ete., which certainly is an
elementary requirement, knowing the
mood of the House is very important.
Your very shrewd common-sense help-
ed you to know the mood of the House.
If I may make a comparison, the
moods of all Houses of Parliament all
over the world can be compared to
the mood of a lady (with due apolo-
gies to the ladies here): One moment
they are very lense, noigy and con-
fronting and the very next moment
they are very relaxed, quiet and full
of laughter! with your common.sense
you have picked up knowledge of this
particular point and you have helped
yourself and have helped the House
to carry on. We have always found
a very fine mix of flexibility and
firmness in the way you handled the
House and the Members. I think this
is the key to the success of this office
and 1 hope your work will be a guide to
those who step into your shoes in this
House henceforward. This office has
a great tradition and I must say that
you have added to its magnanimity
and dignity. ’

1 wish you well and my wishing you
well in the present circumstances is
not only personally wishing you well
but wishing the whole nation well.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sie, you are a little over 60
Years but, out of your life-span I
know that you have spent 40 years
in politics. You are Tnow enriched
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with rich experience and maturity as
a politician. In 1937, 1 gather, you
started as a Congressman at the village
level. Since then, for ten years you
were there as Secretary and in various
other capacities. You were an MLA
in Madras and then you occupied
various positions,

Let me recount some of the outstand-
ing things that happened in your poli-
tical life in between 1959 and 1969.
While you were Congress President,
you made a statement, if I remember
correctly, in Baroda, in which you
fearlessly said that many people in the
ruling party of that time, i.e., the
Congress, had enriched themselves
overnight. This is something we don't
hear nowadays. You also set another
example by voluntarily resigning in
February 1964 following the Supreme
Court judgment in the Road Trans-
port Nationalisation case to establish
a high standard of public life. 'This
is also a thing we do not see now-a-

days.

Sir, I have seen you in the 1967
House and I have seen how turbulent
the House was and the tact, common-
sense and the presence of mind that
you used. 1 remember that when Dr.
Lohia was enraged by certain remarks
from one side of the House and the
House was in severe turmoil for 49
minutes, you adjourned the House
and brought peace to the House after
50 minutes,

In 1969 things happened which be-
come a chapter to remember in the
Indian Parliamentary history. You
took it gracefully and retired tempo-

rarily.

You are now here for the last three
months or so and you have undone
many black deeds that had engulfed
Parliamentary life in this country.
Restrictions and action to scuttle



231 Tributes to

|Shri Jyotirmoy Bosu]
Parliamentary democracy were in the
process of being undone. Some em-

ployees were thrown out of employ-

ment and I am thankful to you that
you have reinstateg them.
I wish you good health ang good.

luck to your family and yourself and
success in your new  office, which is

the highest office in the country,

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, Sir, may
I join my esteemed colleagues in
ollering not only my respectful felicita-
tions but also affectionate good
wishes on the occasion of your assum-
ing the high office of the President of
India next ' month. The loss of the
House is a gain of the nation, and
although we shall miss you here, I am
glad to say, as the hon. Leader of the
that you will
continue to he a part of the Parlia-
ment, because the Lok Sabha, Rajya
Sabha and the President all together

constitute the entire Parliament.

Opposition mentioned,

The qualities of robust common-
sense, good humour, good sense and
goodwill towards each one of us here
are qualities which will be required
by you in a much greater measure
in the Rashtrapati Bhavan. In the
months and years ahead, when our
country is going through difticult and
delicate situations, when body-politic
- is getting into two different opposite
parties emerging as a  necessary re-
quirement for a parliamentary demo-
cracy—there are, of course, many

others fuactioning outside the parties—
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a person like the President of the Re-
public can bring them together. It
was very hea.rtening to find fhat you
expressed this idea of deeplaid national
unity which really keeps us all to-
gether in spite of the variety and
differences that we have. Before
sitting down, may I wish you the very
best in the Rashtrapati BhavEh, and
may I wish our country a great future
in the world under your able steward-
ship in the Rashtrapati Bhavan.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr. Speaker, Sir, I am
extremely happy to share the feelings

already expressed
hon. Members. With
as a freedom

and sentiments
here by other
your glorioug record
fighter, you have occupied many im-
portant offices in the past. You were
the Chief Minister, Andhra Pradesh,
you were Minister here, then you
were the Speaker in this House, you
became the Congress President, then
again the Speaker, and finally you are
about to occupy the highest office in

this country.

As has already been expressed by
the hon. Prime  Minister, it is a mo-
ment of sorrow as well as joy for all
of us. As a  Speaker, Yyou were
handling this House very ably and
tactfully, as has already been sald by
other hon. Members, though I may
not share the views of the Leader of
the Opposition, Shri Chavan, regard-
ing his comparison, but in all other
aspects, I think, there would not be
two opihions in this House that you.
have been one of the ablest”Speakers
this House had.
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It has already been mentioned that
without you, as the President of India,
the Parliament would not be complete.
All of us will always look upon you
for your guidance, advice and help
and I am sure, the relalionship that
has already built up by yeur
association with all of us will continue
to be so even after you, as there is no
doubt about it, become the President
of our nation.

Le=n

Sir, we will remember the po.nt
mentioned by you in your speech
. ahout the national unity. Even though
the place you are going to occupy is
not the place of power, I consider this
an office of authority in the senge that
you will be able to exert your in-
fluence on all the political forces in
this country. I wish you well and I
hope not only the Member of this
House, but also the whole country will
be happy that you are going to be
electeq to the highest office in this
country.

SHR1 V. ARUNACHALAM (Tirunel_
veli): It jg my proud privilege on be-
halt of the All India Anna DMK to
felicitate you op this occasion of your
of Speaker for
of this

- leaving the office
assuming the highest office
land,

It is not without regret that we can

adjust ourselves to your departure

’ from our midst. You have adorned

this office with grace and 'di_a‘_tinct.ion
and a sense of fairness.
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The prestige of the Speaker's office
has been enhanced by your service
ang sincerity. You have added g new
and glorious chapter to the history of
the Speaker’'s office.

234

Your career ags a Speaker on both
the occasions, though brief but bril-
liant, was more a turning point in the
parliamentary history.

It is a matter of pride that a South
Indian has been again called upon by
the nation to assume the highest office.

You are carrying with you our best
wishes and blessings.

SHRI TRIDIB CHAUDHURI
(Behrampure): Please allow me toO
associate myself with the felicitations
that have been voiced from all sides
of House.

One of my advantages has been that
I have sat in this House from the
very beginning and I have no manner
of hesitation to say that your record
as Speaker would be inscribed in the
parliamentary history as one of the
most brilliant of the present times.

House to

You are leaving this
land

assume the highest office in the

and it is also a good augury both for
Opposition

the Government and the
to that

that you are being elevated
office as amatter of national consensus.
Your assuming the office of the Presi-
dent is in that way an expression of

national unity.

SHRI G. M. BANATWALLA
(Ponnani): Mr. Speaker, Sir, on be-
half of the muslim League, I rise to ex-
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press our deep sense of gratitude for
the concern that you have always
shown to every section of this House.

We all know very well that at times
the office of the Speaker ig the most
unmenvious one, But vour humour has
saved many a situation. You have been
firm, you have been tactful and, at the
same time, you have conductedq the
proceedings of this House with dignity
and decorum that is commendable.
Indeeq you have maintained the dig-
nity and the honour of the office, may,
I should say that you have added to
that,

We extend our heartiest congratula-
tions to you that very soon you will be
elevated to the highest position that
can be held in our country and we are
quite sure that the dignity and honour
with which you have held the office
of the Speaker and even added to it,
will also be carried now to the highest
post that you will, we are sure be
called upon to shoulder very soon.

On behalf of the Muslim League 1
extend our heartiest felicitations and
wish you all the best.

SHR] CHITTA BASU (Barasat):
May 1 join the other members of this
House to express my sentiments on
this occasion?

You, Sir, as the Speaker, have made
a valuable contribution in determining
the destiny of our nation and also in
formulating the policies for the attain.
ment of the same.

You, as the Speaker, also guided
and helped wus in our effortg to
participate in the decision-making

JULY 13, 1977

ed-Anglo-Indians): Your
will have no difficulty in identitying
you as a distinguished
You have always gauged the mooms of
not only the House but also of the in-
dividual member. You have acted a8 a
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processes of the nation while you have =~
tven adorning that Chair here in this
House. You have been now called up-

on to the highest office of our nation
with great responsibility, On you, let
nie remind you, rests the responsibility

Ior preserving and protecting the
Constitution of our country. On you
rests the responsibility of maintaining

the value and norms of democracy of
this great nation of ours. On this

occasion when You are being called up-

on to undertake that immeasureable

burden of our nation, may I hope we

and our nation must allow the path to

he chartered by you as an occupant
of the highest office of our country. I,

on hehalf of the Forward Block, extend
our sense of gratitude to you on this
occasion of the assumption of the high
office.

SHRI A, E. T. BARROW (Nomiaat-
biography

psychologst.

referee or an umpire in helping us to

play the game according to the rules of
the game. You have added lustrg and
radiance to all the offices that ¥ou
kave held and 1 have no doubt wnen

you assume the highest office in this
land you will add lustre and radimnce

to it. May God give you strength In

assuming your new responsibilities!

MR. SPEAKER/ | may take leave

of you all.
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312.58 hrs,

[MR, DEPUTY-SPEAKER in the Chair]

*DEMANDS FOR GRANTS, 1977-7186—

Contd. -

MiNISTRY oF HoMe AFfFairRs—Contd.

MR. DEPUTY-SPEAKER: We now
go on with the discussion on the grants
of Ministry of Home Affairs.

SHRI HARI VISHNU KAMATH
(Hoshangabad}: I am sorry, after
this felicitations interlude, to rajge a
point of order under sub rule 2 of
Rule 376.

. SHRI D. N, TIWARY (Gopalganj):
What is the matter before the House?
No point of order can be raised in
vacuum.

MR. DEPUTY-SPEAKER: What is
the Point of Order, Mr. Kamath? We
are now going to the discussion on the
demands of the Home Ministry.

SHR] HARI VISHNU KAMATH:
Sub Rule 2 says:

“A point of order may be raised
in relation to the business before
the House at the moment.”

I raised this point yesterday also. I
insisted, and I am sure Members on
both sides of the House will agree that
1 and B Ministrys demands are more
important,

MR. DEPUTY-SPEAKER:: Mr.
Kamath, I informed you that accord-
ing to the present schedule we will
have a few hours left for I and B
Ministry.

SHR] HARI VISHNU KAMATH: Is
it possible?

MR. DEPUTY.SPEAKER: It is
possible. I am a person who is allocat_
ing time.

SHRI HARI VISHNU KAMATH:
You promised yesterday. I find from
the Reporter’s copy, that You gaid, “We
will cut down the time to be spent on
the Ministry of Energy.”” I hope that
the time will be cut down and assign-
ed Lo the Ministry of I and B.

MR, DEPUTY-SPEAKER: We shall
do so. If we are not able to get more
time for the Ministry of I and B, we
shall cut down with the permission of
the House.

SHRI M. V. KRISHNAPPA: The
time for this discussion may be
cxtended.

11 hrs.

MR, DEPUTY-SPEAKER : You
can't have both—discussi.n on Infor-
mation ang Broadcasting Ministry de.
mands as well as extension of the time
for discussion of the demands of the
Home Ministry. The House will have
to sit till 7 O'clock today. Even so
it will not be possible to extend the
time for Home Ministry demands.

SHR1 M. V. KRISHNAPPA (Chik-
ballapur): The Ministry can Teply
tomorrow.

SHRI K. LAKKAPPA (Tumkur):
He can reply tomorrow.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
Shall 1 reply today or tomorrow?

MR. DEPUTY-SPEAKER: Today.
What time will suit you?

SHRI CHARAN SINGH: 4-30. p.M,

MR. DEPUTY-SPEAKER: All right.
The Minister will start reply at 4-30
P.M. and then we will take up the De-
mands of the Ministry of Energy, til
7 O'clock.

Now, Mr, Paswan

*Moved 'wlth the recommendation of

President.

the Vice-President

acting as
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wt Tn faama gmEma (geigR) -
IJITeqEt wgrea, ¥ v g w1 a1 fw
& S FT A F I 5 92w faar
I 91 | 5 F wowt aqrs 5 o
AT FW AW A9 ¥ ¥ 39 g9g & o
d9g Wit fage Y ¥, WX 99 3@
Tgey ¥ fedt Wt W ¥ ar qar g
I+ w2 femr @ 9t ar =g
THTA HwY FY oo § g@L TuH A=¥ 4
fFaagr I I o @y g7 W F
TR wy, A AT T faard W)
fagre & w&g wwdt 10 WY AT W
uR ¥ I9® g o & fan, fage ¥
& T W A ;T A IS 97T '
& fo2 oY 917 3% arF By 4 AT §og
Tt wreiratE AT 9 f& S S sirar
FATATY 10 TG qF T FU | FIX T
# wrar a1 i &7 It F Aot fear
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qF TS FI@ | AT gAT A9 F Tem
T Ag &, A& at I qed fF g7 T
& ZAAT ATIET W THEAO 977 FQ@
& e ag e wfwaT qga & 7 A
7g ard i g F o g )

AR arfagl & #g1 f& gw &I
F1 Y 14 7 A AfEd AR TFR
1 1§ ¥ FIW AG IoAT gy |
afwa & oF I wgarg fF g agT Ak
FER wF a7, afeT faq gard et
#Y, ATl #1 g9 g€ § IaF FAw
T WsaT I THTH AN & 7Y qT & A
are fadndy aw & 42 gu & | 9 AwEAE
Mt @ WG gY § IAHE FT IHIT
gFT FT F¢ (@7 &, T9H A% faam @7
& for wTaa 919 fiRaT | gETR I AR
AT o7 fF g & fgas @) =@ o
o w5 fF o gz # 55, J1974 @
WY AET . W AT AR ATAT
o F ATA F WIR IAEHE FT A
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freT v Iw qug swTEE Y W7 ¥ wAT
AT oav ff 3¢ am & foay gur arw /9
TJE & 9 §, o Mo Yo, do THo
TFo WIfE, T7 §F FT sEOAE F1 |
AfH JEY 5 97 FY T g FW AT
waq ¥ o @ ¥ ef=wr fore & gra
Mt s 1€ | IgH qTF M @y ¥
i AT qI1Y §—

THAAT AT FGT T, TG TAILT ALY IS
FTRAAT KY qawT, A gATe fao 7 R,

@At § A fwaar amw wfas & &

IAH qAE AT W AT 9T ATEAT FAqTS
mard e g fgararagar e} &

@Yo dYo d@ro I FarT wt fA 3femwr
AT ¥ THTAAT AT FT A FT qATIH
#1 § HIT ag W 9C aay faq ¥4y gt
IZ GFAT & | 98 T W I ¥ IqLAT ar
qg WX IAFET QT AT | AR AT )
IaF IR A F Ao gE, Wi
wToY ¥aT f& gEd s aef ¥ g
qEH! @AY fF—Q 7 a9 ¥ = g |
1§ AF arar W 78 @ faary e ¥
afaror wTTa FY GrE FT

Irat # v gon ? & g ¥ o9
FIAMEAG AT 4@ A F &
Mg 1 qgH I TR Fraw & Ay
¥ w1, ¥fwT IuF arg W agi GEEEl
¥y AW A TH | WIE QT E FA
TH Y ) gAR & § O AT FY geqT 7
T | T wrem W Y g we W
weofag o #1 17 s # forar WX
IaF AR WY qa faar | 7@ WHE-HA
AT A W T o, o F IS
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AT 9T, IqF 9IS o THo TWTHT @7
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% . R
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13.09 hrs,

[SHRT SONU SINGH PATIL in the Chair]

gt sitfa #v 7wer a1, ghaq aam
90| FT ANTT 4T |

ag s 11 g f ag grewe ffwaa
¥ | & IoF ATEAW { A AT  AAAT
wreaT & fi 1 @ IEE AR T § AR
IgHT W1 AT F iR qrEaE 91, 99
qmamﬁéwﬂz matg 91 ?

a7 fagvaT  qEEE T Se T’
aﬁmmaﬂﬁﬁﬂﬁaﬁi%m
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¥ qrE I A & W F demw AT )
Hed o wivawme €, s§ TeEC H
THA & weqe a7 w3 g, Iaa a8
Tod § | 9= FAT g qoT awRenwt
# @A # Fifow @ @ & T I
¥ ¥ UF ¢, afew g I
FEHRT RE !

Tg ATET TF FT2T JHIA FT 9T |
fRRvaT qraaT™ F1 9 AHEr WT # @,
S IF TMT F a9 ¥ Tmq Sw,
THo UHo To FT ¥T § | Twaaq Iwq
TR & 79 9 fage faums /w1 71
T T 31 I6F faArs g7 F A7
I AFIY § W IAA WA ETE &
w7 fry {1 9g fagva o #1 gg
¥ dw frar Fvan av 97 I P o
# wrfasr 1 & forg Fgar 41

Fewa qTaaT AT FTHIA FGTS
FAS! AT, g AR WYL FT 18 FIT
FHA 4Y | TF FHAH, GIIIEH, T IqH
G A OF FERT THH &, 7R 99 I
qrfseaT =1 AT AT T FE FHEA
@ i a5 el e &
g § @0z foar | 17 § wRrR
wEa ¥ fruy asiet & @ w22 o
wqa 7 e o ) [grE 7y, ma
¥ g &Y, Fgar a1 v ¥ & w22 ofiw
|, 91X fa3w@ qrEa aur 9aet
g3 g & o oF wger T @)

g fafreex ¥ ag 7 aamn f&
27 ardta & qga 22aT0 F Y MY
ot wf o, fomd gFey oA Y
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Tt i dY, ST ag AvvET A 9m
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A A fEF T F oo
FLH TEILARL AN § &9 A4, TA-
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Tad W w Sty § ser fEoaw
ARAYAT-ATAT FAT AR & | gfeemi X
nT dq # fare @ ey, § @ AEi
oY N4 HY SE-qeEy S§A |90
THY AR WETHR WgAdl WX T
aas wife S fagsr & g m@
I Tewe frar 7 939 F 39 w9
waar fad | 39% fod gu amdt Wiy 5T g
M I gfemt & gra e Fiw far
FITAN AT & F ¥ 7 ) I I
AT BT FT 7T s A€ | IF AV A
UF OF H AT 7w wiw o}
q% a3 fows #7 am § &% #<
w1 fagr mar | 11 |1 T OF qT94,
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frer &Y Fifrw AN, ¥feT gaar 5
W § g F o feqr ™ | 5w TE
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wRg sfedt Y qre faur oo
a% gferw adi ag=t | 9 ag we gk,
9 quy Wren ware fag, ©e Te e wo,
TAAILECA P WA H A
¥RTQ, wrfo Mo W wEw WAV, st
A ST & a1 FY | ST &I A @
AT FY FLAT L | 9T AW A Fgr § 6
&Y, T§ a<g ' a7 "G § | 98 A9
fetfen g€ & 1< gt q@vit @ & am
F qT Fdl § AHIfEF qgAT F €9
# Tga & fog qiw 9w gee wqa fau
£ Iud sumae F1 91 I9% wiuwan
FAATITAT Y | 99 aF I
&t gwmafas wfawtal 1 afiea T8
fFar smam @@ aF swen &1 fRm
T g | fore fer T B < 0,
&9 A1 g Y 9, g @ fF oagr @
T Q@ oTE 99 A1 S auwT @1 97
T IW G A FAW a1 I A8
W g% 1% &0 fore q= g S 7
A EN AT am R 3y dr

U EeE FE HX 0Igse
ey Ft feafa w7 ¢ 7 A7 % AR
wrg fear well agiem & F oF & Y,
ghoml, s wifgarfeal & @au &
ag st A faat gt @ fF—

if the suitable candidates belonging to

Scheduled Caste and Scheduled Tribes
are not available, the seats will be
treated as unreserved.

WA J G2 E | AT @ gerar T
o wrr Wt T gerdm W1 @ §
TEFT TG T AT & R 0F ¥ @F
Tt FefteaTT gfoo st s
Y wg fagr wmar & 6 gw waw @
THH IO AW G DT FTR WK
qegeE I FT FYET A T WA
& wtrar 1 AR g wre fear afafaw
F1 fHTe § | I9¥ W9 3G waw A §

.
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wEges Free 3. 46 Sfawa § fod
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ITF ATHAT FOAY wTES FewrEEd |
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72 & 74 griar o7 faar av | oF @
9 & forg w1 uF g Ieitga 9f )
AfFw gah1 78 f&ar a7 1 @ waw
Tl wfgedz TofAaC e | SH® N
fa=d arem ar ar IAFr g FT faar
mar | ¥ wet wgeg wr faar e

F9 T 7 gAr |

gt &Y wragfa w1 am=r €1
it eraafa 9§ qga faerdt 4 agy seor
ot faet <& & 1 wa 0% W) A S
g S Y & | SurT wer St agt 7
& & ag wgm wgar g % ow A
wfaF1T Ara &1 757 AT o @ g
faad it argmfedy ome @ I &
a9 AEYew FTE AT ALIEE A
FY AT AN FT T0T & W § W TR
ATEATEY F918 & |19 N faar smom
qY ITHT @9 FT OF FiATAC AT WK
oF WEM gem | T WY AT
E & ag Four fF o ghomt wr
wfsre fasr § a8t gaer o @ | fe
TEAfEr W AR ARgeE R
WX WEITE greew * vy foar s
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[sirw fa=re gmaT)
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FgA1 TG fF 1@ qg ) swerd A
FX 1 o d@fqum waw S § 9 &
& w@AT ) wgges v ¥ fag o waq
FAET F i §, 39 fau o gaq
gfrarg s § TR A f T T
AR o1 gdar fegfa 9= 990 & & 99
T AAAE |

™ T st W ¥, WA AR
Fodrofuft ¥ grare ¥ g I
F 9% 9T § W @& Fo TH> TT 8 a8
AT STRALLFIEATH | THF g i1 §
ST AT H FrAT IR 4 | qAT
g ¢ A€ ar & w7 &1 gfagw Faar 5
TRTFQARE) ¥ gfadl & @
gl 3% warw T | gRAA F ¥@ AN
AT FEA ¥ fag =8 Fgr T @
ar e+ a8 *ed ¢ fF ag ar fefaa
L O A F TR X
T o wr &

gafan & srag & F o w17
qgt qaw g Helt § foaad wdw # w3v
arar @ fe ® a2 gww defafrget §
MR za efufrma A QO a@
Ao $3 gR 997 79 F qarfas
wefafrgea a0 afea o s
A swiafas gfear § sawr
&% FX | wigwfal &1 N W &
g AT AT I T ] T8 F ATH |

AYerar S #Y I Fark ¥ F agw
fF 25 oo a& FEwr AT @ar g,
w1 26 g9 ¥ Fa § wrav § Afwq
T EM 70, 75 WX 80—-80 €I &
T gafa, war gdt 6T wEY 37 qwy &

JULY 18, 1977

Min. of Home Affairs 248

ar ady feafa & Y 9= # ag v §
IAFT gEAT AW, IF 9T F1§ gfaaew
T AT 9@ 39 g & Aoy Faar
g & oY 991 W dray @, 98 o< afaaw
q AT AT | WY ATg AT Tg Fg
fF 55 a9 F 1T g FEHA AFOH
g wm, AfFT 55 §I9 F WA 9@
LM AFY qU FFAT §, TR I 5 AT
& AFX FIAT 9L | I T FY AT FTAT
25 AT 9 F1Y S AT &, TN FIAT
T FL )
MR. CHAIRMAN: Shri Ramjilal
Suman.
SHR] RAM JETHMALANI (Bom.
bay—North-West): Could you give
us an idea about the order in wh.ch

you are calling members and also the
approximate time available?

MR, CHAIRMAN. For the infor-
mation of the hon, Members | have
to point out that there are as many as
forty members on my list and the time
at our disposal is only three hours
and 45 minutes. If we calculate, some
may get about 7 minutes and others
may get 5 minutes, unless the House
agrees for extension of time, which is
not possible according to me, So we
will have to confine to the timelimit.

SHRI RAM JETHMALANI:, What
is the order in which you call the
names?

MR. CHAIRMAN: That is not
possible to say now; the Chair has 10
accommodate persons who have got
some urgent work; that discretion has
to be exercised by the Chair.

it Tt e wae (e ¢
aaf wEEE, ¥ g WAET A
el Al 9 TgE gk
. g8 gy WaUd @l HJar
Mo Foi fag ¥ waar waor fzar
IEA oy W ¥ fawg w7 ¥ T
Nt N & oW sgEa et
#a g fewmm ) farg 30 Wl
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Hgwdw A N 30 gur & @ qwd
IJEN AE AT AT | OF Ty AT
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wifes @gmar X &7 srawrw fear,
g dfsT gaar & s =ré°r g
9 AME 9T qga ¥ ¥§ F€ Aq
dr & foxx &1 Ao mrie W F
w:ata @+ foar war qr | 97 w7
qar & qgT a7 A8 fowar war 41 )
fergearas & @It ¥ o@wa §I
AT T JATAFE F A Fo
qife AR H aq fFg 1w 7 ®wX
Fo dtar ¥ @ feg 7g &1 WA
F g7 ¥7 &7 48 9 o+ @D
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wqr g AfFT €re Hro W F A
A F ag aqgraar T@ D oA
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& AT A IqTAT § 1 ¥ weaT fwr-
HrATE F GHTIAATEY AAT W@ & W)
qATAITEN AFE™A FT gfagra I
& T gy fear o &Far | 9w
aet ¥ FER 9T IEE aOE F
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I W FIA $ fAC F o Ao W
¥ @w ® @< ¢ fau 1@ o a9
qEA H @aW g AT | TTo  WEAL
HEr ¥ &g Tg1 g afer 1o wrdo
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gATY g HAT oY IFAT - AR
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qAEAT AT | -
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afao )
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w7 fasmy of@ & fau gefma ar
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[ Tt e g )
1 3T e @ i amifcs grem &y
g N 9T T 9Ifge Wik Saw
Tt N aEid grar &1 foeo
3T sfeq ) & s1gm g WA St ww
MR |

T AT T AT qF TS §, T0H
fadas g % awr & g7 Trfgw
2w & grrfas wifes sk oFfas
gfads & fow gg aga T &)
I W wTIasT A g AW & foeard
@, T A F A g a7 R,
ST AT TEATATE BT AAGT aAE @,
Zfaxr Ay W7 d@og TEr F o F R
TR T, IT AW R WX FH HGA
|9 7 aY gHI el FY aEAR wowr
72 grir | zafao & sag F€ fF Tq
FAA F J&T wAA H AT Awfew )
AT g7 T AV T qG7 §&T 7 9T
& A gErT FETAHT &1 AT Za
St arToTeY & famre W @ ) mfae
# g wzar g f& 29 37 F | w7
A7 W16 w91 A AT A0fR )

T WK F WY, WeAw wgied, §
AIIFT AT HST FAT1 § 6w 1w
dea &1 zrew f7ar | Fgar a1 agT 9
a1 AfFT #a AT & F@ FX AW
AT E | Tg Hl S 3@ a9g A §,
TeqTa wat 42 §, & 3746 "wvg FE 6
q A Al WY Ag HAT 9F TG F;
FL FTN

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): After the March
elections to the Lok Sahha, it is
claimed that our country is entering
a new era. Hopes have been raised.
Promises have been made. The first
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100 days, I agree, is too short a period
to judge their words with their deeds.

Let me now start with their promise
to punish the guilty for the horrors of
Emergency. Severa] commissions have
been announced and appointed. We
have no objection to the appointment
of commissions and bringing to book
the really guilty persons. The nation
has already punished the political party
to which they Selong. Bul if you want
to punish the persons who are really
found guilty, yes it is welcome. But, are
they serious about jt? It does not ap-
pear to be so. So many commissions
have been appointed—one for Maruti,
one for Delhj Administration, gne for
murdering daciot Sundar and several
commissions meant seriously for book-
ing the culprits or it is only for divert-
ing the attention of the people from
the various problems that are facing
them now? It looks more like an ex-
ercise for diverting the attention of the
nation from the urgent economic pro-
blems of poverty, unemployment and
soaring prices and attacks on workers
ang peasants ang atrocities, on Hari-
jans. So many atrocities were com-
mitleq during the first 100 days in
power of the Janata Party. They also
neeq urgent attention.

I do not want to counterpose ore
against fne other. The Government
are welcome to proceed with the com-
missions of inguiry. But let them hc
finished ag soon as possible. Dg neot
keep the nation in suspense. If you
say you are serious, what is the action
you haye taken? Three monthg have
passed. Has any single arrest been
made or any case booked or registered?
The way in which the commissions are
going to function, one has to wonder
whether it is only for getting some
entertainment. Is jt a politica] circus
in the name of a commission of inquiry
or jg it p serious step for focating the
criminals who are responsible in seve-
ral ways for the horrors that were



257 DG. 1977-78 of ASADHA 22, 1899 (SAKA) Min. of Home Afigirs 258

committed during the dark days of
emergency?

What js happening today? The Shah
Commission has been appointed. An-
other commission is appointed by the
same Government for going into cer-
tain incidents 1n-Delhi. Why should
there be two Commissiong on the same
matter? My party wrote to the Home
Minister, Shri Charan Singh, stating
that this is nct necessary and that it
will only delay things. Some officers
who were there during the emergency,
they are constituted into a commission
to fing out the excesses during the
emergency. The first jgs a notorious
person. T have the names and other
particularg vnth me. but I do not want
to drag th- nemes of individuals in
/this House. Ore is Shri R. C. Jain,
whose rame was involved for what is
k™own as VIP land grab scandal. Some
VIPs joined together in the suburb of
Dhi and took Government lands,
Whotis to enquire in to these things in
Delhi® One of the officers who was
himsel? involved in it? This was
brought to the notice of the hon. Home
Minister, Shri Charan Singh, in writ-
ing by my party. Yet, no reply or
even an acknowldgement has been re-
ceived. Then, what ig the purpose of
this commission of inquiry? Shri
Charan Singh js 3 man of strong will,
who js known for his single-minded
attention. He is not known for weak-
ness or wobbling or vacillation. Under
his administration, how can things
happen like this? :

A Commission was appointed in
Tami]l Nadu in February, 1976. It is
still going on. People are being enter-
tained by lirtening to so many things,
that is all. Sometimes they take il as
mere fun. Is that going to be the fate
all these Cemmissions? If the Govern.
ment are serious about jt, what action
have they taken to prevent the supres-
sion of evidence, tampring with re-
cords? Tf Mr Charan Singh is serlous,
he should have done it scrupulously,
That js why we are guspicious about it.
Perhapg the gentlemen sitting there
have a lurking sense of gratitude for
those guilty percons. Because, but for

the crimes committed by those per-
sons, the Janata Party could not occu-
py the treasury benches.

One more Commission of Enquiry
will be very necessary. Several hon.
Members who spoke before me refer-
red to the atrocities on Harijans, These
incidents ‘vere raised in this House
earlier also, particularly the Belchhi
incident in Bibar. What is the answer
that the hon. Home Minister gave to
this House?—that it was a clasn bet-
ween two armed gangs. Members be-
longing to his own party went there
and contradicted it. Harijans were
burnt alive, aii] ke has made such a
misleading sialement before the House,
Hon. Home Minister js a man of inte-
grity, he should fing out the trouth, He
should not depened upon the officers
because the officers have not changed.
The Government mjght have changed,
Government policy might have chang-
ed, but the officers continue to be the
same, the bureaucracy and the police
continue to be the same. When “X" is
Prime Minister, they will danee to her
tune; when “Y" js Prime Minister
they wil] not hesitate to dance to a
different tune. That jg the way of
bureaucracy and the police.

I want to know why a separate Coma
mission of Enquiry should not be ap-
pointed to go into these incidents of
torture and &etrocities against Harjans
during the last three months. This is
very important. This is not new, I
agree, this has bteen there for centuries
possibly, but shuuld this particular
section of people be subjected to such
humiliation and torture? For what?
In one village, they were tortured for
not voting for tha party for which the
local man wanted them to vote.

I apprecinte the attitude of the new
Government in releasing detenus, bul
in regard to Nax:lities also they mush
have a very reasonable-attitude. This
is what Mr. Charan Singh had written
about the Naxalites:

“On the other hand, Naxalites, fol-
lowing their basic ideology, have
committed the offence of overthrow-
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ing the legally constituted Govern-
ment by violent methods and armed
s‘ruggle.”

What have they dor.e? They have not
challenged the army. Why .lo you
accuse them of such serious things?
This accusation wag made by him ear-
lier also. The torture and fillings of
Naxalites did not start during the
period of emergency, but it started
before that. Some senior officials of
the West Bengal Government were
given special training to kill Naxalites,
They emploved peisons at the rate of
Rs. 105 per myorth for killing Naxalitas,

Anti-social eclements were employed
for thig job in West Bengal. I am
saying this with authority. S>me

senior officials hag made it a cult to
kill Naxalities. I learn, my friend
Jyoti Basu, is going to appoint a com-
mission for West Bengal. I hope he
wil]l take care nf such officials.

13.47 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

During the last three months. there
have heen six ccmmunal clashes—I
would not call them riots—in UP,
Madhya Pradesh Bihar and West
Bengal. What is the protection the
minorities are going to get? From the
Civil Rights Commission? We have
been assured that Civil Rights Com-
mission is being appointed for putting
down the atrocifies on the Harijans, 1
think, for safeguarding the interests of
the Harijans and other minorities, a
serious ~ffort is required to be inade
by Government at all levels. Will the
hon. Home Minisier issue directions
both to revenue and police officials
saying that those officials who will be
responsible for atrecities on Harijans
or any kind of communal riot, they
will be called to explain their conduet?

. I am saying this because the Polica has

not changed. They are the same as
they were during the British regime
when they were used for putting down
freedom movement. After independ-
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ence the police wag trained to supress
the struggles of workers and peasants,
the weaker sections of the society. That
is the “raining they have got. The real
problem is the rural vested interests
epecially the landlords, the kulaks
and the money-lenders who use the
Police for their own interests. In Bihar
one leader of the agricultural labour
was arrested by the police and they
handed him over to the men of the
landlords for being beaten to death.
When such is the district administre=
tion, what sort of safeguard can we
expect from them?

Min. of Home Affairs

The basic prollem ig aggrarian re-
forms. Without effective land reforms
this problem cannot be solved. This is
not a cast problem; this js more than
a caste problem. This is a class pro<
blem: {hat jg oprression of landlards,
Unless the roots of feudalism are des-
troyed, the problem of agricultiral
labour cannot be solved. Their rfzht
to work cannot be guaranteed. I -vant
to know from the hon. Home M- nister
as to what the Janata Party’'s .vlicy is
towards land reforms. =

Under the regime of the previous
Gow:rnment, tenants were given pro-
tection against eviction by court pro-
ceedings; Harijans were given lands;
bonded labourers were freed. Debts
were redeemed, After the Lok Sabha
elections, the lnclerds feel that this
Is their Govaerament. The landiords
want to wreck vengeance.

Another poin: is with regard to the
Centre-State relations. As I come from
a State like Tamil Nadu, you must
permit me to say a few words on that.
Yesterday, when Dr. Karan Singh wa$s
speaking, he was making it appear as
if something undesirable hag happen-
ed because different parties have come
to power in different states. He parti-
cularly referred to XKashmir, Tamil
Nadu ung West Bengal, saying that
they are regional parties with different
Ideologies. It 1s not s0. We have
entered 'nto ¢ different phase in our
Centre-State relationship. The era of
the single-porty system a single party
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ruling at the Centre and in all the
States all over the country is over. We
have now entered into an era of the
multi-party system. We have fo learn
to live with unity in diversity. I will
not be found wanting in the urge for
preserving the unity of the country it
my efforts both inside the House and
outside. T1he inust important question
4s: What are the ceuses of friction bet-
ween the Centre and the States.

Today, I saw in the press that the
Tamil Nadu Government is proposing
to take ¢ver somc of the closed sick
textile mills. That is how they over-
came the agitation that was going on
in Coimbatore district. All the textile
mills have remained closed there, Here,
the policy is, don't take over any sick
mill; don't nationalise any mill. Here,
we are told whether the workers will
take over a sick mill. What can work-
ers do by taking over a sick mill?
That is how the conflict comes jn
between the Centre and the States.
The States must have more powers
and more resources to implement their
policies and programmes according to
the conditions prevailing in the res-
pective States.

* There are four States where the
Janata Party is not in power. There
are some States ruled by the Congress
Party. Kerala is ruled by a coalition
Government. West Bengal is ruled by
the Marxist Party. In Kashmir and
Tamil Nadu non-Janata Governments
have been installed. Each State _in
s own way comes forwargd in solving
the problems and fulfilling the promis-
€s given to the people. They have al]
assured that they are not thinking in
terms of any confrontation with the
Centre, whichever party may be in
Power at the Centre, They are ans-
Werable to the people of their State,

oW, six Finance Commissions have
h_een appointeq so far. The mecha-
Msm of having a Finance Commission
alone hag not been found suitable for
Tesolving the problem of resources.

€ Tresources are very important for
the States. The Stateg should pot be
starveq of resources. The States must
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be helped. A new mechanism must
be found out. At the moment, I am
not, able to suggest what new mecha-
nism can be thought of. The consul-
tation and consensus must be there
with all the States and the State Chief
Ministers both at the political level
and the Government level, That will
give them an opportunity to under-
stand the problems peculiar to each
State and take the country forward.

Lastly, I come to the point of lang-
uage. Language is g very sensitive
problem for the unity of the country.
We treat Hindi-speaking people as our
elder brother. The elder brother must
look to the interests of the younger
brothers also. We are all like brotherg
born to the same mother. We should
try to preserve the wunity of this
country. If you think that Hindi
alone can become the sole official
language, then it is not good. Please
continue English as long as the non-
Hindi speaking people want it.
Jawaharlal Nehru gave that assurance,
The Congress Working Committee,
when Mr, Morarji Desai and others
were in the Congress, passed a resolu-
tion on the three-language formula.
What happened to that? Please con-
tinue both English and Hindi as asso-
ciate official languages. Don't impose
hindi on anybody. That will not be
good for the unity of the country. By
that, you will be dividing the country
as Hindi and non-Hindi speaking peo-
ple. In this House, when I see the peo-
ple insisting on the Members speaking
in Hindi, I do not approve of it. Nehru
saig that this is a matter which should
not be decided by Hindi-speaking
people alone and that jt should be de-
cided by the non-Hindi speaking peo-
ple. I go further and say that it
should be decided by both sitting to-
gether by a national consensus, by an
agreement, between Hindi and non-
Hindj speaking people. It is a natio-
nal problem accentuateq after free-
dom. Let ug try to put all the efforts
of all the political parties and all
sections of the people involved in it
and reach at an agreed formula.
Till then, do not rush through an effort



263 D.G. 1977-78 of JULY 13, 1877 Min. of Home Affairs 264

_[Shri M. Kalyanasundaram] &;ﬂ- 1 WS ¥ W YW AW & wE
making Hindi everywhere compul- wA qEETAT T "
sory.

st W SwTw a@Eit ((RUi) ¢
weae gy, ¥ a6T &7 & @ gQ
wfus frem & 7@ ST | g7 ¥ qgq
# @ favg ® T ST faw 9
FETU JEIH ATA ARH @ FE §)
g9 waw 7 fgedt & qray § 9T Far m™ar
fr fer =1 srar 7 ST ) afea &
FEAT AFAT AR fqoe €7 F 7 A%
fedr it s § 99 & ST FE F
§ o T @ FT 5q 7 {5 o fedy
AT T8 & 99 *1 faaw 7 fFam o
fF & s ¥ @ a1 | 99 ¥ fg<r s
F AT H I0AT ST FT ATAWFAT TG
g1 7T fe=t & wrf favie e AdY §
fw et & & oy ag aga WrAwTF §
f& g &t oFaT & faq T A oF
U WTNT §T 79+ W97 & &9 ¥, fg
H 2T F ST OF gEL ¥ AEAEIT FAH
HIC O faavd 7 HATH-9T FL &S )
A WIGT F9 29 FT WINT &Y &Y F%aT g,
fageit wrar Treg FT WIST A &Y wHAT
Faife ag gATS TariwaTT & gauT faqda
g1 .

WS FIT WINT IW FT UL GIGT T4 bl

2 Y7 aff a7 g&at §, To% S fE=re
goT w1z 3¢ a9 gu1 fr fae & wfgsmr
T qrEd § W AT AT A0AREY
1T 57 a<e fe=r #1 sfqam fratam
A T angar g fr o7 dAwast &
fE=Y WTST #F TAFT qHTH AW F AW
1 g @ Sy wfee o R § oW
T F g = ¥ g w3 w%
AN AT 30 9 & q@ W TF qaT A
43 gu agw OF gER & @1y qrae a8y
FT gFA FAT FE HAST 7 AT 2V |
wafag & o7 & Fgr AT §
fer %1 AR &7 qATT Ay G & AfT

¥ .ooamar g frfet wror &
frg & 8 =« & ? R
#fadg & 9 fg=t &1 fadw
T g ¥ ag @ fF §gwW
gfads & wisft ¥ oqrq ax g wa
AW F ®] F AT ATF A AYsfeAr FH
fg=Y wrdiat &1 g9 g s, g
War A F w1 sa ¥ faq &
HeAt § wrdar &= ff g@ GH w
w1eq1q9q ag < fF Gz afada § g=agAl
¥ § qodr raarer F yac Tawa
T IHT FT A9 39 F1 faar oma
arfs 37 & fgamr & ag a7 fasww s
TIT OF TUCTAIAT T o7 F Tavfaa &
g% | FqrT ¥ £1€ WY o dqr A g fora
&I HAT [T w797 g & | 9g fawma
AW WIS TF A WiFT a7 AT W@ &
FfeFe ATsr oY gW TET WIAT TUeg WIAT T
32 AL FT S | A o 57 w7 fady
&1 T@r g w1 uF faey arqr S AqA
FTAAT FY TITF § IH FT & FJATUYT AT
W AAIFIAFIATRZ N

g atqrg ®Y T § ¥ gww
qAeAW AT 92 & UM qF g I
AT AEHAT & & F g IW K194
gor & 7R q& wra @ fF qw F v OF
ATET T FIEAT TgT A=Y ErF gl |
TGY TF a3 q97 F1d qg Her N F
amI qgrE FT A@ AT AR AL F
gfrg AT a2 A9 § 1 uF Ay gfad &7
ST AT FAJAT & F1q AT AFZT 97
F&Y & 1 S ATFAT IT F HIT AT ATCT
ag T8 ¢ | 3§ ¥ WAQIT F FHI@T HIT
qEEAAT & | A FaAT HYT A A/ ATI
ITF HE AN wfge fea ¥ qAAaTAN
gferg & v ¥ faaar & wra dar Y 78
WTEAT AEY § | AR, WeITHI T FFE
gfere & &1 €@ 7 o war g7 &
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*ﬂmmgmﬁgfa'qﬁmm wawl
7 avr gfee & & A7 41, 7 =TT FY,
JHFT FT T AT F FIT HHS qTEA BT
AR TEAT ATRA 4 gHiAC I g
AT XY WIEAT AN LT FT | T ITHT
- 3faw &1 " o7 fF o gfew s
AT & AT FL AV ATSAT THA F /G
FT A TTAT ¥ ara w2 forw & gfea
F OX @ UMW J9aT § FAC qOAH
1§ fa3eit oe & faems fadlg 7 #<
Fh | W qg AT FI-FT-FT TAT
ZHT &, ¥ T ¥ qfeada 7 aga a9
grEwEEar g1 39% fog & ow gAe
AT ATFM—TTHT TF warfex g7 TF
i gfeear gfrw s« e
gt oY, S| Iu FHIA A gfew & &1 #
fraffe fear a1, afew g as 1€
TG FHIF A a7 1 qJg 3% ¢
I #4997 FO FHWT T4 qAT
mefafrfer  foens wfww &
Ty ¥ waq gara fed ¥, Afew 9w
TATE A G A awd F &% faan
" TEY | IEH qTE TF FrE-ATAE FALT A,
fora aﬂﬁ?ﬁQWoWoTﬁ%a’,
I gfere #Y g F art Hwwirww
&, o 3= T W G A EED
4 &% fagr mar | & @i fafaeeT aea
T YT FE=T 5 99 e oF w1
tfreqr gfve wive A fgfe &1
e g §8 I¥ ¥ wrge-a af@dT

* AW 2 g% |
1400 pra.

frex arei & gfew & =T H
T 3fg gf & WX @EF g™
3 ¥ firey 7 =TT WY gHT | ST a
4t fF T 3w & wATTAY FY FEAT F FHY
2nft, N ofcrmw faege faad
, | & g oawew ¥ O ¥ wiwd
BT #Y Jaw § g F3A1 Fgar § oA
¥ o g g fF sow e A
e w2 gy &, afew aga SAET W@

€ | 1963 ¥ muHl F} wEAT—
6,58,830 9, 1973 ¥ ad¢ weAT
10,77, 181 & T§ WX 1975 ¥
11 9T\ 75 EATC g T

MR. DEPUTY-SPEAKER: The hon.
Member will please resume his seat. L
want to make an gnnouncement.

14.02 hrs.

ANNOUNCEMENT RE: RESIGNA-
TION OF THE OFFICE OF THE
SPEAKER

MR. DEPUTY-SPEAKER: I have
to inform the House that Dr. N. San-
jiva Reddy has resigned the office of
the Speaker of Lok Sabha today, the
13th July, 1977, at 1.00 p.M.

—_——

DEMANDS FOR GRANTS, 1977-78—
Contd.

MiINIsTRY OF HOME AFFATRs—Contd,

MR, DEPUTY-SPEAKER: Mr. Om
Prakash Tyagi may continue his
speech.

Y oW gEw w0 FH ooy
TIET FT @GAT F AT A AT F TS
witve fed | a9 a6 FwoTw 63.5
wfawa @3, o= % swaear ¥a 25. 1
wfawa adt | wwst # gfg 161 Sfowa
gs, =Hfml #¥afg 145 sfowma g,
gradt ¥ afg 62.5 wfawa g,
gamt ¥ afg s58.7 wfawa g
gfew # s@ar T, frar W afe g,
e oY s & 3f7 & @ &)

foselt Nfr dw TatdE ¥ A®
F A g—uw F agi ¥ 9 & wiws
AT STEAT | 22 A, 1976 F faeey
Eﬁm‘ F ®WrEo oo =ff warl @ R
FaemaT fF 1975 § wd g Fagd
17559 A, 57 fF 1976 A T Haw
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[ =Y awmer @)

1879 & @ WX wAw & $AF 449 ‘

R 1T 1975 ¥ gfam & fawme A
forwras =TS, 9= #Y g8 FT—5500,
9§ ¥ 2600 Ife® & Jr AT 9@
7 9 37 ¥ faes seamwE gf |

W fod & sgmmagar g o =
TIX TU T FY HA A grEvIAEAr
2 AfFw g g & f& @ moTy &9
W ! gfew N s wEEta g
g WA F1 AFA KT TE¥ | w0
gd & @ gfew w1 fovaa a7 77 A
fraar d 1 qA ST F FTA wEATITAT E—
R W) FAT B sfusivear gfew
ATAeT ¢, TfEd 9T W gw w7 & foag
T 1

T faamm & Ik §F W 3w
WeT FEAT AEAT § | T IW H AT
Tadtfas @R s 2t #1 oaga
w1 gau g—Fa2e oFet 7 o 3w
# #@ro ;o To, Ho Ao aro T
qifssarT Y 9 ¥ g Y qraz ¥
TS 713 ge € agT ¥ £AT w9
I AT & 9T |7 @UE  F AT A FaAw
#ramy g, afes 2o & g AR § A
gu &1 T dwr A dw o R
Yo W0 Qo HIT o o Yo & U
7 &, e 7@ wvrd @ 5 oo aw
ITHFFE T awer Ay mar | wifosr
M A WA A ENF e g
T & o fawader 9Y 99 ¥ @Yo wre
Qo %1 FTH foar mar o7 Iq &7 &
e Rz s @ &) o
T HT AT 5| a1 A A o Ay
IBMET Tar & | W oF Ferdz e aw
®Y T T ¢, o dad ¥ ay Ay
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ot 1k &, ) ot 1 et T Forar o

4

7T & w7 F ATAR ¥ ATAAT Ay
[ERT FT SAqTT AT B WX ATH G
FEN AEAT | AT AT HHdW TR
FaTi T aga g W FrFaR 3=
¥ e ¥ o ¢ g o e,
T AT wHw q@w & frosd aEen
TR § 7Tg 7T AT ¥ /19 FHA I3 8
fr fred 30 arel # 7 A ghomt =
T FEAT FHT § WX T [HANAT T
weatw gwt &) gfoom & &t AR
fais =7 & Fz7 wAvgA ) AT Y,
Fuzgr grartys o qifes A @
&) T R o 9gF It TRIT | W
fas qgq #7T § ®T IW F FTO wAA
TAT | 75 FAT FAMC WX FT A
&2 AT AW AfFT FAT AR
TaR framas w7 & 3w @ feaar
qreA gEr, 93 §F ® HAA
T oFam g #, & @y’
&7 ¥ FgAr AEAT, AT FOHA A
IT 9T IgT w7 wuA fwar) SyAm
agi 3 & 37 & fa=l o ady gureA A1
wraar g gfeaay & wfr ) gfeaat #1
forprad gAY & foeft 7 oy 1 w7
forrraa faar o ey § oY 7@ fooiz
Y & fr gae A famy ) org S90F
faat &, fammit & gwrery A wraa 2,
& wrafual w1 2% 78 faqr o gwar 1

, gafey & ag Fgn Sgm 5| v

¥ a1 frad Y s Y, A ¥ T Ewen
w1 gAT AET g wa aw g #
gl Y 37 & wura ¥ waEr @
a8 afew 37 & wuTe & savEr A
T fad ot wgt o o gfiat & &
AT gYar &, agt # aiw g
gfere wwedd & gro e Y wfet
ATt gk oftrer o Ty A AT |
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g a% Wifg® 9g FT qAA g,
T A A&t § 15 sfawa &1
e T fog g @ &fes gfawo
Arsfear aat & ogr 9% 2 97w, 3 9%
7 WIT FE FEY 8 TGIC &1 Arwfa@r
g &1 faet § o &g F A g
21 o wE S 9 wrer g W fear
AT & A1 97 q¥ HSATA AR FHrQ
¥ saurfal ®1 w@ s fwar g | afead
I A 37 B Asfa g aad

e arq & qg iz 9gar g 5
FIAT ATHIC AR F1 ZFAAT F7 agd
feddt wgar o afea atsfat § g9
FIET aF Q0 AL a0 | §HF wATATH
gg Fgm f& smarfor &7 & o o
gfem /) madAde Y o & #1% I
gt &1 7, F1E T, TFATIE FT ATGHS
g fzar mar | AT fgegmam § #EY A
N ATTT Fg! T SATYTICF & W 5 &7
1% afaar aff & 1€ 3| FAF FER
Fgar oY f5 goraT @ g1 s § Afew
fergea & uF W IWTTT O WIORT
gftam #1 3@ &1 adf farm ) &4t
& gfeer an & i £ gF= &, 4
59 8d § 7 S0 F1 AgER @I 87
41 39 I § 79 F19 ¥ A0 A0 "qr2d{r
HE?

waal § 4T F1E T FI YA
T AT A AgAC AT E | HGHRIX A
Awfoat # ghoral & fag wrer gdua
<ar, gad faamd & afer ot #
uw fadry anfa &1 & glaaa &, g
AT w@ #1 F§ giaar A fasir &
FgaT wrg fr Agae o faw g dan
IST FT IAAT 9T, qE WA HY IIT FT
W& @ ¢ | @ a% g fae o der
IS & 74T FT T TE KA Iq TF
R & fewrr & gETGT ¥ WrEAT TG
AT gRY | TEfAT GEHTT I AT IS

9 sfaay «vd | gfces a7 & 3| 7o
1 A Fer fawar afge 91, @ ™
T faar ) R w2 A Y o] g
EuEudl

FATL HART a1 X 9T o1 & 1
AT el ® W F Y 7 9 # )
agl § ae9T WWT F TG SreaTT AT
W F39 g | & srdAT % oo
Hemror §R 9T I A e gfem &
agi o1 =19 4T T Seae #30 9]
@ foq 9% ot 99 ¥ € g7 G
S T 931 T JqT A gl w7 4
HIT 79+ &1 A1 wfgsrd g7 & I
At IR F1 Fg | 7 TAT ST vy o=
eHTE A Wi w1 fewwit & frrew
ST FHT | :

wegegr oY, oWt 9T ¥ oA § e
fafam wee wm T o @ g
AT, d%aS Frfaw o1 fege
FreEq F Al & fafad g F A F
frrar w0 | & awar g R ag o
AATE €T g | U9 I AT gATL TG
WTAFT FTEEAT FHMAT ZAT HLT 47,
I+ fawrr & ary gfasr § 59 wHo
F qT9 q0 T | Ig FHINEL Ig @1
saar 91 f& ghaat &1 97 gwa”
g I AT FI@T 9T AR FAFT g
AT 4T | Afew o= w9 7| AW
T TW FHIOH Y AT @ § A 5@
T F Y O AT AEY g b | &
graar § & worgerst & W
famg= oo &, frest srfaat #Y awem
facga oo § iR gfemt Y awaard
faege s & 1 wetfag org wfear a= v
A gaH gioor wY faege s <@ mar |
TR "R ga@w1 faar faar @t s #1
ag Wi Wit s e eferi Bt oave
weraer®! #1 W fawy wrer frar I,
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[ sy s AgT]
g1 Wt gfawrd & o @ woE w
Tg qUEIT @€ Q) TG | qR 63 ¢
TH GUET FT FATATH WY FT A |
I T8 9T HTT Aar & fa=me #3)

g & & wrdwr wew f& @
WTXT & ATE & &6 TQAqA & Hod B
a1 s WX o gfomt w1 ogEr
TgEl & qUET ATEd | @S fog s\
F1 g faagl 1 W S
T ATfET | 19 aF 9T A ag el g,

T qF WICT IAA 9 TG HgV AT FHaT |

SHRI F. H MOHSIN (Dharwar
South): I rise here to oppose the De-
mands for Grantg of the Home Minis-
try.

Sir, it js customary, while submitt-
ing the report to the House, to high-
light the achievements of the Ministry
concerned in the report itself. But,
the report that is given to us is most
uninspiring and insipid. It has not
given the achievements made; per-
haps, the intention wag that the credit
should not go to the previous Govern-
ment. I can very well understand
that game.

However they have trieq to deni-
grate the previoug government, con-
demning the various measures taken
during the emergency and so on in
spite of the fact our leader has already
expressed that the proclamation of
emergency was a mistake and he has
also expressed the regret for that.
What more do you want? The deci-
sion to proclaim emergency was itself
a blunder. We do agree, but the mis-
take lies with the constitution-makers.
The constitution provides for an emer-
gency and perhaps the Prime Minister
and the government of the day thought
that circumstanceg existed for such a
proclamation at that time... (Inter-
ruptions) Please don't interrupt. I
am not yielding.
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Mr. Kamath himself gaid that at the
time of the constitution he had warn-
ed the then Prime Minister and the
then governm«nt and yet, the consti-
tution provided for such an emergency.
(Interruptions)....Then what did
your Minister do at that time? Mr.
Jagjivan Ram had himself moved a
resolution for the approval of the pro-
clamation of emergency in Lok Sabha.
He could have walked out from the
Cabinet when the Ministers were not
consulted. He could have resigned
and now you have made him a Minis=-
ter...... (Interruptions) I am not
yielding. You can speak for yourself.
I have got a right to speak....
(Interruptions)

1 say again that the decision to pro-
claim emergency was a blunder. It js
an error. Sir, to err ig human. Even
Mahatma Gandhi committed errors.
Himalayan blunders he committed. I
accept it and our leader has also
accepted it as a blunder. The emer-
gency gave vast powers to the ex-
ecutive authority and power corrupts
the man. . .. (Interruptions) Man
includes woman, Mr Suraj Bhan in-
cludes the female section also. That
is the law.

It ig quite natura] that when emer-
gency powers were vested in some
people, it is quite likely that they
must have been misused.... (Inter-
ruptions) 1 never interrupteq you
while your members spoke. Why
should you interrupt me?

MR. DEPUTY-SPEAKER: The hon.
Member shoulq address the Chair.

DR. HENRY AUSTIN (Ernakulam):
Some members cannot speak when in-
terrupted. That is the problem.

SHRI F. H. MOHSIN: At that time
it was quite likely that some people
might have misused their powers, For
that a commission has been set up.
Let the commission go into the whole
thing and give its verdict. But all
the while going on saying that every-
body misused the emergency powers
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§s not fair. When a commission is
appointed, why should you not exer-
cise some patience till the verdict is
given? You have come to power be-
cause of emergency. Haq there not
been emerggncy imposed, your party
would not have been today in the
treasury benches. You want to make

- capital out of it by again and again
highlighting the misuse of the emer-
gency. Let us have patience, We are
not here to shield people who have
misused the emergency. Let the law
take its own course. We are not here
to protect those who have misused
their powers.

There were some abuses but there
were some advantageg also, which no-
body can ignore. Prices were brought
down. Inflation wag checked. Can

.-there be any two opinion about that?
Now, the prices are rising. You can-
not control them. You are helpless.
You are only appealing and appealing
to the trading community to bring
down the prices but you have not
been successful. Prices of edible oils,
rice, wheat and other essential com-
modities are going up. You are help-
lessly looking at it, because you can-
not control it. But during emergency

* they were kept wunder check. So
there were some good uses also,
such as an atomic explosion has
peaceful uges of atomic energy as
also the destructive uses. So, there
were advantages of emergency
which we cannot forget. The
production in all the industries had
Eone up. There were no strikes.
There were no lay offs. There was
discipline in universities and even
forcign exchange reserve had gone up

.. 400 times. Now you can reap that
1r‘uit. We have left 3 good legacy be-
hind. You can make better use of
the foreign exchange reserve. The

advantages of emergency cannot be
Ignored.

We won in South—in Karnataka,
'I_'arnilnadu and Kerala on the ques-
s tion of emergency. From Tamilnadu
You got only three seats, in Andhra one
Seat, in Karnataka two seats and in
erala nil. It wag not the fault of
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emergency. It was the misuse of
emergency in some areas which had
gone wrong. Wherever there was no
misuse, the Congress has not come to
power,

The Home Minister advocated first,
“If we come to power, we want to cur-
tail the powers of the President and
dissolve the Assembly.” It was the
avowed policy of the Janata Party.
Akalj Party included it in their mani-
festo. The first power that you used
was to dissolve these gssembliegs and
bring President's rule. What was the
principle behing it? In Lok Sabha
poll, because the Congress had been
routed, therefore, in Assemblies they
cannot remain morally. What is that
moral? I cannot approve of that
moral. Then whether it is moral
on your part to rule over the States,
which had not accepted your party?
What moral authority have you got to
rule over those States? Because you
had no moral -ground, therefore, you
thought of another method of giving
notice to the Chief Ministers of cer-
tain States and appoint Commis-
sions. Because you have no moral
ground, stherefore, you are raising that
legal ground of appointing Commis-
sions of inquiries.

You are talking of charges. Who
are they against whom there are no
charges? Charges were against every-
body including your party members.
Go on appointing commissions against
them all,

Where you could not dissolve the
Assemblies, you have given notice.
You have given notice to Assam,
Andhra, Karnataka Chief Ministers.
This is the way you profess democra-
tic principles and you adopt undemo-
cratic norms. And you talk of rule
of law,

What happened in Jammu and
Kashmir? Our party wag in majority,
It was democratically and constitu-
tionally elected. At the instance of
only one jndividual who had four peo-
ple in the Assembly, wyou dissolved
Jammu and Kashmir Assembly. Per-
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haps, you thought Janata may come to
power. You have been ousted. Janata
Party workers are being harassed
along with the Congress workers, You
must be repentent. Now it is too late
for you. There may be some serious
consequences by the plebiscite plea
that has been raised by Sheikh Ab-
dulla. You have been responsible for
all this. Otherwise he was keeping
quiet all this time. You appoint com-
missions. There is commission against
Nandini Satpathi also. It has been
said by her that the judge is a politi-
cian and one cannot expect any im-
partial judgment. Many of the judges
were politicians, they had political
connections. ¥You appointed Dr.
Nagappa Alva for enquiring about
treatment of JP. He wag President of
Congress (0) in Karnataka. He was
more a politician than a doctor. He
was a Member of the Rajya Sabha and
he used to talk in rabid language.
How can such a man enquire into the
sort of treatment given to JP? What
kind of impartial report can you ex-
pect from such people? This sort of
feeling is there in respect of all those
judges whom you have appointed. Yoy
have appointed a fact-finding commit-
tee about Turkman gate incidents. I
don't approve of the incidents. My
heart ached at that time. I protested
vigorously. Thousands of houses were
demolished. You have only a fact-
finding committee but no Commission
of Inquiry. You want to protect the
officers who have done those things,
You want tp protect Mr. Jagmohan
who had done all these things. Tamta
hag come to your side ang suddenly he
hag become your friend. You shed
crocodile tears at the time of election
for the Turkman gate incidents. You

have now appointed only a fact-find-

ing committee. There is no commis-
sion of Inquiry. You wil]l get the re-
port after 1 or 2 years. Many housees
were demolished mercilessly. I have
no sympathy for those people who did
all these things. ¥ou must punish
them. During €ledtion time I learnt
that Mr. Charan Singh used to read
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out the list of those people who died
in Muzaffarnagar during emergency.
He used ta say, these are the dead
Persons whose bodies were taken gway
in trucks and thrown into the river.
That is how he got the Muslim votes
but he has not appointeq a commis-
sion to enquire into Muzaffarnagar in-
cidents, Shah Commissign is different
and they may consider so many things,
Here js a big incident where you your-
self gaid that 150 people were killed
and you read out the names. Why
can't you have a judical engiury for
this when you have one for Nagara-
wala, Maruti and so on? When you
appoint commissions for small mat-
ters why cannot you have an enquiry
for these Muzaffarnagar incidents

where according to you 150 people had
died?

=Y g fag : & AT =g
HgFaT AT@S FWAT GIAT FT (% FT
@ & fomd 150 wEdT ar¢ a@ § 7
¥ g7 SrgAT g fv ag Far &7 A
FTLRE

SHRI F, H. MOHSIN: I remember
to have read it in the papers. Therc
was a list which you reag out during
your election tour. You read out that
list of persons whom you alleged,
have died in Muzaffarnagar firing. You
said, these were the persons who have
died., All the persons there voted for
Janata. Now you have forgotten to
appoint a commission to enquire jnto
these Muzaffarnagar incidents.

st ww fag : TeRmEd & W@ 2
grE F1E &1 I 77 7gT &, WTHT A A

T #

SHRI F. H, MOHSIN: You go into
the facts. The official figure was 17
or 18 and at that time you were giv-
ing these figures. That is what I am
telling you,

Sir, Janata Government professes
that it will enhance the prestige of
judiciary. Well, that is a good thing.
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I am also a lawyer and I want that
the prestige of the judiciary must be
preserved. But, Sir, their actions have
proved this otherwise. The very fact
of the withdrawal of the Baroda Dy-
namite case goes to show that it lacks
in confidence of the judiciary. Why
could they not wait when the case was
before the court with all the facts of
the case which could have been prov-
ed? The reasons given for the with-
drawal of the case were that it wag.in
public interest to withdraw the case;
the second reason was the change in
the situation because of which, the
case hag been withdrawn.

What js the public interest involved
when a case js fileg and when Mr.
George Fernandes himself gave an in-
terview to a Foreign Press journalist
saying that there had been violent
agitations against that regime. (Inter-
ruptions) If that is so, then where is
the need of withdrawing this case?
If it were a false case, you could have
said that. But, you said that you
were withdrawing the case in the pub-
lic interest. What was the public jn-
terest involveq in that case anq what
was the change in the circumstances?
Is it because the Janata Party Gov-
ernment hag come to power and so,
You want to withdraw that case? A
case has been filed before the court
against the case. Why shoulq you
withdraw it?

Does this not prove that you have
lack of confidence in the judiciary?
Yoy say you profess faith in judiciary;
when the case js before the court, why
don't you wait till the verdict of the
case is known. Why should you with-
draw the case?

MR. DEPUTY-SPEAKER: Now, you
will have to wind up. [ am very sorry
Mr. Mohsin we are hard pressed for
time and so you please conclude.

SHRI F. H,L, MOHSIN; I shall give
only some points before I conclude.
Similarly, Badal's case was also with-
drawn even though corruption charges
were involved in that case. Why was
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that withdrawn? 1 ghall again give
you the facts about the reservation of
quota in the BSF. and CRP. for
the minority community. Muslim
minority's representation in BSF is
1 per cent whereas in the C.R.P, it is
only 4 per cent. The Janata Party
gave a promise in their election cam-
paign that Urdu would pe given the
status of a second language. After
the election you have forgotten that.
One Member wanted to take oath in
Urdu. But he was not allowed to do
so whereas here, in Lok Sabha, the
Members are allowed tho take oath
even in their mother_tongue like,
Tamil, Malayalam etc. In U.P. where
Urdu is an important language—the
Home Minister's State—a Member
cannot even take his oath in TUrdu.
Where have your professions gone?

MR, DEPUTY-SPEAKER: Now you
shoulq conclude. [ shall call the other
speaker.

SHRI F. H. MOHSIN: I want a
minute more.

MR. DEPUTY-SPEAKER: | am very
sorry. I cannot go on like this.

SHRI F, H. MOHSIN; Al right, Sir.

st gifewr A e (T -
IUTETE We1ed, I Qe aFar A faT aral
F1 fos fFam, 5w & 57 g9 F7 @oEA
FIA T, AT AT AT ARG 1T FIAAY N
Afem & a8 se g1 wwar g fF
TAAT SN ST AT 5N w1 g@ gy
gar & | “Efew sErfen fewew” &Y
Fgram wfard 7€ & | AEAT A
fewra a1 w7 @ ¥ 7% faama & faq
f& swar ot F AvEw g4 @ W AE
wOS AR O FAR AL @A g1 I
1g fafrwex ¥, a1 ag fFav &=l g%
FTOW (@ &% W5 T F7 g%, 7o &
IAFT A0 FIA A, VAU w7y
sTanT WT  TEfen & ST FT FoiA @Y
FET |
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[+ gifcer 7 foard)

Tg, AATHT FE qarwdt ;¥ ogd
& | WX TEFT FIH 3F A 7 99,
AT wE Ha™w AEN 9w @warg |
afe a1 que WIS FY syEear &F TG
W@ AT T THEHEIT SF 9« qFaT 8,
T SqTYTT W 7 TR 9« d%ar g, 7
faretr o« ¥%cY @ WX T 7 99 A
wrar & 1 zEfae feaar wEeagel
favmrg ag s aAm A & | WO TH
T F14 3F @I AT 9 A4 HIA FIH
9T 3i¥ ¥ 999 & | afg 5| *7 w17 T-
QAT AT g9 F AT g1 AT § W
FE faamdis Fam s aFar ¢ |
Hghas args Wt g 7l 4, ITFT qHEA
trag fam e emidsz g1 & an
Fgm f ag favimr i oY s @ 2w
¥ yfa &F SrAy, FIC oATH AL qT
[FAT | TG FIT W g1 A @)
wgl AT g W, wrediz g w@,
g F1E TTET I AA ? 9T H @
AT AT § AT WIGHT FE g FH
7Y T@ FFAT , AT KT WA H A
Jar & | Fafeay g wE T 1 w9 g@qw
TR § fF o 5w 1 ag = A
TEY SATAT qT XM AT AT B ATCAT |
= W wra gwT A1, fegEm A1
qrfeEaT a=T 97, I% 99 &€ € AAT
W F Foge ¥ MfEw I| awd W
wegaeaT g€, 1 fagrg aewEl & Ard
TTC IW A WO cmEeqT wEA-Had gl
o w F:37 wr-ferw w0

o frama 721 § g HaTE #1 A<
¥-—ed gRT I aTE fa A —i
T qr | AR wear ¢ e ga frame
& Frg it g Y § fow @ g
wrwtieae g1 a% a1 afee® qUHTE IT FT
T Y A | g @y foid & gk

JULY 18, 1077

Min. of Home Affairs 280

&, a7 ar e #1 fowmT 74T § Ot var
T WA gE i A A A
& gt & fead @ o 9 T

it wxor fag : ag 9w @t i
#E

ot gifewt are fendt . 9@ ag

frara a<r & a7 9® #1 a1 #1§ @A T
HTQT | gEfAY ¥V fEre 1w ¥ @Y
afge of fow & ofsqs w1 o g7 7
affregrar S ag feargar & f
g Haw 337 forg Afew fraw 9, feawr
331 fag T, fFas & A § ¥, feaw
Bz M § ag I W U ArEA A
AT FFAT AT |

oF ara 79 e 4 3 fr Ewrwet
®T I FX & forg it z=r w1 0%
FaTHEfearm @ g a8 &% &
fir wr§ v faar woga faQdt o=
& o AE wHdr | W& fawr IWeRT
e FAG FLEFAT| | . (TmEEE)
o Agfad ¥ " ¢ Afew sawr
FIHTT AL ATHAT Y, I FT FEHILC
fatrdT g= F1@w AT ITEAT ot 1 Af
a8 geFT fadie o= #1 F9T T Ay
Fqe ¥ & F =g f qaly off 2z
&1 W FEATES FL fF 7€ arsie o
ot wgea warSrarA Fit qgi | faar sy
ST O WY gEF E @ & | A4y AV, AT
QHTAT ET ATQAT | FIT WTTH JT QAT
ST arg 7Y AT A TATRAT S A
& 1o TE FT TI]AT

ng fawmr w1 FTH TEAT BT gAT
¢t TrsaFdAngfFdawam faar
ST &Y IY H T wa dra A
afay o= et 9 ¥ 78 s | forw
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s AT qATg A A gigr gE 3w A
T & g HeAY F1 eqre e AIRArg )
fage & uF aga €@ w4 Ffgw A
qfearét wfgn swedt W, 40 doafonr
# | @ agt F gAY FETFT A
g flt &Y o 8 @ A A
AW | A AR ATIAT AT FLAZ L A
g @ F7 9 T2 TE ¥ a1 o
fow wr & ftow 7 @@ = w1 LA
AIH g @ HI qAFa 61T qrfemr-
¥z § faa are fr diow  edEe @Y
BT | A &7 AATHA AA FTCF AT 2—
Fear | wa foow wgradt § qA7 T
@ ¥, @ ®2at 7 Foray whuowrdr 3,
F q A TF, 79 7 a7 F fogr ar
f& wqs gedtgE #1 faadd @ 3@
Fedtga Fa et w1 ar | fRdra@ &
& 9 I & 99T T AT T /X IR
w1 frar—fredy A e F T A
gaafem qewds & g ¥, AfEw
I qifar = 1 93+ faar 7k 39
#fvedz & wyaT ifrasw w1 FAT)
faig & qweare &Y 7, taHd g¥,
T wfAq arfaa gur | e saw
Y T 74T, 7Y fF 3T w1 gw Fr8e
#T 9Ig FAT 47 | I F Aqg A7 qifeT
urfeadl 1 agr fege fvar wrr At 39
!l":fux%aia'gaﬂrhaﬁ g, st fadfuat
I w9 gIa 9 1 OfwT § FAq
qAMY F Wi A 25— 30 Gifew goF
FY qz foar | 27 #1694 § FT@EEHT
e T foram A wHET §© T =T
EW A fagre & geaTew, W% A%l
TR AT 3o & WY ey & i 97 & ggr
a7 & 787 FT XA FIHAQ | T2T F F0O
arraT qTeT & srearent F1 qie AT TRy §
Sifee gt 9 T A< WY IS N
W ¥ 1 I Tw faafew § wamw ot
fora, SfF agr & wfustfa & qar
feear i ot coee wfgsrdt 99 @3,
I9 ¥ 3@ g AT fagr wgi qHY AT

g arelY 7Y Y | ot dYferT @Y w@T °@v
% gz 9 q91 9T 74T, I HgwA7 fFy
T & | §X a7 fF fareat & aree
R FATL GITEAT Tove &Y /T FC WAqAT
fear, & & swte I fow wg | =®@@
*@oﬂ’oﬁo ﬂﬁmm&'ﬁ
FET TAT 9T FTE GAAT TG § | AL
qifeT odEY &1 97 § awz T fegr aaT )
w7 W A wfgwfal ¥ o1 F7 w4
freamtesardid A | E %
A XTI FTH g7 A9 §, D g s,
Iq F A7 2GT | TIH AT 8 AN F AT
q 9T ¥ angw fagmy T v T &
famrs #ré wrdardr @ g€ )

SIgT THANT | TH Ag T "y
& 7 v g F2 fedt fodtse 9
T FX—agt Toaer &7 § TAT A
e aFar &7 &9 7 g fafre aww
S T FHI $ forr | F weren
g 9% ueETrd gnn ar Fgr & frzfr
sfrax foag &0 f5 Fr€ aromas s
T guT, 3w 9% Fr% foafew €y
9T, AW AFWA /A J7 FrQAr | AfFA
# o Jra g aaT g—am fafre
TN TEATEY H qHA § 6 5@ gy
¥ FaragT aigEr Jgi 9x g !
Tl Fw #7 fearee g Y gt @, A
¥ avgar g fr @ fafeex age 5= =
ST FCG qTH ATAA &I b 6 ST &
STEoToTqo HIT AT ot UHo HTfHEST
fresgdfas@ g w:ias g
fF guR T8 Fr q2r JTar 9r, At
I fgars 1€ 9 Foee 7 gar
o7 |G qF & A JE g, T
¥ arg it &% qur wzaa gt €, o
T Y g HAT T AT A 1 PR
ST qTEr F ad 7 faa-agre 9eT T,
gferw, aTT-AEET @3 3@ @ € afs
EETTH IR E o fga
sagar fod feat @@ o @,
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fefgee Afage # oot s@ A
FIE AT A

e awae fag (greaTge) (Tl
FFAT Qe F iz g & @ A

ot gifowt At faard : gw o
YA 9 H TE T §FT §——WT TH AT
fersTm 7§ a1 ST K 1 W AFIRET,
T ST 799 9 AH T qHA
&, et =T wFa &, AfFa § o r @
FT FqHAT g, FIH AT TgT 9T WA
T &, ¥ #1 g fafae? aea
FE, TATT TCFETT 47, A A TET ¥4
frr, s ge T A & & oA
F AT §, AT F AT W wEATH
& & 7= e gf & T g o
qrEf &F FHd THEATIR & W@ & |
RS G LU L

Y wrwr fag. : 979 ATe FTET T
& ) § | foaesr AT i w7 gen ?

q‘ts‘rf(mmfm‘t.:ww
¥ qargar § )

oY wxw fag : e @ & @
guT a1 ?

st fewr migan< : fres T
¥ vy 7€ g av | aqrferariedy Ty
# s A gErar far wa gEr & 0
I A A |7 FF F1 39 & fawrs smar
gr & o orrar qrelf & qw ¥ §, A
I wHF AT T IT F1 oy F fAg
THEAU A AT AT 7K I§@ AfeRE
¥ o e g @r forar | Ay wEeT
ug & fr arferamiizd <ome & @ o
wZATC 3 FifH IT FY X Ig THH
foar o fs s wT T TR fom
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T § W) g o 7Y @%a | xEfwg
IR E7 FET G fFar | wdar F Ay
MITeRT = qHaT &a § & qarger g
IH FEIZ T T 7o 21 & | 7 fag
# & 1 ey ¥ s a8 § e amedie
FT AT & T2ATC T @ & &7 H AW A<
FEATEY qATH AT TFH T fadwer &%
A FTH F &R |

oY wew fag 0 a7 & fagre o
Ta Az aT FRA |

st 3rfew e faar<y : & ¥ 9T WY
Wit favan & afe fres & go gar 78
g @ FrE 3¢ ¥ TG T Fg | 9 formdr
& a7 FETS qAT AT AR IW X O
fearé & @ et &, Afew g 3T AR
& 1 g ¥ g % g A et
AT &1 72 & W 77 F1 Ao F A
2o Hifgg aoife S caawar@s

fa=m 7= A AqAT FH F D |

O T AT FFAT AR § A
sfafirms Sew & wafuw § @Y
T fadi 7 7oy W ¥ ag w7 &
gw @it qx fg=r &7 @@r 7 W )
WTIT I AT wfEfT FES Fgi--
ST GHT 4T, I FT Hemgaq T T,
I Y qqT AL )

Y ATAY T (TEHIR) TR
Wre

=t oufveer e frardt : o oY &
%X § awrd § fr g wic ifearde 1
ST TN U IT I s e ez
& STt | Qe wY et & 7w
feedt @ g T & o afew ag
#gT & fF 97 aw ww @ WY &we
T8 T q aF e @ g A AG
#Y T W1 SUNT GE-WTST T ¢
T G2 3 H AT WY, AT FAUH FA
* arz ot afe wr Ty § e qw il
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AR FT I AT qUTW HT AW § AR
% T& WAFE A T7 § | W9 ¥ fawrr
Fagamda ord, Fqmaw T a@wr)
g7 @ fgedr ArgaT A8 W’y 1 =@
Fea & f fordy F o O 1 S W
8z Iga g o foawr war ¥ oo wn@
A, A g Y oY wE Wk & WY o
WISt ¥ WZ &1 | qqE I T
FT e § /I AT IT FT T a9
& | ST ZEdr e ¥ A9 A7 W o2E-
AT A AT | T AT HIAT WA H
HY FT TaTqr ATgA & ar g o
=t fawdr =Sfge 1 s oW
THAeAaT gt 30 a1 9g o a1 gy
AT | qfeTaTRE FT OF2 1T gT WX
M Fgd & fe fedy wrd o @ §
a1 g qeX FT T STAT GO AR OF
Tl awgYar 7@ gem | & gt SrRar
Fifg -y st aw i o s
gt faw &7 g7 aFr W A9 1 W4T
7% g g1 "X a1 §epa | TR WA
fer 7@ sy & oY afww, awer war
qrfFrgTie & qra FaT faw |

ol Q%o Qo Wiglaw . d&@7s F
I | Wy 7g o @ A

st gifoer A faardt : oo A
I w7 o TqE AT | W WA AR
& fir 2w ¥ et wrey =, @Y 7 A%
T[T A & AR T FY AT g
FAR AaW ¥ A wriwfwaa Squfs
¥ wft Tz wrad § 1 AfeR AN §
Freft 1 Trez & fga #, wg W, faw
TS 47 GFIF WIAT AT TGAT ENT |
TaP1 7g waea A1 & fa s fasy wrar
I zat w7 € srgAr | wT A gl
Ffagos fas wiar @ FEA Y

" thifie fef S zar T & fE =@

forF wrer & s § gewT g
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79 wifpfags SO x93
MFAT ar &1 g=arF W F FEAew
H 9T gWT &, 3N 93 Ffaw | w7 wrawy
EAH & w7 AW & AT ¥ wroey
dfexdam & faq wragr &g gar
& v 9w § 7§ g 5 w08 wrar feedy a3
ATEY AIQ | 7 ATIw T e qwA T ALY
QT & @ w9 HASN § 17 gF5G §, afwer
H a1 ana § | HY S AG qA A
7 zaraq Afwa e & =y §F F 75
T HUAY ® a1 @9 | g6t 9% afaw §
|TIor gQ &, ST 7 wiawr g § | o
TH ITHT GAAT ATZT § AT HTT H 97 FT
IAFI graqwT g7 a9 § | gErfaq &
wrqa gt FEa e fgedy ot st
T ORMAAT T80 ¥ ISEA | T ag X
AN GAAAT TGV, IAW FTAT ¥ WG
TAATH 1 { TH HAA GTL0 TR AV fAFTe0
afan f5 F1§ wad Fax = Fiwar
arga § 1

SHRI RAM JETHMALANI: Sir,
some of ug have tabled cut motions,
but 1 understand you have no time for
us at all. Can we at least have the
leave of the House to withdraw our
cut motions, because it is no use wait=
ing from morning till evening to be
told at the end that we cannot be
called at all?

MR. DEPUTY-SPEAKER: You
must know the procedure. There is no
question of your withdrawing the cut
motions because you gre not being
given time. There is also no question
of your pre-supposing that you are
not going to be called. The discussion
is still going on and the Home Minis=-
ter is to reply only at 4.30. Shrimatl
Rano Shaiza.

SHRI RAM JETHMALANI; Hardly
80 minuteg are left.

SHRIMATI RANO M. SHAIZA
(Nagaland): Mr. Deputy-Speaker, Sir,
1 am supporting the Demands for
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Grants and while doing so, I would
like our new government to take note
of the suggestions I am placing before
this august House.

A new party and a new government
have come to power and to stay to
carry out the task for which the peo-
Ple of our country have given a mas-
sive mandate. Merely stepping into
the old shoes of the old previous re-
gime is not going to satisfy the as-
pirationg of the people who want a
positive change, a change that could
cater to the needs of modern India
and that change must come swiftly
with new purpose, imagination and
direction. The old shoes of the old
regime have become outmodeq and
out-dated. The old regime had stray-
ed away from Gandhian path and
Gandhian philosophy. Anything,
even, the best, done too late and un-
‘timely will lose its charm and beauty.

The police force of our country must
be re-organized and re-orientated, to
suit the needs of the present-day re-
quirements. We should 1look for
quality, rather than quantity. In the
past, it hag been a force of terrorism,
rather than a.custodian of law to en-
sure freedom and protection of
citizens. In Nagaland, for instance,
the police force was organized and
trained to counteract insurgency. In
the present changed context, that
training is unsuitable to meet poli-
tical agitations and demonstrations
of the nature that require an entirely
different outlook. Therefore, in short,
] am asking for a re-orientation train-
ing to suit the background of a parfi-
cular State, and also for bringing In
the same reorientation for trainees for
all the Stateg in India.

During the Emergency, transfers
and postings of officers were done with
political motives behind them. Be-
cause the State of Nagaland is under
President’s. rule, nothing has heen done
so far to change them, and therefore
favourltism nepotism and corruption
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continue unabated. I was most happy
that our hon. Home Minister, while
sending Advisers to the Stateg whose
Assemblies were dissolved, directed
them to undo the injustices and exces-
ses committed during the previous
regime. This principle must be ex-
tended to all the States in the North
East, where there is so much of injus-
tice and corruption in high places. I
cannot think of our Janata stepping
into such dirty shoes and continue to
wear those old shoes even for a day.

The old regime perhaps was preoc-
cupied with the problems of their
personal interest ang security, that
they failed to take advantage of the
changed situation in the mental atti-
tude of the people of the North East.
Those of ug who belong to different
racial groups have always desired {0
be grouped together just as Maharash-
tra and Gujarat were created on
linguistic  considerations. Affinity in
our culture and way of life naturally
indicates that such a grouping can
help us to develop into a politically
and economically viable State. This
is quite consistent with our traditions
and the Constitution of this country.

.

If our government has to find 2
solution to all sensitive issues of the
North East region. we have to think
and act above partisan gpirit. The
philosophy of this country, “Unity in
diversity”. provides an immense possi-
bility for finding solutions to the
various problems of the North East
in particular, and to the whole coun-
try in general. In Nagaland, ther¢
is maladjustment between the life-
style and the gystem that we practicq
at present. Inevitably, therefore,
there is conflict of some king or the
other.

Under the provisions of the Shillong
Accord, there is ample scope for res
adjustments. The parties to
Accord are committed to honour 1h¢
terms. Once the process of !mpf’:
mentation begins,  have no doubt th%
it could lead to an answer for which
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all of us have all along been praying
and wishing, so that a happy outcome
can be realized. There are 3 clauses,
of which some are yet to be taken up.
As a party to that Accord and as
people determined to pursue a peace-
ful course, let us do all we can to
honour our commitments for imple_
mentation of what is yet to be taken
up.

To sum up, I would say that the
whole of the North Eastern States
desire that the police force be re-
organized. In North East there is
only one training centre in Dergaon.
In that centre the officers responsible
for training the police force are retired
personnel. The training given there
does not meet with the demands and
requirements of the present force.
That should be re-organised and given
the best training available in the
couniry so that we can be proud of
that police force.

15 hrs.
In Nagaland there are five police
battalions. The fourth battalion

requires more funds to complete the
building projects already taken up.
The fifth battalion is yet to take wup
its building project. There we have
no building sheds worth the name.

I would also like to mention some-
thing about Manipur. The police
force there has become such a force
that one is ashamed to mention about
it. The higher echelon of officers do
not behave well. They expect the
junior officers to attend to all .the
work. They expect the junior
officers to meet the expenses not
only for cigarattes and other things
for the visitors but also for the
household expenses of their families.
They expect the constables to do the
manual job for them at their houses.
They keep a few constables at home
for this purpose of doing odd jobs.
As g result of such practices, the
morale in the police units is very very
low. Discipline has degenerated into
servility. Those who do not conform
are transferred or harassed in so many
1351 T 11

subtle ways. Without any 1loss of
time, let yg _start tackling the simple
things so that the bigger issues can be
taken up later.

Coming to the border disputes in the
north-east region, I would suggest that
no border issue, be it demarcation or
other matters, be taken yp without
involving the people who are affected
by it. So far as Nagaland is concern-
ed, to the east we have Burma, to the
north we have Arunachal, to the
somth we have Manipur and to the
west we have Assam. All these
border areas are inhabited by no other
than Nagas of various tribes, I[n the
past there were many instances where
demarcation was done without taking
the local people into confidence. As a
result of that, some of the Naga
villages are both in Burma and in
Nagaland, Not only that half of the
house of the village chief in one
village is in Burma and the other half
is remaining in Nagaland, which is in
India. Such things can be avoided if
we trust the local people and take
them into confidence.

In Meghalaya disputes about Goal-
para. Kamrup and Mikir districts
with Assam are yet to be taken up.
While taking up all these issues, it
would be profitable if we go to these
people ang find out a proper solution.

I thank you for giving me this op~
portunity. -

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): Mr. Chairman,
Sir, I rise to offer some observations
I made about the functioning of the
Home Ministry in India.

It is clear from the successive Bud-
gets of our country that there is a
tremendous increase in the cadre of
the police force and the consequent
expenditure on it. The police cad-
res like the CRP, BSF, Indo-Tibetan
Police, Assam Rifles, Central Indus-
trial Security Forces, etc.,, have been
created by this House and consequent-
ly the expenditure also increased.
In the 1950-51 Budget the expenditure
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of the Home Ministry on the police
was Rs. 0.5 crores, but now it has
risen to Rs. 3.5 crores, i.e., seven times
more than what it was in 1850-51.

No doubt, a Jot of modernisation
has been gradually introduced in the
training methods of the police, but
we do not find that much of change
in the living conditions of the police.
So far, only 15 per cent of the police
have been provided with housing faci-
lities, The rest of them live in unheal-
thy slums swhich makes them quite
unfit to work. They live consequent-
ly in scattered places, so that they
cannot be summoned at the hour of
the need. Their salaries are the
lowest in relation to the duty
they are called upon to discharge-—
probably made them highly corrupt.
Since the Janata Government is
committed to give the country a
clean government, it is of imperative
necessity to this Government Lhat
they should attend to these urgent
problems of their housing etc. And
more particularly their pay-scales
must be realistic and need to enable
them: to be really effective and ser-
vice-minded.

Coming to the performance of the
police, it is quite distressing to note
that the incidence of crimes is ever
increasing in India when compared to
some of the Western countries. The
police quite often adopt uncivi-
lised and inhuman methods to torture
in the guise of third degree methods,
They very often lose their sense of
responsibility in controlling brutal at-
rocities committed against two ino-
cent children, women, the old and the
helpless and the weak in our society.

In this regard, the plight of the
scheduled castes and scheduled tribes
in particular is really miserable be-
cause we often hear of the inhuman
acts of rape, murder, looting, beating
setting fire to their houses and burn-
ing them by tying their arms and legs
and throwing them into the burning
fire. I made an attempt to know the
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number of Harijans who hag been
killed brutally in the country after
independence but I was not
successful in getting these statistics.
I could gt some statistics only
up to 1969, It is quite interesting
to know that the home State of
our Home Minister ie, U.P. tops
the list in this regard. In that
State, 322 persons had been murdered
until 1869. There is the recent exa-
mple of the incident of Belchi in
Patna district happened on 27-5-77,
which is still green in our memory,
i which one Harijan was shot dead
and 13 Harijans with them hand and
feet tied were thrown into the burning
fire. But the offenders always success-
fully escape punishment because of
the callous attitude of the police, their
complaints are often received in a
half-hearted manner and investiga-
tions are made either with preconcei-
ved notions or with carelessness. It is
a curious fact that the enforcement
officers go scot-free because they en-
joy the immunity from the provisions
of the Cr. P. C. and other provisions.
It is our distressing experience that
the superior police officers who are
supposed to check up their lower staff
are found to be absolutely caste-
biassed whenever a scheduled caste
problem crops up. Therefore, 1 re-
quest the hon. Minister to give special
preference to the suffering class to re-
present in services of all the cadres
of the police, particularly in view of
their basic need of security.

In the case of recruitment, the re-
commendations of the Kaleklar Com-
mission, that is, 33 per cent reserva-
tion of posts for SCs ang 25 per cent
for STs, may be implemented because
the Janata Party in its mainfesto has
stated clearly that they are going to
give the top priority in implementing
the recommendations of this Com-
mission.

The other important function of the
Home Minister is the one that deals
with the Executive. The Executive 18
manned mainly by the higher civil
services delivered by the autonomous
body wiz., the U.P.S.C. of the country.



293 D.G. 1977-78 of

The All-India Sercices Act, of 1951
which was amended in 1963 provides
for all-India services in the field of
medicine and health and engineering.
But sume States are not in favour of
creating these services. I urge upon
the hon. Home Minister to see that
these services are created immediately
for the benefit of thcse who study
these subjects.

Now, I come to an important aspect
of this issue namely the glaring region-
al imbalance in the representation -of
higher civil services in our country.
We know that there are of all-India
in nature, but why should there be
such a glaring difference in getting
three or four services to most of the
States and 60 to 70 services to some
States in every selection of these All-
India Services for the last one decade
or so?

15.17 hrs.
ISHRI SONU SINGH PATIL in the Chair]

Apart from this, in the qualifying
examination for All India Services,
there are almost very good number of
intelligent students ‘who are getling
through the examination from the
South with very good percentage in
the written test, but in the vive voce
conducted by the UPSC, they are
dropped out ang most of them are
missing the selection very narrowly.
Therefore, I request the Minister
earnesly to look immediately into
these urgent tasks, namely (1). The
selection commission of the UPSC must
be reconstituted giving equal represen.
tation to the South. (2) The basis, if
there is any, to constitute this Com-
mission should be changed in view of
the increasing regional imbalance in the
representation of higher clvil services
in the countrv. The commission ie.,
the UPSC meant to select the cadidates
for all India services, should hold its
interview sittings in Bangalore, Hy-
derabad and Madras for the entire
South and Bombay, Delhi and Calcutta
for the entire northr regularly in alter-
TMate years, For the smooth function-
Ing of a federal set up in a country
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like ours, this kind of adjustment
needs to be necessarily provided with
even if it causes a little administra<
tive difficulty, in order to avoid the
sense of domination in the fielg of
higher civil gervices in our country.

Regarding the performance of the
executive, they very often play the
game of ‘hide and seek’ under the elu-
sive clauses of ‘ifs' and ‘buts’ in re-
gard to appointment of SC & ST
either to a direct post or any kind
of appointment. The question of
“Suitability” plays a dominating role
particularly in regard to the selection
of SC & ST candidates. It is late
Shri Damodaran Sanjivayya who aptly
questioned the question of suitability.
He was brutally frank in making
his point clear by sa¥ing that from
whose point of view this suitability
is decided? Certainly from the pnint
of view of those who are basically
caste-biased. Let an SC Member, of
the selection Commission, if at all
there is,—generally there would not
be a SC member—decide the suitability
of an SC candidate. I would like to give
an instance to substantiate this point
that how much destructive role the
clause of suitability played during the
last 30 years in the recriutment of SC
& ST to All India Services, As on 1-7-76
the total number of I. A. S. officers in
India was 3235 out of which the re-
presentation of SC was only 277 in-
stead of at least 450 as per the reserved
quota provided in the Constitution. In
regard to STg the representation was
only 132 instead of at last 200 as per
the minimum reserved quota. Regarding
L.P.S. officers, in the same year, the to-
tal member of 1. P. S. in India was
1761 out of which the representation
of the SCs was only 147 instead of
at least 247 and STs were only 54
instead of at least 104 as per the mini-
mum: reserved quota provided in the
Constitution.

Besides this, I would like to give
another example of a candidate with
frustrating experience in the prime
of his Youth with the UPSC. This
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candidate passed the examination for
some of the services conducted by the
UPSC for All India Services in 1964
but the candidate was not selecteq by
the UPSC, The same candidate pas-
sed the same examination again in
1965 but again he was not selected
by the UPSC. Again, the candidate
passed the same examination in 1966
and again he was not selected by the
UPSC. The same candidate passed the
same examination again in 1968, he
passed but again, he was not selected
by the UPSC, again the same candi-
date passed the same examination in
1969, but again he was not selected by
the UPSC. The Hon. House may be
surprised to know that, the candidate
is no other than myself.

If we go a little further, regarding
promotions, we will find that nver-de-
pendence on confidential reports and
special assessment reports is comrple-
tely erroneous as long as the caste
system exists in this country. Innu-
merable complaintg received by
the Commissioner for S. C. & S. T.
by the Government and by the volun-
tary organisations about the atrocities
committed on the Scheduled Castes
and Scheduled Tribes by the execu-
tive, would speak volumes. There is
not a single employee belonging to
Scheduled Castes and Scheduled Tri-
bes in {his country who is not been
humiliated and who is not harassed
and who is not ill-treated. But there is
not a single employee balonging to
rity against whom these complaints
have been made has been punished so
far in India. 'The bureaucracy with all
this attitude has want only neglectad
the economic interests of the weaker
sections for three decades in this
Country. As such, the economic de-
mocracy in India has remained a
nightmare so far.

Another important function of the
Home Ministry is one that deals with
the welfare of Scheduled Castes and
Scheduleq Tribes. This problem
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needs to be looked at from all an-
gles. The gpirit of the “Poona Pact”
imbibed in our Constitution and stout-
ly supported by Mahatma Gandhi
found in ths form of safegaurds for
the weaker sections has not been pro-
perly understood and realised by its
significance by the implementing class
and more particularly the Indian
Judiciary so far. It is the Judiciary
which is supposed to understand and
realise the spirit of The Constitution
in relation to the safegaurds given to
these weaker sections. I can give
some instances out of many I know
which will make the House under-
stand very clearly the mind and at-
titude of the Judiciary. For example,
the High Court of Orissa in 1973
struck down the concession allowed
by the Comptroller General of India
in favour of SC and ST candidates
to the exent of 3 per cent in aggre-
gate and 2 per cent in each part of
the S. A. S. examination on the
ground that “the sfandard of efficiency
affects’.

In another judgment given by the
A. P. High Court in 1973 it has been
held that “so long as seats are reserved
fixing up the lower percentage does
not in any way affect the interests
of the candidates who do not beidong
to SC and ST.” A very important
case is that of Arli Ray Vs. the Union
of India in which it has been clearly
held that “the reservation is so ex-
cessive as to create in Government
employment a monopoly in favour of
backwarg classes” If we see the
judgement given by the Chief Justice
Shri Koka Subbg Reo in the case of
Devdasan Vs. the State of Mysore,
it has been very clearly observed in
his dissenting judgment that “the re-
servations can be made on the basis
of the total strength of the cadre,
instead of only on the maintenance
vacancies.” This clearly establishes
the factual need for “proportional re-
presentation on the basis of the total
strength of the establishment”. at all
levels. These self contraductory _a.nd
divergent judgments of the Judiciary
would clearly speak about the mind
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more particularly the attitude of judi-
ciary in India.

The First Constitutional Amend-
ment Act of 1951 adding clause ‘4’ to

~ article ‘16’ passed by the Parliament

in order to ensure what is guaranteed
in article ‘46’ is made enforceable
through a court of \law. This amend-
ment provided for discrimination in
favour of backward classes. Thus. the
judiciary has failed to realise the pur-
pose of thees safeguards and also
failed to interpret the word ‘“‘represen-
ted appearing in article 16(4) of our
constitution. 'The meaning is, sharing,
“earning"”, “serving’ and getting a
chance to move forward hand in hand.
For all these 3¢ years, the judiciary
with its social prejudice has wrecked
the Constitutiona]l safeguards meant
for these classes, who were required
‘human dignity’ and ‘civil rights’ seve-
ral centuries in this country. These
safeguards have not been properly
implemented at any time, anywhere
in this country so far.

So long as all these things go on like
this and unless there is a proper re-
presentation for the Scheduled Castes
and Scheduled Tribes lawyers in the
class .of judges, we will not be able
to get any kind of justice, As on to-
day, in the entire country, of all the
18 High Courts of our 22 States, con-
sisting of 351 judges including 64
vacancies and excluding 13 judges of
the Supreme Court, there is not a
single representation from Scheduled
Tribes except the microscopic mino-
rity of three judges from the Sche-
duleq Castes. Thig is a glaring situa-
tion existing at all times in this coun-
try. Even if there is a deserving man
from SC & ST in Ihdia, he will not
be allowed to become the Prime
Minister. This is the positlon in India
with all its prejudicial set up. If we
Bo further in regard to this matter of
services of SC & ST, it would be very
clear how far the reservations are sO
execesgsive as to create a monopoly in
favour of these classes.
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As per the report of the Com-
missioner for SC & ST, it is very
clear that representation of SC & ST
in higher civil services js negligible
even after 30 years. Not even a margi-
nal increase is found in their represen-
tation. But in class IV posts there is
growth and particularly in the me-
nial services and more so in the
sweepers and scavangers there is
complete monopoly of the SC & ST,
because nobody would like to Ko
to that kind of services. Thus the
reservations have not been imple=-
mented properly so far.

At this rate it will take 200 years
for SC & ST to come at least to
their prescribed limit of the reserved
quota in Services. Thus it is very
clear to this August House that the
police, the executive and the Judiciary
put together did not allow, gll these 30
years after independence the SC and
ST to get their legitimate share of

the benefit in the national life in
India.
Regarding the Commissioner for

Scheduled Castes and Scheduled Tri-
bes. as it is provided under Article
338 of the Constitution. In 1967, after
abolishing the zonal office of the De-
puty Commissioners for SC & ST,
this office of the Commissioner for SC
and ST has become an ivory tower and
consequently has became ineffective.
Therefore, I would request the Home
Minister to see that the zonal and sub-
zonal offices for this office of this Com.
missioner for '‘SC & ST must be pro-
videg to make thig office really effec-
tive and also the report of the
Commissioner is to be made compul-
sory to discuss in this House annually
and thirdly an officer with a sense of
dedication must be posted to this
office.

Recently, there is a proposal to
amalgamate this office of the Com-
missioner for SC & ST with the pro-
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posed Civil Rights Commission. This
is a clever device of the Janata Party
to show to the world that there are
no SC & ST in India and consequent-
ly there are no SC & ST problems
here. But this does not mean that
these SC & ST want tg remain for
ever as SC & ST.

What exactly the need is the better-
ment, the human dignity through
proper representation in the main
streamn of national life for SC & ST
in this country. The safeguards pro-
vided in the Constitution have been
violated time and again. Consequent-
ly, these classes could not come up
as expected by the founding fathers of
the Constitution. In this connection,
I am reminded about the history of
negotiations in which they want to
prevent the participation of Ireland.
In that connection, Redmand said to
Carson, “ask for any safeguards you
like for the Protestant minority, but
let us have a “united Ireland.” But
Carson thundered with his reply that
“damn your safeguards, we do not
want to be ruled by you."

Thank God no leader from the mino-
rity section in India has taken this
stand so far. The minoritiegs have
loyally compromised with the majo-
rity to have some “safeguards”, but
the majority which is a “communal
majority” have never attempted to
implement these “safeguards” proper-
ly so far. Sooner the majority realis-
es its committed responsibility towards
the minority, better it is for the ma-
jority, better it is for the continuance
of their independence, better it is for
the very structure of our democracy.
Let us carry out the unfinished task
of restoring human dignity to SC & ST
with all humility and nobility,

SHRI B. C. KAMBLE (Bombay
South-Central): Mr. Chairman, Sir,
I am grateful to you for the oppor-
tunity that is given to me, be-
cause I may say that to get elecfed is
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not more difficult than to get an op-
portunity to speak in this House.

The Congress Party had an oppor-
tunity for “.he last 25 years to make
India a united and prosperous nation,
but what the Congress Party has
done?

The Home Minister has huge powers.
30 States of Europe put together con-
stitute India. Therefore, the huge
powers with the former Home Minis-
ters had been used properly or had
been misused is a question to be con-
sidered. When the emergncy was
proclaimed, this Indian nation was
completely crippled. There is some
misunderstanding with regard to the
emergency, In our Constitution, there
is no provision for breakdown of
the Constitution. The Constitution
makers envisaged that there must be
always a peaceful constitutional Gov-
ernment, but the Congress FParty
used emergency as a sort of consti-
tutional break-down,

And with regard to emergency,
even the Janata Party appears to be
in some misunderstanding. It speaks
about the excesses of emergency
whereas emergency itself is an ex-
css. There js pnothing like excess of
emergency. When hon_ friends on this
side asked the Congress Party about
it, they said that the emergency was a
blunder; they accept it. When they ac-
cept it, I must thank them for this.
I say that the 42nd Constitution (Am-
endment) Act must be annulled.
They cannot oppose jt because what-
ever has been embodied in Emer-
gency has also been put into the
Forty-Second Constitution Amend-
ment Act. 'The Congress Members
cannot blow hot and cold; they can-
not say that declaration of the Emer-
gency was a blunder and ¢ the same
time say that they would oppose the
annulment of the Forty-Second Con-
stitution Amendment Act. Therefore,
my submission to them would be that
they should see that the Forty-Second
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Constitution Amendment Act is an-

nulled.

Mr. Chairman, did the Congress
Party use all these huge powers for
the welfare of the Indian people as
a whole? I submit, they did not. So
far as the welfare of backward class-
es is concerned, with which this De-
partment js entrusted, I would ask
this question. has there been welfare
or has there been ‘ill-fated?’ What-
ever organisation was there for the
Scheduled Castes gnd the Scheduled
Tribes are completely demoralised.
The members belonging to the
Scheduled Castes and the Scheduled
Tribes are completely demoralised.
There is no organisation worth the
name for people belonging to the
Scheduled Castes and the Scheduled
Tribes. Most of the seats which were
reserved for Scheduled Castes and
Scheduled Tribes were captured by the
Congress Party without knowing
what an amount of responsibility this
capturing of such seats placed on
them, Similarly, the Janata Party has
captured certain seats which were re-
served for the Scheduled Casfes and
Scheduled Tribes. So, it would be
their responsibility to see that the
welfare of Scheduled Castes and Sche-
duled Tribes is properly attended to.

I find that the poor people are be-
coming poorer. Who gre they? They
are ng ofther than the people belong-
ing to the Scheduled Castes and Sche-
duled Tribes. This is a fact which
will go unchallenged. What is the
present position so far as backward
classeg are concerned? The hon.
Home Minister is sifting here, Still
I have not formulated my opinion
with regard to the hon. Home Minis-
ter, I feel that the former Home
Ministers, hon. G. B, Pant and hon.
K. N. Katju, had their own style. So
far as the present hon. Home Minister
is concerned, let ug gee what he does,

There was an incident at Belchi
where nine persons belonging to the
Scheduled Castes were ghot dead. In
the ancient days, Shambuka was kill-
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ed by an arrow. You can compare
these murders that have taken place
in independent India with the kill-
ing of Shambuka. I submit that India
is being taken back to the pre-
Shambuka barberic age. If India is
to be a civilized nation, then every
one must have the necessary protec-
tion, The good hon. Home Minister
was pleased to say that there was a
clash between two hardened gangs
of criminals. I had gone there per-
sonally along with some other hon.
Members of this House, and I must
submit to the hon. Minister that there
was no clash: those persons were tied
together and shot dead during broad
day-light and burnt. The hon. Home
Minister seems to have relied upon
wrong information that might have
been supplied by the Bihar Govern-
ment.

Now I come to the expenditure on
the welfare of Scheduled Castes, Sche-
duled Tribes and other Backward
Classes. On page 57 of the report the
expenditure for the years 1966—69 has
been shown as Rs. 68.50 crores.

On page 83 of the said report,
you will find that the expendi-
ture in 1974-75 was Rs. 36 crores

and the outlay recommended for 1977-
78 is Rs. 18 crores. This will show
whether this Government is sympathe-
tic or has no sympathies for the back-
ward classes. On an average, it comes
to Rs. 2 per head annually. Can we
have welfare of backward classes with
such a meagre amount? Even assum-
ing, for a moment, that we are satis-
fied with the amount, the question 1s
this. You are giving various amounts
to the wvoluntary agencies, Have
they any concern with welfare? What-
ever the amount, let us a have Parlia-
mentary Committee to suggest how
best the amount that has been provi-
ded cap be utilised for the welfare of
the Backward Classes or the Scheduled
Castes and Scheduled Tribes. These
people are gll Harijans. How leng
will they go on being called Harijans—
for ten years, a hundred years or two
hundred years? Someday, are they
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going to cease being Harijans or are
going to be perpetual Harijans? So
long as they continue to be Harijans
they are bound to be ill-treated and
there are bound t0 be atrocities on
them. Therefore this Government
should formulate a clear policy with
regard to the welfare of these people,

So far as, public security and social
security are concerned, Government
has no conception with regard to
socia) security. If we compare it with
other countries, it ig hardly anything
which has any substance.

So far as Union Territories are con-
cerned, the Union Territories should
either be given Statehood or they
shoulq be treated gs Union Territo-
ries. They are now peither Union
Territories nor States.

Finally, T would once again submit
that at least so far as the present
Janatg Government is concerned,
whatever mistakes might have _been
done by the Congress Government
should be undone and it should be
seen that effective representatives of
these Classes are consulted and, what-
ever the amount, it is properly utilised
for the welfare of these people,

SHRIMATI RENUKA DEVI BAR-
KATAKI (Gauhati): Sir, I rise to
support the Demandg that have been
placed before the House by the Home
Minister. Sir, I need not remind the
House that this year the Home Min-
istry’s demands are being discussed
in a context which can be described
as almost unprecedented. It is for
the first time that we are discussing
the demands of this Ministry after the
country passed through the night-
mare of the Emergency that rocked
the very basic gtructure of our Con-
stitution and our polity and made the
common people of our country realise
what they have lost with the eclipse of
their Fundamental Rights and free-
dom. sir, the nineteen months of
Emergency marked the culmination of
a concerted effort to undermine demo-
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cracy—first through  surreptitions
means that enabled the conspirators
to retain the letter of the Constitu-
tion while crucifying its spirit and,
later, after the opposition had been
thrown into Jail, the reign of terror
clamped on the people through the
bold and shameless effort to convert
our democratic Constitution into a
totalitarian Constitution through the
42nd Amendment, Sir, jt was the
culmination of the effort to destroy
democracy in the country—to equate
the State with the Government, the
Government with the Party, the Party
with the Caucus and the Caucus with
the individual and, finally, to the
Hon'ble Members opposite, the indivi-
dual became synonymous with the na-
tion. The Mantra waich Mr D(iv
Kant Borooah gave to the nation viz.
‘India is Indira and Indira is India’
will continue to be a haunting and
humiliating confession of he enor-
mity (magnitude) of the conspiracy
against democracy.

Those who wanted to destroy de-
mocracy and convert our system into
a totalitarian system had looked upon
the Home Ministry as the main ins-
trument for forcing their will on the
nation. They wanted to substitute
the Rule of Law with a reign of
terror to place individuals above the
Law, 'to provide jmmunity to those
whom the caucus liked and to per-
gecute all those who were looked
upon as dangerous to the monopoly
of power that the extra-contitutional
caucus wanted to preserve. The
then Home Minister wag himself a
captive of this caucus. It was prac-
tically a totalitarian regime and was,
therefore, bound to be a police re-
gime. That is why, I would request
the Home Minister that the whole
police department should be thoroughly
overhauled.

Sir, 1 do not want to take the time
of the House by listing the various
agencies and organizations that were
set up in the Police Department and
the Home Department during emer-
gency and before that. I also do not
want to take the time of the House
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in describing the fabulous amounts
of money that had been placed at
the disposal of RAW and other
agencies. Evep the money was pla-
ced at the disposa] of certain indivi-
duals and that wag exempted from
the scrutiny of the Comptroller and
Auditor General of India or the
Parliament. I do not want to go into
all these details, but 1 would only
request the Home  Minister to g0
into these things and ensure that
such things do not happen in future,

Under the circumstances, Sir, the
task of the Home Minister js, there-
fore, one of dismantling the laviathan
police State that was built up by the
previous Government and of restor-
ing to the police the functiong in line
with the democratic set-up that we
have. The police men should know
whal their duties are towardg the
citlzens and for maintaining law and
order with impartiality.

Sir, I must congratulate the Home
Minister for the excellent beginning
that he has made and for the speed
that he has acquired to restore the
Fundamental Rights to the citizens
and to appoint Commissions of En-
quiry to go into the excesses of the
Emergency as well as the shocking
scandals that had characterised last
veurs of the Congress regime. How-
ever, in all humility, I must confess
that it is not enough, The gbnoxious
Forty-second Amendment of the Con-
stitution should be withdrawn im-
mediately: tha (Fundamental Rights
will have to be fully restored; the
role and power of the judiciary must
be reetored immediately.

Then, the necessary correction in
the attitude of the police cannot be
achieved if, at this moment, we do
not differentiate between those offi-
cers and men who acted on instruc-
tions and those who went out of their
way to persecute and harass people
during the emergency. If we do not
differentiate between these people
and do not give to the guilty exam-
plary punishment that would serve
ag deterrent and corrective, we would
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not be able to reorganise the police
department.

Now, I come to the area of general
administration, for which the Home
Minister is wholly responsible, Our
public offices have not earned a great
reputation for efficiency, Public pe-
titions and letters remain unanswer-
ed and under consideration for
months and months together. Public
petitions and letterg written by the
public representatives, councillors,
legislators or Members of Parliament
even to the Ministers, leave aside the
officers, remain unansweredg or under
consideratio, for yéars {ogether.
Sometimes, we do not get a reply at
all to our letters. OQur people have
to suffer because of this. We hope,
the Home Minister wil] see that these
public offices function efficiently.
Even after 30 years of our own
government, these public officers es-
pecially officers like Tahsildars, Block
Development Officers and the police
officials do not behave properly and
they even behave arrogantly to the
public. The Home Minister ghould
look into that go that the public offi-
cers behave properly and in a man-
Ner as to insul confidence in the
people that it js their own govern-
ment which wants to gerve them and
not to terrorise them.

Within the time you have given, I
want to draw the attention of the
hon. Home Minister to a very impor-
tant matter, I know the law and
order is a State subject. Hon. Mem-
ber, Mr Mohsin was telling that our
Home Minister has encroached wupon
this state subject. sir, if some State
governments and their Chief Minis-
ters and Ministers behave in such =
way which i against people’s inte-
rests, naturally, government of India
have to take action.

A similar thing happened in Assam,
the State to which I belong and
things have come to such a serlous
pause there, The memberg of the
State legislature haveg levelled 70
charges of gross abuse of power and
misuse of public funds against the
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State Ministry. Now, the state gov-
ernment ig trying to destroy the do-
cumentg and other evidence in the
Secretariat by burning the files. So,
naturally, it is the Home Minister's
responsibility now to gee that the
evidence is not destroyed. Because
they thought that there would be a
commission of inquiry against them,
they want to destroy all evidence be-
fore the commission is appointed, What
are the charges? Can you imagine
that Rs, 57 crores from plan and
non-plan provisions have been diver-
ted to hold an AICC session in Gau-
hati. ... (Interruptions) Can yYou im-
agine that special government guest
houses were built to Jodge the then
Prime Minister, Shrimmuti Indira
Gandhi and the then Congress Pre-
sident, Shri Devakanta Borooah at a
cost of Rs. 1 crore—all within a
short of period of three months.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): They are all a part of
socialism,

SHRIMAT] RENUKA DEVI BAR-
KATAKI: I would like to ask you
one question. Suppose any Janata
Party state government in UP, Bihar,
Himachal Pradesh or Madhya Pra-
desh or Rajasthan gpend this much
amount in the name of a session of
the Janata Party to be held in their
state will you excuse us?...

SHRI K. SURYANARAYANA

(Eluru): No, no.

SHRIMATI RENUKA DEVI BAR-
KATAKI: No, it is not, That is
why the need for @8 Commission of
Inquiry. It ig good for the Congress
Party, it is good for the Janata Party
and for that matter, it is good for
all parties. So I want everything
should come out and whether they
have spent that money for political
ends or not.

I would not take much time of the
House. Regarding the eastern re-
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gion, I would like to draw the atten-
tion of the Home Minister that so
far ag the North-eastern Council is
concerned, the purpose for which it
was formed, has not been fulfilled, It
has not got gufficient administrative
and financial powers to implement
its schemes like the bridge over
Brahmaputra, an alternative National
Highway and the major hydro-
electric projects op riverg like Sub-
ansiri, Pagladia and many announce-
ments made about these¢ magnificent
and big schemes have turned out to
be only a vote-catching device. I
hope the Home Minister will give
more powers to the North Eastern
Counci] as also more finance go that
they can fulfil the aspirations of the
people.

So far ag our neighbours are con-
cerned the hon. Member from Naga-
land spoke about Nagaland. In Naga-
land, even after the Shillong Accord,
no peace hag come, So far as the
Mizoram is concerned, after the cold-
blooded murder of the IGP, SP and
SDP in Aijawal, there was some lull
for some time after the arrest of
hundreds of innocent people in the
name of security. The situation has
since then deteriorated and I hope the
Home Minister will take action and
see that all those innocent people
who were arrested under the MISA
are released so that peace may return
to the Mizo Hills.

Similarly, in Arunachal Pradesh,
people are very unhappy. There is
a strong resentment against the pre-
sent administration there. I hope the
Home Ministry will look into it.

Last but pot the least, I would like
to refer to the speech made by the
hon. Member opposite, Dr. Karan
Singh. Yesterday he spoke as the
first speaker from the Congress Party,
I heard him telling that whatever
happened in the 19 months, one should
forget ana that should pot bring it
in the House again and again. T heard
him telling about a reconciliation. I
remember the facts. Whep we were
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inside the jail, some of our friends
who were outside brought a proposal
of that sort and I still remember the
attitude of Dr, Karan Singh’s party
and hijs leader when it was referred
to them by none other than Sheikh
Abdullah of Kashmir. But here I
found that the attitude of our leaders
including the Home Minister and
the Prime Minister was somewhat
different. I may not be misunder-
stood. T have geen that the leaders
of Janata Party have shown soft
corner to those who were responsible
for emergency. Dr. Karan Singh and
hig party leaders have forgotten one
thing—i.e. the ideals of Gandhiji. Our
leaders have not forgotten that. We
have still faith in Gandhiji and in
the Gandhian ideals.

ot Tl (a3 gamafa w@-
=7, ¥ 18 warax ¥ fewigw & wowdw
¥ aer gar § | fegeam 1 A gw
30 g1 g1 7C, Afes foswr arf a= &
it FaE F g ¥ FrAEy gE @ W
AN A A FqRY gf, Ia¥ 7 awew
gigrasfegafag gd & f& «mw
¥ AT 60 T FT Ffagra 3T g1 R,
TEF A9 wy oY, Sewtw
fawrs & AT g g & 1 7 wrew fraw Wi
FFET ATl AT T FTE FATE Forg i wIA
T A THA {77 FAG F7 74707 A
TR FAE ¥ g qraam v fergear
)

Tl T TAT-RIAT, MTARAT,
S §F g9 & mao F feaw I©
TG ar v | IT g Ay ofr
A ET FHT M § 97 ¥ fggenT ¥ 39
FqF iz Y | G6Y qregaTy Ay gl
F[ IqTY, feaq &1 IoqT7 F g1, o G
¥, gT®r Farar fF FASNN ® Ay ¥
W@mmﬁq TAANT Y FATET

wifes & _®@T9 |IATEAT

WX IIXAT FT AT AT ALY |
oY Tt QEY degw Fidw F aQ ¥ @
fegem & af X 1 @ wofeg
awerE gt @ 5 A8 ard fawlt
Faa § T o fafuaq er & & 1 7€,
1977 ®1 FA9 BEFT THT AT
7g T & fr Ot grog st ¥ &1
F& fr §on Wiwde wret & faa
agt M og A @ 0f fend gan
fF Fivg SrewT say ot F W

THS-HY gATS Aok § W e,
FAG ® A7F WT 398 JrA aA0E TE
e wAY s (fer M F ofkd o
T & ywE qew | g T2 9, A
TagR qUr sy @ g
o AF 9T qffwm™ a@n
A ¥ guer &< fRarar 7 s
ATHT EATX qEH * a1 HT @ 47 ?
e aT F mawa g fr I
®T aTa {Ew 9T gRAT FT A QA &Y
qTE AT qFAT & | AfT I TIA TG
FTE THT Frera AEY 47 | HLHTL WHAA
& qor T fF gEey wE o,
i faeett & 78 FCHT wHEA A T A
¥ T 7 faar W wg faar sEw
fafreer & fF Qo #1E T T &
forar® QA=Y FITE ITQ | TEE ATAR
+r ot W g | gEfag wg
s f ft ST AT AT FAAHT
off faeet % #YE o frrer @ T a0
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g oft & &9 1971 F A A
@ am 7 qam fear ar fF e,

FFTO W FETET F g FT I | AfwT
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Taar & g, qoF § qAAHAT F
gadargraf 1 M AdT 7, 7 AN
" g1 AT | 78 WAAT Ay iy §
TTE FT AT IZH FIT $1 IUATHT F)
qAFAT HT ITH wrFieE # g7
F<x ¥ farg Xwaifare g snfeq ? Afea
ST qFR F a fogE g § 7R
FAANETT 737 9 AT &, AT TATAfeF
Fegrar 7 ag wr gd asfa s a
2 e i o S8 3, 7w fres,
witfaa &, geagre oTd | 7t &1 fggmam
¥ g1 g ar |

&9 7 faeeft § = Stasdra ATE
¥ g ¥ qF @ fawen, foew
T® Ar@ WrEAr AR g 1 gh=r aidy
o F97 T IAF 959 § TF AAqH
fasrar | & FOF qET & SO & THAT
wrgat g frgw ¥ a1 safae a@ fasmEr
f gt 3o FaTea o, 61T gT IR
TIEATEE FIAT 9gd 4, AfFa I 7
FIT TFATETS 91 | F AT HGAT, T FHL
FY, arFa FT qAMET FET AGA T

Fq qfeq AgE wgW wAr F, A
Fegfaeet ¥ faeet ¥ o @ s,
foaad oF A1@ AEA 1 FWQR FA
FqferAgeawgr T amfea &
are agi qar a7w fawem, faa § <=
Arg e g | dfea ew ¥ IR
T fear | I T FF gwR g A
HIFTT E, IT & g9 ¥ IS AL &,
d mwodr fasmal W 7N A T FT
werfer w<a &, gw f, & are s ot
¢ | gy widt 7 & grana dar feg
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A 3% dar aff w G =Tfig ¥, W
9 wide qEf & dfwT 9@

T 7% P97 A W | HETETR
¥ 9q wEgOw gaus Ftoawr X
Tradt w1 g @ 971, & 1@y
9T ZTNTE S W fyamg o @3
U 1w d e fadw @ WX
ATHTLA, A JTIAFIF I9 579 Y 4T |
AFTIET R T RIS
ST & FT I EY G AT ) 9w ag
HTHET & Y T, D FSAM AITY
qerT f& arfe< sme w4t A a1 | IR
& 5 g gy ¥ qvdow e
ara § |

& wiow ordf F S ¥ g STgar
g fr 3 firw &1 79w @ 3—a 3@
gfer Y #1 9% & ¥ ? o wo
"X o wo A1 IF XWX ¥ faear
q7 1 sfEwr T #Y T W FER A
freerdt oY | 37 & a7 FgA FY aTHa 40
T dar g 5 g @t sk o
@

U% RAAIT Q€7 . a9 el &
FI AP AT AT IS A E

off Taafa st getvw 3 gw g
3 @g gt ¥ fou i A @ go
& oo @ 7 oA e ) O
FLH T WG 3, TR 5@ | wrf@<
0 A 7 A fawa ? o gt Wi,
Tt g @ W) & forg, N FEw g
# ¥, g ) man fF 9 7 awer WA o
AfeT a9 g o=t ¥ fasg iéw
FA § fau g fer ol s@mg
fom, oY g WY qwEAr qET) gw ¥
faw  afy =g f5 S Fm
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A gH T T agt v @ | Fafree agw
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A € Aar O 5 g fegee
I & Ay zaT forar, I A A AR’
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aTey gt &3 T8 E—orT AT qrew
TR ¥ AT @ F, I & 9 NE 20
fiz & foe 0% &3 g #r 7%,
IO ATHTT FY A A TN A F AT
T oy gafea & 7q fF g8 grsw A
AT FT IET 79T T ATAA T ISMAT AT
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WAt A fearg A, qord g€ At ¥
forg #1¢ g Y weEr 7Y § 1 T
FAT T AT7 g, AT AT FT AT IAD
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FER™ # @7 7T fggam &
I qTIERI A1 |
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Wt wagfa: a7 &iw ¢ 5 QA
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1T /T W IGI AT aY AT F qgR
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e

o9 g AfFr—awTad

F Yk g7 TR ¥ ww qgré-faard
NN, aA O FTRAN Y, A-
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"S- FAIRAT A& & | Q¥ a0 &
WFAN ST A AR qF F1 T ogA A
Ty faar | W IO wia w1 et
TATATH AT STEAT §—3g I &
fF wre & v A AT A
Afrr 7Y foont | @ @ ¥ W«
¥ grog & orar § WX Jv & fawar
g, I & it #Y aver F@O g, TS
F qM@ FIQT §—AT TAT WA TIAT
¢ e e e frr 2 @ #, 9 T
F—ATd WY g AT gt fF g
W1 gt 9T @Fa | TET AT TN &,
forr & |7 AT FY OF F4T FT @ feAv
g 1 s # gfar @€t e @, W
urE FRfadea W aga sura €
e WY aga —qdT gAT F Ay FA
g9 AT ¥ FT TFA § 97 BT THC
FET AMfed 1

T Wkl & a19 & g war ofF v
RN FT q9GT F@TE |

DR. HENRY AUSTIN (Ernakulam):
Mr. Chairman, Sir, our sages and seers
had been involved in the never-ending
pursuit of cosmic unity. At the politi-
cal level, our emperors, kings and
statemen were in constant quest for
achieving unity and integrity in our
sub-continent. Except for a brief
period, that is, during the period of
Asoka and Akbar, this ideal has always
eluded the Indian people. It was left
to the late gardar Patel who brought
about a sort of unity belying the pro-
phets of doom, particularly, the Bri.
tish Imperialists who were thinking
that the country would collapse after
a few years of independence. Our
esteemed Home Minister is a leader
of long standing with wide experience
in administration. I wish him success

‘ni rurther pursuing this ideal.

One of the more important forces
which helped in the making of modern
India was the Indian WNational Con-
gress, a great instrument of national
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integration, The fact that it has
paved the way for a healthy unity
which this country would otherwise
have never achieved, cannot be over-
looked. History showg that no Gov-
ernment by itself achieve this goal.
The effort has to be made at the
people's level and at the level of na-
tional consensus. In the wake of the
slight decline of the Congress party in
certain regions of the country, as a
result of recent elections, the
unity of the country has been to an
extent affected. I do not want to say
that because the Janata Party has
now come to power ,the whole edifice
of unity is collapsing. In the emerging
political situation, the Janata Party
is having certain influence or control,
may be momentary control only in
certain regions, and the rest of the
country is not affected. I do not sug-
gest that the emergence of a regional
party in a particular State symbolises
disintegration. However, devisive
forces are raising their ugly heads
down below the superficial facade of
unity. This aspect may be ignored
only at our peril. One of the major
problem the Congress to faced during
the post independence period was that
it did not pay proper attention to the
instruments of implementation of their
policies. 1 mean the amorphous body
of what you call the bureaucracy which
the British people left and which we
have inherited from them_ It still re-
maing practically the same. It has not
been an instrument for the socio-eco-
nomic transformation of our society,
it was an instrument for the suppres-
sion of the Indian people by the British
ang we have not taken care to trans-
form it as an effective instrument for
the service of our people.

Many things have been said about
the emergency. I am not a champion
or a defender of the emergency. I
feel that we have faltered at times
during the emergency. Nevertheless,
when the occasion comes the scholars
would evaluate and find out whether
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the fault was at the implementation
level or at the policy making level.

The declaration of emergency was &
constitutiona] device. Whether it was
necessary or not it was a different
matter. I do not blame the individual
members of bureaucracy, most of
whom constitute the cream of our
society. Goy to the United States, so
much reference is made to that count-
ry. When I was an employee of the
Indian Embassy in Washington, several
Indian visitors wanted me to show
them the Secretariat of the Govern-
ment. The fact, there Is no Secretariat
with so many under secretaries or
deputy secretaries in the United States,
Each ministry or department sees to it
that the money allotted to it is spent
in the manner intended. We take the
queue from the United Kingdom and
even there you do not find a big top-
heavy secretariat as we have here in
our country. Even for the Ilome
Minister who has already made an im-
pact on the administration, I am afraid,
it would be difficult to handle the
bureaucracy as it exists today. It is
the ramification of the central situation
that is reflected at the village level
The Home Ministry is in charge nf lawr
and order. But how can it be claimed
that law and order are maintained
when gpeaker after gpeaker represent-
ing one-sixth of our population. the
Harijans and the Girijans say that
their villages are being razed to the
ground, and that they do not have any
protection and the police are not avail-
able when they are needed. I congra-
tulate the Home Minister for nis hu-
mane approach for visiting the police
stations in the capital. That is a place
where the forgotten citizens expect
some sympathy and understanding.
The poor village peasants, most of our
people are living in the villages, do not
want big palaces and houses, they
expect some little justice meted out to
them, a little kindness to be shown to
them. Do you think that our police
are discharging this duty? T suggest
that 30-40 per cent of the people man-
ning the police departments should
come from the backward classes who
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had been oppressed for centuries. Hari-
jans should be made police officers like
DSP; they should be given adequate
training; IAS and IPS training should
be so modified as to make it simpler so
that Harijans and backward class peo-
ple could come in. We hear so many
things about atrocities. Do you think
Indira Gandhi or Sanjay Gandhi went
and told a police officer: beat this man
or that man. Those in power may
have given a general direction to en-
force law and order. The lapse cumes
more from our bureaucracy. It is vour
duty as Home Minister to remove this
lapse. I am glad to hear that you are
going to appoint g commission to stre-
amline the functions of our Polire. I
should also like a commission to
reform our jail and lock-up apparatus.

Another important matter that arises
for consideration is that political mur-
ders that are taking place in different
parts of the country. We have all
been accusing the Naxalites and de-
nouncing their violent programmes.
What is the reason for the emergence
or recrudescence of the Naxalite move-
ment? Mighty socio-economic -trans-
formation has taken place in our coun-
try though you may decry thirty years
of congress rule. Harijans and Adi-
vasis, people belonging to vluneratle
sections of society have gained moral
courage and strength and political will
to give expression to their .pinion,
They think of speeding results to
change the present socio economic set
up, Some misguided among them take
to violence. It is in this context that I
want to refer to the social awakening
even in.U.P. You do not see now the
U.P. of 50 years ago. The hon. Home
Minister himself knows the magni-
tude of the transformation that has
taken place in U.P.,, a new class is
coming up. You have to change the
socio-economic institutional framework
in tune with the mighty changes and
awakening among the backward ciasses
who had been suppressed for a long
time. For this the Home Ministry has
to give an impetus, it has to give pro-
351 L S.—12
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tection to those people who fight
against time for a better day.

I do not want to make a lengthy
speech. Nevertheless, I would like to
say that this country’s unity is para-
mount. When a close friend of late
Pandit Jawaharlal Nehru told him that
the country was not making ctrident
sirides towards the road of socialism,
as expected under his leadership, he is
reported to have replied that he no
doubt was a socialist and he wanted
the pace of soclalism to be accelerated,
but as a student of history he know
that the country " disintegrateq from
want of unity and therefore unity was
an assential prerequisite of socialism.
Whenever India was conquered by
foreign powers. it was because of inter-
nal weakness and due to our dissen-
sions as seen at the battles of Panipet,
Plassi or Seringapalam. If Janata
Party or any other political force tries
to make capital at the expense of
the unity of the country, I am sorry
to say, that our future will be bleak.
Sir, the Home Ministry is a pivotal
Ministry, It is the fulcrum on which
the entire administration of the -oun-
try revolves. It is your duty to im.-
part an element of impartiality, an
element of objectivity in the affair of
your Ministries.

Most of the Members on that side, I
know, have suffereq during the Emer-
gency. Naturally you will be angry.
But it is time for the anger to subside
and let us work together towards the
regeneralion and rejuvenation of our
country, let us march forward towards
our socialist destinity. To this end, I
hope the Home Minister will strive to
streambllne our Home Mmistr}'

SHRI EDUARDO FALEIRO (Mor-
mugoa): Mr. Chairman, Sir, I am for-
tunate enough to be the only repre-
sentative of a Union Territory who
had a chance to speak today and fhat
is precisely what we were discussing
just now. May I say on behalf of the
Union Territories that we strongly dis-
agree and that we wish to express our
strong disapproval of the policy cf the

4 Government of India, in particular of
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the Home Ministry towards the Uaion
Territories and their demand for grea-
ter autonomy and self Government?
There are Union territories so styled
elegantly like Andaman and Nicobar,
particularly Lakshadeep and Minicoy,
where even panchayat system is not
functioning. From Delhi they are
being ruled. This is a system which,
I say painfully, an elegant expression
to express a much more crude fact
and a much more crude situation—
is that of a colony wand colonial
system. It is a forgotton territory
even  after thirty years of
independence. We in those pockets,
still remain in the same circumstances
as we were three decades ago under
the Portugese, under the French and
undr the British. All are responsible.
(Interruptions) 1 would like to say
that Congress Government is partial-
ly responsible. Mr. Morarji Desai,
today’s Prime Minister is greatly
responsible for this situation because
hon. Prime Minister was one of those
who opposed small states and who
opposed statehood to Union terri-
tories, Mr. Charan Singh is one of
the great offenders of small States.
But I hope he will consider favour-
ably giving statehood to the union
territory. So, we had all types of
people everywhere. It is also not cor-
rect to say that Smt. Indira Gandhi
and Shri Jawaharlal Nehru are res-
ponsible for this because they were all
for small States, They were for the
partition of UP as Mr. Charan Singh
was. (Interruptions)

1 would like to say that even in
those territories like Pondicherry and
Goa where there are legislatures and
legislative assemblies, these are only
colonies and not free States. Now, the
Presidentia] election is soon approach-
ing. You know, Sir, that while :ll the
MLAs of the States will be entitled fo
vote in the Presidential Election, our
MLAs in Goa are not entitled to vote.
Even MLAs in Pondicherry are not en-
titled to vote. If this is not second class
citizenship then what else? Our re-
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strictions are so many that-there is no
point in mentioning them, I would like
to say this much that the Government
in the Unien territory of Pondicherry
and ‘Goa, though they have legislative
assemblies, are not entitled to bring
any legislation without the prior sanc-
tion, prior scrutiny and prior approval
of the Home Ministry here.

The council of ministers has no
great powers. The Lt. Governor is not
bound by the council's advice and in
case of disagreement between the Li.
Governor and the council of ministers,
the matter has to be referred to the
Government of India.

I do appreciate that all the union
territories do not stand on the same
footing. I suggest that Lakshadweep
and Amindivi islands and Andaman
and Nicobar islands should have legis-
lative assemblies on the lines of the
union territories of Goa and Pondi-
cherry at the earliest. In the case of
Goa ang Pondicherry, nothing short of
full-fledged-statehood will do. Delhi
and Chandigarh stand on a different
footing, Delhi is the capital of :he
country and Chandigarh is the capi-
tal of two States. But the demands
of these union territaries also for
Statehood deserve to be favourably
considered.

The greatest objection to the grant-
ing of statehood to union territories
lies in the fact that they would consti-
tute small States. On this, I can quote
no better statesman than what my
friend the other day described as the
patron-saint of the Janata Party, Shri
Jayaprakash Narayan, who is one of
the greatest advocates of small States.
In an article he wrote in the Hindus-
tan Times dated 17-1-69, he said:

“An obvious corollary of this pro-
cess is breaking up of the over-sized
States such as UP, Bihar, MP and
a few others...The breaking up of
the large States, apart from result-
ing in more compact efficient and
close-to-the people administration.
should also go far to mitigate linguis-
tic jingoism.”
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So here we have a staunch advocate
of small States, which when taken to
its logical conclusion, would 1inean
granting of statehoog to union terri-
tories. Acharya Kripalani, another fa-
ther filgure of the Janata Party, has
also supported the demand for small
States and statehood for the union
territories, Our disinguisheq Home
Minister, Shri Charan Singh, when he
was Chief Minister of Uttar Pradesh
said in 1970 that the size of U.P. was
greatly responsible for the extreme
backwardness of the State. He zould
not administer the State properly
because it was too big and he suggested
it should be broken up. So, here in
our very honourable and distinguished
Home Minister, we find an advocate
of the very theory we propound, which
we fervently hope will see the light
of reality.

About Goa, I can speak with more
confidence, because I know I have the
support of my friend from the other
side also. At the time of the assembly
elections, a host of ministers descen-
ded there and made promises, the main
among them being statehood of Goa.
Qur very respected and serious-min-
ded Railway Minister, Shri Madhu
Dandavate, who is not known for in-
dulging in cheap gimmicks and mak-
ing vague futile promises, said on 30th
May 1977 that Goa would get state-
hood;

“Railway  Minister Madhu Danda-
vate yesterday gave a pledge to the
people of Goa that the Union Terri-
tory would soon be granted Statehood
by the Centre. Mr. Dandavate told
newsman that it would be the endea-
vour of the Janata Government at
the Centre to see that ‘Goa attained
Statehood in time I want to empha-
sig this to enable it to participate in
the election to the Rajya Sabha
along with the 10 other States which
are going to the polls shortly.”

I hope they are still in time to give
statehood to the people of Goa. The
other day when our senior colleague
Shri Kamath asked what Mr. Vajpayee
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had to do with some matter not con-
cerning his ministry, Shri Shanti Bhu-
shan said,

He said that a Minister speaks not for
himself, speaks not only for his port-
folio, but he speaks for the Govern.
ment. Has Prof. Madhu Dandavate
been speaking for Government when
he said that Goa would get Statehood
before the next Rajya Sabha elections?
Similarly, Mr. Raj Narain, Mr. Rama-
krishna Hegde, Secretary of the Janata
Party made al] these promises. I only
hope that they will implement these
promises soon, if not before the next
Rajya Sabha elections

With these words, I thank you.

T s gw W () awrate
werey, frdeT ag & i ¢ ater ¥ megee
FIEH AT WELTE 5o F1 A 9
uw Wi feemva agr @& goT 1 "Ter WY
AL TTEA AL FFTAT TAT AT EH TT
feewo @ s | A A ¢ e
zrew @gr fear s

MR. CHAIRMAN: We will consider
it.

st R WA g dfar fe
FHT &1 fE 9T oo g |

MR. CHAIRMAN: I will consult the
Minister concerned whether the time
can be extended and whether it is
suitable for him or not. Now, I call
upon Mr. Jethmalani.

SHRI RAM JETHMALANI (Bom-
bay North-West): Mr. Chairman,
Sir, the Ministry of Home Affairs is
undoubtedly a key Ministry and per-
haps the most important Ministry that
we have. But there is one fact which
seems to be forgotten, particularly by
my hon. friend from the other side
that in the nature of things the work
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of the Home Ministry is a silent work,
it is unassuming work and its achieve-
ments are not capable of being descri-
bed in spectacular terms or in expen-
sive pamphlets containing sonerous
language. Its achievements must nece-
ssarily be of a negative kind. Its ach-
ijevements must be [neasured by the
absence of wrong doings, by the fewness
of the wrongs and the fewness of its
ills. We went through a revolution re-
cently. That we succeeded in staging
a peaceful transition to the democra-
tic way of life js the greatest achieve-
ment of the Home Ministry and after
having established democracy in this
country” we stuck to the democratic
way of life and there is not one thing
which can be termed as undemocratic,
which has not been done by this Minis-
try and I think it is a great tribute to
this Home Ministry. There was one
criticism levelled against this Ministry
that we dissolved the legislatures of
the States. but I hope these novices in
democracy will appreciate that the
people of the country have ratified
that decision of the Home Ministry. I
hope you will learn gracefully to ac-
cept the democratic wverdict of this
country. The people of this country
had shown that the decision of the
Home Ministry was right and these
legislatures in their original form snd
composition had no right to continue

even for a single day or a single min-
ute.

I hearg yesterday with great interest
and amusement the speech of Dir
Karan Singh. He spoke in his usual,
suave, sophisticated and deceptive
style. But am not a trained politician
and being a humble Jawyer, the House
will pardon me for being a little rele-
vant. I have faileq to understand
what Dr. Karan Singh meant by his
‘call for unity’ when discussing the
demands for grants of the Home
Ministry. In the absttact nobody can
object to any call for unity coming
from any quarters, but I am wonder-
ing whet he really intended to in-
slnuate, If he wanted to convey that
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the Congress Party stood for the unity
of the counjry and the Janata Party
was doing something to destroy that
unity, I think the claim was false and
the insinyction was equally false. But
1 have something to say. He told us in
the next breath that he is anxiously
waiting for the work of the Commis-
sions which we have appointed to be
over and he said he is waiting for the
Commissions to disclose the truth. T am
all with him that the Commissions
must speedily conclude their task, but
being a criminal lawyer, I have one
suggestion to make to this House.
Often crimes cannot be proved except
through the evidence of accomplices
ang the best evidence can often come
from those who have participated in
the crimes. I understand the call for
unity; I understand the call for for-
giveness, I understand the call for
skipping over the wounds of the past.
But there can be only one condition:
those who collaborated closely with
those crimes. and the distinguished
leaader of the Opposition—I speak
parliamentary language—was the most
loyal collaborator. He must first
undertake to give evidence before this
Commission. And I hope Dr. Karan
S:ngh will do likewise, because he
enioys the confidence of The inner
circle of the Congress Party (Interrup-
tions).

SHRI K. LAKKAPPA: This is the
most important statement that a cri-

minal lawyer is making. (Interrup-
tions).
MR. CHAIRMAN. Mr. Lakkappa.

please don't interrupt.

SHRI RAM JETHMALAIN: Let me
say for the benefit of my friends op-
posite..... (Interruptions),

SHRI K LAKKAPPA. He must main-
tain decorum and decency.

SHRI K. P. UNNIKRISHNAN:
(Badhgara) : He is a novice to this
House. :

(Interruptions)

MR. CHAIRMAN: Order, order.

r
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SHRI C.” M. STEPHEN; (Idukki)
After having attacked the Leader of
the Opposition in such a manner, he
must be prepared to take his words
back.

AN HON. MEMBER: Is he sure
there is no collaborator in his party?

MR. CHAIRMAN: Don't try to be
provocative, Mr. Jethmalani.

DR. HENRY AUSTIN: What is your
commitment to democracy, when you
run down the Leader of the Opposi-
iion like this? Is thig a democratic
practice to run an Opposition leader?
(Interruptions)

SHRI C. M. STEHPHEN: I would in-
vite the hon. Member to look to the
treasury benches first, and see whether
there are no accompliceg and collabora-
tors there. (Interruptions) Let him
start there.

SHRI K. LAKKAPPA: We demand
that he should withdraw his re-
marks. .

MR. CHAIRMAN: Please sit down.
I have already asked the hon. Mem-
ber to be less provocative. Let us
proceed. (Interruptions)

SHRI RAM JETHMALANI: Let
me say what I have claimed before
and what I wish to claim before this
House. if democracy and the rule of
law have been restored in this coun-
try, it is because some people were

_ adequately provoked by their mis-
deeds; and if we had not been pro-
voked, democracy would not have
been restored. (Interruptions)

SHRI C. M. STEPHEN: You were
Eiving lectures in the United States.
-

y ..MR. CHAIRMAN: May I request
the hon. Members to cooperate with
the Chair? Please be patient. May I
request all the hon. Members on both
sides to let him proceed?
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SHRI RAM JETHMALANI; It is
time my friends on the oppasite
learnt to respect democracy and to
learn a few lessons. (Interruptions)
You will not suppress my right to
free speech. (Interruptions)

MR. CHAIRMAN: Please sit down.
Mr. Jethmalani, you can proceed.

SHRI C. M, STEPHEN: We know
the background. There are persons..
(interruptions) but the people are
supreme in this country....(interrup-
tions)

DR. HENRY AUSTIN: We are for
democracy. ... (interruptions)

SHRI RAM JETHMALANI: The
greatest tribute that you can pay to
the Home Ministry and its work is
that people who have never believed
in parliamentary life and democracy
are still continuing to exploit demo-
cratic processes in this country......
(interruptions) G

16.35 hrs.
[MRr., DEPUTY-SPEAKER in the Chair]

If Congressmen today are anxious to
give evidence...... (interruptions) I
am coming to it in two minutes. Give
me only half a minute and I can
come to it. If these gentlemen oppo-
site want to make good their claims
to the mewly-kindled democratic
spirit in their hearts, first of all they
have to come and tell this House that
they are prepared to collaborate in
reversing the constitutiona] amend-
ments which have defiled and dis-
figured our country. On the very
first day we met in this House, the
Leader of the Opposition got up and
said that he will consider each cons-
titutional amendment proposal on its
merits. I have not yet seen either
the Leader of the Opposition or his
loyal followers coming up ang telling
us that they are prepared to colla-
borate in reversing this particular
donstitutional amendment.... (inter-
ruptions), . N
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SHRI VASANT SATHE (Akola):
First of all, you must say that you
will not collaborate with smugglers

and their collaborators like Haji
Mastan or have contacts in Ame-
rica.... (interruptions)

MR DEPUTY-SPEAKER: Mr. Sathe,
please resume your seat,

SHRI VASANT SATHE: Sir, he is
questioning our leader, We will not
tolerate this nonsense. First of all,
his remarks will have to be expung-
ed.... (Interruptions),

SHRI RAM JETHMALANI: These
interruptions will only prolong my
speech.... (interruptions) The charge
levelled against our party by Dr.
Karan Singh was.... (interruptions)

SHRI T. BALAKRISHNIAH (Tiru-
pathi): The Chairman has already
given a ruling that the hon. Member
should not make a provocative speech
but in spite of the ruling, the hon.
Member is continuing that way. Will
you kindly restrain him? They must
be ashamed of the atrocities on Hari-
jans.

MR. DEPUTY-SPEAKER: You are
provoking others now. Please do not
get provoked.

SHRI T. BALAKHISHNIAH: Ours
is a democratic country and there
must be democracy for all, but for
Harijans there is no democracy. In
these 100 days of their rule, Harijans
have been tortured and butchered,

they must be ashamed.

SHRI VASANT SATHE; On a point
of order.

MR. DEPUTY-SPEAKER:
resume your seat.

SHRI VASANT SATHE: I rise on
a point of order,

Please

MR. DEPUTY-SPEAKER: T am not
going to allow. Thig Is not the way
to conduct the proceedings of the
House. Please take your seat. When

JULY 18, 1977

Min. of Home Affairs 332

I am on my legs, you must sit down.
If you do not take your seat, I will
have to take some other action,
-

SHRI VASANT SATHE. Now that
you have sat down, I will get up on
a point of order, under rule 376. He
made a remark that the Leader of
the Opposition was a collaborator
against democracy. Have you expung-
ed it or not? That is the question.
Please tell us your ruling on this.

MR. DEPUTY-SPEAKER: This is
not a point of order. If anybody
has asked for anything to be expung-
ed by the Chair, it will be considered
but you cannot rise again and again.

SHRI VASANT SATHE: I want
information.

MR. DEPUTY-SPEAKER: No. you
will not be given any more informa-
tion.

SHRI RAM JETHMALANI: An-
other change was solemnly made by
Mr. Karan Singh that we are en-
couraging defections, and he talked
of this as a minor point of interest
If there are some people amongst you
who come and tell us that they have
been sinning in the past and that they
want to stop sinning, are we supposed
to tell them to continue to sin, not to
stop slnning? You are right that we
shall not entice anybody from your
party. We shall not holdout attrac-
tions or promises for anybody to leave
your party. Let me tell you some-
thing. One of your distinguished ex-
Ministers who ceased to be a Minister
ag g result of the last electora] verdict
was trying to get into the Janatd
Party, and those who did not want
him had to fined out material which
was passed on to the head of the
Janata Party, and the Party ultimate-
ly rejected his overtures for joining cur
party,

-

SHRI K. P. UNNIKRISHNAN: You
are a novice in Parliament and thid
kind of thing will not work here. What
about Asoka Mehta's letter to the Homé
Minister? 1
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. SHRI RAM JETHMALANI: I hope
1 am speaking for the large majority
of my colleagues om this side when
1 say that we who belong to the
Janata Party refuse to give any un-
qualified admissions to those from the
other side. We will examine your
‘ antecedents, we will ask for evidence,
and only when we are satisfied that
there is a ginuine change of heart
will we admit you, and you will be
admitted on probation. Anybody and
everybody who wants to come to this
party is not going to’be admitted. Dr.
Karan Singh made the third charge.
He told us why is it that the Police
is misbehaving in this country. Let
me remind him that the Government
of the day, for good or for bad, is the
teacher of public morals. It sets stand-
ards by which the lower officers, the
bureacuracy, are guided. For ten jong
years, the police in this country has
been exposed to the corruption, to
the illegality, to the lawlessness of
its masters, the political masters and
I am surprised that 3 man of Dr.
Karan Singh’s intellect should com-
plain why the police ig behaving in
this manner, The police is behaving
in this manner because it has taken
a cue, it has taken its lessons from
its previous political masters, I hope,
the distinguished Home Minister will’
not take long time to set things right:
(Interruptions) I am surprised that
the police force in this country conti-
nues to have a large number of com-
retent and incorruptible officers.
(Interruptions) Let me give you an
illustration, an illustration which is
the subject matter of my cut motion,
which is a token cut motion. I am not
raising it to criticise my party but I
am only raising it because I wish to
warn my Home Minister of the pit-
falls which have been created by the
previous Government. I do not want
my Home Minister to let into those
very pitfalls which have been creat-
ed by the previous Government, On
7th December, 1974 against some
very rich people whose money was
circulated in the last election parti-
cularly in the North.... (Interrup-
tions) ®
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MR. DEPUTY-SPEAKER: Mr. Sathe
has special love for you.

SHR] RAM JETHMALANI. On Tth
December, 1974 a solemn First in-
formation Report was lodgeg with
the Central Bureau of Investigation.
I am mentioning this because every
time when there is difficulty, we make
an announcement that we hzave sent
the case to CBI for investigalion. I
am conscious that the CBI has also
some incorruptible and competent
officials but, by and large, this instru-
ment has been corrupted by the
previous Government; it requires to
be cleaned; it requires to be dis-
infected before it can become an
effective instrument of our policy.
When a FIR is filed, normally a per-
son goes to the police and makes a
complaint that he suspect that some
offences have been committed and
people are to be arrested. In this
case—] say this with the responsibi-
lity of a criminal lawyer and the
erstwhile Chairman of the Bar Coun-
cil of India—we presented to the CBI
conclusive evidence of the guilt of
those accused persons who, by subs-
tituting one false agreement for
another, by showing to the Govern=-
ment one agreement when the secret
agreement of different kind existed,
have persuaded the Government of
India to release millions of foreign
exchange. We gave the police con-
clusive evidence that by these various
methods, they have succeeded in
accummulating huge foreign exchange
abroad. I want the Home Minister
to listen to this. The CBI solemnly
wrote a letter, not because the law
said it but because Mrs. Gandhi
through Om Mehta said and ordered
that the police shall not investigate
this offence. Why? Because by cheat-
ing, you have obtained foreign ex-
change; the CBI is powerless to
investigate in these offences. I state
my reputation as a lawyer; there are
Supreme Court Judges here; we have
the Law Minister; we have the dis-
tinguished Attorney-General. 1 want
any lawyer who can tell me whether
the CBI can refuse to investigate a



235 D.G. 1977-18 of

[Shri Ram Jethmalani]

serious offence of cheating merely
because by cheating, you have ob-
tained foreign exchange and this case
must go to some other authority, 1
will withdraw. From 7th December,
1974 not even one of those rich men
has been arrested. Those are the rich
men coming from the notorious Mody
empire whose money, as I have said,
was circulating freely in the elections
to the detriment of democracy and to
the detriment of the Janata Party.

There are two cut motions of mine.
I wish to draw the attention of the
Home Minister to those facts. The
other day, when I mentioned the
matter in Parliament, the Prime
Minister got up and said that in the
matter of arrest of responsible people,
like, the ex-Prime Minister or, per-
haps, her son, the Government has
to proceed with great caution. I have
the greatest respect for the Prime
Minister. But I have one slight am-
endment to make and, [ hope, the
Home Minister will take note of. The
amendment which I wish to mszke is
that you have to show greater care
and caution when a poor man is being
arrested and not when a rich man is
being arrested.

97 WM fFAT T S e

74 g, fregare #9% & § a1 35+
9T HIAY AT FIX FT FTE ATHA G
QT 1 37 merfAAl SR gEad &
aray 7 FfEwr ard & w9y ¥, S ITF,
AR FIA &, Tg WYAT TET ALY
FT FFAT 97 | Ja A7 fmdt g
ar qifafewma &1 fgae &G
Hundreds of people will rise to de-
fend a rich man, But there is nobody
to defend a poor man when he is
marched to Kotwali. Therefore, 1
hope, the Home Ministry will adopt
this norm to show greater care and
caution in the matter of arrest of
poor people.

Y want to ask: How does it happen

that Mr, Sanjay Gandhi every time
-comes to know that somebody wishes
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to arrest him? How does it happen
that every time he walks up to the
court? [ want to know who are the
lawyers who are appearing for the
Government. Does the Government
give them instructions to oppose the
bail application? To my mind, no
honest investigation, no effective in-
vestigation, can proceed unless the
accused is in custody and is conti-
nuously interrogated, (Inflerruptions)
I have never heard this nonsense. 1
call it an unadulterated nonsense that
you allow an influential accused per-
son to roam about, to destroy the
evidence of his crime,

I can give an illustration. When I
asked the Minister of Information
and Broadcasting, Mr, Advani, that
the public wants to be satisfied that
the investigation by the CBI is pro-
ceeding effectively, he gave me an
answer which amazed me. The answer
was that the container of the film
was found somewhere about 15
Km. away from the Maruti factory
near a pond. That shows how effec-
tive investigation is going on. To my
mind, the CBI has already made it
sure that nobody can be convicted
in the case because the incriminating

-article is found about 15 Km. away

from the Maruti factory, that no re-
sponsibility can be fixed on anybody
for that incriminating article and
that the case cannot be proved against
anybody. I do not want lies to the
concocted by the police. But surely
this does not show that effective in-
vestigation is going on.

1 would like the Home Minister to
assure us because this is disturbing
us greatly as to how it is that an in-
fluential man is able to get off in spite
of a wide variety of crimes of which
he is accused. If the rule of law has
to be preserved....(Interruptions).

SHRI VASANT SATHE: On a
point of order, Sir, Allow me to
raise a point of order.

MR. DEPUTY-SPEAKER: What i9
the point of order?
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SHRI VASANT SATHE; First ask
him to sit down. I am on a point of
order. My point of order is that on
a matter which jis sub judice if any-
one casts an aspersion on the inves-
tigating authority, he is prejudicing
the case. This cannot be done.

SHRI RAM JETHMALANI: I am
the last man to comment on the
merits ol the investigation. I do not
wish to go into the facts of the case.
The allegations against Mr. Sanjay
Gandhi may be all false. He may be
innocent and, I hope, he will be able
1o establish his innocence. But the
country must be sure that the inves-

tigation is proceeding on the right
lines and that it is not already
loaded in favour of those accused

persons about whom the entire elec-
torate of this country is anxious to
know the truth,

If the truth is suppressed and the
investigations are conducted on the
wrong lines, it will be a great fallacy
of justice. If the rule of law has to
be established in the country, we
have got to adopt one action, that is,
before the law, the rich and the poor
are alike, the powerful and the weak-
er are alike and Mr, Sanjay Gandhi
and the beggars are equal. That is
the principle which wé should adopt
in maintaining the rule of law in
this country.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We note with great
dismay that there is a provision in the
statute in the country against massive
invasion of democracy and violation
of the Constitution.

There is a very glaring example in
a foreign country which took place in
1960, that js, the trial of ex-President
Calal BAYAR of Turkey, along with
former Premier Andan Menderes and
600 Members and supporters of the
former Ruling (Democratic) Party,
opened on 14th October, 1960 on
YASSIADA Island, Sea of Marmora.
L —
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The Court was presided over by
Mr, Salim RASHOE, President of the
First Division of the Court of Appeal
assisted by Five Judges of the Court
of Appeal and State Court and Three
Military Judges. Military Judges
were required on the Tribunal because
the Accuseq included Military Officers.
Out of 19 charges, the gravest one was
violation of Constitution which was
considered to be the most important.
That is the thing that has been done by
Mrs. Indira Gandhi, the former Prime
Minister and her Government, suppor-
ters and the collaborators.

It is punishable by death, according
to the law of Turkey. It is not consi-
dered to be a country which is advo-
cating socialism or democracy. Other
charges included, “Organisation of
Anti Greek Riots of 1955,"; “Attempt.
ed Assasination of Elder Statesman
Ismet Inonu”; “Forcible wrongful Res-
traint of Opposition Leader”; “Forcible
Repression of Student Demonstrations
of April 1960”. “Misuse of Public
Money”. Well, nothing is lacking in
our instance.

The Court delivered Judgement
on 15th September, 1961. You kind-
ly see KEESINGS CONTEMPORARY
ARCHIVES 1961 October 14-21, pages
18375—7. It says:

“The Court delivered judgment on
15th September 1961. Menderes was
found guilty of Violation of the
Constitution.” Along with Ex-Presi-
dent Bayar, Mr. Zorlu and Mr.
Polatkan Menderes was condemned
to death by a unanimous vote.
Others were condemned by majo-
rity votes, Yet others were sen_
tenced to Life and other Termg of
Imprisonment,

While the sentence of Death
against ex-President Bayar was, on
the grounds of his age, etc, etc.”

Have we got to draw a lesson from
what happened in Turkey which had
never claimed to say really that they
were going for socialism or that had
never been great advocates of demo-
cracy?
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About suitable legislation, you must
bring a suitable legislation to punish
the guilty who had violated the Con-
stitution, subverted democracy in a
massive way and it should be made
effective from 24th June, 1977. The
country can sit in judgment for those
who subverted the democracy in a
massive way and violated the Consti-
tution beyond recognition.

As far as majority and the minority
issues are concerned, we the majority
community have a duty and absolute
obligation to wards them and protect
20 per cent of our population who
constitute minority of the Muslims
to ensure for them fair share of busi-
ness, jobs, Police, Defence, para mili-
tary forces, seats in educational insti-
tutions, preservation of Islamic cul-
ture which has rich heritage, mak-
tabs, Maktabs and teaching of Arbic,
Persain and Urdu and their growth
has to be assured. There are great
possibilities for the oil rich countries
to help. They are looking for persons

who are economically backward of
backwards.
When the National Integration

Council was constituted the first meet-
ing was held in 1961 and the second
wag held in 1962 and the third and
the last was held in 1968, What did
they do? They circulated some papers
and passed resolutions and nothing
beyond that was done. It says, “The
National Integration Council, how-
ever, notes with concern the increase
in communal incidents in different
parts of the country over the last few
years.” Organised killings were seen
in Sadar Bazar and Jama Masjid in
the very nose of Indira Gandhi.

Sir, the Indira Government made a
false statement regarding Farida, and
the Home Minister at that time, Mr.
Brahmananda Reddy had to make an
apology-statement on ihe floor of the
House.
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Thé National integration Council
set up a Working Group under the
chairmanship of the Home Minister in
June, 1976, to consider certain urgent
problems relating to national integra-
tion. The Group included some Chief
Ministers. What did they do? The
Working Group suggested a seven-
point action programme for promoting
the communal harmony. 'The Group
also made recommendations for deal-
ing with extremists’ violence, students’
violence and labour troubles. What a
wonderful way of diluting the parti.
cular issue and side-tracking the
whole thing!

In 197176, there had been 1,256
riots in the country. In 1976, there
had been 169 riots in the country, and
the Sambal—Moradabag riot was very
serious. I would only give a friendly
advice to my friendg on the left:
forget what they had done but be-
wzre, the Muslims feel insecure; do not
make it a Hindu State, if you do it,
that will be the end of democracy in
the country.

The Scheduled Castes apd Scheduled
Tribes are also in a miserable plight.
The 1971 census shows that they con-
stitute about 22 per cent of our total
population, JIn 1976, in Bihar alone,
there have been 1,133 atrocities—upto
September. In the same period, 57
Harijans and Adivasis were murder-
ed. There has been an increase in
the number of atrocities in Bihar
alone; In 1972 it was 98, in 1973 it
was 103, in 1974 it was 259 and in 1975
it was 300. Economically also they are
backward because unless you have
genuine land reforms, you cannef im-
prove their lot. There has been ex-
tensive bonded labour, The Congress
Government, with a fanfare had said
that 70,000 had been identified. But
what happened? Only 3,000 of them
were claimed to have been rehabi-
Htafed. The rest have gone back o

the bondage—from where they came.
L]
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The North-Eastern Region is very
important. It jgs a multi-national
country we live in. This is a very
sensitive area. They are simple,
straight forward and proud people.
1n the name of national mainstream,
they have been bulldozed, They must
be allowed to retain all the good
things they had. It has to be ‘unity
in diversity’.

The special power that the Gover-
nor of Nagaland has is something
which is ynconstitutional andq undemo-
craticc The Governor ig called not
the Governor of a particular State,
but Governor of the North-Eastern
Region. We have to find a political
solution for this sensitive area, for
these good people. They are being
scared. During the election, the bad
people scared them by saying, °A
Hindu Raj is coming; A Hindi-Raj is
coming; the ban on cow-slaughter is
coming’. We do not want any of these
things. We want to keep the country
together. We want a really secular
and a really democratic gState. I am
sure, the Janata leaders will keep this
in mind and w-ill never lose sight of it.

The North-Eastern Council was a
subsidiary of the Research and Ana-
lysig Wing, Under the garb of ‘deve-
lopment’, they have been doing more
policing than development. Much
more money has been spent on police
and security forces than for develop-
ment.

The Partition affected the communi-
cations of the whole North-Eastern
region. The Government should come
forth with proposals to subsidise trans-
port, Otherwise, the cost of living
will go up. They should also en-
courage internal tourism, especially
for Manipur.

In the end, Sir, I would only make
an appeal to the Home Minister on
the cage of Mr. Varsnoi, Director of
Planning Commission (Metals), who
is still in jail ynder the Official Secrets
Act. This is one of the legislations
which had been abused to the greatest
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advantage of the erstwhile ruling
class. The Home Minister should take
note of it and look into it personally
and see that Mr, Varsnoi does not get
any injustice from their hands also.

g WAt (st = fag): Iqvemer

'™ - " s

AT, § 9§ T AAAT AV T A0I
fe wry aawt fear awy 7 7

INEqH AXIET :© 6 I § WY €T
FT fewvo forgr o ar | afew &
gaaar § f& swowr 99 feard o
g I aw Fg gem

ot wax & e (feeet waw) ¢
IqTEAET HEIRT, TEFT BIAW TETH
FT aHf97

MR. DEPUTY-SPEAKER: 1 will

take the sense of the House. The pro-
posal is that the Home Minister will
be enabled to reply. then the demands
for Grants of the Home Ministry will
be voted and then we proceed with

the half-an_hour discussion, I think,
it is agreeable to the House.

The Home Minister.

g wHat(xft wwwr fag) : Savemer
7ERR, # T AEAIY 9IT F gL T
Tga Fa+1 g {6 o 91 awa & foy
WTAT0 WEF TE 9Y, IR BT FC
T AT WX ¥ 9gT AeOT g9 gE
& IR HEEAT F Q1Y HARRF gATS
off fedr 7 § 1 & gEd o ST aga-
Fga HUT § TaAT A FE) T g, Ae
F ot wrt w @ a7, fF o # S
a9 F7 waTw § A7 3 42 FWAFW 4R
arfed, e & awaar g FaaFTE=
T IEN A & | TS & Al FT TqT
¥ 2 wx, oy 5 & wgw wwmar
£ | WX TEF AT FE AAIG G
#1E fadiy ot 7@ & ST gd
T v gfewr I fawa d v
@t & gaw FA Wt W @ |y

g |
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IqTEqT AEIZT, F WEAA (G o
wafgg o A fady & T2 ¥ Fgw
7w 31 | fag 9@t ¥ IR I@ FE
IJa+ f@a & A€ gvgarg FT|AT § |
frgrae 3= & @y, wifs ¥ e ITA
TG I@ FE | IFN W q@ N
gaay faar § 5 s ¥ aad 1 &,
afer g a2z 7, R I0F ¥ 7
FZT | I TIT W H7w, 067 W
qraq Fr A wEY, qrgq qfaq
=ifed &, &t A=At g 3, Arew I
Tgfrafta ) & sgar g 5 mrem
T &Y AE AT | AEQG FT THAT TG
F1 TG FTAT, 9 87 TEY & q*av
g ? ®ET 91 TOIT /E & T WD
a1, ®AA ar fafa & ws7 w1 @@ F
&, ag |7 & ar g, 7req a1 fF fos-
zxfrg £<& 91 @ § 1| A AW ag
FZAT TS IgT F971 7 &Y 7 a1 =
fas aF waqt g€ & 1| oF vAd TE
g€ & AR FaA wAdr & @ gf @,
FZ FILN 47, AT 97 ArAqar & faeg
17 T7 2W, W & wlaey o TqrRy
% fasg

Al QX adF ¥ #rf arr F@
FX AT qA7 giar g, AfwT FhorA ar
AAST AMA F§, FAAIRSE @ Fg,
H}ﬁwnagqgagﬁ&?“qil
& AT a7 At qeAr wfiww 3, wifs
&9 9gT AT} IS §, SfwT pc ag 2w
T AT AR A IAH 757 UT 227,
T A% AfFT 7 Fgr FT A wewr

g

A H A A uF e A B A,

SAFT AT & 9 720§, AT X, IHA
ag F51 & & q@ire o3 wa & fay
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fastrare & 1 ot A9, Faw,I5 TE,
FFA AV IAA Y, WEARW AT ALY
g, ag wa.9fY ¥, Jfew sger F
% wAT AL (Fa7 | IWA T § TG
Y | Ay sgORdT et 7Y ¥, e F@r
¢, fagi™ oo aQd ¥ W g7 weARW
S 57 § | wra wadY a@dy w71 T
HqA qI9 F1, AUy w1 fouw & far
@q Mz Lax T Ffoew FI 1 7 I
T HE g7

wdl g Tro Fufag T F 97
¥y ok foali ¥ wrn f ey gd,
FfeT AFT g9 TEFTOMET FT IT I
FqT AW 9T AT ¥H A9 & fa¥y
farrzre @, gy afga = gy
Far 7ar geesmm § AT 37% "Eaan
w1 Fa7 gfeewtor g ?

gfeT &Y & w9 % CF ey I
ara F1 78 g1 & fw 377 w4y g
g1 IEE AFw & AT FTFL T,
foneras ATt a1 Al g8, fFadY aves
g€ am, 3= W fead i & g, g
ST & |rg, AT F /G /I IT A
& arg famay Far &1 frad @r 7
A I F Fa1 fowrE @ W7 Tw
9z w1 fdda, #1€ q@aT av yaf=g
Y qA IART IAA H AT AT A
fawst | Iameue wgRg, § % A
FT =R §, Afww woaT fee faw
FAT TS|

st gorg Tt AwFEr E fw A
@ i 7 g, & facgw e § 0
TR IgTA T Ew ) A awar g fw
ag el afaa & o Aferama @
IEN ag W w7 ¢ 5 A amEnh
o oY § 99 ¥ waAfig
g s AT A R A R fy
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agaet Iu afem & qwras § gre g,
9 ®TEAE 97 — I ¥ g fad @
|qaT ¥, IH FT AAT &1 A Ak
afea | 39 & Awea ¥ g o g
wE, AT gq @ § WAl & gEw
9| aewEaT g fFdm e E @
g fox fegem & [adfaw B
gr g | wT ag g9 T LA FAT
M E, AIFF fag e A
W dax §1 W) ag A
TR ¥ q® TERE @91 9Ea §
ar ag W grawar g |

affa & fad gfeesior, wdsgs, £

AT FE WIE | TOAT q€T T
¥ TEAT @ owEAr ARA §—, S
wag sfaem & feit o Swmifes
FI HAG gs @, faam 9@ &, o
feeere qrgr ¥ frar 1 &few fgeeie
# ot qg fawwar ot fF ag w9q 0
Y AT FIAT 9T, WA Toh B qT
FAAT ATEAT 9T, WuA Ao & fog w@mor
AT 91 | A7 g7 ag fewdefow ar
wrfas T SR o, TRoaew ¥
forg #7€ o 4E dwer d-fad oA
fow 917 w9 9w & faw | @ fow
¥ wgar  fr foge 7 @Y framer i
foort ) s as TR F a=
#ré fedde =5, a5 gEw T &
TR g} A P & ¥ I, &
¥ @ g ¥ fF wa & Jaargw w3
gfF amamadrgfd ) afww dar
T® T g

//ﬁwﬁm_g'fﬁmoﬁfﬁau’h:
B F A A #T AT AR ]
wEw gt T gy nedr gf @

Q% RATHIT ATE ¢ F wA% § |

it wxw oy : g, § TQw S
A% 7T A | f{
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UF 2T 7 FaT fF OeraRey ¥,
AT ST At g @ T, A
gfear &Y ¥ Iwm 7 |Wr-wT -
Hew g FTadat T g ? 1954~
55 & 7o w70 eXfefewm ¥ warfaw
I g9 TAE ¥ fogre ¥ g0 weHl A
FATR AEF FT 54 aA( AT 52 af ¥4
a1 —51 To% g & WA § WX 25
ooF W A AT 7 )

arst w1 fwrst f@T 1 146 T
¥ & #E 20 g1 F Wiwe 7@ fAwo
g | 125%eF1 H§ ¥ g 774 10547 4T
106af & | T e Y SArfge wIT F@gar
A AR F, AT F F T5F AT AL
|19 g7 gA & &1-ATC |9 QT AT
ge, f7 & ugi wew a1 fawey a8 A,
7 afeFa Foe T, Ak fody A ¥
1§ fagre & auw 4@ ¥, ww 7
ECCERATIRE s

war fe # & g oY wrd fpar &,
TAN F q & o7 Y F47, A a9 F
o 3! 781, afer ag aeg &, fow
F1 AT B J A A FT F1§ A~
wFarT I g AT g, HWIT qaq I
g9 ¥ qE HEAEFHAT § WAT | WA
FH Y FH 40 BIFAY, /T 6 FAI-
faee &1 @ & fF 60 wradr
grafaat &1 39T G g fAaar §
gk 7dar faz 7 | gard aR 7w
Y at faz g | faooh H o @A R, o
¥ ¥ go Wy # fez g Afva g3
AT F gFS A AT E FF
50-60 I WM F1 G BT TG
faerar & | wT gg woar fae € @
o gaTe e A Iq ¥ qEsl g,
aY I T JAF &)

SRt aF aTeET T AT
wArfT ST A g fRar g - AT
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[sfr = fa1)
= § 5w wd o -fF F) @
% 5 fafaaT & s wATEETR ¥ WX
oT 11 fafege T wEETE qENl
¥ 1 sEk wATAT AR T ANE,
oY g & fF A TS F0R ¥ T AT
3 wedidau ey fre o E, e ¥
IRAFE T Fw v ?

T3 W wET FT & e WY
0 a<g ¥ 7€} e |9 7 vt oF
DA, TETEEA §1 W ¥
MW A $T ISATE AR | A wvly
o fre 9 a5 @i @ww /g )
Afsew 37 TaAHZ 1 ] FEN, IAGTE FY
qre #Y aorg fo & wee ¥ &g e AN
T WS 99 A A CF T
WIRHT FT WC W A1 g gHfa W=
& &Y WTRIT WreHt A1 fgegear F a1
Iq F ATALE 30 FAOT ¥ 47 | W
T aF 61 90 FT ARG § WX @A
% 12 W7d &7 A47% § W qg a9
gmfasw & AW F gHT | TR qg
F2d @ fr gw awfafes §, awfafes
g1 W= 95 wTr Gafga wEew &
aggfom & 20 +AT & 50 FATH
s grnt AT fex i gw Fgd @ fw
Tw & & a7 frer @ &, FRZ9A 1w
TEMAE A AT RE | WA
aar & Frww #1 faer 7Y ag wfww
FAE X FT | qg T O gHT AT
frera @, sfas aw=ar &7

9T § FOA | W A ST WA
MA@ TR @I ARE
. aTaT ) F o ¥ fag A F M fF aw
| wod @ 9 g 7@ S 1S W ¥
g 1T ¥ wgAT AEm wWifE sw A
Forg { foe o & v & ar 7 F A A A
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qat fiF a3 arge ¥ & e dar fear
forerst 51 ag farg fean & e &Y it
wrfral & | § ww fggeaw #
qEfrrarac ) A %3 fow ard g
Y T HIA 7T F qATE oY S & 547
75t ¥ 7 99 ¥ goQ ae W | AQ
9w & 7Y wrar fF 70w gaAr g
areT AT =T 918 T € T8 e
qTE ¥ 39 g do1 & gt o ag W
@B 1 ag A sfos gz Mraa gk

& FIUH FY AT FE E@IAT |
o # ad Afqe N ¥ auaar g fF
¥9 73 I ag Wi, 779 ¥ fog
T 7R AR q@ w2 § fF qwon age
a wY JrAw R A § F Foow a@r
&1 T & 7 afew afemay a=n, dA=for
AT gE | AT & T W gW
WY ¥ fF w9 fegem s @
AT &Y q-gEIFL foymm Ag v
T I-HIMCL F F &g, IAQ A0
| 8, ITX T FAT §, I F Y FAC
NIAY Waerg, 98 F W 2
qfafera g a &1 A FTwoT
Ay AqEHar g A {7 FATAY
&Y 9T 1 ag IO ¥ A fwwex
ST FE@I &1 A FTUT ATH F]qY
arareer FueT g 7 s§ar  faseTe
e ? ¥ afogsro wifeg & faw
ag qAT 78T §, AT F¥ { IR AG
FE@TE | A TF7T I FGA QY IO
T AfF A AT ¥ A9 fF g
Amifaas? & zg zwmar g fF
fergeam 1 st oF ar et axta
H gFar g AfHT FeowA A0 w9 F
qET 9@ FAR re@l A =W #
A Fgar g gATR e A Ay saEgd
AT SAY A1 AR AT A Y e wTewrA
¥ g 9% I [T ALY 9T, GT TH L
QI ¥ AfFT FT=Z WrIH F qAT A



349 D.G. 1977-78 of

% 9T aga fewmwa s wfeard
AT A AIT F TN F AT FqgaAT
JAT AATES T @[ NG | ATA 2
¥ @q AW FEAC GO TH G
IHT Y | gg WY 2  FAG AV |

qigdt Srer g TARAT F qarfcaw
R f R (FW N, @
FA B A FfAW AT 7 72 ZAR
wEHT Eo o WXe F WX I
fag s 35 gomx s AT & aww
T daw AT far 9 w9 F AW
HqT 42 § o 99 a9 ¥ faee< F o
AW AR, ITF TAH F HAT-
fers Faw 60 gortsw AT W
A 7FIRAT | w FEL A an
oA ? & @Y awar @ wm
g @ mr @, AR
a4 S S F ¥ g fFar ar, 9w
€ @i A qsdl FT AT FAL @,
fom w1 fos gagws @i it & fa,
AT {9 K wEAT A& g, Frey
At AR AT ad gf o ag v
T TSGR, IH T T aE FER &
3w & g7

™ [oF ¥ ©@q a1 FT @ faar
T a7 | WE AR S-fafrem ¥ o
T* R ! wda e ¥ 39 wfue
BT & Y g & afd ¥ oo fed
¥ § dfFT W 7 @1 —FEq e
TR A o @ at e Afer
TEE-faa, ftF & wfysre wr o axivs
T fear a1 g @ & A w=
@ -9 & g AT A FRT AT
WY Jqvax, 1975 & H@@ET<d w1 fawre
TRWAfr? | o g@ AR AT A
¥ e 1w Y quenavE & 0 oK
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AT TTH § AT qHT I g,
a7 AT § |IEE 7 Fgr aT—

To-day, under the law as it stands,
nobody in this country has even the
right to live.

fre oY omg wgaT 9y § fF 9w a9
ST ot X qfvre 7 ¢ fF g-fa
1, s W9, qrieare & AW,
forelaTe @Y QY aTe Fed §— T 9
@ rAr gy wE oAy |’ qEeTER WA A
sRf-fafcm e es g ? Ia §
WA, go THo To H 1866 aH
wEa W —They were treated
as chattel, property of the employers.
I 1 F1E wiaFT MY A, 7 AT T
ST q, AT AT Y AT AT AT qhd
q, Y27 ST Y wETAa gl AT a6 & qgh
9 AT TEY 91, gX WY wera § qg o
53 ¥ | s A ggt fawer & &t wiw-
FTT & a1 92 foreer 78 &, =t St &7
# F9T ATET F A 9 fo=wr T
fmfaigiNiswmfmalF I=
wefiadi # qz &< fear sma, 99 ar
AwHEfam@y) Je@aE
AT FASFTT S ¥ FFT qH A LT W
Fr w1 fa=rcar & so & afed st
Ff fag o AT @ IIEdl & qOAT qTEar
g qerat Aol gA A W ®T
w1 7 g vt g A T §, A
et AEY &, T FT G — qIE T FQ
F-ﬁagammgma.wﬁgqﬁ
wrfas ¥

gareas wgag - ag Fgr AT & fw
FERaF @ AF, TE T RE
fgg @ #1 wEArg, AT g wn

arget i A 8, wRe A W A A
g g, WS oF afe W@ W A A
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it ww fag —srdr

FT §HAT | NG TF FILH FT AT &,
¥ o7 FT gorrorT ¥ JAAT ARATE .

Tt o fag (Tawyx) @ W
T 91T ¥ OF q T AT wEr &
faest weETT 77 FaTY Y 57 TTOHX
ST R, Y FIIAFT AT AT | qG
T FTF ey afea WHTE ) "
TF FTE Ty I QIR FTT ALY T
afeFE ot T A FWTH W F
foog & qoadi-gw @ & f9d w9 &
g A g |

sit oo fag : & 3§ woroe T Fev
g ¥ wgr g -fercar 1 9w & gEl
T 1 ¥ WY grar 97 a1 7 "/
Fafea & @i gty | o7 g
AT FY wE, A AW qY F AT
FAEd ? gg I F w+ #1 fa=r an,
T ST WY T &Y IT A A *
ae- & o #1 gwe feemar §—u
q9 IAFT QT FT2AT |

&, SunmEr WErEw, W9 & ST
WA STRAT §-Tge g foa Y wwdow
FTFFTAATA 7 gferm SO HrEw F¢
@), Fasfagst@rdar? smomw
& QI I T T 1T ® qrAv
W afys Sram s g, o=
ot aaq & Pl Mg Al w@r
q¢ Fgar fF &7 § &7 @ T A ar
wr faram & g FaEr
e faragar &5 aga
#gr for Mare ar )

st vET ww e (et W)
T A & Sy A dad w< @

7
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ot wow feg: & @A R

IqreaN "R ﬁm‘rﬂ'ﬁ*ﬁ
g3 @ ui fomd a8 W & o Tz
Heh §, SAH Tgr F W ® efefeeam
far gug 1 Fmg o s § s fom
THATX & G o THUoKM FHAT IE
gatEd, fufua #ix wreE 2wy A
FIEH I3 TR, 99 ¥ T F7 THAL
¥ fegem Hag @) A rem
T T g, AT 9 91E §8 A
% ag Tafae 7 |1 ¥ 79 ¥ wm
faa oz =g ® ¢ f& W adfes
THTHeE gfew &1 fas and a1 wree
FH T EFT E 1@ H F oo ¥ W=
wrgaT g {6 qar o wifge 1 arsdfes
(feaviize i S A ford
Wt gpfnd &) awdr & 3 @9 Afaung
FRA T A AT § few agi o fow
WH v &F W R 9W O
TAT, ©: [AT WEA G @I | IO
F1 BT FT W §F TG FIA I3 @
g

s satfreg &g . FETHE Ooed
&7

st 9w fag: ow@iwE Qaw
3 F gk Fr g R s A
gre #% fray WY grsfigaarme Ak
fEFATE T aa d FEW @ @
&1 T s A AT ALY T fadea
& fir gt g ag @) AR
g f& O ¥ wrEw gar §, Taw @
a wid # wew wdf qgar &, T
W Tera g 1 X Wy FY gEe [ W
faame 2 % ) ﬁ{o‘ﬂ'oﬁﬁ'ﬂﬁ
sreem FravE ) fwd go fo F
‘W""‘?' ez o Yo ¥ weraAT T
& afwr wrew et go dYo i"'f_mﬂ%
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[=fr =<or fag)
;W{'&zﬁ Joflo F 1 FHAWE Y
WIEH HT A |q¥Eey TOLT & IET Frav
? T W WA § W IW A
T I TR Faa @
) ¥ g%l qfeT 77 5T & fw
feft ®h & 3w, 3w #Y wewe, @
e, s & coEAVE SE & T
T 93 7 drEy §, a8 99 979 59 9
F T § fF wrew AT ¥
mmar w2 fegrewr A g o A
W qTgT g, I Fe fF Few W
WE W R wEm awar g e
g v fow T & wEw |w @ E,
9 aww fegam & @ @ At
# 79 ¥ afcawge A€ 1 g@ o famme
T FY FEI@ R W EH gfew e
AT R E 1 g M w1 gw 3G )

&t §ag s grifeer A faamd
e A A &) & 7 T 1 IEW
fagrT %1 foreaT SaTaT 91 W% wgy AT fw
qF LT F ARG § Jg ATAT
Fr WX m%mwmﬁﬁw
@197 f& o« & a1 ;97T A wgr 9%
WIEN  SATET 721 & A FEI HwF SATST
W ogr &1 F R g Y ww 9 AR
ST X q aarfegr arafea & so &
af@ o 837 F FqET IR §
AR qge WY wg qw1 5 fF w7 7 arc
A ¥ ANEES 1971 &, 1972
T AR AT 1977 F Wgw W § QA
W32 Y BT FT AT ¥ IHAT W g
Meza g 9 TEFEAFA L E

ot igeE A (AR )
T q HTEHI H /T gET 7 AR AT
e 7 e foam | g § oA
wﬂmﬂtmwﬂm&?
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¥ o g W IW T W AEA
# ifwr a7 Ffew wew F Faw
TF HOF & QW g, TEY I|@ gy
O THEW T, @ A ¥
g, TR WA 93wy | R fog &
qoq &1 fosre Fa3 2ar § 1 afew
Fo § WX faard ofr & oY fage
#r fagre &, 5o ok fggmm &
R ¥ afron fAwrer {1 Ty gwir
FE I P G ¢ 7R @S feg
7z ¥ fear oo fF gq R @ @
@& @ I AT qfewr gRm oo

T START HTga A FgT % fawedy
¥ AT AT @ & 1| WX Ao AL
2 A 26 AT ¥ AT A% 110 HEL
g 9 | ¥ £EF wiws qqear g |

mm;@zﬂ,wﬁﬁ'ﬂﬁ?{%so@.
1977 T%F & & AEAT 7 A I AT
¥ 3097, 1975 F &7 7fH N ¥ —76
%waﬁﬁafnémg wifs 75 &
AT ztr‘cihﬁ—-—a’tmg'qim
IF F-oTaE IHN T 1975 ¥ 63
#ifcw 7T gU AR 1977 51 g0
wﬁwméﬁ'iﬁ 110 & 9T 1
eI w st waraw
fratferE @ w=eg
AETIES 598T | UF 58 | TALH TN
56 §T WX w 32 1 T 9BA 6§
AT 4 | O "I WG aT A0S
AR A/ FFAT E | TS @’ 97
gE A s W 81 g€ &

@ e g fF w@ar o A
@Y | WH AT AR aEws ¢ |
afe ¥ fog sowt FgT F1 % TG
& T EET AT & A1 ITHIEH & |

Heaqw _HgIed, w’t#ﬁtﬁmm
& s fomrar adt 9T wwaT | AfEw



i

ass D.G. 1977-78 of

(o1 fig]

e wow A e A §, A q@o
o #ite fom @wFar ¢, & IeT W@
&\ 77T FOT FTIOT & 7 owEwT wTOr
¢ fir gax =T faal & o wrdo o
gy e fmrfigmaw &
o wrd I = 79, oF N forar
Fuaq i@ ae ¥ Hfaw forrd wma
g AWK gﬁmwtﬁ'mmg|
CHFT TF FTCT A Ag & | THHT FEA
Froor 7g & 5w e Som Ty A
T & @07 ST T @ ¥ WEA FC
F Oy §, ¥ UFIH  AE WA EHT
AT qTAT ATAAT AT | ST QI AT
gHY qo o ¥ AT I, TorewT
ﬂ'mg,'&ﬂ!ﬁ m‘[“&tﬁ&
T mar 1 weEd # @ifir gg
Iy ggin  fraw & Seifaw 2w
e gFz Y anfrat qarg 1 g
iz T ¥ uF AR # AR
Tt ¥ o gfe @R @ SER T9g
¥ azt fa¥a o wreew ¥ & afvraw
feeet & 1 a7 § =& w<F W §
Tgr F71 FE A7 & A R w19 7T A
T FT X § ? ¥ M | §© wwhat
et ATy UFE ¥ aga ot qrat
feeeft areil #Y § ag w@r 7 @
g Fréart #T W@ & AN aga o) &
agt #r wrew faqawr # gopaie gy
oA FT FAT FTLATE Y AT § T FATAT
orEdy T §, TAY FE Frawr AE

At W ¥ AT w8
& faa  smavdt ow  faferaw ¥ sy
2 I H T ¥ gfrw wfawc g, 7=k
wgaaTAR, FTAR WX freeht ¥ A
& 77 wur g & e gfew s

JULY 18, 1077
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1 fagfer & are Hrew ox wmT
WSB! g § R g g | A waT
AT AT ¥ F qaTT g g fF oA
Wit 7 @arw § f5 agi gfew s
& AfFT I qF wox AN wgan g,
q¥AT A q@ ¥ OTET aqAl @A §
SATHA FI, ITH qTA FG § | F Fowar
g % & 3791 w1 o Qav wa wwre
Wt & 1 gfere Fforera #1 frgea &1 famme
T9 @ ¢ | faw ofiex wfegw wrac
TaqdE ‘Fﬁﬁ 3-'13 qT"lﬂTQﬁE’i‘
fagwd § € | Sq¥ AT % 9F )

I AW St 7 Fgr 5 N wAA
s RERPT N a5 &
WX qAAATHI FT T § IA W AT
¥ faar oy, A #0F d1 o1 qF §
ot ey § e g7y arfow & femm
a1 FE A qgy W & S @
21 1947 ¥ 3t aF & *ET AT @T
2 fr fg o ot @ w o &, SR
o A ot T § W qEemT o aw
oT M § ITF 9T qA W AR §,
ot =gy § fagran fawr arfew &
for omd ) AfFT IEX ST WIS
a# fraar | Avme 20w Frdfaw A
7g fowvrire fear & 5 33+ S arfaw
dt ferar sr wnfge ? fgran arfers
oY T OF T av T g awlr @
e gAT AT ¥ T AT w) qwhfEe
fora o g1 & i s e Ffaw
ar wfgat & & @ I afew AT
B g 3t 7Y g | e wife e
0% gy & ag Ak wmEe T )

IER feeeft & &2 oy £ Forw
T B w R N qg A T
wasdw I fagmag g AT @
3 fir @ mrlir i sher §2 o
& v ot mema‘}m
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TR HUT &Y A ) qgt A feAfEdy
T sTfET g v @ 1 wg e e
F9 § WC WK qrad sqrar AR
wr3fasr w1 fae o¢ @Y e gfaw
EF | ¥] 9T I A 9 Ara=T FT AT |
e s g

ag ft ¥gr v § f& FAow T
Ffaas srow ;s @ E 4@ &
meR A F N A g —

oYy WA @I 0 ag ® € |

ot o fag ;w0 A
aH a3 R &, W Far g ey s
e § wiwe few WY § | § wiwe
@ AT qrw TF 1 e ST TR
WARF W T H 517 IqH qHC
dwviw ¥ W 77 © €T | TEY H AA
Sl

I WY A FE AT & 1 AW
g1 a1 § f gfiew €9 & ara |t
fear | AfFw ww gwr e &
T FC TE FAT § | HRA O3 ford
JmAwm Mg fu g1 gfom g &
TafFm oAl fFmsa & Y ww @
aFdt & | Mfedmw Fr AT T ¥ e
S g g A e F aw .Y
farrd & ag amar ¢ & QW1 AR
¥ gueft fow Y, @ & faars w4
qFey T ¥ @ faarodtw g an
R aofw § | w9 9@ IT F wow A
oo g9 q@ N o @7 ¢ W}
wfedwT & 7% &, 91 T § TR
T F@T § | TR ARHT AT AR TQ
T A A g &, W gfom &)
o AT ATy § 99 ¥ @@ oF faaed
¥F § ek @t ow fawed ¥ §
Iy fm faefal &1 & T
¥ T qw g e s o fr ag
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#av Wi gfewa &1 e T § wifs
et & arg waw Wt 3 R T
uF firdg a1 afe s 7w & e ady
¢ efemt &y oot ¥ fesdt oot
¥ AU &Y 9T =9 AE g R oA
W ¥ sumar, o fF R @, Y e
ga ¥ g it § AT Ty ey
T FT % 9 |

ot Un fasw  qmAEF T @
fodte & o €Y oY €T AT 7 @
feq¥é Wit & fF @Y anfaal &1 arer
g foe &t fr Qe w1s
Safar guT§ | ag gt A& | IEH! U
¥ 9% F JAATET T A . . . . WAAOA

st = fag : wmow ag fod
grft, & = & 1 o A agt @
frar ar sl &Y fld A gwE @
IAH T WTH wEi@ agr dr )
¥ damew ww wrafer &1 fas &
@t fear 1w w i fod amft @
ay ar a1 wt §, a1 § Gt ) afeew
&Y T Fwar fr G fotd o g )
71 A o g 9 & 7 9 qr e
frat ot &t g a8 § fF g T
TTRT $& WX HT qFet 4Y 7 T AT AT
fs ag avi g1, @99 & AWET 97 @Y
w1 IEE w1 FH wrEAr arfgd
g #1 ? w9 ifE gt & s
9T @ F1E WX T4T A7 a7 FHT g,
a1 ST 5qY SqTAT &Y §Far g7 ? sufed
# aradvy forall & wgn e waot  wat
¥ e A9 o9 F@1 ¢, @F faoedy
Tty 3@ faaedr arel & @ w2 §,
7g 7 f& gawl & gEd R &
Ty e g & 1 gfeml & gfemat &
qma 72 g §, T & ghoet Fam
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[ v fee )

it wiw ww (faar) - el g
UF ATq #T g4 wware ¢ fF oefa
FT TS qT, AR FAG  ToT 9T, H_T
TEHT A% 92 mr ?

st wew fay : cad T w977 ?
TAAT 4 @A 7 W TEAT SR AT
oot § ? fdYd Y wwasl & wfa &
g1 Fagwg @ o 5 gfom
AT & a9 F@T &, FA9 qA9 & A
FAT &, qavi gfeaa & qrq F@T § ¥fE
Fgt LM TET § vafed ag wmaw wwTRr
FET § M AT aas 7 | A g
T s Fawors @A
SIAEIT FTAT | AT AT AT Y SFAT
fe mag@EfF gfomt &
Fqg ¥ 7T, A F v wmmAr §
TUY SqTAT ¥47T F qFAT 97 7

st wAE Argry (avefY) ¢ Ag A=
T, AT A Ay ). (cwwww)

st wow fog - aff @ @ v &
Fara X w1 oft F T Ad XL .
(swer)

St ¥fo @ WM (Tam)
TZT TEAEH I WY AT ) wwv R
st frdt e el Y qw A
¥ fa=r ot AT § 7 TW A A
ﬂ‘zm‘fﬁ‘(‘tﬁ%'ﬁr& FIE sETHTC
T FA E )

q&ﬁ(miﬁﬁm
#if wWEw & ot ghom afoe
AT ¥ ogwredy 7. -

- *Not recorded.

JULY 13; 1977
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ot wewr fg © 5 ag Fa gy dorey
SaT @t AT W'@? .

SHRI T. BALAKRISHNIAH (TIRU-
PATHI): sir, ] have got a submission
to make (Interruptions). Why don't
you give me a chance?

SHRI CHARAN SINGH: I am not
yielding.
W M9 T I a1 FET & WY
AT EE g THY | AZ AFTFITZAT?

MR. DEPUTY._SPEAKE’R; =He is
not yielding. Please take your seat.

SHRI T. BALAKRISHNAIAH: 1
have got a submission to make...... .

MR. DEPUTY-SPEAKER: You
don't interrupt like this, JIf you do,
what you say will go off the record.

t wew fog : A€ feelt & @
a4 F @ gfwm 1 & § o o o
FAT  IAH! TATHQ AT {, IAAT FIH

T A 7o o N aw F wdfea
¥ IEy wrE O T qwn ) AR A
Fe ot w1 § o= % . . . (wEwA)
ot e & Tz WY AW
wiw v ¥ fag . (wwwww)
Yt fag - Kag ww s Q@ AT
qr f& 29 ofadY & faers faYé
frard f §, 23 wrafaai ¥ | . (sqww)
SHRI M. KALYANASUNDARAM:

May I say one thing?...... v ?
st wew fag @ & g A &@<
T E

MR. DEPUTY-SPEAKER; He is
not yielding; what is the use? It will
be off the Tecord.

ot wow fay : Tew W@,
& ag wdf wC @ a1 (wwew)
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% ag w4 wT @ 9 fr 29 wefaai
T 9T gAT §, IAH ¥ 23 frewe
& % &, 6 fircere 7Y gC & 1| I
fregare <% & fod arEaTd g
wqf FT fare @ mr g | (srew)

¥ i & @) g Argar

MR. DEPUTY-SPEAKER:. Just
ignore that.

it wrwr fag : S S oAET go
¥ T w aey & o wfw g€ @,
g o+ g Af gefr 1 Afe
m*ﬁzﬂﬁﬁﬂfwa'&%%m
FT aFAT §, € fagre # AN JF A

21 @WF ey fagw ai=e & 9
Jx X g7 T §, IR fond

IqN A FF TE T A1ed | ()

o THeA (FTe) LU ES
AT qgHET  AEIET WrET E ar F

s wgaT § 5 & aw agt mav ar
WX W g9 qifeamz & o qeew

W 73 @ | oF arw § QA WA .

«t wew fag : § o fovad #<
T, w9 q7d & A § F7A & o
(eaarr)

MR. DEPUTY-SPEAKER: When a
Minister is replying or when a Mem-
ber is speaking, unless he yields you
cannot interrupt. (Interruptions). Do
not get excited now, There is no use
getting excited like this. If the Minis-
ter wants to yield, he can and he may
vield. If you go on interrupting, he
will not yield. Let him complete his
speech. There is not much Jt’igne l‘eft

ASADHA 22, 1899 (SAKA) Min. of Home Affairs

SHRI K. P. UNNIKRISHNAN:
Please listen to Mr, Ram Dhan at
least.

“(Interruptions)

it = fag: a‘a’m%ﬁi‘i’ﬁr
qT 3T &, 79 ¥ ¥ dree 7 v an,
A wa A 9@ F ¥weh s
zu &, v Wt N Aee A fEar @

gz w&0 A & fr & o arw =g,
g 99 el B &I gy 1 2R WY
et Y =TT A &, A w7 IwE, I
TR A AR & 3 FT "fawe
2 ? =T ag alreT gowmET SraT, @
ZEE &1 FTH @0 To07 | 37 6T TEr
fraw &= faar o fe s e &Y
1€ 1 9HT T WA, T FEE 74, ¥
I BT G FF AT FA W
wigs #rr 1 qar fraw & w7 @
AET TN 99 §Far § | A e AT
FEaT w1 frar 9ma ? (syewr)

SHRI SURATH BAHADUR SHAH
(Kheri): Are they trying to teach us
Parliamentary ettiquette?

ot wqor oy w9 TR ¥
AT gee, ot Wi gwTe wTed,
T Fgr—u ag fager 3F T §—
fr & gw onfie 7 7 5 fafer &
aetely gFft w1 qw Y wf-sreaqr
¥ oF T TEEAAE g At 39 A
gar | & aeiwm swr g oAl
FT—I AT g oy T oA o
sfere maitE e e ¥ g fafeee
F ow feaa wfuwc § 7 &7 O
o @ LT waRed ¥ A A
fow feecht Y gfee w1 gefafrgem

TP FT FION ¥ IwF g fafre
%gﬂﬁili‘l‘ﬂﬂﬁ%ﬂﬂ'{ﬁm
qzuﬁtﬁmézmmaﬁr
mﬂﬁlﬂzmﬁﬁ?ﬁ"qi’ﬁ
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(4 =7 fag)
wqreT g & 1 & misEmE: ar se
¥ GF-{EIHET FT AW T FT qHAT,
SaTa WY a9 TG F GFATE | AR
TF I BAMAAT & Faars #1€ faeraa
wra, @ ¥ R madiie w1 fog gwar
g

FATR B FTETGUA & qarfas
@ I F qfr qEx €T mEadIE ¥
e & 1 WX & IF 35 7E, A 5T A
9T FT AT AT § | W< gg HIv
# w1y fF ANz ww sfear &
fafre & S @ ¥ 2w & € OF
T e g oAy, av ag @ T
awar & | & § a1 ®r¢ AT g99W, |
R 3w # wif-srgear faeet & maq
N IFN Y, W AT GETY AT HFAT 7
gt | Tafa ag wrar aE w0 aifee
fF o T *rf wifrerd ofadw
g ST | U9 39 | U & g%ar g,
FUF, A9 A TG F g7 ¥ N I FAA
feq 9, st sfw TiRg 9FR €,
o FrA ¥ A g), AW AR
g1 9% AFzAT ¥ A S Iq@ ;T
1 R gaz ¥ | AfFT 9 FAq F
HHeT & AW FY wifa swaear F guTA
¥ faw | o1 ux sufe ag +C gwar
g o1 0% T9 I # Hewq 99 § 9w,
qaT g g AFqT WX # JEH F@T
g Ao gacfafady w1 AR g7 &
FqT FqT IEHIX AT JTAT & 7 WL 9
fasrad oy § @ O w9a § W<
A fasrad wary § fF @7 gaawec
Yag frar, ag gom, ag g | w9 &
Fr #T wsar § faag fAgdr Séme
qT FGAS AT TEAT WA4 & ? FH AQ
aay & 5 g agr o 91 & W EW
fafree< uw wew § @ w1 g giorar,
A@ a1 AN FE ¥ FH ST AL,
faght =t awelt | 7, @ @
TrfRT Z 7 | ag g "W R )

JULY 13, 1977

Min. of Home Affairs 364

o9 AT o Fuifag A TF
AT ST 4T W qgT HEST §ATA
qr | 99 W AT W 99 O T
g & I w7 5 ofsw ¥ ag
w1 udregE ¢ 5 oo & awrr o o
TEARTT FT AT & 7 FI TEARTT
FT g gadr § W foaar o= @
IW F FIRT B TEAWTT FT AT E
& TAT | I Farer A qw ¥ w< fan
afwT 39 F7 srare wraT AE R 9w
* N9 aga ¥ feeefars v § )
FaT IR FfIFg e fraaas
o gfew 4 Fg FEfTEE g @)
geHe, 39 #t gfagre dy | g ag A
Iq # FEviw § | uw a@ | gEd
atw ag ¢ & a0 ofew # oW <
FTW FT AT wgE A% Iw grw 7
ffreishragramgfaaw
AT AgT 45 & 1 e FE ¥ o9
fog dfiffms & fog &% & &
g & IW® T, W FTA U
&\ 7w gfere s o W € e oo
Iaq & e & faaw SamAardr Y
9 TF FEHIE & oo § qTOT HA |
afFT o A qT g S9 FTON W
STt arfge fr o i @ 7 o mTEEY
Aqfaw & T a1 T wIWT WIRHT @
= IawT wré € arf o §f Y @ N
I AFAELEA §, IE  CAATAHEH
H qaT-§ @ g FTIT F WOA A A
AFT TX FT7 FT 7 o ¥ F@ar F1
fasrga gkt @ A 9§ F FB FT
gR | 'Th B w1 FEW FT 3T a®
AN gafa AH gm0 wEES H
TR g A N E AT, &
TFT IGF TF 9T 7 gy haer T faar
ﬁw%mﬁﬁwﬂw@gﬁmﬁ
T T & e e oafew §
mﬁw#gﬁwﬁzﬁmﬁ
Ehuzagumuﬁerﬁanag 1 gfers
AM a3 Fueg sr &) AT QT ¢
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oW farma foasdy & O S99 o W
fast wear wfge fe arfax dar wai

g AT T g g ?

Iq H Wy G 6 gurdy aga Al
QU AT | ASHETHT ST T oagd
$® 7 faar i uF fgam y o ifafess
HTERT § I9 T 49T NG ILAT &, gL Ao
9T g &, gfer 9 Y gzar &, AEeTo
TH> T Y T3AT R | A AT F G FE
e Y f gTT Eadifos g godte
FTIARETLICH 48 Fg GFar g % :

Police Superintendents
were perhaps more scruplous
District Magistrates as a class.

SUTRT IYA FN A A A IH A Y |
Y & osfafrg v faore wf &Y me
wifgr 5 59 & fow gw famire € an
A ? Hoga ey guxdd & w
TENE, MR EITaTTFEA T
¥ ATew T @, AT T A TR fF
agt *Y gfew, ToeaT A gfew, s
wawr & gfew, fagre Y ofew s a
aefafrew & o< o7 ST S g
FAT AT F THE FT T6A T9 T F< |
IFRIEABITE | wE qaadr g ar
# mg & afor o9 FEW wo et ¥
fraref &Y awF ¥ OF FHE FAA A
far=mt T, gX ST wOAT a7 3G |
grammy g s gm aw- It g1, &
fafrecgl o argaR fodar i F18%
AR A B A TS FA FTAAT
FTART T EHT T8 FroFA §7 HITEH
oY ST T FY qIE &Y AT AV AT HIAST
goT? gwferad s¥raq ? od A
ow wwar gefafaeaT | gad &
Y s s g1 7 wfww w
TEHT ®T O AN Fieead A T AL
wTeTA ®< fear fe gea wC G A

as a class
than
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T g §F AT | AT FiEAS A AT
s faar ok qag 4 & sfsw
FEH § A 9T ¥ TF a1 F 7@
&1 for foF Jr sreaY &1 1o ¢ faam
T qa g auFe # fgrma ¢ 5 gy
HEHI HTATAT HC X 7 AT HQA T IFHT
oy Y 1 TT FT & 9w, Y | Ag
AT FL TFAT & | TTo FHuitag i,
SEE I AFAT g~ ¥ ! Fagwst
FTA1 argar § 5 o afeat su & g€
g w9 ¥ ¥ a3 & [ g wfed
& =rgar g fw gfew ot &1 o7 fe ot
fofrer F s FTft g9 7T
F wifE a7 fafae it 17 3w 57
ST SYer mfefwas agr graT &, ag &
fAz ggdt $res A @w | &€ & 99
UF ar ede g F zw ¥ A
gfew a=t #1 gfw g FOR
ag¢ T, W & fa9 g o§w v
2 gfew q &y S T ¥ 9w
g0 &1 wyw firegam & famg @re #¢
T Amied

18.00 birs.

gfea FHwT {F F FT AT
faure 2, *fer @ FoF fagra gum?
AHA AT ET & | T 9 97 TI HTET
&z waae #1 faerg | o
agt HHIIA ) UCATEE FT 2 § Y 22w
F iy fafaeest wg ava § fF Ao gomR
afdfafeso & 307 R FTRE
g9 F T ¥ UF ahIT qrar g A &
I*HIT FHTAT g 6 g AT §E T 5
¥ ogad g | gw e fafaees & ow
fadt formmr =g Efrew 3w wea
gfere #1 S FTHA AT §, ITH 4T
T GETCEY a6 &, TF & A H OF A1
9T CqTEE FEAT ATZT & | AT AT 398
fordr Troft &Y Y g% ¥ a<g T FHIAA
AFLTFIT | @ & wAET AT Ff
T AT W F ST H g AT FAATE |
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(= =7y i g)

T 990 AN F1E QT Tahte +%
FEIAT AR IS4, A A TH-
F-aifAa grir 1« =Y fad ¥ qg ot
T g1 | ¥ feelt &1 32w gl
T8 &, 7w wred ¢ e ofew 7 qee
T A @ 99 &, ¥ ¥ §9 qg99 &t
JET | 5q & AT g9 9T HFHOT 5170
o< qrarg TSI WIgE, o FUifag
oY, a3 aRE AT g AT ¥ AT WIA-
Hr Foar dTgw ¥ Fgr wEar g v
wanr ¥ g iy gaTe gwd aa4, 59
& far & aga—agd "R T | a7
#1$ qrdl #Y a1 A &, qw Araw
oF $ATTNT W N I
21 gt A faard S ofY
w7 Wy & gfem & wliwegpm
AN D DN ED I A wEfAE
srre ar fdt o swTe A e TS
qFf - g A v g - gwea fam
¥ wE a@ |

gaTR aq "rgw X w1 fF gfem &
SATET TIAT  EAAYAE 9T WUTRA |
fea gfem e TwaT 1 FEi @ ?
g ETe T1wE aga & gferm o=
T3, @Y v g9 wfgd | F oy grer 7
Freeft S T A T - gt g g
grfeaT X st & &7 A I
wrfga, fom & wre@ § smam & feaan
FHAFIA@E qg T A -
ama @a § — s@ +1% gfers wifwes
ST & AT AT @ T IW FTIF TN Iq
3 ot § o1 G AT HE g @ TR
Tl g & SN were A Foivd § wg At
g an i, an g Ay 4 el
SrF-#q AT wrfgad e e oww A
FrgEad? Fr A AA ol B e
i R ag FEd gu g et A fE
e o 3 R A s A faelt
e gt @ wieh WYw b ATy W
A, [ AT AT Y, A I AR

JULY 18, 1977 Min. of Home Affairs
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Tt #r § e g & forefy sl & ford
qRT AT qfews § | 787 9T 60 HiESfaw
WFHIRFAY | I7% e w1 off 2aT
g1 Y Ay TAq AV | U FT AEC 9@y
AT W ¥ AY F¥A a7 q72t o, g Aw
T A & fer sd A qx v
I7 #Y grafan s ¥ qure Qe
arfeg, e #a7 77 & fad oy AT ¥
& ?

wt wtfas a| : Sgd grEa,
feeelt gferer ¥ @ A a5 Ffto Y fear
&, AfeT Iw w1 AR WA TEY gt |

staw fag : ;@ w1w & 1 ¥
et g & | Fatww &Y fovd &
IEATAZ 7 A & FL Fr7O 2 qFA §,
Afe ux Fer Freor 27 qadioE F
qTH wrEAwe fLEras #7 w67 & )

faeett &Y gfe® & 90 A=
Frefaml & o @A & fau qFm 7@
% a1 AT 80 THE I 541 ¥ HIY,
waAT wfgelt & amy FE @ 97 1 =W
FIRATIT Fr Y AR AT E, I A A
FTH F FT PAFGLY &, Iq 9T 24T |
36 & AT FAFAT FT qFd & | AT
gfvw & fawms foreraa 7@ & ? w0
TR A I N FAEIA RN I
#1 g faeey srfge SfFa oY 3%
dafaerar &, sfada &1 qarer 78 &,
Afafadrsr o g gfae @rd Y fraree
T w6, A g7 wY IT A forwrod wA
TRIETE?

SHR] SAMAR GUHA (Contai):
How will you prevent MLAs and MPs
and political people influencing them?
They are also the corrupt people.

=t weor fag : &Y% {1 ST AT wee
T AT | IT T GET o Y FeeT &
T 1861 #FTgfre T &1 1902 ¥
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IA FT ATSTH ®T g T & faq g%
TFE JAT 4T | A1 R &Y Iq F 747 foeqy
T & 1 a8 Fgr nar f gfes o A acey
gt arfge | gfew uae & aodra AT
HraT § afew w1 & f @ & F arary
qTA WY FATAT T0ZAT § FF 0T F W
ATH FT O g7 /7 T9R I
FE! TR | W FT qg TEATH FCAT
qga f& wAAT F Y gFE TAC gU §,
I A IfqevT 77 7, § g
798 ¥ W I F IgT @ TH A &
o #Y e A o7 wwar | AF F
T § I w0 9o Yo AT 4T, IW
FA AL FFTE RN BT FLQAATC FIA
T TG =BT FTA 7T W 0 TF AR
M F I @ g W gE 4 F dar
FAA A | TH A & Cfadw U,
1872 %1 Wt &, forw =Y fezw Sfraee
T ohae, a1 fafrerafear @, sv &
At % fodY #t fgera g ey A
i gt &, 3@ § Y gwte, ¥ awiw
FE R AAEE IO TR ITF F=-
fraer s #1 #2 | TEfET FO w0
7% & fr gfow oe & aofe g aga
HIS-G97 FT FET aET |

% Jra ¥ ag qamar qgar g fw
zaL M 7 ug & f ofew & . s
1€ F7hU F@T g, a1 7g vefafafaw
g ofe H it s N ag @
fE s ago fro MTHTEo Yo & HTHA
W ®YE FFRIT Fa7, aY g fagy A
mefafafas 7t grm wifs ot & g@
Sreqer ¥ AT qTaT 9t i g7 g
TATT & | =W a<g & A WYAT AN
T E AT ATaT & | 9 W 7 AT & W=
9 Y FEwTT wrw fowm, @Y 9@ F WA
T favare g @aT § WX A T
#1 BYer auwy @war § 1 gEfag AT
WEagifesy ¥ &7 0F ToEE

ASADHA 22, 1809 (SAKA) Min. of Home Affairs

570:

wifeas & @y I FRUT @Y, AT
ofa¥a & gefafafas amT a7 Trfgw

SHRI JYOTIRMOY BOSU: That
will be misused.

st wTw fag : w gfaw @ /e
I §,

Why should you have any police at all?

T I qHA F AT FIT9C | (raaanT)
# ool FT @ a1 fF 1w mmw a7 fa=
FET AT | w F gfewdw SfA
g ardfugz o1 ¥ arw s § W
qH1 H1 T@TEd $L AT | IUH H/IT
T ¥ UF FiEfaw 7 SRE-AE oW
F ST FO T EF AT € | TR I A0
grar & fr oF w2 dw WY waTeal W
B: B: AR AT GTA-HTA WL T% I
Wy & 1 gfew arel #1 25 T6T AT
qEAT § W TOT HIIHT FT AT THT
JATAT 92T & | TBT BT BT HTHA &
gfew &t iR F0 &1 wfgwc
T gfere & goedt a9 §F TgTET Ao
&, Y T a2 faare FAT EN T

SHRI JYOTIRMOY BOSU: Sir, we
do not agree with the Home Minister
here. It is dangerous.

=it wtw fag : w9 feT e
aTE WX GETH JU AF FATET &

fergrer 7 ferw 1| gT WA FY g E
AT AT T ST 29T fow fF
T WIX w A §, TF Afogz W
Fawa & | AT we A & R 0w A
FT @S GO §, WA F I F
a9 agd aUw § | WTEHT S w7
gEweeifas A5 FW § | W9 qART
FIW TH 99, A 41 G A TN ¢
fFmarfmm g W
are sa1 fF ga ofadfes #r afew w@
FQq, g3 ¥9 T T, A A AW,
o @Y ¢, I @ W A | wW AT
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[ = fa ]
& e giwa @l ®1 F15 73T X W
g adY &, swfaq g8 ngRa FA &
&% 3% g f5 g3 wgrzx 7 #4Q, @
I qIEE T & wiaad | Fawgr s
213 21, iR T o io WX THo UAo To
a w3n fo @rar 307 7T ) XFy w30 fw®
fora Sra & fag g3 Srar x| |09 9T
¥ w@ qACT A7 gz AT a1 ¥fage
oI AGA XTI AAAZ F Faa {6 qr§
YR & FieZad, FiedaA 01 F7 @0
2 1w wrasr oo wio 97 favara A,
garead we gfaq o3 famarg &Y
1T o frfaaw o faears & f ag a2
fe Fx g% 7wy g A FLrav

wene wgrag, ¥ FaraA #v fad
& 1 Z2fadw sar Y fardar s=va=
fafasa ®7 & w17 T sET F1 T2 fH-
J® Far & | g7 aroqw gar & & it
¥ oF ¥ fadta o o 2

Mo w9t fag - qTAT 7 N & |

ot wTw fag o WA & wAan &
wrAT AFT IAX KarefeFes war &)
o Fofag AT 7 TaF Fwfeany &
TR A gATa f2ar | I 17 0F wrgAw AT
W fagarfaam g zar &

v WEEW, OF A" ¥ ey
®' ara Fur, FRT T w4 A I
FEY | =T WHAETT ST @n ¥ IwET
aFga w=er I faar f& =& zoier wr
TET FTAT ATEAT | WIAAIT qUvT wA=Y Sy
& T8 9T AT AT FATT N AR §,
uHrg A< fedt ®YF 9T W sam
fear & fw sw fa=fos & radiie o
sfear £ oy oifadr @ 2, star qref
Y TATIE FT WY @ arfEet § ok Idr

ASADHA 22, 1899 (SAKA) Min. of Home Affairs
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®T WA FIAT ATEAT 1 wwH w1
«t wa T §)

e afrgdr wraT, A9Telr W
0zq wEgw ¥ wifae g oo, fawsr
fors w faFar mar, T e § & qara
wgar § e mfess 344 & ar feeld
oix mifess & og fors & f f=dh
TIWTET FOIT | & WeX §, AT WX WY
e g, TH gWg FEEegeT A qve
g & A F @ar 7% fv oowe W W
g afFA uzw dEmEE A FAe 14
wrarsy &1 fow g o wrarst &
AT #Y T & ITH A HYAT SreRTAY
T THWA FL | 1954 ¥ fg=r 1 0w
FHWT 93 IHT | I9F A< qg WA
qEgw ¥R G T @) WA =R
Afrgdr wraT &, 4T A9rAT Wt gy,
& IT AT A & §1 3T 7 G AAAR/E
ars sfear ) afadt & f& 2o &
foat wreTe & ITET Haww fwar sno,
I A fear @tro, SafY T &
T | WE § WTNC G29  WEAS H @
ar 7 & =9 Fr€ g A 93901 T
FTTAT qifaerT &1 AT F TFT F
TF 2T "AT 4T, IAF1 gHA AqT
2 fagr &1

qAAYg faa drefas @ F 9
#Y are FgY & agi I IE F waq G
F% fear war agr & St wifwfraa
wosr oaz ¢, Ia¥ faar § 5 agr
wraT feedy vt | fardt & wrad ag T
fe depafiss fgat guit ) oo ax
T ag Ia1 ar fF foa Y aa@ AT
N FAT T AT AT AT TqY qEeA!
2 11 WX TE awg A A@ Fad
A Az @A A w1 gwar dY | FfwT A
arga #1 forrma FT¥ w1 gF A& €
o ag fecd @ fafreex & &t wa o
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AL qrE I qgTAT Y By § forad
I g AT fe g & & g S
affe miewas oo T fewmx
fear ST wFar 1 WIS TG GO T
firrma wx @ &1 IWA T
o1 &F AT | faw grow 9% FEr v |
W A IAwr % wfuyw qg @
ferma +@ F7)

AAHIG ST T R OATE F
UF e wga & A0 ) ag wae AT
FAX § 1 ITN 356 F AY qraw ©T
Tz Y & Ir forw fear 31 Swd
FOTEZ #T qUES § | WAL ag AT §
& #r§ TR % F AF I G L,
TV AF TIT T ar Ao §
AfFr 9 AR IR § FEIQEAS
TR AT AT § AfHA FHEHT HAT
7% & f Sofr¥z swvae #7 oo qra &
¥ wFaT § | W IHH T AFT ATEN |
agt & w0 et § fF S w1 A
= &Y o &7 &, feaar & aoim
T | ST WTEHT FY ACHT A F@ §
AT dfaam w1 AT FH F FE FH
IR ATAT TE & | FE W TG TAT
& ey, wr€ Wi ATé qar & Swom
W wifew & A H wa wfezguz wa-
Tl & 7€ wgr v a1 fF TEET gEEn
& At T HEATHT ¥ FET AT G
g, & g e e g S T
T wifewe &1 a7 fHar SraT @ & 78
faz © =7 7 @feen e v s,
F1 Wt fear amoa A gwA fear &0
Sofr¥z #t fora < Fear—2a qzar §—
Afwer O O AR A AT o € |
TR ag 352 R A QY | ug FwAr
wifgw | ow<aAdEr &1 wigw  fEar
Tt ® A g7 AfRT | ¥ TAA A
® ¥ A ger wifgy | gfET W owEr
T AT q@r § WR A FERgEAT

ASADHA 22, 1899 (SAKA) Min. of Home Affairs
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QROE ® ¥ qa@r § et o IR
¥ forarg fwda & wik ag o arc anzw
¥ W T8 qEeaEY fewrgT At o
ol & 1 g W7 WIEREFAT TE, WA
J€d T AT A feRmT  # oSr
Fwdr @ W AY & T2 @ @ var
TF q7 19 "EH F a9 78 feadrww
sretfzwet arfew gur wwET SO )
gAT gl A1 TAHET wTh ifear o
1935 7 41, fes & g9 F1, Ia%
WY Fg 9T omISEr FF g o)
AH TG AT, STo Ff fag o,
it FTHFT AT AT A AT 352 FT CHAT
"I AT § W & g & R S| o
g H—arg wFTaE G A AT
A ¥ T 9T WA § W IET sy
arer gl #1 T gAwIUE # aog &
F g1 T 4, Iq TARNA F AT H
AT wH 77, wTTw g § R A wr
fra S8 gl R FRA FT AT )
wifes 352 F feedmT & S
A F AR e s @ R

FHNT FT AFK &1 T § IT90
fie sedt mAET Tfgy, a8 Mo w0
fog ¥ ¥gT 81| & 99 @gwa g1 ¥
W gouT TEr & | AfFT FaT Fearear
@ E? o A% IR FT CAREAES
g1t Trfg 9191 & ATH & "G, AT FHA
F1 2T g, I & SEF a9 g
waTaT 147 ¢ fF ag e @ e o we
[ Q4T gET Arfed fomal gw awwd
§ fF gamt o odide &1 wife o
BT IGTT HAT qTeT @I AT AR H
qaw 7@ faA ar 2w A s e w7
weeT Agt WA | A T WE I6H
¥ fanr garew @) feT oAaT ¥ gw
T A T AR FAGLH | qE
oIt d g FI qFaT ¢, A9 BF avea
wig ¥ 18 97 ¥ CF WG T Hrw
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[=or faz)

q FL HF { WS F1 ], gTATRS FoRaT §
fr Y frerad avm ¥ qE & a2 A=
AT qTF W &T | AT FUT W qATfAR
T8 FHWY ¥ fF s AT T X
TAATEE FT FA 8 WX I qG I& A
a1 fF = ars I O F & fF farar
qATER & | A W ANE ¥ O | A
21 IO TATX 919 929 ¥ AN9E 91 W)
T I« form gor 7 w4« # fo gw Fwoe
OTF AT OTEe FTAT q18a & at
AT ¥ @G & TIA W19 AAAT q€ T
fear fasrad | 3a% g I ;Y
WHfa IA@ [@ ) TF AT ar
qur gt fF 7 S ¥ g T faar
qq WS{ I A g Vg 7 fF
ar ar femd o= @), 9% afew 7§
a ferrd Ffew w1w & g F1E a7
TR B2 ¥1 ferae e afeew | afa
I F1 gy 73 Y gwa A fr gitw arE
FT FTH THAT § FF IART 7747 XA
#1 finsez &, ot fezrad oo grd #12
F1 AT af I T i @97 9w
Edl

w7 & Fza1 wren g fF @@ A
FHINT Y | TF FHAIAT AT TTo FAT
ATEA F7 WEGAT ¥ § g ATTLATAT
HETT FT IFAT AT TH ATT ABTT
#1 oY @ | AfFT Fd q F QA
wut &1 @A & fq7 gfeamom g F
dare zfamr ot w1 & 9 fremwd
AT T F | TF JT AT FF g T
FT-TqTET &1, faqar aog ¥ sady
IEEAT F1 5o €z fafaegy grgAr
q¥r | IqTEAH  WEIAW, "W AR @
WET #iT Qa1 qracw dq gfaar A
aTga ww gur grm o qra & gaTAT
# a7 T F wrg w7 ag F1 gaw fzan
war fy AT 47 g 1 sitwet SRR
agt #r 2z fafqezy o 6@ arawr A
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* T H, A wrer § warAH A wy
g fedw & gava § i Fav Fam g
FATT T sTFATEH FA ¥, I
TAddE ¥ AT QX &, a7 A%
fafreer & 1€ sa@aas F@ &,
I * fafrt ¥ frramr qer ) oy
9t gE foed mo @ T ¥,
AW AW | AY A FHIWA qgh
a3

T 999 % W ¥ fF 150 et
N AR 77 ¥ foawy frer graT F@ @
T difew A IEdT TR«
T w1 ¥ A awdrT wrf agr gAar
qr | IATRATL { 48 wrEHl, 18
OFIAL, 1976 FT 43 WTTAT A 19
HFEAL ®T 5 WeHT ¥z F 27 A
safaaT Faa=T &7 fadg X & FTOT 1
HIT 7ET & A9 AT & THo TeAo THo
¥, % Ffaez tRo dto, wWiT 2
FHAF THo oo, FA I g feda &
o= fafas fewrema s ara &1 fear &
&7 &7 To THo WIT THo Yo FAT &7
WA Fga fear IFW 7T AT F,
fFH ¥ 719, 78 A fr dv eI
foy g, & F amw WY ¥ fadr 48 wrafaai
¥, 91T IFIN IAF AT oY FT AY wa=
grzdt F ot faast Taad gxa’
FTr & wE |

st MgeRT e gRA 0 oA
gaarl A faar g fF 37 amm = o=
ZF ¥ TTAT TqT AY T A Wr AT WK
4 IC @

o wew feg ;& T wwwar 6
U qEF 3@ q9T v & wEC T
ar 7 | Wi dar qR @ g
WTT IF AIT TG ¥ ArAg A& g0 )
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/

SHRI
(Bhavnagar):

PRASANNBHA]

that eity.

&t aew fag : Q®o Trao g ¥
2 & fay a7, & T Ad &
Ia%1 arfed w@T 987 )

IuTer § wg, ¥ ag wg @i g e
fefem darten argee arfnm & wHw
Afqerzd, TRo TAo T, TWoHT,
A FEFETHAET  qEA AW I faar
arar &, arew fafaet ot faas ot
fafrezd &, 37 %1 faar ar §, 94
w3 F 1 fafaezT #1 faar s €
TAH TF ATCEARTECS FIAT @ AT
fag aET & 1 | 10 AT RO D
42 7w fawg qv @7 W) dWiEA W
& ard I1@ ¥4 1 q¢ 7T TS g1 )
H& RO 3 F fay g
gréwe & uw feemd o, waHT &
IATA & weargee FT fady ad fis ag T
TaQ 3 | Agfas agE w9 w9
A% fadd, & I8 qgar f& Ig 150
FHyaamRE?

#&%f&%wﬁsmﬁmuﬁafm
gg AmtEw X ¥ A ATy AEAAET
afga gfeear widy ag wgar @ f& S0
T At b &1 W= & |We, T’
TAY, WHN A H W e AR 3
THlTwA wqifana qEfa & W€ gq
g

% gg %z W g 5 gua & fax
9TT §, A TF aTE W AT T FAT
Y QAT THTIAH, ATATAGL TA-
I FAT CF AW | TER AR
?nmﬂia@@ﬂeﬁm:_

%mﬁs«"\'m%?@r ﬁrw'ﬂ"\'car
degw w1 Qdwtw @NT & | W AE

MEHTA
We were on that side
then and we were not allowed to go to

ASADHA 22, 1899 (SAKA) Min. of Home Affairs 378

TR A, W s fafree <A
FAATAFT AT T T, 6
g & & Fe A Agen ¥z
@ #e {dweem #8 g snaar ?
gar &1 wri arew fafres g @@
qaT /Y gurd afgwr w6 T w9 A@

qhr g )

& & FHIA godto F AFLTFY |

OF A AT 9T gAY FAT A
wrefren FdAwm  gR fem § Wk
Fast feaE mg ST & g ST,
Mg ARI A q@ FIATE 1 9,000
Foelew § ¥ OW, Iq FoOAT
Ffar | AT e F W A o
fr aga F s J S Ag gR 1 Y Ear
8, =7 # g & arewe &, feT o g
gae @ifead g€, | 9791 @A & foa
feam ey wifge & ot facs o -
qEd  FI g Afeew W ¥ any 5
I st a1 o st @) wm-
Yad WA §, A9 PR e
I i g & sfq WIAT Feioq FHET £ .0
g e’ & am g Afew Iem
¥ R oaw an, e e

TASH TEY S | grEsarg , IEW
W o foaet @y agfaga s

oifeed aig #F  af we® Ffas
mfred SIwITHF g ImE LY,
ag IAFT & Sy 0 AfEw fEr o
Totag A 8 FagemER#
qoT foae 2787 a5 |

o WX @ @ T WrHE! FHe
T & lgﬁw%g_ﬁlgmﬁ‘&m!?ﬂ-
W s aw g &2 & 1 Tem oAt
Emaam fafwes @b 9t | AfFT &Y
ag T dRT § TEFT L@AT ATZT
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(1 =w fie)
{rrerw g fF oar sfage ¥
a6 & 1 Afew  efaere ¥ AT aer
a9 WX uAiEd W af gu
afad 9 W A 99 9N A7 @ ¥
A9 T AW, TH O FE W AE
|AET § AT FOT F qg aFAE
I AT T FH R OLT FL |
efagra 97 F1 WY qrz 4T, W FAA
s Al qreFET &1 AfFR |}
Y

TF ATET ¥ ¥ F ogwy 9w
fafred & faars a1 da1 fxar
¥ #g wrgfF o gat fa=ns Jar
fifwe, g7 ar goar 72T FIT 1 W
Tardfery, fo & Ty A, =@
s g fags wrw®r & 1 9 @y
@ o fag d@e gwr wr, fasd
TR g7 & &% A faF H 4,5
favwad & 1 gy wrfoad =Y @A
Fgt war, fafv zd& Faw zad §
TEE  F @A FT A& W@,
FET aga [ Fm argr ) fafadw
FHOA agy @17 §, I W A mfewd
FIRAG dFar & | o @A
ST ®T FH FHOF AMAA |

A I ag g fF g amEw
fafreT #1 Wt @d mfas feqr 8,
wifs o fafred AR G &
T wwa, wx grw fafAey
AR T g

AN THo fIAe HI W IaH T@T
g, ¥ifF wrr gy {7 TR
aFo frc FE T T &, Y AATAL
qq & TE a1 qgx fas &
gAREdrfaT  OENT & ®E EWAH
€ ar | TTEENfET QAT TAAHE
% fefafea ok #3@ & agR
gt wifgy, waifF s AN &
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fafred Y & szt Enfr, oY W
K'Wa'mﬁaﬂ'olﬂ #fro o wrfo T
wfead fafawr qfew  *r ae-
i #@ & fag @, aTaw &
T W | ww I oqEr X
frdt a0 ey TATRET @ wwAT
g

wfg g7 37 s o w o
gfevse gAawnifer @~ T
@ F1 gfawx faar &, fa=w faw
& gritEs gedr Z fT S
qETEr T, mﬁvarg{ﬂwrr&%'
TTAENET T a5 |

& gamar g f ag dwae fawr
FGE AR R IT AWM | WK
WX HAAEIE ST q9gIor o9 aWT J
TATQ AT FT &, a1 A 5 W dF
Wl @@ TTEFATE |

SHRI KANWAR LAL GUPTA:
What is your reaction?

SHRI YESHWANTRAO CHAVAN:
We have already accepted it in princi.
ple. Please bring the Bill.

it wreor fag : T gOTE@E |
¥ gy aga ooy Afave # s A
g

JUT ¥ ©F gWTT WHET 91—

AT AT Mo Foifag A w7 H——
fr e & g o faedw aw g,

oaTh --quluu:l e ¥ g g
qg seew 2R oSw A S o
wEgrRd g guwr faqr 9 9@ ™R

& fasrw #vk fafrer av fefaae ¥«
A e g 1 I g & gl
serm &gk ¥ 0
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o< aga @ aiF gerE wEE AR
¥ 39 g« &7 WG« 297 ATgAT 4T
Doawr g fF o HAom AR W
TFiT #Y 3, ga¥ q@ § FE A
R mE @ TEr ¥ wer afedt ¥
TR Wiy #r w@ Ad & e ]
Y gy gwe &3 § WU AT wE
maﬁmw@',ﬂﬁm
TR e g
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€T WY F &y A wg wgan g
fF #27 7 femiza 1 woht qefy
T T |

SHR] M. KALYANASUNDARAM:
Law and order is, of course, the sub..

ject-matter concel‘ning the States. But
several Members from both sides have
complained bitterly about atrocities on
Harijans. May I ask the hon. Home
Minister whether he can at least give
instructions or write to all the Chief
Ministers conveying to them the feel-
ings of this House regarding those
atrocities and asking them not only to
prevent such atrocities but also to take
proper action against those who were
responsible for the atrocities? May I
get a reply from the Home
Minister?

hon.

MR. DEPUTY-SPEAKER: ] shall
now put all the Cut Motions together.
except Cut Motion No, 41 moved by
Shri Vayalar Ravi to the vote of the
House.

All the Cut Motions, except No, 41,
were put and negatived.

MR. DEPUTY-SPEAKER: I shall
now put Cut Motion No. 41, moved by
Shri Vayalar Ravi, to the vote of the
House.

The question is:

«wThat the Demand under the
Head Ministry of Home Aflairg be
Reduced by Rs. 100. (Failure to
protect the Harijans from the

atrocitiés.)” (41)
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The Lok Sabha dwided:

Division No, 5]
[18.43 hrs,

AYES

&hmed Hussain, Shri
alagesan Shri O, V.
Austin, Dr. Henry
Balakrishniah, shri T.
Banatwalla. Shri G. M.,
Bhakta, Shri Manoranjan
Chandrappan, Shri C. K.
Chavan, Shri Yeshwantrao
Chettri Shri K. B.
Damor, Shri Somjibhai
Pasappa, Shri Tulsidas
Yaleiro, Shri Eduardo
Gopal, Shri K.
Kalyanasundaram, Shri M.

Karan Singh, Dr.
Khan, shri Ismail Hossain

Kodiyan, Shri P. K.

‘Kiﬁifr. Shri Rajshekhar
Kris?inappa, Shri M, V.
Kunhambu, Shri K.
Lakkappa, Shri K.

Laskar, gshri Nihar

Meduri. Shri Nageswara Rao
WMurugaiyan, Shri 8. G.

Wair, Shri M. N, Govindan
Wair, Shri N. Sreekantan
Pradhani, Shri K.

Pullaiah, Shri Darur
Qureshi, Shri Mohd. Shafi
Rao, Shrimati B. Radhabai Ananda
Ravi, Shri Vayalar

Reddy, Shri K. Obu.l

Beddy Shri K. Vljaya Bhaskara
Gathe, Sh.n Vuant

Ghlnde Shrl Anmsaheb P,
Stephen Shri C. M.
Suryanarayana, Shri K,

JULY 13, 1877
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Tombi Singh, ghri N.
Unnikrishnan, Shri K. P,
Venkata‘ramm. Shri R.

NOES

Ahmad, Shri Halimuddin
Ahuja. Shri Subhash
Amin, Prof. R. K.

Ansari, Shri Faquir Ali
Argal, Shri Chhabiram
Arif Beg, Shri

Bagri, Shri Mani Ram
Bal, Shri Pradyumna
Balbir Singh, Chowdhry
Ba:’k&taki, Shrimati Renuka Devi
Bashir Ahmad, Shri
Batesnwar Hemram, Shri
Berwa Shri Ram Kanwar
Bhara* Bhushan, Shri

Birendra Prasad, Shri
Borole. Shri Yashwant
Brahm Perkash, Chaudhury
Chand Ram, Shri
Chandrayati, Shrimati
Charan Singh, Chaudhuri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary. Shri Motibhai R.
Chaudhary, Shri Rudra Sen
Chauhan, Shri Nawab Singh

,Chavda. Shri K. S.

Dandavate, Prof. Madhu
Daw;i. Shri Raj Krishna
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V,
Dharia, Shri Mohan

‘Dhurve, Shri Shyamlal

Digvijoy Narain Singh, Shri
Durga Chand. Bhri

Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.
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Gowda, Shri 5 Nanjesha
Guha, Shri Samar

Gulshan, Shri Dhanna Singh
“Gupta, Shri Kanwar Lal
Hande, Shri V. G.

Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Hukam Ram, Shri

<Jasrotha, Shri Baldev Singh
Kachwai, Shri Hukam Chand
Kaldaty, Dr. Bapu

XKamath, Shri Hari Vishnu
Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut
Kaushik, Shri Purushottam
Khan, Shri Kanwar Mahmud Ali
Kishore Lal, Shri

Krishan Kanti, Shri

Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh
Mahala, Shri K. L.

Mahi Lal, Shri -~

Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mondal, Dr. Bijoy

Munda, Shri Govinda
Munda, Shri Karia

Murmu, Father Anthony
Nahata, Shri Amrit

Nathu Singh, Shri

Nayar, Dr. Sushila

Negi, Shri T, S.

Pandeya, Dr. Laxminarayan

. Parmai Lal, Shri
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Parmar, Shri Natwarla]l B.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai -
Patel, Shri H. M.

Patil, Shri Sonu Singh
Patnaik, Shri Biju
Patwary, Shri H. L. =
Phirangi Prasad, Shri
Pradhan, Shri Gananath
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri ’
Raghavji, Shri

Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar -~

Raj Narain, Shri

Rajda, Shri Ratansinh

Rakesh, Shri R, N.

Ram, Shri R. D.

Ram Awadhesh Singh, Shri

Ram Dhan, Shri.z

Ram Gopal Singh,. Choudhary
Ram Murti, Shri . -

Ram Sagar, Shri -
Ramachandran, Shri P. cabl
Ramji Singh, Dr, -

Ramjiwan Singh, Shri

Sahoo, Shri Ainthwe

Saini, Shri Manohar L-al-
Samantasinhar, Shrt Pa@m_acharan
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sarkar, Shri Sakti Kumar *
Satapathy, Shri Devendra
Satya Deo Stgir-Shri
:Shakya, Shri.Dayz Ram,
Shastri,, Shri Bhanu Kumar
Shastri, Shri Y, P.
Shejwalkar, shri N, K.

-

~Sheo Narain, Shri

Shrikrishna Singh; Shri .
Shukla, Shri Madan Lal
Singh, Dr. B. N.

Sinha, Shri H. L. P.
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Sinha, Shri Purna

Sinha, Shri Satyendra Narayan
Somani, Shri S. S.

Suman, Shri Surendra Jha
Suraj Bhan, Shri

Surendra Bikram, Shri
Swamy, Dr. Subramaniam

Swatantra, Shri Jagannath Prasad

Tej Pratap Singh, Shri
Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N,
Tiwary, Shri Madan

Tur, Shri Mohan Singh
Tayagi, Shri Om Prakash

Ugrasen, Shri
Vaghela, Shri Shankersinhji

Vajpayee, Shri Atal Bihari
Verma, Shri Chandradeo Prasad

Verma, Shri R. L. P.
Verma, Shri Raghunath Singh

Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain

Yadav, Shri Jagdambi Prasad
Yadav, Shri Narsingh
Yadav, Shri Ramji Lal

¥Yadava, Shri Roop Nath Singh
Yadvender Dutt, Shri
Yuvraj, Shri
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MR, DEPUTY-SPEAKER: The result*
of the division is:

Ayes: 40; Noes: 153.

The motion was negatived.

MR. DEPUTY-SPEAKER: 1 shall
now put Demands Nos. 51 to 61 to the

vote of the House. The gquestion is:

":That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth colump of the Order
Pape; be granted to the President
out of the Consolidated Fund of
India to complete the sums necessary
to defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1978, in respect of the heads of

" demands entered in the second column
thereof against Demands Nos. 51 to
61 relating to the Ministry of Home
Affairs,

The motion was adopted.

*The following Members

also _ecordeg their votes:

AYES: Sarvshri Dhirendranath Basu, Kusuma Krishna Murthy, and

Jalagam Kondala Rao.

NOES: Sarvshri Vinayak Prasad Yadav, Igbal Singh Dhillon, Hari-
shankar Mahale, Sushil Kumar Dhara, Surath Bahadur Shah, Ram Charan

and Shrimati Mrinal Gore.
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K Demands for Grants, 1977-78 in respect of Ministry of Home Affairs voted ty Lck Sabha

Amount of Demand for Amout of Demand for
No. of Name of Demand Grant on account voted Grant voted by the House
by the House on
Demand 30-3-1977
I 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF HOME AFFAIRS
s1. Ministry of Home Affairs . 87,62,000 .. 1,75,24,000 -
52, Cabinet & y = 1 64,73,000 .« 1,24,45,000 .
53. Department of Pesonnel and
Administrative Reforms . 24,73,08,000 .+ 3,83,84,000 .
54. Police . . : 70,50,83,000 2,16,67,000 139,03,11,000 40,33,33,000
55. Census . . . * 1,26,79,000 s 2,53,59,000 ..
§6. Other Expenditure of
the Ministry of Home 52,34,16,000 19,39,58,000 104,182,0Cc0 32,36,79,000
Affairs - i .
57. Delhi 44,13,68,000 26,47,00,000 88,21,86,000  52,93,99,000
58. Chandigarh . + 6,51,58,000 3,13,76,000  13,03,17,000 6,27,53,000
Andman and Nicobar
Islands . - 774:24,000 3,77,87,000  15,42,47,000  7,41,75,000
60. Dadra and Nagar Haveli 78,96,000 70,04,000  1,57,92,000 1,40,09,000
61. Lakshadweep °* © 1,52,34,000 52,13,000  3,04,69,000

1,04,25,000
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18.45 hrs.
HALF-AN-HOUR DISCUSSION

RISE IK PRICES OF ESSENTIAL
COMMODITIES

Mo HEHT AN qI¥A (HIA)
IreTH WG, 17 I9, 1977 F
HEATE F qeA70 § I3 g€ 1A ®
TR ¥ i arfea w97 der 87 F
d&d ¥ gradra wAr wgraq ¥ 3a< faar
9T, IF § §S TAY ArT wATT W 7§
& v sraga g srqr 99t &
fa g=ga fear mar §

I WA wgeq, FafF wg w7
fafza &, A= s 5% fawama & a9
JAAT 7 AAAT qIEF WY T FadA aF
aqr 7wy fam qarat F F0at 7 o
TIWT | T HTAIAT ACATHT A HOHT-
&gl F Y T ¥ fag aarss fFar, qarda
fear 1 gwwr Y Fden § fF g AT

" FY graeg) dR ArHEATAT F 9IET w0
HEEg 7| AT A I A AFE F
Fid wrew ATFRTE ) AgOIEF aeww
¥Mgafr ag sgrsrwreg v 5=
faai ey wgar§ adr §, waF qegAT
F[ FgATq WY FIAM AGT § T§ BTF
Wt & fe wxs egAl A A AT 339
ST 4§ WE § ATFRA g wIT THAT 9
sfagra 24 ot g7 T 4T T17 § NF
frsfrascFgrrfraf g foot
HILHT T ArG] T FATT K1 Ar40T A
qrz & foar g1, 6% FOT gEraE
ANz B TAF W AR A Y W4-
B gEqT IT IWTG T | T &Y AN,
Iq AT Y FHR A, dtar & 39 F71
AT & 3200 FAT TIA & BIA
gags s &7 fxad qamr ok a7 foad
T H WY A1Z ST FT & wggs« fwar
AYr | {F FRA FEQ w4-syaEqT
9T AFT LU A4 997 | gAX IFA
7o fagal ¥ a1 f&y @, ety f5a
¥, Arygas ar gasdr ¥ frate &

JULY 13, 1977

of Essential 92
Commodities (H.A.H. Dis.)

e ¥ R 59 gadr Tegsi ¥ frata
Ve d Wi lgady wgmd adr
afew ap a@ W @y § fr fredx 39
et & forg ware ¥ B A Tegs A
F4T qr§ a1t &, 99 ¥ wgmré fafe
& Ty § 7T I@ & w0 ad fafaa
§ |\ wwATT AT WG ¥ @mA
qg WY 77 AT AT A1 X I T
ot 37 Ia< fgar 9v o A
frar ar fr g8 w@é w1 Q57 & fog
wIEF 939 FL @ § W IFA ™
fewrr & ggex o fFaT & 1 SRA
TH qF79 § ITTT AT § TAT AT A
ga ATATY At & o I=91 #Y §, amge
AT FA@E AT I@ AT 1 WS
I A fegfa 7ar §7 weis &=
safgq =1 wfafaw 30 &= =fed
afFT 1S ar gq qw J= &Y fAa aman
g ggdr IFT X gL § IA HOWA
& @ f&y ¥ s M wr avzEw
feg & afF7 AT AT FAF AR
o &=, foradT wrar & s anfee W,
A& wWarar war s 9A eveaEl #
gETaT fRar g7 | Ft AR ¥ WA
W AR ¥ fay aF g § W wvae
fear a1 fF o1 &= wrrE FEF AT
wredw fag w7 ¥ @i 3T w7 gEIA
fRar Tar a1, I X ATHY K AT F
AT | 540 FUT TG F a7 AU
FA & wrzan fag 7% ¥ wafs T
T 40 FUT TAY &7 FraTa fwgr 747 |
Iq%  FTOr ol JE FT FHC g w=gar

_agATm w7 #7 3fer ¥ aan
frar war & §waa: saTaredl Wi
fwm #r fgdAr-waa g, a8
AAFARAAE | WARY TEA
FLHTT & Feor g feafar wird § S
& qrx WY g wen § g 7 -
AR EW ¥ weaT aweqta off
MY ? TmAag @Y W
ITFIMFGTAZE | FETAGY WA
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&1 ZW A waTA § W AT H TG 99-
JUeeH § | IT F GRS W SAE-HEe
qr #4e {67 ¥ F-uThe AOW &N
Tar § | EmEAT & 0T o -
AT A FTEAT WIE | IF A
qAIATT Fg T 47 W K FTaw
g g1 | wgl 9w gEd iy AT
garsr § s mﬁ%'mqi , d&d
aT@E Faw %mw‘fhrfma
ag § 1 9/ & Frmdl § gFOAR
W @ A B FN AE R 1 T
g & ary § Jfew g foi X
3 afawa & &3 8 1 AW, I AR
& FT XY Tl Ay FraAi # 6y 10 s
& 30 wfawa #r afg g€ @, wirfs am=
Faar & fom weafuw § s wwE-
dAra«r g

18.49 hrs,

[SHRI SONU SINGH PATIL in the Chair]

afe 2w ¥ ¥T® gFX A
afz aer™ T @ wE Q@ mA wrFHr
& fwg sfraw =z sfew @ smoar
I F AR a3 & fAdew wwAr g
f& wrw feoeft & fafws sl & =1
Tw § 1 W g famelt ¥ g7 AW &
AT AN AW FI@ T Fww F1E
TS FWA IFF HA F IR 3.40 To
sfa feet 4Y, ag w1 3.80 Fe 1
aww 3¢ w97 fFe faw wr 91, 98
o= 9rg afe &9 fFay faF @ g |
wIE ®T A @TE A WA ¥ ITW WA
ey a1 a7 W w1F Fg T Afq
fm‘ttl T A T |1E A T
ﬁﬁa‘rtﬂ agma‘rt‘@ﬁ AT g )
'mzt-a?rm 340'61111#’}!13
W 3. 70ﬁqﬂﬁ‘rfﬁﬁtl 7
mwmﬁ@lﬁaﬁ wa q WY
_wﬂﬁsrﬁr,fm’tﬁrtat | &9

W NI AwEgm e fF

. THo. e AT, FrTT WY 3 G TEE
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95 &7 fqaesr ot dfer grer & &
I 145 A GfT feaew o {qar
GUIFT & | THF FIL00 LR AX FY
AW F I A §, A ag R w wrew
BAFATE | Tho @ro s> & e
a1 0w ¥ faaq 98 & fay uF ew
gEET Fma qgry Ay feafy dar gf v
& wrzan g fr wvag el 3w an &
AEE T ) W oweag § gg Y A
v 5 oswd § el g eow
wifs  argx Wt § 1 9w X ¥
TATET A 2T )

arAdta gsafa #gey, AT T
R gegmi A o feafa @ 0
T Ao & wrew o gm srrm'\'i’f
g Ew?ﬁarﬂhﬂaraz: éu'rﬁﬁiﬁr
ST A OFET, W A g“’{wmt
ﬁwammﬁmmn‘%a%ﬁw
e ST X & T T T ST AR
qr vw@mm FITE | AR
farer & v weer Tewaw H,
gTEE ir,ﬁwﬁ'ir w7 weg TqTAI 97,
ag wHEmA #1 FqeT FT @ & &
T TF A1 FT A9T & AN §,
Frwat 9T frgam F=2 §_grarT wend
&, g Frual Y g9 & QFq A7
femrdaf e @ E 1 7 @@ §
fe ag 9= n@awgdt @ | wwaEAl
T AT ¥ 57 THeAr 71 7€ ATATT
AT ER AT 1§ s Frwal oy
qraA F TR F A geux T A
wiu® IFRT T 1 AEEE T
mea@#‘f wfgd WX TEx 7w 9T
@#\‘mﬁgq e frdY Y grafa @Y
g |%|ﬁ?=rm!ﬁﬁ‘awﬁﬁwm
Wr@_ﬁﬂfﬁwiﬂmﬂ
W ATRar mwﬁ% wrE g
ﬁrasa?fmmwal

, wwﬁm_ S, . u'rtﬁ: A & :3'
e S fe SN § A

S
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(w10 @3t ATCwor 9ida)

FT TGA AT FIW AE KT W yIEAT
2 T ¥ §@ W@ @I & wrE W7
T TEGT AT 9T | WIS FT we-TFew
oY | W qTH ¥ ST weqTEr g aw
forar ar a1 9EH WY 6 WX 32 FAT
w97 F1 "IeT femm@t W@y at | 9w T
T TR F I A § 1 Frw & mwr
SH ITWTHAT FECH 9 TEaT § | fower
WIST § gATL 3N H ST 912 FY AF-sqTEAT
WEvmR oM AT ag @ F
FIAT F FHT GATE FGAT 6T TF FTC0
& & g welt Y & fraew sEw
fF § 912 #1 AY-AEqT F IWTT FT FH
&3 B T $F F& FIHAT 1 30 FA
1 faur ¥ Jurg #3 | A g T FAAl
F1 &g F01 awt § awmar § 5 gav st
W Y AT ® AT grasy f@ar g e
Ty TT 9C |1 H1 JUAY FATT
gIX e & qEq G #ogaw
FAT, TG AWT IIT EAI |

FYadl FT AT W JAT @I FY
i ux fafewa gfvs 1 f9a 9=
WA dgdr § SE GFTX FATWHAIY
marﬁnﬁiﬁ"rmafzﬁmﬁ‘ram
g aamea € fFegaa 5@ Jaw &
Sra am dg gT 1 9§ ST A
For foerar @, & 9w afg 7t v w0
& wra o= wgTs A4t | feest AR ®
aA TE@ TFR A qE "7 G § )
frest TR g0 @ unwar foafa
& gu ot &7 Frwal F Ifg 9T fgawr
g & 9Er 911 1976-77 ¥ aryg
ar3 &g sfawa fraa 7@ | ¥ T e
XA aF 73 TH! 41 IAF AR AT
sfama Fwd W a9 § 1§ qwwar g
fir ag Sfea =g § 1| @ IR H O SO
FA g8 f& fma w7 g1 da=
armofcal ¥ frage wt@ & a1 wdEl &
ag 7 1 wagd faw W s
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gugrTw A w@H e fear g f8
AT 1976 TF FKIAST FT AT 15.5
sfawrr g€ o W AXFR TEE $7 59
FT NG FT W Ul | TF AT HAH/T 79T
T @RIATIT T & I AT @
QAT 8 F _FTXT A AT @I
qT A 54 T &1 TW 2T ¥ o
T I Al & wew o afg gg @
AT AR 979 Sfqwa ST FAS a9
ag Ifaa 78T & WX TmaT AFT Y T2
FTIATEN FT AT Tqc7 FX | 775971 feafy
QI gt FE@r Sy, sdar w8 O
#g g fafaw aegmid awag g e
wTae, g W F W W FS A% &
g 1 91T 9gF 135 797 Y Fgew g
FIAT 4T HT 165-170 & 74T #1
AT ATAd A Fwg W A g
AT RFTT WIE F9AAA ¥ W ;A
fFar @, S=N 39 @9 & WAER
"ot A€ & g F@rar g1 gg =
2 AT F WewaT § fader g1 IaH
ag fawar §:

“Wheat Desi which wag placed at
Rs. 138 on March 24, has gone up,
to Rs, 160 a quintal and even the
superior variety is not available to
the main market. Ration shop dea.
lers were selling superior wheat in
the open market after getting it
from Government godowns and

were distributing rain-soaked and
damaged wheat to ration card-hol-

ders after purchasing it from the
open market at much cheaper rates
It is also reported that superior
quality levy sugar was being sold in
the open market and khandsari sul
phur is being distributed to ration
card-holders, Rice basmati has b®
come costlier by Rs. 45 and bagami
by Rs. 10 during the past thre#
months, Gram, which was placed
at Rs. 133 three months ago is no¥
selling at Rs, 165 and kabligram ha’
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jumped up by Rs. 50 to Rs, 280 des.
pite imposition of a ban on the ex-
port of pulses to the Gulf countries.”

afe /@ ¥ TS qT &9 ST 747 §
fe WY 3% v ¥ )1 @ IfE W
TFY F WIHT g AFWT 0T FIA
Tifgd | ¥ 7T § B w & faaso
Sortet § o gAYT A ARITFAT 1
faaor stonet Aqger ¥ 1 afsas Faz
ar wr{dT §42< & DA 1§ 77 37
AF FIAT QT | FI(H IIHT F AT
g FO Arfaq T4 G W & | aETA
Y Saefew I F St A &1 gt
maAgd afEdT FA AT I€@ R,
T 72 fwT F fa=re 33 9 wramsar
g1 za®r am fafema far 3 gy
oY gegafeqm %, OF Fd@T THEHT
A9 g AW #L ) A7 @ fF fag
FEIA FT AT  A@AT § AZ T @A,
AT HAAT FT ATIFIHAT T AT N5 §
F ATAT ¥ GAA N | FA TF TTH T
FITAT ITAH 7! g1 q¥ AL TGqTH T
g IaAew G Far, T WA W
TAHT JTHAY I graT HIT A qT A
AT AT IJqAs AGT grT | WA A
qT Y ¥ Fege ITAH & gyt § |
@9 ¥ I godAfsw IR F gw
g w§ oY) g arex gAwr Fafwsy
oA wTE F AL giar 9 | 7T Fqafw
AMATE A ITFT IoeIfelr F7 § T I
FS FEgAl T AIF! VAT ATH IC
IqAH FAX KT TAH FIAT AMGY |
g FEAY & o AT wraesar wm g 7
IaqreT 41 g 7 & fRadt 7 o
woeri 1 feafa w1 7 € @7 Wy
sgafeqa FIX FT o=T

o1 dde I ¥ o9 @y ar
& wqd wfe Y8 F fgara & fawrar
& 3@ WY % for fear omr &1 ag
TR WTaT § i xodT A dar A &
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s fRg o7 1@ &, F4T 330 FT IAA
fear @ <gr &1 9 eEdT TR
|97 9T TATE AE FLQ ar o g
wfear 4o @ &1 ™7 *FT AT WY
TR AT AT F AT gAY
¥ a7 &% aqmar a1 f5 I3 7= ¥ w9
HEX g AT @ AT R A g
fear a1 forad w1 a4 T F W
Tz & 9z 3 Y 1€ of ad fF F gz
AR Y soawmT ¥ dar 3§01 =i
"g9aT: I FRT a1 5 qoFw A &
arr 37 fag g ) @D FEqA F
X H WY GeAY &Y AT Er aFAT F 1 IA®
T H Y awar g e mr sz §z Sfaa
P S F AR FIgAF AR &
Wl qER AT Y T gE &y
"I T FFR ¥ IR qi7 vfaaa qm
qg T F 1 FFEX AT X qUET &
ITH TQT AT ITFLIT & 21 A7 gAY qAXG
q7¥ TQ &, ITH A AANG F¥ feafy
417 FX & sifad £ 7 o7
Fraat ¥ frafir = fraqr F--Aard
FT AT 7 FRar ¥

19 hrs,

5 q & Fgar argav § 5 for|
TFR A & AFQ 72 Y T[0T FH
g I© Arafrs A {7, 9K 3 A
wTEAST § At Fr e Far
ok §® HAd w9 g8 § AfFT wra
faq TFTC ¥ AT 9T @ § 7g WK
7 & | S aTIw 369G 7gT & 7T 185
qT AT 747 §, W AT W 1970-71
T ATYTT ATA FY, AATX-ATH, 1977 ¥
ag 155 & qT9T 91 | afsT 33 faox
AR AT § AT @1 @, g X Ay
™ art F WY fawe &% vt A w1
fewr & frad wgmd & OFT A7 TF
WX J7aT WY A gRA Arwiard § Iver
g7 g w3 a9
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gio gEftenm m@T (i) : F dar
gy § waar =gt § F ag s
aEr & fr Fmell & FgF ¥ agd qXwH!
£1 Y & ST UF FY, G A HF HHA
L@ A am g
snia f5% s @ § Swar & oo
T TfEA a8 T8 AT WI | W&
sRIRE  argra § qar W aSifed
gar faar & fF S al @ SWd ag
@ & e w1 og g & oamrd
N &9 - FHITS LR {0 FTH
W § T Od wer Ao §
aY Mgy ? agi A7 W@ I |
& 1@ avg. & wer Fow A A W
e v Ay ¥ faw sewr ale
Fgt & fewar & 7 w@ afer gv aaf
T qEE ad amd ? gTEr
G A aga T T 0 S
afonw § ms F e afg | A
S T 7T T I GATY GIWT F
21w, guewr d@ar =fer R sl
ad oY T T § TA @I g SFT
F& gedd fFAT S | S A Hles @I
¥ < 7% g SO JF1 9 |

=4t ST g 2an & awi {
S sfawamr & s & forg
& A3 ot wfaw foiw st &
mﬁaﬁﬁgﬁmmm@mﬁl afew
-2 a9 57 AT IS TGEORE 8 |
agi g wer w & ! wicfwfmam
Safafs dar w7 9@y &€ | A #
< ST A § o Hi ST FErET g9
FaAT ATES & | 61 GURI FTOEEET
FYE ITA gEAT GO | T §F TGl A«
-gEar ; TUET W T AG FT
g g -

fe der.9 7T e ) HA@ A

&n awr far @, wfgaml # awe ¥

gus wiear zaa afefr amid g, w@
gfafs & g gw a8 fowaq & &%
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w7 ¥ fF A aga A fawr w@r g
awas 8.50 9% far fawrar & o ageT
Hagi @i ? Sge w5 W
#re omw o9 Sf9g 8.40 9¥ H.
- feoer § faw @war €1 g A
IFAl R E, afFw B gEe
¥ag w8 fasar & g
g wfETfeat § gurar gwet aar q@r
fr faoset 23 W # 5,200 W@
dre wmw faeer  Qsfafaem &7
fearar agFaimar ? 39 g guAy
frrerar 7 ¥ o e § fiy 1w 3T WS
oId gE! & 3« - dewes fwar wrw
¥y e ¥, Wi 1m weed ume
13.50 70 ¥ faw w@r ¥ 1 8.40 AN FT
Y & FT TEIEWA  FT F 13:50
Gy ¥ a9 | €, 99 gew A, Ther
. qER TN, gAATE; W €T THA EATer
FW & | Al ATET F IR I H,
Fmfer ©@F ¥ 98 a9 At faear
T T ITEW ATF 9T G fawar
gud qer #@1 THT SR W W A
faetaT oy Fe( T 5 A% T" Jeaead
FT ATEE TGl & | A AW FN § F
TgaT F1% ST Fear arfey, faawer
SO FY GATAT A | T D
@RT T G FLH A Al HERA A
R gger admr  feazr - @aEr
g, foad fa oS & @ oA
FA FT 2 99T FT W §, AT TH
FH g TR §, T TG FW T &y v
T FT @RS 7 &Y, AAT AT AGH FIrE
T @Y &, 3g 93T 9, I S frAv Wy
& ag Foqwe F1 (A9 aww wSE W
FF 19 a7 a2 ¢ RS ATl H,
& TEAT a9 &1 aFar &l

& weht AN S ! § 6
@ g g 5 A W T v
T | FT T FEET FT IAHT @ 8,
T AT FA IR L7
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SHRI K. LAKKAPPA (Tumkur):
Mr, Chairman, Sir, at the outset,

I would like to remind the hon. Minister
that he has made a statement on 1l4th
June, 1977. It is aiready one month
old. He has again and again promised
in the House that he would come
forward with certain measures to
contain the rise in prices. I appreciate
Shri Dharia's staiement as also his
action and all that. But. will your
public distribution system be in order?

In your statement, you have also
envisaged the machinery which you
are gEnirg to s=et- up, Th2 present
Government's budget pruposals frained
by Shri Patel have  already been
injecded inwo certain thimgs. I hope
my friends from the other sida wWould
realise that those who are delcnding
the proposals ought to know how they
behave with respect. It has been
reported that after the elections and
Janata Party’s coming into power, the
preparation of the price index has not

been done properly throughout the
country. The figures given are all
distorted ones. In that way, far-

reaching consequence has happened.

The sudden removal of the installed
Governments is also an jndicalion of
the conceniration of the Government’s
machjnery towards consolidating poli-
tical forces. That means we have come
to this situation that the economic
gains have been lost. It has very
clearly been slated in thig article—it is
very nice to go through that—that:

“As {he Janata Government, after
its victory, by dismissing nine State
Governments, opted for a course of
confrontation instead of a course of
reconciliation, political tensions in
the countrv ‘will persist, notwith-
standing the expected rout of Con-
gress in the Assembly election, The
wholesale dlsmigsal of S$tate Govern-
ments is like sowing the, wind. The
barvest will be a “whirlwind.”

The most important result of the
economlc operation is price trise and
increased toney stipply. These are the
contributory factors for rise in prices.

ASADHA 22, 1899 (SAKA)
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I hope that you would not subscribe to
the attitude and the statements made
or views expressed by several people
recently. Even the Prime Minister only
appealed to the traders and said that
the prices are going up for the last
three months and something should be
done to bring them down. I swould
like to know whether the Government
of India with all its wide powers would
oniy appeal to the traders. The prices
of hundreds of essential commodities
are on the increase. Of course, it is
easy to make a political gimmick and
say that it is because of the acts of
the previous government. But you can
say that only once. It will not be a
correct attitude on the part of the
government, The fact ig thiat cerlain
measuros tvhat you should have taken,
you have not taken. You are not
taking any stringent action against the
hoarders and blackmarketeers. Smug-
gling activities have again appeared in
the coastal areas. A parallel economy
is going to be built,

Mr. Chairman, Sir, I fully support
the public distribution system. Ulti-
mately it is going to be one of the
important remedy for controlling the
prices. But, Sir, it has been reported
in the Press and I quote:

“His Finance Minister, Mr. H M.
Patel, with his Swatantra back-
ground, may be tempted to reduce
the area of public expenditure and
leave large scope for the private
He has initiated a move to
prune the plan expenditure by
Rs. 1.000 crores this year. But in the
non-farm sector “....public invest-
ment remains the pace-setier for the
economy. This fact cannot be wished
away over-night.”

So, 8ir, my point is if you want to
achieve some results you have to come
out with certain concrete measures.
The big manufacturers and the farmers
are creating an artificial scarcity. I
would like to say that we have to take
over the distribution system, We have
to take over:ihe entire control of the
production of the private people _who
are producing ; essenfial commoditles.
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[Shri K. Lakkappa]

and ensure proper public distribution

of the same throughout the country.

Unless you do that you cannot control

it. I hope that the consumer coopera-
-tive markets would be strengthened.

Lakkappa
You can

MR, CHAIRMAN:. Mr.
you are making a speech.
only ask questions.

SHRI K, LAKKAPPA: Sir, I would
like 1o know whether the present
Government 'would follow a laissez
faire policy or it is going to come out
with its socialist policy and take over
the production and distribution system
thus ensuring a control on prices?
I would also like to know whether you
.are pgoing to introduce remedial
measures and take stern action against
the black-marketeers, hoarders and
smugglers in this country.

SHRI JYOTIRMOY BOSU (Dia-.

mong Harbour): Sir, the wholesale
Price index for all commodities in-
creased by 11.9 per cent between April
1976 and March 1977. This price rise
haq starteq long ago, particularly dur-
ing Mrs, Gandhi's regime, if I remem-
ber correctly, from December 1973 or
from the beginning of 1974, During the
same period, price index of primary
articleg which include fooq articles
also, had risen considerably. What
I am saying is that this tendency is
continuing. Why is the price-rise con-

tinuing and why have you not been .

able to reverse it?

Now, you are aware that there has
been unproductive non-plan expendi-
ture beyond a certain limit and that
has been increasing over the last 30
years or so. It is not a new thing
that you have an expenditure on ad-
ministration and on police; and there
are al] sorts of unproductive expendi-
tures. Don't you think that that jg one
of the reasons for rise in price?

Then, what about making effective
credit squeeze, parlicularly, on food
items? The hoarders stock full of
pulses but they declare them as oil
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cakes. That is why they get the credit
from the banks. Although the Govy
ernment may do credit squeeze, on
paper it may not be done. Now, for
massive de-hoarding, people’s co-
operation is mnecessary. There is a
stockpile of various consumer items
including fooq jtems. I go not know
why there is a price rise in consumer -
good. The anti-social elements have*
been very active. I would request the
hon. Minister to please catch them by -
a short collar and prosecute them and
deal with them properly.
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Dr. Nayar has mentioned about the
rapeseed oil. I would urge upon the
hon. Minister to make arrangements
for the fajr distribution of this ilem
to the community at large, becausec
the cost of this item is not within the
reach. It is very high. I would there-
fore request the hon. Minister to
kindly see that this item is distribut-
eq through public distribution system
to the entire country, specially in
those areas, where food itself is a big
problem, namely, West Bengal, North
Eastern regions like Nagaland, Assam,
Tripura, Manipur, ete where the
transportation cost is very high. Un-
less you put up a network of public
distribution system which Mrs. Gan-«
dhi in a planned manner and With
a socialist garb gradually dismantled, °
you cannot ensure equal distribution
of this item.

My last point is very important
which involves millions of people in
this counry. There was a secret dircu-
lar issued by a great socialist Minister,
namely, Mr. Raghunatha Reddy for a
compilation of cost of price index by
the Labour Bureau, Simla. This secret
circular was issued mainly to excludé
certain essential food items so that
the price of living index number
could be kept low. And it has depriv-
ed the workers from  getting their
dues from Government institutions as
well as private sector. I would like
to have specific answers from the hon.
Minister as to what the present Gov#
ernment proposes to do in this mat-
ter. 1o ’ |

e . H N

1
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A

oY w it TR A (wqr)
HEqeY WEEY, WA A q9 & WA
Jq F@ A HER ¥ s wE fgw
T | AT F QS § - T g
R F AT | 9« wE Ay
afad e § & faw dT gead
qz & T w1 g2 §, a€ "A TEY
g ar ¥ oY wrg F FTAr HY
T2y F T §1 g 9w @
"l 7 Fqw wE, TG AWM A
aft & 1 J¥  wgar,  aw,
StHY, ®9ET, WAET WX HATT FT
qIH AR TIHTL WIS WY § A
FT-AFTO WOETR WI § | WA AR
WEl &1 &7 HCA T FE GT gr
wF, @1 FgT weSt ara §, AfFAH
gl swAar g f&  g@Er Sk #%
qFIY |

9 F9d 9g 9979 59 d<g & HAAT
g oF w1 ®rA ara g, Fu qriear-
Hz A AW AT F@ g | gATA
IFT AT Wl @ oAd § FIE
fequedy Agt 2 &I AT A
W #1¢ feewedt At &, W fafa=y
&1 fegmzware g0 € 497 95 T
37 g fq &1 warsr q@AT 9T,
§ d3 ¥ wgw urfar st z@ fog
42 § fF 37 Y gqdr 4y | TE wEH
gata qx fodt #1 ®1E fo=edt 7@
2 7 98 et ®1 A 7 fager  areAl
FY, 99 I5 FT o N0 | ofkT F
M IS A ® gETS AT
sgar g1 ag  fwat  A-fordad
g § W AW A AX Y T
frg awg ¥ wodr fowErdr =t
L W & AW TEY =TT
% &

w* %

14

6 WA 7 A A
1]

ar HTH-
I ® T @ #z-

%
11K
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AT 73 (Al qz W@ & A Al
TF Z@L 9T AET FWE |
LT FT q<F & oY T w1 s qedr
adl faa @y & =g AW &, v
g, ®rgar g, gar a<g ¥ A
¥ FT @rE & DA q5 FAT X
far gr & AR A& faa Fx q2
@ g1 & gEdm =&t St ¥ 3@
SAAAT  ATEAT § — W@ T TIAT
TEqU & fgars @ @9 FT ag A9
T fF wrE T @EF ¥ OIF
fac &5 7§ @ & ag dA-geFTdr
a5 Fr gz w1 @R T, afw
AT & GIHTA {5 7T TS,
¥ FEm oAy wifee ¥ A {2
F 3 FET | AR ATEETN A
F AT H AFTT | WAT F Car A&
g dFa & ar & 6 WA AT AW
¥ Fgm fF 9g 997 $© FEA a0 Y
g Tafag 931 AR @Fd ¥ T
AT-JIFTA A5 &A1 FT TET 9FT
FT AR AT FO | K Igar fF
HaT WERa TW & Ak W owaw &)

st wgte (fas) @ @wmfy
w7, ¥ OF wATS qOAT ATRAT § |

MR. CHAIRMAN: Rule 55 pro-
vides that those who obtain priority,
four persons, they alone can be al-
lowed to ask questions. The rest are
not allowed, Then the difficulty
will be that half an hour dis-
cussion will be prolonged and
more time will be consumed.
I request hon. Members like
Kachavaiya and otherg not to rise in
their seats to put questions. The Mi-
nister will not be able to reply. Ravi
was one 0f the persons who did not
get priority. Only four persons are
allowed and the names are there. I
am sorry I cannot allo w others.
The hon. Minister will reply now..
(Interruptions) Rules do not permit
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others. Let us listen to the lron. Minis-
ter now. .

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): Sir, I entirely share the con-
cern of the hon. Members and parti-
cularly my esteemed colleague Shri
Mani Ram Bagri that when this im-
portant issue is beinz discussed, the
attendance in the House js nearly neg-
hgxble It is one of the matters of
~"great concern for the country thal the
prices have gone up. Even though tha
articles are awvailable in the couuntry,
the priceg are prohibitive and +atu-
rally i is mpt possihle for the com-
mon man to get them at reasonable
prices. Therefore, I look at this issue
with all seriousness. .

When we discussed the demands of
my Ministry, I had dealt with several
questions that have been raiseq just
now and you may perhaps recollect
that almost all these gquestions were
put by the Memberg in their speeches
and I had replied to them at great
length, It is true that even after May
1977, the prices have gone up. I do not
want to go into the figures, but I can
bring to the notice of the House that
in the year 1976, in between March
and June, while the rise in prices was
of the order of 5.5 per cent, during
the same period in 1977 it has been
of the order of 2.7 per cent. Sir, all
possible efforts are being made to
contain the prices. But I would like
the hon. Members to take into consi-
deration the fact that even though
there was Emergency, even though
there were drastic measures taken by
the Government, there were inflation-
ary trends in the country. During the
period of twelve months, March 1976
to March ;1977, the prices have gone
up by nearly 12 per,cent. As I have
already, indicated there are several
reasons for,this. I would not like to
consume more time of the House. But
it is very much true that,the deficit

financing was of .the order of nearly |
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Rs, 670 crores during that year and
therefore, the Finance Minister has
taken care to see that jn the year 1977-
78, it is of the order of only Rs, 70
crores. The increase in the money
supply was of ,the order of
17 per cent, while the increase
in national income was hardly
2 per cent and this was one of the
reasons. There are certain areas like
oilseeds where the production has suf-
fered. The production of groundnuts
came down from 70 lakh tonnes to 50
lakh tonnes. The production of cot-
ton came down from TO lakhs of bales
%0 nearly 58 lakhs of Bales. In many
areas, I can quote the figures.
Regarding pulses this House mam,
perhaps, be aware that fhe wco-
duction has remained in between
11 million tonnes and 12 million
tonnes in spite of the constant rise of
population in the last twelve years, 1t
was only in 1975 that the production
has gone beyond 12 million tonnes.
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Otherwise, it has never gone beyond

that.

In the field of Research and Deve-
lopment, we have not made that dent
which we should have and the pro-
duction of pulses has remained ag it
was before ten years while the popu-
lation and demand have gone up con-
siderably.

I do not want to defend. I do not
want to treat this issue of prices, par-
ticularly those of the essential com-
modities and articles which are to be
mMid: available to the people at large,
a po.itical jssus. On the contrary, I
want t0 make it abundantly clear
that it is the duty of any responsible
Government to make gavailable the
esgential commodities to the common
man at reasonable prices, I would
like to assurg the House on behalf
of our Government, that we Vvery
much stand by this pledge and it is
in this context that we have taken
up several measures, short-term mea-
sures, immediate measures and long-

-
b
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I dealt with the Massive Distribu-
tion System in my earlier reply.
Here, I would like to reiterate that
when I speak of the Massive Distri-
bution System, it is not the distribu-
tion system alone that I have in my
mind, What are the essential com-
modities required by the country,
what is the likely growth of popula-
tion, to that extent what are the prio-
ritieg that shall have to be given to
their production, how do we pro-
duce those agricultural or industrial
commodities, after production, kew
shall be procure them, store
them, transport them and distribute
them so that tHey are gavailable to
the common man at reasonable pri-
ces—that is the main philésophy be-
hind the massive distribution sys-
tem. I have made it clear that the
government stands by it. Mr. Lak-
kappa will appreciate that it is only
a socialist government committeq to
the common man that can accept
that sort of programme and no lais-
sez fdire economy will accept that
programme. We are very much con-
cerned with the common man and so
far as that pledge to the people is
concerned, there js no question of
withdrawing from it.

Hon, members have raised several
issues, Dr. Pandeya made many
suggestions. I am very much with
him in what all he said and there is
nothing to dispute about jt. It is true
that the production of cement had
suffered betause of shortage of
power. In some States the shortage
of power was of the order of 50 per
cent, 40 per cent, 30 per cent and so
on. So naturally, cement production
suffered because of shortage of
good rains, for the current guarter—
July to September—it has been de-
cided that instead of 18 per cent cut
in cement supply, it will be of the
order of 15 per cent and in days to
come it may be possible to reduce it
further, I took up the matter with
all the Chief Ministers concerned.
Wherever power was available, I had
negotiations, Kerala made their
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power available to Tamilnadu. Maha-
rashtra is getting power from Andhra.
Negotiations are going gn with Kar-
nataka and so on. That is how we
are trying to take care of the cement
plants. So far as the northern areas
are concerned, good monsoon has
certainly helped power generation.
Some States have consented to my
request that the power cut should
not be made applicable to the cement
industry. So, there are various mreas
where we have operated and I am
sure all these will have an effect on
cement production, It is true that
taking advantage of the scarce con-
ditions, certain dealers dig not make
available cement at the prescribed
rates. I request the Members of
Parliament to get that information
from their constituencies and let me
know who gre those dealers and aec-
tion will be taken against them, Even
the manufacturers have agreed that
the dealership of such dealers would
be cancelled. There are certain fac-
tories against whom also complaints
have been received. Mr Lakkappa
asked whether we are going to take
over those cement factories. We may
not take up the production, but if
any cement industry misbehaves and
does not make allocations to the deal-
ers as agreed to by them, under the
Essential Commodities Act, we shall,
if necessary, take over the cement
produced by that factory for distri-
bution and the distribution will be
made by the Government. We shall
not deter from that.

MR. CHAIRMAN: What about Mr,
Kachwaj’s question that some dealers
refuse to sell cement bags?

SHRI MOHAN DHARIA:, Sir,
Sushilaji also raised the jssue that
under theg Essential Commodities Act
what js the action that we are go-
ing to take. In Delhi, as it was
rightly pointed out by Sushilaji here,
the Delhi Administration has made
that much of oil available, Then why
did it not reach the customers?
Under the Essential Commodities Act
which is now In force in the coun-
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try, the powers are delegated to the
State Governmentg including Delhi
Administration and I would like to
appeal that all the State Govern-
ments and the Unjon Territories,
those who are enjoying adequate
powers, should immediately apply
these provisions and should take de-
terrent gteps under thisg very Act it-
self. I have been requesting the
State Governments, but they are not
doing it. Sushilaji brought to the
notice of the House that the news is
there that the cold storages are be-
ing utilised and Rs. 24 crores worth
of pulses are stored. I am not sure
of this information but no sooner I
get the information, Dr. Nair will be
happy to note that immediately 1
will. ..

Wt gvw w4 soAm,  (I5A) ¢
g T AT A ArEw, dg, I
FAAT W, AUTH wrfz qErAr Wi wY
ar W g

st ®igr mfer @ weEF g

§ ITHT o AR
Sir, she has rightly pointed out,
I have also got~the news. No soon-
er did I get the news then I sent a
telex message to the Minister of
Civil Supplies of the Maharashtra
Government telling him to take im-
medijate action. I contacted the Gov-
ernor of the Reserve Bank to find out
how this credit wag made available
and he has assured me that he would
send a Special Officer, He would be
coming tomorrow or the day after
with all possible information. I am
equally concerned. Sushilaji was
very much right. Some gther friends
including Mr. Jyotirmoy Bosu and
others were very much right in ask-
ing how this credit becomeg avail-
able. We have also instructed the
Reserve Bank and also all the banks
through the Reserve Bank that so
far ag the essential commodities and
articles are concerned, the advance
is to be made, and there the margin
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should be maximum from the bor-
rowers’ end and minimum from the
bankers' end, We have made it very
clear. But mmy be some undue ad-
vantages under this or that pretext
might be taken and here we would
very much like to enquire into and
take whatever action is possible,

Sir, it has been said regarding the
smuggling of the varioug articles,

st A e @R o
a faey &7

s g e ;g AT
2 gz ¥ Wz TEAHE FT )
I Fg AFA £ 1 FT WX H A
g o1 @wy 1 w5 fewwd €2
Tade ®1 g dfqw ax T ar
g9 Wag s @Y @A Fr ¥ fag
&aTT E ) FTWTT QU gEEW €T
TEAYEE F G FTE A T QAT |

WMo FHren amT @ R Y fow
qET # AT § IEF TG F AT AT
FG )

st Wiga ofemn @ fowe @
FF @Y qg ¥ ST qHAT | HWA
HEIA FTIAFIST a9 FAT8 ChrwaaT
fafaees @ga & @9 S§¥ AR F
ara=a gE @ | wed & faq o 39
fage FT @ SEET UAEEEE &€

st gen W woAm . wEd #
A o feey & oy @ R wEy
¥ oar am oW oawr d2 w8
gEa o @ g AT fradr =g
faawr sgaear A EE 4T |
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< SHRI C. K. CHANDRAPPAN (Can-
nanore): I would like to know that
in view of the fact that the coming
months are festival months, whether
the Ministry is taking any special
measures.

SHR]I MOHAN DHARIA: I have
already discussed the matter with the
Minister of Agriculture. It ig in his
hands. As you are all awlare, sugar
is with the Agriculture Minister, but
1 have brought to his notice that the
next month is a month of festivals,
So, naturally perhaps more demand
wil] be there.

Dr. Sushila Ji asked: “If, after
making these allocations available,
we find that the sugar has not been
lifted and that scarcity has been
created, what happens?” [ will look
into it; and wherever it is not lifted,
I will take certain measures,

Regarding the question posed by my
friend Mr Kachwai, viz, that it is in
the urban areas that a greater quan-
tum of sugar is given on ration cards,
and that in rural areas a lesser quan-
tum is given, we see to jt that for
every State a certain quota is made
available out of levy sugar; and it
is for the State government to decide

“how it is to be distributed. Because
of the rise i the production of sugar,
I am sure that the situation next year
will be quite favourable. The quan-
tity of sugar needed by the country is
38 lakh to 40 lakh tonnes gnd dur-
ing the current year, production will
be of the order of 52 lakh tonnes. Be-
sides this, there will be some back-
log. Under the circumstances, I don't

~think there will be any scarcity of
sugar, as far as India is concerned,

Regarding gmuggling, it is true that
there are reports that certain amount
of smuggling hag been taking place.
But by and large we have alerted all
our agencies, viz., those who are tak-
ing care against smuggling, What-

' ever may be the places from which
reports may be received, we imme-
diately try to take such ection. By
and large I should say that the prices
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of pulseg have not gone up, because
of lot of smuggling taking place;
prices have gone up because of arti-
ficial shortage and scarcity. Increase
in money supply is also there, along
with certain other reasons.

A very vital question was raised
by Shri Mani Ram Ji. The pub-

f& #ar & aww fasit ¥ @ Wi
THY qTH T S @, W F4T
FET A FH FE AW oA qEA
F1 | IEW AT IO WEEEA AW
¥ 7@ Fgmm Agar § & ofsaw
dFT g ¥ THY wfEwr war
T & fau dax & 2

lie sector organizations are meant
for the gocio-economic transformation
of the country; and if the private
sector tries to loot and squeeze the
country, the public sector shall cer-
tainly take care by commanding the
heights of the economy. I can give
one ijllustration: refined oil is now
being made available at Rs. 8.50,
while the price of refined oil was Rs.
1150 per kg. It is the public sector
undertaking, viz. the State Trading
Corporation which is, by and large,
now taking care of the people. We
have not helped these public sector
organizations which mneed to have
money and organization; but we
would like to take care of the people.
I would assure Shri Mani Ram Ji
that we will take action. There may
be some difficulties; but as far as the
public sector igs concerned, it stands
for the welfare of the people, It
stands for coming to the aid of the.
people, as against the private sector.

By and large, I have covered the-
points. As far ag exports are con-
cerned, I have made it very clear, I
would like to reiterate that policy,
ag the Commerce Minister.

5t AAY UW AT T W
T qfifeafa & § f& ww gg fawamw
feerowa § g2 & wegw ¥ fE



-415

[+ wre amrdY]

Wl #1 @§y 78 fear S, ar
@l ®1 NG T@r AvoAr ? OF A
Tg FEAT 1§ aA FW N gL wET
FEAT @, THE & A s«ar |
7 W19 Tq qffeafa & & w9 7€

Rise in prices
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We would like to freeze the prices.
But, as I have said, freezing the price
at the present level is freezing the
agonies of the people. What I want
is the lowering of the prices. There-
fore, the policy of the Government is
absolutely clear. We would very
much like to lower the prices, I
would like to assure the House that
the Government is very much enga-
ged in taking all possible steps to see
that the prices are brought down.

1t ig true that we have created an
atmosphere of trust in the minds of
“the business community. But if some-
body is under the impression that
liberty is licence, it will not be al-
lowed, In this regard, after the em-
ergency we again do not want that
atmosphere of terrorism in the coun-
try. Therefore, we very much want
that atmosphere of mutual trust and
understanding. So, if there were cer-
tain appeals by the Prime Minister
and myself, we have committed no
wrong. They are very much in the
interests of our country. Let good
sense prevall over them. But if it
doeg not, in that case, we stand by
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the people, because we are here ns“
representatives of the people. In order
to protect the people, if certain strin-
gent measures are called for, they
will automatically’ fallow.
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Regarding exports the policy of
the Government and our emphasis are
very clear. Whatever is required by
the common man here by way of es-
sential articles and eommodities for
domestic consumption, the export of
these articles and commodities will
not be allowed. They will be allow-
ed only after taking care of the coun-
try. They would be allowed after
taking care of the cattle, poultry and
other things that are needed by the
commop man. This is our policy.

Lastly, I would like to assure this
House that the Government js very
much concerned about this, but we
would like to have your co-operation
also. If you want to strengthen the
whole massive distribution system, it
is not possible for the Government to
have jts own shops to run them. So,
we would like to have the co-opera-
tive gector strengthened, If the hon.
Memberg coulg create a network of
co-operatives in their constituencies,
it will go a long way in creating and
perfecting that system. Therefore,
the involvement of the people, Mem-
bers of Parliament and the elected
representatives is equally relevant, so
far as price rise is concerned. I am
sure it is possible for the Govern-
ment, with the co-operation of all,
not gnly to contain the prices bu
also to see that essential commodi-
Eies and articles gre available to the
common man at cheaper prices.

19.48 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
July 14, 1977/Asadha 23, 1899 (Saka)



